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 Tuesday,  /8th  February,  958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr  Speaker  m  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Mr.  Speaker:  The  House  will  now
 fake  up  Questions  Shri  Radha
 Raman.

 Shri  Radha  Raman:  240

 Mr  Speaker:  The  Munster  is  not
 here  Next  question,

 Centra}  Fuel  Research  Institute,
 Jealgora

 +
 va  JS  Shri  S  C.  Samanta:

 \  Shri  Subodh  Hasda:

 Will  the  Mmister  of  Education  and
 Scientific  Research  be  pleased  to  lay
 a  statement  on  the  Table  showing:

 (a)  whether  the  pilot  plant  for  the
 production  of  coalene  has  bern  set  up
 in  the  Central  Fuel  Research  Institute,
 Jealgora,  Bihar;

 (b)  if  so,  the  total  expenditure  in-
 curred  on  the  plant;

 (९)  the  monthly  production  of  the
 plant;

 (d)  the  various  uses  of  coalene;  and

 (९)  its  imported  price  and  the  total
 quantity  annually  consumed  in  this
 country?
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 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  Not  yet.

 (b)  and  (eo).  Do  not  arise.

 (d)  A  statement  giving  the  requir-
 ed  information  iy  laid  on  the  Table
 of  the  House.  {See  Appendix  II,
 annexure  No.  19}.

 (ey  There  is  no  import  of  coalene
 into  India,  and  hence  no  imported  price
 can  be  given.  Also,  there  is  no  con-
 sumption  of  cvalene  as  it  is  being
 neither  produced  in  India  nor  import-
 cd

 Shri  Subodh  Hasda:  May  I  know
 winther  a  committce  was  appointed
 to  examine  the  details  of  the  scheme
 of  setting  up  a  pilot  plant?

 Shri  M  M.  Das:  Yes,  Sir;  it  is  a
 fact  that  a  committce  was  appointed
 by  the  Governing  Body  of  the  Coun-
 cH  ef  Seuntific  and  Industrial  Re-
 search  under  the  chairmanship  of
 Piet  Thacker,  Director-General  of
 the  CSIR  to  po  through  —  this
 scheme  of  a  pflot  plant.

 Shri  Subodh  Hasda:  May  I  know
 wnhethe:  any  recaummendation  was
 made  by  the  committee  and  if  $0,
 what  ts  that?

 Shri  M.  M.  Das:  The  committec
 after  discussion  thought  that  some
 more  information  wa.  necessary.  So,
 they  rsued  ducetions  to  collect  more
 information  which  they  would  con-
 sider  later.

 Shri  Subedh  Hasda:  May  |  know
 whether  any  estimate  wa,  made  by
 the  committee  about  the  expenditure
 that  had  to  be  incurred  for  the  pilot
 plant?
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 Shri  M  M,  Das:  A  rough  estimate
 was  made  for  the  pilot  plant.  The
 cost  of  erecting  the  plant  was  esti-~
 mated  at  about  Rs.  8  lakhs  and  the
 recurring  cost  was  estimated  at
 Rs.  18  lakhs.

 Shri  Radha  Raman:  On  a  point
 of  information.  The  Law  Minister
 ‘was  not  available  and  therefore  the
 first  question  could  not  be  answered.
 Will  it  be  taken  up  as  soon  as  he
 comes?

 Mr.  Speaker:  Certainly,  as  soon  as
 he  comes,  ¥  will  call  the  question.

 Shri  Tyagi:  It  is  unprecedented
 that  a  question  is  postponed  because
 the  Treasury  Bench  representative
 is  not  there.  The  convention  is  that
 if  a  Minister  is  delayed,  he  passes  on
 his  questions  to  some  other  Minister
 to  answer.

 An.  Hon.  Member:  What  about  the
 Deputy  Minister?

 Mr.  Speaker:  Both  are  absent.
 Very  well;  the  House  notes  it.  Next
 question.  Shri  Gajendra  Prasad
 Sinha.  The  Member  is  absent.  Shri
 Rameshwar  Tantia.

 Dr.  Ram  Subhag  Siagh:  The  next
 name  is  mine.

 Mr,  Speaker:
 is  earlier.

 Shri  Tantia’s  name

 Dr.  Ram  Subhag  Singh’  You  may
 please  read  it  carefully.

 Mr,  Speaker:
 ig  added  here.

 Shri  Tantia’s  name

 Dr.  Ram  Subhag  Singh:  It  can  be
 added  at  the  end.

 Mr,  Speaker:  ‘Yes,  but  in  my  copy
 it  is  added  in  the  beginning,  I  shall
 make  enquiries  as  to  how  it  happen-
 ed.  All  right,  I  will  call  both  Dr.
 Ram  Subhag  Singh  and  Shri  Tantia.
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 Lean  from  Japan
 +

 Ram  Subhag  Singh:
 Shri  Gajendra  Prasad  Sinka;
 Shri  N.  R.  Munisamy;
 Shri  Raghunath  Singh:
 Shri  Hem  Raj:
 Shri  Padam  Dev:

 «4  Shri  Jhunjhunwala:
 Shri  Siddananjappa:
 Shri  D.  C.  Sharma:
 Shri  Shobha  Rani:
 Shri  Hem  Barna:
 Shri  Assar:

 |  Shri  Naushir  Bharucha:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  Government  have
 received  any  offer  from  the  Govern-
 ment  of  Japan  for  a  18,000  million
 Yen  loan;

 (b)  whether
 accepted;

 the  offer  has  been

 (c)  if  so,  what  are  its  terms  and
 conditions;  and

 (da)  the  purposes  for  which  it  will
 be  utilised?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  to  (a).  A
 copy  of  a  joint  communique  regard-
 ing  Yen  credit  from  Japan,  issued
 on  4th  February  4958  is  laid  on  the
 Table.  [See  Appendix  II,  annexure
 No.  20].

 Dr.  Ram  Subhag  Singh:  May  I
 know  when  the  amount  will  start
 coming  to  India?

 Shri  B.  R.  Bhagat:  We  sent  a  dele-
 gation;  they  have  been  able  to  nego-
 tiate  the  details  of  the  credit  and  a
 communique  was  issued  on  the  4th
 February.  The  terms  of  the  loan  are
 that  within  three  years,  the  entire
 loan  will  come.  But  actually  when  it
 will  start  coming  it  is  difficult  to  say;
 it  may  start  shortly.

 Dr.  Ram  Subhag  Singh:  Does  it
 mean  that  there  is  no  other  informa-
 tion  except  that  which  carfe  out  in
 the  communique?
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 Shri  है,  R.  Bhagat:  What  informa-
 tion  does  the  hon.  Member  want?
 Whatever  information  is  here,  I  am
 prepared  to  give.

 Shri  Rameshwar  Tantia  rose-—

 Mr.  Speaker:  You  have  been
 authorised?

 Shri  Rameshwar  Tantia:  Yes.

 Mr.  Speaker:  I  will  not  call  you
 now.  Shri  Tyagi.

 Shri  Tyagi:  May  I  know  the  total
 amount  of  indebtedness  which  the
 Government  have  agreed  to  incur  this
 year?

 Shri  8.  R.  Bhagat:  This  credit  is
 from  Japan.  As  for  the  total  indebted-
 ness  that  the  Government  have  incur-
 red,  I  want  separate  notice.

 Shrimati  Tarkeshwari  Sinha:  To  my
 knowledge,  I  think  the  interest  rate
 that  is  going  to  be  charged  on  this
 loan  ig  much  lower  than  the  interest-
 rates  charged  by  the  World  Bank  and
 other  agencies.  It  is  also  lower  than
 the  interest-rate  charged  by  Japan
 itself  in  the  internal  market.  In  view
 of  this  fact,  may  I  know  whether  India
 is  going  to  give  certain  concessions
 under  the  GATT  or  under  the  trade
 agreement,  because  of  this  concession
 granted  to  India?

 Shri  B.  R,  Bhagat:  The  _  interest-
 rate  charged  on  this  credit  is  depen-
 dent  on  the  rate  charged  by  the  World
 Bank.  It  is  neither  lower  nor  higher.
 It  just  corresponds  with  that.  That  is
 one  of  the  terms  of  the  agreement.
 As  for  the  other  question,  that  does
 not  arise  from  this.

 Shri  Hem  Barua:  In  the  case  of  our
 Government's  inability  to  pay  in
 Japanese  currency,  is  it  a  fact  that
 Japan  is  prepared  to  accept  payment
 in  sterling  pounds?

 Shri  B.  R.  Bhagat:  It  is  a  Yen
 credit  to  be  paid  in  Yen.  So  far  as
 the  foreign  exchange  is  concerned,  it
 does  not  make  any  difference,  because
 ultimately  it  is  accountable  to  us,
 whether  it  is  in  sterling,  yen  or  any
 other  currency.
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 शी  रघ्नाथ सिह  :  कल्ब  बेक  ने  हिन्दुस्तान
 को  जो  लोन  दिया  है  वह  भार  से  लेकर  पांच

 पर  सेंट  इंटिरेस्ट  पर  दिया  है  भौर  रूस  ने  जो
 लोन  दिया  हूँ  बहू  ढाई  पर  सेंट  के  हिसाब  से
 दिया  है  ।  ग्रभी  माननीय  मंत्री  जी  ने  कहा  है
 कि  जो  रेट  शाव  इंटिरेस्ट  होगा  वह  इंटर
 नैदनल  बेक  के  रेट  झाव  इंटिरेस्ट  के  भनुसार
 होगा  ।  मे  जानना  चाहता  हूं  कि  यह  रेट  भाव
 इंटिरेस्ट  चार-पांच  परसेंट  होग  या  रूस  के  रेट
 शाव  इंटिरेस्ट  के  बराबर  होगा,  जो  कि  ढाई
 पर  सेट  है  ?

 शी  wo  to  भगत  :  मेंने  यह  कहा  है  कि
 बल्डं  बेक  का  जो  रेट  श्राव  इंटिरेस्ट  है  उसके

 अनुसार  होगा  ।  बल्द  बेंक  का  जो  रेट  है  वह
 पांच  पर  सेट  नही,  करीब  करीब  छ:  पर  सेंट  है
 वह  बढ़  गया  है  1  उसी  के  भ्रनुसार  इस  लोन  पर
 भी  इंटिरेस्ट  दिया  जाएगा  |

 भरी  रधुनाथ  सिंह  :  एक  स्टेटमेंट  दी  गई  है
 जिसमे  यह  कहा  गया  है  कि  रेट  शाव  इंटिरेस्ट
 चार  पर  सेंट  और  साढ़े  पांच  पर  सेंट  है
 झौर  उसी  पर  हमको  उसने  लोन  दिया  है
 रूस  ने  जो  लोन  दिया  है  उस  पर  ढाई  पर  सेंट  के
 हिसाब  से  इंटिरेस्ट  देना  होगा  ।  मे  जानता
 चाहता  हू  कि  जापान  ने  जो  लोन  दिया  है,  उस
 पर  क्या  रेट  शाव  इंटिरेस्ट  चार्ज  किया  जाएगा  ?

 श्री  wo  tro  भगत  :  मेने  यह  कहा  है  कि
 पहले  बल्डं  बेक  का  जो  रेट  भाव  इंटिरेस्ट  था
 वह  चार-पाच  पर  सेंट  के  करीब  था  ।  लेकिन
 शब  जो  इंटिरेस्ट  वह  चाज  करता  है  वह  करीब
 कर  ब  छ:  पर  सेंट  है।  जो  एग्रीमेंट  हमारा  जापान
 के  साथ  हुभा  है  उसमें  यह  तय  पाया  गया  है  कि
 बल्ढें  बेक  के,  रेट  भाव  इंटिरेस्ट के  हिसाब  से
 ही  वह  हमसे  इंटिरेस्ट  चार्ज  करेगा  t  इसके
 झलावा  और  कोई  दूसरी  बात  नहीं  है  ।

 Shri  D.  C,  Sharma:  In  the  state-
 ment  a  long  list  of  goods  is  given.
 May  I  know  if  any  priority  has  been
 settled  with  regard  to  the  purchase
 of  these  goods  or  they  are  going  to
 be  ordered  at  one  and  the  same  time?
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 Shri  B  R.  Bhagat:  Priorities  are
 determined  by  the  Second  Five  Year
 Plan.  Mainly,  they  are  capital  goods
 which  will  go  towards  the  implemen-
 tation  of  the  core  of  the  Plan  and
 the  names  mentioned  are  those  which
 go  into  the  core  of  the  Plan.

 Dr.  Ram  Subhag  Singh:  Part  (d)
 of  question  js  concerned  with  the
 utilisation  of  the  loan.  May  I  know
 whether  some  part  of  the  loan  is
 also  going  to  be  used  for  purchasing
 a  teleprinter  which  can  _  transmit
 messages  in  both  Hindi  and  English?

 Shri  B.  R.  Bhagat;  I  do  not  know.
 In  the  general  list,  broadly,  the  pro-
 jects  would  be  transmission,  dam
 consruction,  coal  mining,  railway
 equipment,  caustic  soda  plants  and
 others.  I  do  not  think  teleprinter
 comes  in  there.

 Shri  N.  R.  Munisamy:  May  I  know
 whether  this  loan  credit  is  to  be  used
 —a  portion  of  it—with  respect  to  the
 earlier  commitment  made  by  the  Gov-
 ernment  of  India  in  getting  certain
 capital  goods  for  which  they  have  al-
 ready  placed  orders  and  which  are  on
 the  way?  i

 tee

 Shri  8.  R,  Bhagat:
 Shri  N.  है,  Munisamy:  In  Japan.
 Shri  B.  BR.  Bhagat:  That  would  be

 used  to  purchase  Japanese  goods  for
 these  various  projects.  I  do  not  know
 whether  that  would  be  for  purchases
 which  have  already  been  committed
 or  not;  I  am  not  in  a  position  to  say.

 Orders  where?

 Shri  Dasappa:  In  view  of  the  fact
 that  this  loan  wouid  be  made  avuil-
 able  to  us  for  purchases  to  be  made
 in  Japan,  may  I  know  whether  the
 Government  will  be  able  ४७  place  all
 the  orders  so  as  to  take  advantage
 of  this  loan  within  the  period  men-
 tioned,  three  years?

 Shri  8.  R.  Bhagat:
 is  our  intention.

 Certainly;  that

 Shri  Tangamani:  May  I  know  whe-
 ther  this  is  a  simple  loan  or  any
 condition  has  been  put  that  we  have
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 to  buy  Japanese  machinery  against
 this  loan?.,

 Skri  B.  के,  Bhagat:  It  is  a  very
 simple  loan.  The  condition  is  that
 we  will  buy  Japanese  goods.

 Mr.  Speaker:  Next  question,
 Shri  Raghunath  Singh:  The  Law

 Minister  is  here.

 Mr.  Speaker:  I  am  also  able  to
 see  the  Law  Minister  here.  There
 is  no  harm  if  the  Law  Minister  waits
 for  some  time.  Next  question.

 Interim  Relief  to  Employees  of’  Union
 Territories’  Administrations

 "244,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 reter  to  the  reply  given  to  Unstarred
 Question  No.  2090  on  the  20th  Decem-
 ber,  4957  and  state  whether  Govern-
 ment  employees  under  the  different
 Union  Territories’  Administrations
 have  been  granted  the  interim  relief
 of  Rs.  5  p.m.  available  to  the  Central
 Government  employees  under  the
 recommendations  of  the  Pay  Commis-
 sion?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R,  Bhagat):  Employees  of
 the  Union  Territories’  Administra-
 tions  who  are  in  receipt  of  dearness
 allowance  at  Central  Government
 rates  have  been  allowed  the  interim
 relief  of  Rs.  5/-.

 Other  employees  whose  scale  of
 dearness  allowance  is  based  on  that
 admissible  to  employees  of  neigh-
 bouring  State  Governments  have  not
 been  granted  the  interim  relief.

 Shri  L.  Achaw  Singh:  Am  I  to
 understand  that  the  Government  em-
 ployees  in  the  Union  Territories’  Ad-
 ministrations  will  not  be  entitled  to
 the  interim  relief  of  Rs.  5/-  which
 has  been  recommended  by  the  Pay
 Commission?

 Shri  8.  R.  Bhagat:  I  said  that  this
 interim  relief,  according  to  the  Pay
 Commission’s  clarification  that  we
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 sought  is  applicable  only  to  those
 persons  who  are  included  in  the  Gen-
 tral  pay  scales  and  dearness  allowance.
 In  the  Union  Territories,  there  are
 some  territories  to  which  the  Cen-
 tral  pay  scales  apply  whereas  there
 are  others  to  which  it  does  not.
 According  to  the  clarification  of  the
 Pay  Commission,  only  those  Territories
 where  vhe  Central  pay  scales  apply,
 will  be  entitled  to  this.

 st  Ho  लाग  द्विवेदों  :  मे  यह  जानना

 चाहता  हूं  कि  यूनियन  टैरिटेरीज़  में  कौन  कौन
 सी  ऐसी  स्टेट्स  हे  जिनमें  यह  पे  स्केल्स  लागू
 होंगे  और  क्या  उनमे  दिल्‍ली  भी  शामिल  है  ?

 श्री  fo  to  भगत  :  दिल्‍ली  शामिल  है  |

 श्री  स०  ला०  द्विषेदी  :  और  कौन  कौन

 हे?
 Mr.  Speaker:  Shri  Tangamani.

 श्री  Ho  ला०  बिवेदी  :  अध्यक्ष  महोदय,
 झंभी  मिनिस्टर  महोदय ने  मेरे  पूरे  प्रश्न  का
 का  उत्तर  नहीं  दिया  है,  प्रश्न  का  कुछ  भाग
 उत्तर  देने  से  रह  गया  है  ।

 भ्रध्यक्ष  महोदय  :  यदि  ऐसा  हो  तो  वह
 पूरा  कर  सकते  हे  ।

 श्री  qo  ०  भगत  :  दिल्‍ली  शामिल  हैँ  ।
 उसमे  शौर  दुसरे  प्रदेश  है  जैसे  मनीपुर,  त्रिपुरा
 और  हिमाचल  प्रदेश,  इन  पर  यह  लागू  नहीं
 होगा  क्योकि  इन  के  जो  पे  स्केल्स  हे,  जैसे  मनीपुर
 में  श्रासाम  का  स्केल  होता,  है,  त्रिपुरा  में  वेस्ट
 बंगाल  का  और  हिमाचल  प्रदेश  में  पजाब  का
 स्केल  लागू  होता  है  |

 Shri  Tangamani:  The  hon.  Deputy
 Minister  said  that  only  a  certain  per-
 centage  of  these  employees  in  the
 Union  Territories  Administrations  will
 get  the  benefit  of  this  interim  relief.
 May  I  know  what  percentage  of  the
 total  employees  would  be  benefited—
 the  number  and  if  the  number  is  not
 possible,  the  percentage?

 hri  B.  R.  Bhagat:  I  did  not  say
 percentage.  |  said  some  territories
 like  Manipur,  Tripura  and  Himachal
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 Pradesh  which  are  governed  by  the
 scales  in  the  neighbouring  States,  will
 not  be  included  in  the  interim  relief
 awarded  by  the  Pay  Commission
 because  the  Pay  Commission  in  their
 clarification  said  that  they  did  not  go
 into  the  question  of  such  territories.
 But,  other  territories  like  Delhi,  Anda-
 mans  and  Nicobar  which  are  governed
 by  the  Central  Pay  scales  will  be
 entitled.  The  Government  is  actively
 and  expeditiously  considering  the
 question  of  giving  some  interim  relief
 to  the  employees  of  these  other  terri-
 tories  to  which  the  State  pay  scales
 apply  which  may  not  be  covered  by
 this.  That  is  under  active  considera-
 tion.

 hri  Jaipal  Singh:  May  I  know  why
 the  Central  Government  discriminates
 in  this  fashion?

 Shri  B.  R.  Bhagat:  I  refute  the
 insinuation.  I  said,  in  their  clarifica-
 tion,  the  Pay  Commission  said  that
 according  to  their  formula  or  arrange-
 ment,  this  will  not  apply  to  those
 areas  where  the  State  pay  scales
 apply.  It  is  not  discrimination.  As  I
 said,  we  are  actively  considering  to
 give  some  interim  relief  to  the  em-
 ployees  of  these  Territories  to  which
 this  will  not  apply.

 Hills-Ministry

 +
 Dr.  Ram  Subhag  Singh:

 #245,  Shri  9.  0.  Sharma:
 (Shri  Vajpayee:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  delegation  led  by
 Rev.  Nichols  Roy  has  submitted  a
 memorandum  to  the  Prime  Minister
 during  his  tour  of  Assam  in  the  last
 week  of  December,  957  demanding  a
 separate  Hills-Ministry  there;

 (b)  if  so,  whether  Government  have
 considered  that  memorandum  and
 communicated  their  views  to  that  dele-
 gation;  and

 (c)  the  nature  of  the  reply  sent?
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 The  Minister  of  State  in  the  Minis-
 try  af  Home  Affairs  (Shri  Datar):  (a)
 Yes,

 (b)  Several  other  representations
 have  also  been  received  about  the
 autonomous  hill  districts.  The  whole
 matter  is  under  consideration.

 (c)  Does  not  arise.

 Shri  Hem  Barua:  May  I  know  if  the
 Ministry  suggested  by  Rev.  Nichols
 Roy  was  on  the  British  pattern  of  the
 Ministry  for  Scottish  Affairs  or  only  a
 dyarchical  pattern,  Ministry  within
 Ministry?

 Shri  Datar:  We  need  not  go  back  to
 the  British  days.  We  are  governed  by
 the  Constitution,  Schedule  VI  may  be
 looked  into  in  this  respect.

 Shri  Hem  Barua:  May  I  know  if  the
 present  incorporation  of  the  Tribal
 union  in  the  ministerial  level  is  on
 the  pattern  suggested  by  Rev.  Nichols
 Roy  or  in  the  present  pattern  alto-
 gether?

 Shri  Datar:  May  I  point  out  that  the
 question  relates  to  representations  re-
 ceived  from  certain  Associations  and
 persons.  They  are  under  considera-
 tion.  I  am  not  going  to  give  any
 particular  information  about  the
 hypothetical  question  the  hon.  Mem-
 ber  has  put  in.

 International  Geophysical  Year
 +  a"

 Shri  Panigrahi: =
 4  shet  Vajpayee:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  sanctioned  any  special
 amount  in  connection  with  the  obser-
 vance  of  International  Geophysical
 Year  in  India;

 (b)  whether  help  has  been  given  to
 any  institution  carrying  on  scientific
 research  in  the  country  for  this  pur-
 pose;  and

 (c)  the  manner  in  which  it  has
 been  or  will  be  utilized?

 Das):  (a)  to  (ec).  A  statement  giving  ,
 the  required  information  is  laid  ang
 the  Table  of  the  House.  (See
 Appendix  I,  annexure  No,  ai}.

 Shri  Panigraki:  May  I  know  what
 special  successes  we  have  achieved
 during  the  course  of  the  International
 Geophysical  Year  in  the  fleld  of  science
 in  India?

 Shri  M.  का,  Das:  ‘The  International
 Geophysical  Year  hag  begun  only  in
 July.  It  will  continue  for  )  years.
 According  to  the  scheme  which  has
 been  drawn  up  by  the  scientists  of
 other  countries  also—international
 scientists—we  are  carrying  out  the  in-
 vestigations  that  have  been  allotted  to
 us,  The  results  of  these  investiga-
 tions  will  be  sent  to  some  world
 centres  and  from  there,  they  will  be
 disseminated.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  neutron  monitors  which  were
 intended  to  be  used  in  Gulmarg  and
 Darjeeling  are  now  used?

 Shri  M.  M.  Das:  If  all  these  details
 are  wanted,  ४  the  hon.  Member  gives
 notice  of  a  separatte  question,  I  will  be
 ready  to  answer  them.

 oft  मकत  दर्शन  :  क्‍या में  जान  सकता

 हूं  कि  इस  भू  भौतिकी  वर्ष  क॑  लिए  कितने
 रुपये  का  प्रबन्ध  किय।  गया  है  प्रौर  कितना
 झब  तक  व्यय  हो  चूका  है  ?

 hri  M.  M.  Das:  These  investigations
 will  be  carried  out  by  different  scienti-
 fic  organisations  in  this  country.  The
 expenses  will  be  met  by  these  organ-
 isations;  in  some  cases  by  the  Central
 Government  and  in  some  cases  by  the
 Council  of  Scientific  and  Industrial
 Research.

 दिल्‍लो  लिव विया  सम

 +
 *  S  aft  भक्त  दर्शन  :
 रट,

 ै  स०  fo  mare:

 -  “क्या  शिक्षा  जौर  वैज्ञनिक  ग्येदरा  मंत्री

 २६  मबम्बर,  १६५७  के  तारांकित  ब्रह्म  संख्या
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 ४६६  के  उत्तर  के  सम्बन्ध  में  यह  का  की
 कपा  करेंगे  कि  :

 (क)  दिल्ली  विश्वविद्यालय  की  विज्ञान
 कक्षाओं  में  विशाधियों  की  प्रवेश-संख्या
 बढ़ाने  का  जो  प्रदन  विचाराधीन  था,  उसके  बारे
 में  इस  दीच  क्‍या  निर्णय  किया  गया  है  ;

 (ख)  इस  समय  विश्वविद्यालय  की
 बत्पेक  विज्ञान  कक्षा  में  भ्रधिक  से  भ्रधिक
 कितने  विद्यार्थियों  को  प्रविष्ट  किया  जा  सकता
 है;  शौर

 (ग)  नये  प्रस्ताव  कार्यान्वित  होने  पर

 यह  संख्या  कितनी  बढ  जायेगी  ?

 शिक्षा  झौर  वेशामिक  गवेबरा  मंत्रालय
 में  राज्य-संत्री  (डा०  का०  Mo  माली)  :

 (क)  से  (7).  एक  विवरण  सभा  पटल  पर  रख
 दिया  गया  है।  [देखिये  परिशिष्ट  २,  भ्रनुबन्ध
 संख्या  २२]

 हो  भक्त  दर्शन  :  श्रीमन्‌,  क्या  में  जान
 सकता  हू  कि  जुलाई,  १६५७  में  कितने  छात्रों
 को  बी०  एस  सी०  शौर  एम०  एस  सी०  की
 कक्षाओं  में  प्रवेश  नहीं  मिल  सका,  जिस  की

 वजह  से  यह  समस्‍या  उठी  है  ?

 डा०  का०  ला०  भशोमालोी  :  यद्यपि

 यह  संख्या  बहुत  नहीं  है,  लेकिन  यह  सत्य

 है  कि  कई  छात्रो  को  प्रवेश  नहीं  मिल  पाया  ।

 भरी  भक्त  दर्शन  :  क्‍या  में  जान  सकता

 हूं  कि  दिल्‍ली  युनिवर्सिटी  मे  इन  संख्यायो  को

 बढ़ाने  के  बारे  में  क्‍या  केन्द्रीय  सरकार  से
 कोई  विशेष  भनुदान  दिया  जा  रहा  है  ?

 Bo  का०  Mo  sent  :  जी  हां,
 यह  केन्द्रीय  विश्वविद्यालय  है  ।  इस  का  कुल
 खर्चा  युनिवर्सिटी  ग्रान्द्स  कमीशन  उठाता

 है।

 भी  मरत  बचन :  क्‍या  माननीय  मंत्री

 जी  के  ध्यान में  यह  शाया  है  कि  दिल्‍ली
 विश्वविद्यालय  की  कक्षायें  केबल  दिल्‍्लों'  के

 छात्रों  के  लिये  नहीं  खुली  हुई  हैं,  बल्कि

 पड़ोस के  उत्तर  प्रदेश  के  परिचमी  जिलों के
 बहुत  से  छात्र  भी  यहां  भाते  हैं। इस  में
 जो  व्यवस्था  को  जा  रही  है  बह  कोई  २०

 प्रतिशत  प्रति  वर्ष  &  कया  इस  बात  का  प्रयत्न
 किया  जायेगा  कि  भौर  प्रण्िक  छात्रों
 को  बड़ी  संख्या  में  लिया जा  सके  ?

 Shri  B.  S.  Murthy:  May  I  ask...
 Mr.  Speaker:  I  have  allowed  several

 opportunities.  Hon.  Member  might
 have  got  up  earlier.

 Shri  B,  8.  Murthy:  I  was  getting
 up.

 Mr.  Speaker:  I  did  not  notice.

 University  Teachers

 *250.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amount  so  far  paid  by  the
 University  Grants  Commission  for  up-
 grading  the  salary  of  university  tea-
 chers;  and

 (b)  what  is  the  extent  of  co-opera-
 tion  recerved  in  this  regard  from  the
 universities  and  State  Governments?

 The  Mnister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  brimali);  (a)
 Rs.  20,29,984}12|-.  This  amount,  how-
 ever,  does  not  include  the  expenditure
 on  revision  of  scales  of  pay  of  the
 teachers  of  the  Central  Universrties  in
 the  Second  Five  Year  Plan  as  this
 forms  a  part  of  the  Block  Grants.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Sabha.  [See  Appendix  q,  an-
 nexure  No.  23).

 Shri  N.  R.  Munisamy:  May  I  know
 whether  the  provident  fund  benefit  is
 to  be  taken  account  on  these  increased
 emoluments  being  given  to  the  tea-
 chers  of  the  universities?

 Dr.  K.  L.  Shrimali:  This  question
 refers  to  the  increments  in  the  salaries
 of  teachers,  As  the  House  is  aware,
 the  University  Grants  Commission  is
 giving  assistance  to  the  universities
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 for  the  increment  in  salaries  of  tea-
 chers.  The  question  of  provident  fund
 does  not  arise  here.

 Shri  N.  BR.  Munisamy:  From  the
 statement  I  find  that  the  Government
 of  Bombay  and  the  Government  of
 Andhra  Pradesh  have  not  yet  agreed
 to  share  this  expenditure.  What  are
 the  reasons  given  by  them  for  this?

 Dr.  K.  L.  Shrimali:  The  universities
 which  have  not  been  able  to  increase
 the  salaries  have  not  been  able  to  find
 the  matching  funds.  These  grants  are
 given  on  a  matching  basis.  The  Uni-
 versity  Grants  Commission  bears  80
 per  cent  of  the  expenditure,  and  ex-
 pect  either  the  State  Government  or
 the  universities  to  bear  the  remain-
 ing  20  per  cent.  In  those  cases  where
 either  the  State  Government  or  the
 universities  have  not  been  able  to
 find  their  share,  they  have  not  been
 able  to  increase  the  salary.

 Shri  B,  S.  Murthy:  May  I  know
 what  steps  have  been  taken  to  see
 that  uniform  scales  of  pay  are  being
 given  to  college  teachers  who  are
 working  in  the  Government  or  pri-
 vate  colleges?

 Dr.  K.  L,  Shrimali:  This  question
 refers  to  the  university  teachers  only.
 I  am  not  dealing  with  college  teachers
 at  the  present  moment.

 Shri  Tangamani:  May  I  know  whe-
 ther  these  upgraded  scales  recom-
 mended  by  the  University  Grants
 Commission  are  being  paid  to  the  pro-
 fessors,  readers  and  lecturers  of  the
 Madras  and  Annamalai  universities,
 and  whether  the  Madras  and  Annama-
 lai  Universities  are  contributing  their
 20  per  cent.  share?

 Dr.  K.  L.  Shrimali:  If  individual
 Members  are  interested  in  individual
 universities,  I  will  be  very  glad  to
 place  the  whole  information  on  the
 Table  of  the  House,  I  think  that
 would  be  better.

 Mr.  Speaker:  Very  well.
 Shri  Tangamani:  In  the  statement

 itself  the  names  of  certain  universities
 are  given.

 Mr.  Speaker:  We  cannot  go  on  like
 this.  There  are  30  universities  in  this
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 0फकिपिए,  A  separate  questiin  may  be
 tabled,

 +

 Shri  N.  B.  Munisamy:  May  I
 how  this  20  per  cent  is  to  be  et
 between  the  universities  and  tt
 State?

 Dr.  K.  L.  Shrimalf:  It  is  for  the  un
 versities  to  decide.  Wherever  thei
 are  State  universities,  naturally  thi
 State  finds  the  funds;  in  the  othe:
 cases  it  is  ultimately  for  the  universi-
 ties  to  decide.

 Income  Tax  Investigaion  Commission

 #251,  Shri  Ram  Krishan:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  all  the  amount  of  in-
 come-tax  settled  under  the  Taxation
 on  Income  (Investigation  Commission)
 Act  by  the  Commission  has  been  rea-
 lised  from  various  assessees;

 (b)  if  not,  the  total  amount  realised
 so  far;  :

 (c)  the  remaining  amount  to  be
 realised;  and

 (d)  the  reasons  for  delay  in  realis-
 ing  the  remaining  amount?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  No,  Sir.

 (b)  Rs.  0°2l  crores.

 (c)  Rs.  7°93  crores.
 (da)  A  statement  indicating  the

 reasons  is  placed  on  the  Table  of  the
 Sabha,  [See  Appendix  IJ,  annexure
 No.  24).

 Shri  Ram  Krishan:  From  the  state-
 ment  I  find  that  these  assessees  are
 not  honouring  their  settlements.  May
 I  know  their  names?

 Shri  B,  R.  Bhagat:  We  cannot  dis-
 close  the  names,  nor  do  we  have  it
 ready  in  the  file.

 Shri  B.  Das  Gupta:  May  I  know
 what  steps  have  been  taken  to  realise
 the  amount  which  is  still  pending  with
 them?

 B,  R.  Bhagat:  As  a  result  of  the
 oe.  judgements  of  the  Supreme
 Court,  there  were  very  complicated
 legal  difficulties  in  the  matter,  and  it
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 was  only  in  June,  957  that  the  Attor-
 ney-General  confirmed  that  in  the  set-
 tlement  cases  that  had  been  completed
 we  could  realise  the  amount.  Since
 then  we  are  vigorously  pursuing  all
 coercive  methods  to  realise  the
 amounts.  We  have  been  able  to  rea-
 lise  quite  a  good  deal,  and  the  balance
 we  are  pursuing.

 Indonesian  Air  Force  Personnel

 3232,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Defence  be  pleased  toa
 state:

 (a)  whether  it  is  a  fact  that  Indo-
 nesia  has  sought  India’s  help  in  train-
 ing  her  Air  Force  personnel;

 (b)  if  so,  what  facilities  are  given
 to  the  Indonesian  Air  Force  person-
 nel  by  the  Indian  Air  Force;  and

 (c)  whether  the  Indian  Air  Force
 instructors  have  been  assigned  to  Indo-
 nesia  to  train  Indonesian  Air  Force
 personnel?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  and  (c).  We  have  certain  friend-
 ly  arrangements  with  the  Government
 of  Indonesia  to  assist  in  training  and
 in  the  supply  of  essential  stores,  just  as
 we  have  had  with  some  other  coun-
 tries  friendly  to  us  in  respect  of  our
 Armed  Forces.  If  the  House  desire
 further  information  to  be  made  public,
 we  would,  out  of  courtesy  to  the  Indo-
 nesian  Government,  have  to  obtain
 their  consent  for  publication.

 Shri  D.  0,  Sharma:  May  I  know  if
 some  Indonesian  students  are  being
 admitted  in  our  military  academy  for
 study?

 Sardar  Majithia:  No,  Sir.  They  have
 not  asked  for  arrangements  of  that
 type,  but  I  should  like  to  add  that  we
 have  trained  certain  of  their  personnel
 in  the  Indian  Air  Force.

 Shri  D.  C.  Sharma:  The  hon.  Deputy
 Minister  said  in  reply  to  the  question
 that  some  essential  stores  were  being
 given  to  the  Government  of  Indonesia.
 May  I  know,  if  these  essential  stores
 are  Indian  made?
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 Sardar  Majithia:  I  could  not  say  off-
 hand  at  the  moment.  Besides,  I  have
 already  said  that  if  the  House  wants
 further  information,  it  would  be  only
 right  that  we  ask  the  permission  of  the
 Indonesian  Government  to  give  publi-
 city  to  the  information.

 Shri  M.  BR.  Krishna:  May  I  know
 whether  under  this  scheme  of  training
 Indonesians  in  the  Indian  Air  Force,
 the  trainer  aircraft  manufactured  by
 Hindustan  Aircraft  will  be  sold  to  that
 country?

 Sardar  Majithia:  That  is  an  entirely
 separate  question.  It  dees  not  arise
 out  of  this.

 Shri  Jaipal  Singh:  Is  :t  not  a  fact
 that  one  of  the  results  of  this  friendly
 co-operation  has  been  that  HT-2  has
 been  in  increasing  demand  in  Indo~
 nesia?

 Sardar  Majithia:  So  far  as  HT-2  is
 concerned,  we  have  demonstrated  it  in
 Indonesia,  but  no  further  progress  has
 been  made  regarding  the  sale  there

 Shri  Biren  Roy:  Can  we  not  adopt
 the  principle  of  training  their  person-
 nel  here  in  India  instead  of  sending
 our  personnel  over  there?

 Sardar  Majithia:  That  is  exactly
 what  we  are  doing,  but  we  have  got
 two  offices  which  have  been  seconded
 to  the  Indonesian  Air  Force  at  their
 request,  which  is  for  mutual  benefit.

 Life  Insurance  Corporation  Inquiry
 Commission  Report

 ह्

 K.  Chaudhuri:
 Shri  Ram  Krishan:  <
 Shri  N.  R.  Munisamy:
 Shri  Rameshwar  Tantia:
 Shri  Heda:

 “|

 Shri  A.  हू,  Gopalan:
 Shri  Sadhan  Gupta:

 .  |  Shri  Jagdish  Awasthi:
 Shri  Daljit  Singh:

 |  Shri  S.  M,  Banerjee:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  whether  the  Commission  of  Ine
 quiry  set  up  to  inquire  into  the  trans
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 actions  of  the  Life  Insurance  Corpora-

 submitted  its  report;
 (b)  if  so,  the  findings  arrived  at;
 (c)  the  action  taken  thereon;  and
 (d)  whether  a  copy  of  the  report

 will  be  laid  on  the  Table?

 THe  Deputy  Minister  of  Finance
 (Shri  B.  RB.  Bhagat):  (a),  (b)  end  (d).
 A  copy  of  the  report  submitted  by  the
 Commission  of  Inquiry  has  been  laid
 on  the  Table  of  the  House  on  the  3th
 February,  1958,

 (c)  The  report  is  under  considera-
 tion.

 Shri  Ram  Krishan:  May  I  know
 whether  ang  action  has  been  taken
 against  Shri  में,  M.  Patel,  the  Principal
 Secretary?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  No  action  has  been
 taken  against  anybody.  It  is  under
 consideration

 Shri  Narayanankutty  Menon:  May  I

 Mr.  Speaker:  We  are  having  a  dis-
 cussion  tomorrow.

 Shri  Narayanankutty  Menon:  It  is  a
 matter  of  clarification.  May  I  know
 whether  in  the  enquiry  the  Attorney-
 General  was  acting  under  the  instruc-
 tions  of  the  Government  of  India  or
 acting  on  his  own?

 Shri  Jawaharlal  Nehru:  The  Attor-
 ney-General’s  services  were  placed  at
 the  disposal  of  the  Commission.  No
 particular  instructions  or  brief  was
 given  to  him.  So,  presumably,  he
 functioned  according  to  his  own  under-
 standing  of  the  situation.

 Shri  Jaipal  Singh:  The  Leader  of  the
 House  has  told  us  that  no  action  has
 been  taken  against  anybody.  Is  the
 story  correct  that  Mr.  Mundhra  had
 been  arrested  this  morning?

 Mr.  Speaker:  Is  he  one  of  the  offi-
 vers  of  the  Government  of  India?  Let
 ws  go  to  the  next  question.
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 Shri  Mohamed  Imam:  May  I  know
 whether  there  is  going  to  be  any  fur-
 ther  enquiry  into  the  conduct  of  the
 officers  that  are  involved?

 An  Hon,  Member:  Further  probe  into
 the  matter.

 Shri  Jawaharlal  Nehru:  This  ques-
 tion  is  going  to  be  discussed  in  the
 House  tomorrow.  So,  I  do  not  strictly
 understand  the  relevance  of  these  sup-
 plementaries.

 Mr.  Speaker:  Therefore,  I  will  not
 allow  any  more.  Now,  next  question.

 Shri  Tangamani:  On  a  point  of  in-
 formation.

 Mr.  Speaker:  Tomorrow,  the  whole
 information  will  be  given.

 India’s  Foreign  Indebtedness

 +
 Shri  Raghunath  Singh:

 9254.  Shri  Aniradh  Sinha:
 Shri  Hem  Raj:

 Will  the  Minister  of  Finance  be
 pleased  to  lay  a  statement  showing:

 (a)  India’s  present  foreign  indeb-
 tedness  country-wise;  and

 (b)  the  rates  of  interest  paid  on
 various  categories  of  loans?

 The  Deputy  Minister  of  Finance
 (Shri  8,  R.  Bhagat):  (a)  and  (b).  A
 statement  is  laid  on  the  Table.  [See
 Appendix  ITI,  annexure  No.  25].

 थी  रघुनाथ  सिह  :  स्टेटमेट  के  देखने
 से  जाहिर  होता  है  कि  हमारी  फारिन  इंडेटेडनैस
 २४४  करोड़  रुपया  है।  आपने.  जो  लोन  लिया  है
 बह्डं  बेक  से  उसका  रेट  आफ  इंटरेस्ट  ४  पर  सेट  से

 साढ़े  पांच  पर  सेंट  तक  है  1  यह  लोन  आपने
 रेलवे  के  वास्ते  लिया,  प्रायरन  ऐंड  स्टील
 के  बास्ते  लिया,  द्रांवे  के  वास्ते  लिया  हम
 हूर  साल  co  करोड़  रुपया  फ्रेट  के  रुप  में

 फारिन  शिपिंग  कम्पनीज़  को  देते हे  t  में
 जानना  चाहता  हूं  कि  झापने  शिपित
 की  उन्नति  के  बास्ते  भी  कोई'लोन  लिया  ?
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 Shri  B.  R.  Bhagat:  This  question
 does  not  relate  to  shipping.

 Mr.  Speaker:  The  question  relates  to
 foreign  indebtedness  country-wise.
 The  hon.  Member  wants  to  know  how
 much  of  this  goes  to  shipping.

 Shri  8,  RB.  Bhagat:  The  statement
 has  been  given.

 The  Minister  of  Home  Affairs
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  If  the  hon.  Mem-
 ber  wants  information,  we  shall  col-
 lect  it  and  place  it  before  the  House.
 In  regard  to  the  present  question,  it
 was  not  obvious  that  this  would  be
 required.

 Shrimati  Tarkeshwari  Sinha:  Out  of
 this  Joan,  how  much  has  gone  to  the
 public  sector,  and  how  much  to  the
 private  sector?  Can  the  Minister
 clarify  that?

 Shri  B.  R.  Bhagat:  We  will  work
 it  out.  We  have  given  the  specific
 loans,  but  we  have  not  worked  out
 how  much  of  it  is  in  the  private  sector,
 and  how  much  of  it  is  in  the  public
 sector.

 Shri  Tyagi:  Does  this  amount  of
 Rs.  22]  crores  include  the  indebted-
 ness  which  the  private  sector  has  in-
 curred  on  account  of  importing
 machinery  etc.  on  deferred  payments?

 Shri  B.  R.  Bhagat:  In  the  statement,
 we  have  given  the  figure  for  deferred
 payments  for  the  public  sector,  which
 is  Rs,  22°6]  crores.  As  for  the  private
 sector,  our  information  is  that  the
 actual  indebtedness  on  account  of  the
 deferred  payment  that  has  been  agreed
 to  is  about  Rs.  39  crores,

 Shri  Tyagi:  Is  it  included  in  this
 sum  of  Rs.  22]  crores?

 Shri  8.  R.  Bhagat:  No.  We  have
 given  a  foot-note  that  deferred  pay-
 ment  commitments  for  the  public
 sector  only  have  been  given.  We  Were
 not  in  a  position  to  give  the  country-
 wise  break-up  for  the  private  sector,
 because  that  information  was  not
 readily  available.
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 Shrimati  Tarkeshwari  Sinha:  May
 T  know  the  value  and  quantum  of  the
 loan  which  wags  to  be  repaid  by  the
 end  of  1958,  and  by  what  time  the
 time-limit  for  its  repayment  has  been
 extended?

 Mr.  Speaker:  These  are  details.
 Shri  B.  B.  Bhagat:  For  these  details,

 I  would  require  notice.

 Prohibition
 +

 Shri  Sanganua:
 Shri  Mohamed  Imam:
 Shri  Bhakt  Darshan:
 Shri  8.  C.  Samanta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  lay  on  the  Table  a  state-
 ment  showing:

 (a)  the  names  of  States  that  have
 introduced  prohibition  so  far;

 (b)  whether  any  economic  survey
 has  been  carried  out  in  the  areas
 where  prohibition  is  in  force;  and

 (c)  if  so,  the  results  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 II,  annexure  No.  26].

 Shri  Sanganna:  From  the  statement,
 I  find  that  some  States  have  not
 introduced  prohibition  at  all.  May  I
 know  the  reasons  therefor?

 Shri  Datar:  They  are  trying  their
 best  to  introduce  it.  In  some  States,
 there  is  prohibition  in  the  whole
 State,  and  in  others,  in  some  parts,
 and  they  are  considering  the  ques-
 tion  of  extension,  whenever  it  is
 practicable  to  do  so.

 Shri  Surendranath  Dwivedy:  May  I
 know  the  States  which  have  not
 introduced  prohibition?

 Shri  Datar:  This  information  has
 been  given  in  the  statement.

 Shri  Sonavane:  ‘May  I  knew
 whether  it  is  the  view  of  Government
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 that  total  prohibition  throughout
 India  would  be  very  necessary  for  the’
 successfii  implementation  of  prohibi-
 tion?

 Mr.  Speaker:  This  is  a  matter  of
 opinion.

 Shri  Thimmaiah:  May  I  know  what
 has  happened  to  the  recommendation
 made  by  Shriman  Narayan  that  total
 prohibition  should  be  introduced  by
 19587

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  It  is  kept  in  view.

 aft  भक्त  दक्षन  :  इस  विवरण  से  ज्ञात
 होता  है  कि  दिल्‍ली  प्रान्त  मे  मद्य  निषेध  जारी
 नही  किया  गया  है  ।  कया  गवर्नमेंट  के  ध्यान  मे

 यह  बात  भ्रायी  है  कि  कुछ  दिनों  पहले  होटलों
 मे  जो  शराब  बन्दी  का  प्रतिबन्ध  लगाया  गया
 था  वह  कुछ  ढीला  किया  जा  रहा  हैं  भौर  यह
 भ्रफवाह  है  कि  पहली  भ्रप्रैल  से  इस  सम्बन्ध  में

 कुछ  छुट  दी  जायेगी  ?  क्‍या  इस  बारे  में  कोई
 स्पष्टीकरण  किया  जायेगा  ?

 पंडित  1.  Ro  नत:  ढीलापन  कही  नही
 श्राया  हैं  ।  जहां  तक  भ्रफवाहो  का  सम्बन्ध  है
 उन्हें  सुनने  के  लिये  झ्रादमियों  को  वक्‍त  नहीं
 होना  चाहिए  |

 Shri  Mohamed  Imam:  Before  it  is
 extended  to  the  other  States,  will
 Government  investigate  the  benefit
 conferred  or  the  harm  done  in  these
 States  as  a  result  of  the  introduction
 of  prohibition,  especially  in  view  of
 the  fact  that  many  prominent  people
 and  committees  have  found  that  pro-
 hibition  has  been  working  prejudicial-
 ly  to  the  States?

 Pandit  G.  8,  Pant:  We  will  take
 note  of  the  suggestions  made  by  the
 hon  Member.

 Several  Hon.  Members  rose—

 शील,  Speaker:  Next  question.
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 Polytechnics  in  Kerala

 Will  the  Minister  of  Edacation  su
 Scientific  Research  be  pleased  to  state:

 (a)  whether  Government  is  consi-
 dering  the  question  of  establishment  of
 new  polytechnics  in  private  sector  in
 Kerala  State;  and

 (b)  the  decisions  already  taken  as
 to  their  locations?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  and  (b).  Central  Govern-
 ment  have  approved  so  far  establish-
 ment  of  4  private  polytechnics  in  pri-
 vate  sector  in  Kerala  State.  Three  of
 the  mstitutions  are  located  in  Alagap-
 panagar,  Pandalam  and  Quilon.  For
 the  fourth  polytechnic,  Kalady  had
 been  approved  at  the  instance  of  the
 State  Government.  The  State  Govern-
 ment  have  now  proposed  that  the
 polytechnic  be  located  in  Triprayar.

 The  establishment  of  a  fifth  poly-
 technic  in  private  sector  in  Alleppey
 is  under  consideration

 Shri  Punnoose:  May  I  know  the
 number  of  applications  received  with
 regard  to  the  opening  of  polytechnics
 in  the  Kerala  State,  and  how  many
 have  been  recommended  by  the  State
 Government?

 Shri  M.  M.  Das:  I  have  not  got  the
 information  at  my  disposal  at  present.
 If  separate  notice  is  given,  I  shall  ans-
 wer  it.

 Shri  Vasudevan  Nair:  May  I  know
 what  help  will  be  given  by  the  Cen-
 tral  Government  for  these  polytech-
 nics  in  the  private  sector?

 Shri  M.  M.  Das:  So  far  as  the
 Alagappanagar  polytechnic  is  concern-
 ed,  we  are  prepared  to  pay—I  think
 @  part  has  already  been  paid—66-2|8
 per  cent.  of  the  capital  expenditure.
 So  far  as  the  recurring  expenditure  is
 concerned,  the  trust  will  bear  that
 expenditure.
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 “So  far  as  the  other  three  namely,
 the  Pandalam,  Quilon,  Kaladi  and
 Triprayar  polytechnics  are  concerned,
 we  will  pay  50  per  cent.  of  the  capital
 expenditure  and  25  per  cent.  of  the  re-
 curring  expenditure.  The  matter  is
 still  under  consideration.

 Shri  Ranga:  Why  do  Government
 distinguish  between  the  private  sector
 and  the  public  sector  even  in  regard
 to  polytechnics,  since  polytechnics  are
 not  supposed  to  be  profit-earning  con-
 cerns,  and  they  are  all  educational  ins-
 titutions?  Are  they  not  so?

 Shri  M  M.  Das:  It  is  true  that  they
 are  all  educational  institutions.  ‘Pri-
 vate  sector’  means  that  a  private  trust
 comes  forward  with  some  money  to
 establish  the  polytechnic,  whereas
 ‘public  sector’  means  that  the  State
 Government  is  commg  forward.  So,
 there  has  to  be  some  discrimination.
 The  State  Government  has  also  got
 some  responsibility  in  this  matter.

 Shri  Punnoose:  Three  imstitutions
 have  been  sanctioned.  May  I  know
 the  total  number  of  students  that  can
 be  trained  in  these  polytechnics?

 Shri  M.  M.  Das:  Only  two  have
 been  functioning  now  and  the  num-
 ber  of  students  is,  I  think,  20  in  each
 case,  The  annual  intake  of  students  in
 each  of  the  polytechnics  is  120.

 Compensation  for  farmers  at  Babina

 *259,  Dr.  Sushila  Nayar:  Will  the
 Minister  of  Defence  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No.  34l  on  the  30th  August,  ‘1957,
 and  state:

 (a)  whether  it  is  a  fact  that  the
 Uttar  Pradesh  Government  has
 represented  to  the  Government  of
 India  that  compensation  offered  to  the
 farmers  of  Babina  and  surrounding
 villages  in  inadequate;

 (b)  if  so,  what  steps  have  been
 taken  or  proposed  to  be  taken  to  see
 that  the  same  compensation  as  was
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 paid  for  the  adjoining  land  in  Madhya
 Pradesh  area  is  paid  ‘o  Bahina  far-
 mers  also;  and

 (c)  af  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  and  (c).  The  State  Govern-
 ment’s  representation  is  under  consi-
 deration.

 Dr.  Sushila  Nayar:  In  view  of  the
 fact  that  this  business  of  compensation
 to  the  Babina  farmers  is  more  than  ten
 years  old,  are  the  Government  m  a
 position  to  give  some  indication  as  to
 when  it  might  be  settled?

 Sardar  Majithia:  This  is  a  compli-
 cated  question  because,  apart  from
 the  fact  that  the  question  of  the  land
 has  to  be  taken  into  consideration  as
 also  the  number  of  trees,  the  number
 of  wells  on  the  land  and  the  build-
 ings  while  deciding  the  compensation,
 there  is  some  dispute  about  it.  It  has
 taken  time,  but  I  hope  that  it  will
 be  decided  in  the  very  near  future.

 Dr.  Sushila  Nayar:  Is  it  a  fact  that
 the  trees  etc  referred  to  by  the  hon.
 Minister  were  auctioned  by  the  mili-
 tary  authorities  to  a  contractor  who
 is  not  in  a  position  to  exercise  his
 rights  because  the  local  people  have
 strong  resentment  against  this  auction?

 Sardar  Majithia:  They  were  auc-
 tioned  because  they  were  the  property
 of  the  Government  of  India.  It  is  true
 that  the  contractor  who  took  the  trees
 has  been  prevented  from  carrying  out
 the  contract  by  the  local  people.  But
 then  this  is  a  question  of  Jaw  and  order
 and  I  cannot  do  anything  about  it.

 Dr.  Sushila  Nayar:  In  view  of  the
 fact  that  the  contractor  is  unable  to
 exercise  his  rights  and  his  partner  has
 been  murdered  in  this  dispute,  will  the
 military  authorities  consider  the  advis-
 ability  of  returning  the  money  to  him
 as  he  cannot  exercise  the  rights  that
 he  bought  in  the  auction?

 Mr.  Speaker:  These  are  at  इह"
 tions  for  action.
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 The  Minister  of  Defence  (Shri
 Krishna  Menon):  It  is  a  rather  diffi-
 cult  question.  I  think  it  is  necessary
 for  the  House  to  know  that  this  land
 has  been  acquired  under  existing  legis-
 lation.  Comparison  is  made  of  the
 prices  in  Madhya  Pradesh.  There  are
 two  separate  Acts,  and  what  is  more,
 the  compensation  paid  by  the  Ministry
 of  Defence  was  recommended  by  the
 local  authorities  of  Uttar  Pradesh.  The
 Government  of  India  have  placed  Rs.
 34  lakhs  ex  gratia  at  the  disposal  of
 the  UP.  Government  for  carrying  on”
 certain  improvements  in  consideration
 of  the  facts  of  the  case.  In  spite  of  all
 this,  in  view  of  the  representation  re-
 ceived—rather  late—the  Government
 of  India,  are,  as  stated  by  my  hon.
 colleague,  considering  this  matter.

 Shri  Ranga:  How  long  is  it  since  the
 U.P.  Government  informed  the  Gov-
 ernment  of  India  that  the  rates  fixed
 by  the  Defence  Ministry  were  inade-
 quate  and,  therefore,  should  be  raised?

 Shri  Krishna  Menon:  As  stated  al-
 ready,  the  rates  are  not  fixed  by  the
 Defence  Ministry.  They  are  fixed
 according  to  the  law  that  governs  this
 in  U.P,

 Shri  Ranga:  I  asked  for  the  time  and
 he  gives  some  other  answer.

 Shri  Nath  Pai;  As  usual.

 Mr,  Speaker:  He  wants  to  know  if
 there  has  been  enormous  delay.

 Sardar  Majithia:  No,  Sir.  There  is
 no  delay  because  it  is  only  recently
 that  the  U.P.  Government  has  again
 represented  that  the  previous  rates
 require  reyision.  We  are  looking  into
 that.

 Vettuvan  Community  in  Kerala

 *260.  Shri  Vasudevan  Nair:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  he  has  received  any
 representation  from  the  Vettuvan
 Community  of  Malabar,  Kerala,  for
 their  inclusion  in  the  list  of  Scheduled
 Castes;  and.
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 (b)  if  so,  the  action  taken  by  Gov-
 ernment  thereon?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  Such  representa-
 tions  have  been  received.

 (b)  They  were  forwarded  to  the
 State  Government  for  consideration,
 while  formulating  their  proposals  for
 the  final  revision  of  the  list  of  Sche-
 duled  Castes  with  a  view  to  include
 such  castes  also  as  are  already  not  on
 the  list  but  which  still  suffer  from  the
 stigma  of  untouchability.  Recommen-
 dations  from  the  Government  of
 Kerala  in  this  regard  are  still  awaited.
 But  pending  the  revision  ‘of  this  list,
 the  State  Government  have  extended
 the  concessions  admissible  to  the  Sche-
 duled  Castes  to  the  Vettuvan  Commu-
 nity  of  Malabar  also.

 Shri  Vasudevan  Nair:  Am  I  to  un-
 derstand  that  the  decision  of  the  Cen-
 tral  Government  will  depend  upon  the
 recommendation  of  the  State  Govern-
 ment?

 Shrimati  Alva:  Yes,  the  States
 have  to  recommend  before  we  can
 bring  in  any  amending  measure  to  this
 House.

 Ari  Kodiyan:  May  I  know  whether
 any  representation  has  been  received
 from  any  other  community  in  Kerala
 for  inclusion  in  the  list  of  Scheduled
 Castes?

 Shrimati  Alva:  I  have  no  other  in-
 formation  with  me.

 Shri  Punnoose:  With  regard  to  this
 particular  community,  have  Govern-
 ment  in  their  possession  information
 as  to  the  strength  of  the  community
 and  also  the  percentage  of  literacy?

 Mr.  Speaker:  He  wants  details
 regarding  the  number  of  this  commu-
 nity  and  so  on.

 Shrimati  Alva:  No,  we  have  no  in-
 formation.

 Shri  B.  8.  Marthy:  Are  Government
 aware  that  this  community  has  been
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 suffering  from  the  stigma  of  untouch-
 ability?  if  so,  why  did  not  the  pre-
 vious  Kerala  Government  recommend
 this  community  to  be  brought  within
 the  purview  of  the  Untouchability
 Offences  Act  of  1955?

 Shrimati  Alva:  How  can  we  say
 about  the  past?

 Mr,  Speaker:  Next  question.

 Naga  Unit
 *26l.  Shrimati  Mafida  Ahmed:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  Government  have
 received  any  representation  for  the
 transfer  of  the  Dimapur  area  from  the
 newly  constituted.  Naga  Unit  under
 Central  Administration  to  the  United
 North  Cachar  and  Mikir  Hills  District
 which  is  predominantly  inhabited  by
 the  Cacharis  who  have  no  cultural  or
 social  affinities  with  Nagas;  and

 (b)  if  so,  what  decision  Government
 have  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.  *

 (b)  Dimapur  area,  which  formed
 part  of  the  Naga  Hills  District  in  the
 past,  has  now  been  included  in  the
 Naga  Unit  and  it  continues  to  be  so.

 Shrimati  Mafida  Ahmed:  May  I
 know  the  percentages  of  Naga  and
 non-Naga  population  in  the  Dimapur
 area?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  It  is  difficult  to
 give  the  exact  percentages,  but  the
 non-Naga  population  probably  exceeds
 the  Naga  population  in  Dimapur  area.

 Shri  Basumatari:  May  I  know  whe-
 ther  Government  have  realised  the
 difficulties  and  hardships  of  these  in-
 habitants  of  the  Dimapur  area  under
 the  present  set-up,  as  they  have  no
 affinities  with  the  Nagas?

 Pandit  G.  B.  Pant:  Dimapur  area
 was  part  of  the  Naga  Hills  district  im
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 the  past  and  it  is  still  continuing  to  be
 so.  There  has  been  no  change  in  its
 position  vis-a-vis  the  Naga  Hills  dis-
 trict.

 Shri  Basumatari:  Was  this  area  un-
 der  the  Naga  Hills  district  before
 1947?

 Pandit  G.  B.  Pant:  I  cannot  say
 exactly.  I  presume  it  was,  but  I  am
 not  sure.

 Shri  Basamatari:  I  know  it.
 Mr.  Speaker:  Then  why  does  the  hon.

 Member  ask  the  question?
 Shri  Hem  Barua:  In  view  of  the

 fact  that  the  Dimapur  area  legiti-
 mately  belongs  to  North  Cachar  and
 Mikir  Hills  district  from  the  point  of
 view  of  ethnology  and  history,  and
 that  feelings  are  considerably  ruffled
 in  this  area  over  this  transfer,  have
 the  Government  had  any  discussion  in
 recent  times  with  the  Naga  leaders
 over  this  area?

 Pandit  G.  B.  Pant:  We  have  not  had
 any  discussions  with  the  Naga  leaders
 about  the  various  parts  of  the  Naga
 Unit  that  has  now  been  formed  or
 about  its  reorganisation  at  any  time  so
 far.

 Life  Insurance  Corporation

 न
 Shri  Morarka:

 °265  {  Shri  Nathwant:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  any  brokerage  was
 paid  on  any  of  the  shares  purchased
 by  the  Life  Insurance  Corporation
 since  the  Ist  September,  1956;  and

 (b)  if  so,  the  amount  thereof  and
 the  names  of  the  parties  to  whom
 paid?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  It
 is  understood  that  the  prices  at  which
 shares  and  debentures  of  companies
 are  purchased  by  the  Corporation
 through  brokers  are  inclusive  of
 brokerage.  It  is  not  pos#ible  to  indi-
 cate  the  amount  of  brokerage  paid  as
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 the  brokers  do  not
 separately.

 Shri  Morarka:  May  I  know  the  total
 amount  of  shares  purchased  through
 the  brokers  and  the  total  number  of
 shares  purchased  directly  by  the  Cor-
 poration?

 Shri  8,  R.  Bhagat:  Since  ist  Sep-
 tember,  1956,  upto  l9th  December  957
 the  Corporation  has  invested  a  total
 amount  of  Rs.  5°80  crores.  Almost
 all  except  the  shares  purchased  from
 Haridas  Mundhra  and  a  few  cases  in
 which  the  Corporation  underwrote
 new  issues  of  shares  and  debentures,
 have  been  purchased  through  brokers.

 Shri  Morarka:  May  I  know  what  is
 the  rate  of  brokerage,  if  any,  the  Cor-
 poration  paid  on  the  underwriting  of
 new  shares?

 Shri  8.  R.  Bhagat:  In  that  connec-
 tion,  there  was  a  question  sometime
 ago  and  I  have  collected  information
 and  I  am  laying  it  on  the  Table  of  the
 House.

 show  brokerage;

 Refinance  Corporation

 *266.  Shri  Bimal  Ghose:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  arrangements  have
 been  completed  for  the  establishment
 of  the  Refinance  Corporation;

 (b)  if  so,  when  the  Corporation  will
 start  functioning;  and

 (c)  what  will  be  its  constitution  and
 capital  resources?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (०).  The
 matter  is  still  under  consideration.

 Shri  Bimal  Ghose:  In  view  of  the
 fact  that  the  former  Finance  Minister
 has  assured  us  quite  a  few  months  ago
 of  the  establishment  of  this  Corpora-
 tion,  what  difficulties  are  holding  up
 its  establishment  now?

 Shri  B.  R,  Bhagat:  The  other  party
 is  the  United  States  Government.  Al-
 though  we  have  finalised  the  details
 here,  if.  has  still  to  be  finalised  with
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 the  United  States  Government;  and
 once  we  get  their  consent,  the  Corpo-
 ration  would  he  floated.

 Shri  Bimal  Ghose:  Am  I  to  under-
 stand  that  before  the  Finance  Minister
 gave  this  assurance  in  this  House,  the
 details  were  not  taken  up  and  finalised
 with  the  United  States  Government?

 Shri  B.  R.  Bhagat:  I  could  not  hear
 the  question.

 Mr.  Speaker:  There  is  too  much  of
 -ubdued  noise  in  the  House.

 Shri  Bimal  Ghose:  Before  the  for-
 mer  Finance  Minister  gave  the  assu-
 rance  to  this  House,  was  not  the  mat-
 ter  taken  up  with  the  Uniteq  States
 Government  and  certain  agreements
 arrived  at?

 Shri  B.  R.  Bhagat:  I  do  not  know
 the  particular  language  of  the  assu-
 rance  which  the  former  Finance  Minis-
 ter  gave.  But,  because  the  funds  are
 of  the  PL  480,  an  authorisation  has
 to  be  made  by  the  United  States  Gov-
 ernment.  Their  consent  is  also  neces-
 sary.  We  have  not  been  able  to  obtain
 that  consent.  There  has  been  some
 delay  in  it.  That  is  the  reason  why
 we  have  not  been  able  to  start  this
 Corporation.

 Shri  Bimal  Ghose:  Am  I  to  under-
 stand  that  the  consent  has  now  been
 obtained  and  that  there  will  be  no
 further  delay  in  its  establishment?

 Mr.  Speaker:  Has  the  consent  now
 been  secured?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehra):  There  has  been
 some  delay  on  some  others’  part.  Hon.
 Members  are  entitled  to  ask  whether
 there  has  been  any  delay  on  our  part.
 But,  we  cannot  guarantee  what  might
 occur  on  the  other  side.

 Mr.  Speaker:  We  will  now  go  back
 to  question  No.  240.

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  I  am  extremely  sorry  that  I  was
 a  little  late.
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 Election  Petitions

 +
 ‘Bhri  Radha  Raman:
 Shri  Shree  Narayan  Das:
 Shri  8.  M,  Banerjee:
 Shri  Naval  Prabhakar:
 Shri  Mohan  Swarup:
 Bhri  Raghunath  Singh:
 Shri  Vajpayee:
 Shri  L.  Achaw  Singh:

 Will  the  Minister  of  Law  be  pleased
 to  lay  on  the  Table  a  statement  show-
 ing:

 (a)  the  number  of  election  petitions
 received  by  the  Election  Tribunals,
 eparately  for  the  Lok  Sabha  and

 State  Assemblies;

 (b)  the  number  of  election  petitions
 pending;

 (c)  the  number  of  elections  to  the
 Lok  Sabha  and  State  Assemblies  de-
 clared  and  void  so  far;  and

 (d)  the  number  of  election  petitions
 lying  with  High  Courts  and  Supreme
 Court  on  appeal?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  A  statement  is  laid  on  the  Table.
 [8९९  Appendix  II,  annexure  No.  27).

 Shri  Radha  Raman:  From  part  (d)
 of  the  statement  laid  on  the  Table  of
 the  House  by  the  hon.  Minister,  it
 appears  that  the  Election  Commission
 is  not  fully  aware  of  the  position  of
 appeals  filed  against  the  orders  of  the
 Tribunals.  May  I  know  whether  it  is
 not  obligatory  on  the  part  of  the
 appellate  authority  to  inform  the
 Election  Commission  whenever  an
 appeal  is  filed?

 Shri  A.  K.  Sen:  It  is  a  matter  of  law
 and  procedure  and  the  appellant  will
 be  advised  to  consult  his  own  lawyers.

 Shri  Radha  Raman:  According  to
 the  Representation  of  the  People  Act,
 all  appeals  that  are  filed  before  the
 Tribunal  have  to  be  decided  within  6
 months.  May  I  know  how  many  of
 these  cases  which  are  pending  are
 over  6  months?

 Shri  A.  K.  Sen:  For  that  a  separate
 question  should  be  asked  because  we
 have  not  calculated  the  exact  number
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 of  petitions  pending  for  more  than
 6  months,  I  presume  the  number  is
 not  very  large  this  time.

 oft  रघुनाथ  सिह  :  भभी  तक  ४६  परसेंट
 केसिस  का  कोई  फैसला  नहीं  हुआ  है  जबकि
 हस  सदन  में  कहा  गया  था  कि  छ:  महीने
 के  श्न्दर  सब  केसिल  का  फैसना  हो  जाएगा  |
 में  जानना  चाहता  हूं.  कि  क्‍या  कारण  है  कि

 इतनी  देर  हो  रही  है  ?

 Shri  A.  K.  Sen:  It  is  very  difficult
 to  give  an  answer  relating  to  specific
 cases.  But,  in  many  cases,  matters
 have  been  taken  to  the  High  Court,
 and,  in  some  case,  to  the  Supreme
 Court  and  orders  of  stay  have  been
 obtained.  Naturally,  the  Tribunals’
 hands  are  fettered  and  they  could  not
 proceed.  On  the  whole,  we  are  satis-
 fied  that  this  time  the  Tribunals  had
 worked  with  the  utmost  expedition.
 And,  if,  barring  those  cases  where  the
 Tribunals  have  been  stopped  from  pro-
 ceeding  further,  there  has  been  delay
 for  more  than  six  months,  then  that
 has  been  because  of  the  nature  of  the
 case,  the  evidence  involved  and
 various  other  points.

 Shri  Shree  Narayan  Das:  How
 many  writ  petitions  either  against  the
 orders  of  the  Tribunal  or  otherwise
 are  pending  in  the  Supreme  Court?

 Shri  A.  K,  Sen:  For  this  a  separate
 notice  would  be  necessary.

 Shri  Tangamani:  In  the  statement
 laid,  we  find  that  as  many  as  28  peti-
 tions  out  of  57  for  the  Lok  Sabha
 elections  and  776  out  of  397  for  the
 Assembly  elections  are  pending.  May
 I  know  whether  they  are  pending
 before  the  Tribunals  as  a_  result  of
 interlocutory  applications  in  the  High
 Courts  or  Supreme  Court  or  whether
 they  are  just  pending?

 Shri  A.  K.  Sen:  A  large  number  of
 them  are  pending  because  there  have
 been  proceedings  taken  in  the  High
 Courts  and  stay  orders  have  been
 obtained.  But,  it  is  very  difficult  to
 ascertain  the  exact  number  of  such
 petitions.  If  the  hon,  Member  so
 chooses,  a  separate  question  may  be
 put  and  I  shall  answer.



 Will  the  Minister  of  Law  be  pleased
 to  stdte:

 (a)  whetheF st  is  a  fact  that  a  Com-
 mittee  for  Co-ordination  on  Slum
 Clearance  has  been  constituted  with
 Shri  A.  K.  Sen  as  Chairman;  '

 (b)  if  so,  the  progress  made  so  far
 by  the  Committee;  and

 (c)  the  time  by  which  they  are’
 expected  to  submit  their  report?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  Yes,  Sir.

 (b)  the  Committee  has  held  three
 meetings  so  far  to  discuss  the  various
 aspects  of  slum-clearance  work.

 (९)  As  soon  as  possible.
 Shri  Hem  Barua:  May  I  know  if

 there  is  a  proposal  to  co-ordinate  the
 work  of  slum  clearance  with  the  work
 of  the  State  Government?

 Shri  A.  K.  Sen:  The  work  of  all
 the  agencies  including  those  of  the
 State  Governments  is  contemplated  to
 be  co-ordinated.

 bri  Ramanathan  Chettiar:  May  I
 know  whether  the  committee  will  be
 visiting  Madras,  Calcutta,  Bombay
 and,  other  urban  areas?

 Shri  A.  K.  Sen:  If  necessary,  they
 may  do.

 Kunzru  Committee  Report
 +

 (Shri  Radha  Raman:
 |  Shri  Subodh  Hansda:
 |  Shri  CQ  Samanta:

 *267.  Shri  Gajendra  Prasad  Sinha:
 Dr.  Ram  Subhag  Singh:

 |  Shri  D.  C.  Sharma:
 |  Shri  Bbakt  Darshan:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state
 how  far  the  recommendations  of  the
 English  Committee  headed  by  Pandit
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 HN,  Kuozy  and  by  the  Uni-
 versity  Grants  pee  are  being
 implemented  during  the  year  1958-597

 The  Minister  of  State  ip  the  Minis-
 try  of

 Séqoation
 fific  Re-

 search  (Dr.  K.  L.  ‘Shrimplf)  The  Uni-
 versity  Grants  m  has  gccapt-
 ed  the  Report.  It  is  too  early  to  say
 anything  about  the  implementation  of
 its  recommendations  as  it  was  only
 towards  the  end  of  December  4987
 that  the  Report  was  sent  to  the  Uni-
 versities  and  State  Gdvernments
 for  their  consideration

 Shri  Radha  Raman:  May  I  know
 how  tnuch  time  is  éontemplated  to  be
 taken  to  finalise  the  decision  of  Gov-
 ernment  with  regard  to  the  implemen-
 tation  of  this  report?

 Dr.  K.  L.  Shrimali:  As  far  as  the
 University  Grants  Commission  is  con-
 cerned,  it  is  the  Commission  which
 had  appointed  this  committee.  They
 have  accepted  the  report  of  this  com-
 mittee;  and  they  have  also  taken  cer-
 tain  policy  decisions  in  this  matter.
 Now,  they  have  written  to  the  State
 Governments  and  the  Universities  to
 consider  the  matter  and  let  them
 know  their  views  as  soon  as  possible.

 Shri  Radha  Raman:  May  I  know
 whether  this  report  will  be  laid  on  the
 Table  of  the  House  for  the  benefit  of
 the  Members  ?

 Dr.  K.  L.  Shrimali:  I  shall  place  a
 copy  of  this  report  in  the  library.

 Shri  D.  0.  Sharma:  May  J  know  if
 this  report  was  considered  by  the
 Central  Advisory  Board  for  Education
 at  its  last  meeting  and  if  so  what  was
 its  recommendation?

 Dr.  K.  L.  Shrimali:  As  far  as  I
 remember,  I  do  not  think  it  was  con-
 sidered  at  the  Board's  meeting  but
 this  35  subject  to  correction.
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 [Tie  Minister  of  Education  asd
 Seientific  Research  (Maulana  Asad):
 No,  It  did  not  come  up  before  it.  It
 has  beef  sent  to  the  universities  and
 State  Governments  whose  comments
 are  awsited.]

 Shri  Radha  Raman:  May  I  know
 whether  the  opinion  or  comment  on
 this  report  is  invited  from  various
 universities?

 Dr.  K,  L.  Shrimali:  Yes,  Sir.  The
 report  has  been  sent  to  the  State
 Governments  and  Universities  for
 their  consideration  and  their  reactions
 will  be  known  in  due  course.

 12-00  hrs.
 Snort  Notice  Quzstion

 Working  Plan  for  the  Community
 Development  Movement

 +
 SHORT  Dr.  Ram  Subhag  Singh:
 NOTICE  Shri  Anirudh  Sinha:
 QUESTION  {|  Shri  Sanganna:
 NO.  2

 Will  the  Minister  of  Community
 Development  be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  revise  the  working  plan  for  the
 community  development  movement  in
 the  country;

 (b)  if  so,  the  nature  of  the  changes
 that  are  likely  to  be  effected;  and

 (c)  when  the  revised  plan  will  be
 put  into  operation?

 The  Minister  of  Community  Deve-
 lopment  (Shri  Ss.  K.  Dey):  (a)  Yes,
 Sir,

 (b)  The  basic  changes  proposed  are
 on  the  following  lines:

 (i)  Transfer  of  authority  to  peo-
 ple’s  institutions  at  and  below
 the  district  level;

 (ii)  the  merging  of  the  N  ES.  and
 the  C.D.  stages  into  a_  single
 phase  programme

 (iii)  the  staggering  of  the  pro-
 gramme  into  the  Third  Plan.

 (९)  bi)  above  was  considered  at
 the  meeting  of  the  Standing  Com-
 mittee  of  the  National  Development
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 Council  on  12-1-88.  States  are  now
 progressing  the  scheme  according  to
 local  conditions.  As  for  the  rest,  pro-
 posals  have  been  sent  for  considera-
 tion  of  the  State  Governments  and  it
 is  proposed  to  ring  the  revised  pro-
 gramme  into  operation  from  1-4-58,

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  factors  which  led“ta’  th®  revision
 of  the  working  plan  for  the  commu-
 nity  development  movement?

 Shri  8S.  K.  Dey:  The  desire  to
 achieve  better  consolidation  of  the
 ground  already  covéred  and  to  over-
 come  the  increasing  dilution  in  the
 quality  of  trained  personnel  which
 has  been  manifest  lately.

 Dr,  Ram  Subhag  Singh:  Is  it  true
 that  for  the  better  implementation
 of  the  Plan,  the  Government  had  sent
 certain  suggestions  to  the  State  Gov-
 ernment  for  enlisting  the  co-operation
 of  the  non-official  element  and  if  80,
 may  I  know  whether  those  sugges-
 tions  have  been  given  effect  to  by  the
 State  Governments  and  if  not,  why?

 Shri  8S.  ्,  Dey:  There  has  been
 appreciable  progress  in  that  direction.

 Shri  Tyagi:  May  I  know  whether,
 with  the  change-over  that  is  proposed
 to  be  brought  into  effect,  the  chairman
 of  the  district  development  bodies  in
 the  country  will  be  the  non-officials
 or  the  district  magistrates?

 Shri  8S.  K.  Dey:  This  again  has  to
 be  determined  by  the  State  Govern-
 ments  according  to  the  local  condi-
 tions.

 Shri  Kasilwal:  If  I  understood
 correctly,  previously  the  position  was
 that  three  NES  blocks  were  to  be
 merged  into  one  CD  project.  Am  I
 to  understand  now  that  every  single
 NES  block  has  been  converted  into
 a  CD  project?

 Shri  8.  है,  Dey:  The  idea  is  that  we
 shall  have  one  single  stage  of  opera-
 tion  under  the  community  develop-
 ment  programme  instead  of  having
 two  stages  broken  into  NES  and
 community  development.
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 Shri  Sauganna:  May  4  know  what  House,  [See  Appendix  Ti,,.  annexure
 is  the  difference  between  the  gramdan  No.  28).
 movement  and  the  changes  that  are
 brought  about  in  the  community  सुप्रश-कलो  विभाग,  दहती | development  project  areas?

 Shri  8.  हू,  Dey:  That  is  a  separate
 question,  +२४६.  शी  मय  प्रभाकर  :  कया  शिक्षा

 हर  जौर  वेशातिक  मचेचरा  मंत्री  मह  बताने  की
 ीं  भक्त  बग :  में  यह  जानना  चाहता  क्षपा  करेंगे  कि  :  रह

 हूं, कि  जो  नई  संशोधित  योजना  तेयार  की
 (क)  क्या  मुद्रआ-कला,  विभाग  दिल्ली

 गई  है  यह  कब  से  लागू  की  जा  रही  है?  क्या  पोलीटैकनीक  के  एक  भाग  के  रूप  में  प्राईम्म
 यह  तत्काल  लागू  की  जा  रही  है  या  इसक  किया  गया  है;
 लागू  होने  मे  कुछ  समय  लगेगा  ?

 (ल)  यदि  हां,  तो  इस  विभाग  में  कितने
 Shri  8.  K.  Dey:  It  is

 expected  that
 व्यक्त  प्रशिक्षण  प्राप्त  कर  रहे  हे;  भौर

 it  onl
 into  force  from  the  Ist

 (ग)  इसमें  मुद्रण  सम्बन्धी  किन-किन
 =  न

 Shri  Anirudh  Sinha:  Should  it  be  बातों  का  प्रशिक्षण  दिया  जा  रहा  है
 मंत्री taken  that  the  original  target  of  serv-  शिक्षा  और  वेशानिक  गबेबशा

 ing  the  entire  country  by  NES  and  (मौलाना  अबुल  कलाम  झाजाव)  :  (क)
 covering  at  least  40  to  50  per  cent  by  mit  नही  |

 -
 CD  blocks  by  the  end  of  the  Second  .
 Plan  will  not  be  adhered  to  and  (ख)  और  (7).  प्रश्न  नही  उठते
 achieved?

 Shri  S.  K.  Dey:  It  is  expected  that  ~  ~
 the  country  will  be  covered  by  some-  उदयपुर और  बॉसबाड़ा  में  मेंगनीज  के
 time  in  3983  instead  of  ‘1961  So,  there  निक्षेत will  be  a  certain  change  in  the  origi-
 nal  Plan.

 मैरइ७,  श्री  मोहन  स्वरूप  :  क्या  हस्पात,
 शान  झोर  इबन  मत्री|  यह  बताने  की  कृपा

 WRITTEN  ANSWERS  TT  करेंगे  कि  :
 QUESTIONS

 Special  Review  Board,  Ministry  (=)  क्या  भारतीय  भूतत्वीय  सर्वेज्षण
 of  Defence  विभाग  द्वारा  हाल  में  उदयपुर  भौर  बाँसवाडा

 #243,  Shrimati  Ta  Palchoudhuri:  क्षेत्रों  मे  मेंगनीज  के  निर्केपों  का  पता  लगाया
 Will  the  Minister  of  Defence  be  गया  है

 मे
 pleased  to  state:  !

 Fs (a)  whether  it  is  a  fact  that  a  Spe-  (a  )  यदि  हा,
 त  यह

 खनिज  वहां  किस
 cial  Review  Board  was  constituted  मात्रा  में  प्राप्त  होने  का  भ्रनुमान  है;  श्रौर
 by  the  Defence  Ministry  in  May  957  zat for  recommending  Permanent  Regular  .  (7)  क्या  हम  सम्बन्ध  में

 न  वी
 Commissions  in  the  Army;  and  के  श्रन्य  भागों  में  भर  कोई  सर्वेत्षण  किया  जा

 (b)  if  so,  the  circumstances  under  रहा  है  ?
 which  it  was  constituted;  and  am  और  तेल  मंत्री  (भी  fo  roy

 (e)  what  are  its  functions?  सालबोीय):  (क)  जी,  नहीं  ।
 The  Deputy  Minister  of  Defence  (@)  प्रश्न  नहीं  उठता  ।

 (Shri  Raghuramaiah):  (a)  to  (c):  A
 statement  is  laid  on  the  Table  of  the  (ग)  जी,  नहीं  ।
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 State  Bank  of  india
 *956,  हल  Bishwanath  Roy:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 volume  of  deposits  with  the  State
 Bank  of  India  increased  after  national-

 —
 of  the  Imperial  Bank  of  India;

 an
 (b)  if  80,  whether  the  progress  of

 deposits  was  maintained  last  year
 also?.

 a

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  ‘Yes,  Sir.

 (b)  The  deposits  continued  to  rise
 during  the  year  957  also.

 Neyveli  Fertiliser  Plant

 °258,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  86  on  the  38th
 November,  957  and  state:

 (a)  whether  the  project  scheme
 approved  by  the  Neyveli  Lignite  Cor-
 poration  for  the  Fertiliser  Plant  has
 since  been  sanctioned  by  Government;

 (b)  if  so,  whether  orders  for  the
 supply  of  plant  and  machinery  have
 been  placed;  and

 (९)  the  value  of  the  same?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 subject  to  adequate  credit  facilities
 being  available  in  respect  of  the
 foreign  exchange  requirements  of  the
 plant.

 (b)  The  draft  tender  specifications
 for  the  plant  and  machinery  are  being
 finahsed  and  the  possibility  of  obtain-
 ing  foreign  credit  is  being  explored.
 Orders  for  the  supply  of  plant  and
 machinery  can  be  placed  only  after
 these  are  completed,

 (९)  Does  not  arise.

 Committee  on  Customs  Procedure  and
 Organisations

 262,  Shri  Jhanjhunwala:  Will  the
 Minister  of  Finance  be  pleased  to
 State;

 (a)  whether  the  Committee  on  cus-
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 toms  procedures  and  organisations  has
 submitted  any  interim  report  to  Gov:
 ernment;  and

 (b)  if  so,  what  are  its  recommenda-
 tions?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  Com-
 mittee  has  not  submitted  any  interim
 report.  It  has,  however,  suggested  a
 few  reforms  which  need  not  await
 the  report.

 (b)  Does  not  arise.

 Report  of  the  Official  Language
 Commission

 *263,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  translation  of  the
 leport  of  the  Official  Language  Com-
 mussion  into  certain  regional  languages
 has  been  completed;  and

 (b)  if  so,  when  will  it  be  published
 in  the  regional  languages?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  The  Hindi
 translation  has  been  completed.  The
 work  of  translation  into  other  lang-
 uages  has  been  entrusted  to  different
 State  Governments  and  Is  still  in  pro-
 gress.

 (b)  The  Hind:  translation  is  under
 print,  and  may  be  published  in  about
 two  months’  time.  The  printing  and
 publication  of  the  report  m_  other
 languages  will  be  done  as  soon  as
 possible  after  the  work  of  translation
 has  been  completed.

 HLT,  2  Aircrafts

 °268,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Defence  be
 pleased  to  state  whether  any  success
 has  been  reported  m  the  sale  of  H.T.  2
 aircraft  in  south-east  Asian  countries?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  Not  so  far,  Sir.
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 Shri  Raghunath  Singh:
 Shri  B.  8.  Murthy:
 Shri  Jagdish  Awasthi:
 Shrimati  Mafida  Ahmed:
 Shrimati  Tarkeshwari

 Sinha:
 :  Naushir  Bharucha:

 9268,  <

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  U.S.  Government
 has  finalised  its  scheme  regarding  aid
 for  India’s  Second  Five  Year  Plan;

 (b)  if  so,  the  nature  of  the  Scheme;
 and

 (c)  the  details  thereof?

 The  Deputy  Minister  of  Finance
 (Shri  R,  Bhagat):  (a)  to  (c).  As
 recently  announced  in  a  press  comuni-
 que  the  U.S.  Government  have  indi-
 cated  their  willingness  to  discuss  a
 loan  programme  of  $225  million.  A
 delegation  is  at  present  discussing
 various  projects  which  can  be  financed
 under  this  arrangement,

 National  Theatre

 *270,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  progress  made  with  regard
 to  the  construction  of  the  National
 Theatre;  and

 (b)  the  approximate  date  by  which
 the  construction  would  be  completed?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  Preliminary
 designs  for  the  building  of  the
 National  Theatre  have  been  prepared
 and  are  proposed  to  be  submitted  to
 the  Cabinet  shortly.

 (b)  The  question  does  not  arise  as
 the  construction  work  has  not  started.
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 Central  Referewce  ‘Library

 ony  Shri  a  0.  Samant: "
 ay  Sheimati  Nk  Failckendbart:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  how  far  the  setting  up  of  the
 Central  Reference  Libriry  at  Delhi
 has  proceeded  up-to-date;

 (b)  what  is  the-estimated  additional
 cost  over  and  above  the  sum  allotted
 during  the  First  Five  Year  Plan;

 (९)  how  much  has  been  spent  for
 the  Natiomal  Bibliogtaphy  Unit  al-
 ready  started;  and

 (d)  when  the  Library  is  expected
 to  start  functioning?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dy.  K.  L.  Shrimali):  (a)  to  (d).  A.
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  II,  annexure
 No.  29].

 Estimates  of  Steel  Plants
 Shri  Morarka:
 Shri  Nathwani:
 Shri  Barman:
 Shri  s.  C.  Samanta:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Steel,
 and  Fuel  be  pleased  to  state:

 (a)  the  total  fee  paid  to  the  Con-
 sultants  for  preparing  the  estimates
 for  the  steel  plants;  and

 (b)  the  foreign  exchange  content  of
 the  latest  estimates  and  how  much  of
 it  has  already  been  provided  for?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  A  statement  is  laid  on  the  table
 of  the  House.  [See  Appendix  II,
 annexure  No,  80].

 *272,

 Mines

 मूदशा  कांड

 ह ३  _  भी  शोहन  स्व्कप!
 रे७३

 aft  fat  ate:
 क्या  गृह-क्षार्य  मंत्री.यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  श्री  हरिदास
 मूंदड़ा  तभा  कुछ  भ्रम्य  व्यक्तियों  पर  शेयर

 Q
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 झीर  उनके  हस्वान्तरण  का  झारोप  लगामा

 गया है  ;

 (छल)  क्या यह  सच  है  कि  इसी  सिलसिले
 में  ३०  दिसन्वर,  १६५७  को  कानपुर  वे
 कसकता में इन फर्मों में  इन  फर्मों  की  तलाशी  ली  गई
 थी  जिसके  फलस्वरूप  पुलिस  ने  कुछ  कागजात
 जब्त  किये;  धौर

 (ग)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या
 है?

 गृह-कार्य  मंदी  (पंडित  थो०  wo  परत):
 (क)  तथा  (ख).  जी  हां।  भारत  सरकार

 के  स्पेशल  पुलिस  ऐस्टेब्लिशमेंट  ने  श्री

 हरिदास  मूदहा  ओर  कुछ  अन्य  व्यक्तियों
 के  खिलाफ  मामले  रजिस्टर  किए
 है  7  उन  पर  धोखादेही  तथा  कुछ
 जाली  शेयरों  को  बेचने  के  आरोप  हे  श्री

 हरिदास  मूदशश  के  कलकत्ता  झोर  कानपुर  के
 मकानों  की  ३०  दिसम्बर,  १६५७  को  तलाशी
 ली  गई।  उनके  कलकत्ता  स्थित  कार्यालय
 तथा  कुछ  श्र्न्य  फर्मों  की  भी  तलाशी  लो  गई  1
 ये  सब  तलाशिया  सम्बन्धित  भजिस्ट्रेटों  से
 प्राप्त  वारटों  के  भ्रधीन  ली  गई।  बहुत  से
 कागज़ात  जब्त  किए  गए है।

 (7)  इन  मामलों  की  जांच  समाप्त

 होने  के  बाद  जल्दी  से  जल्दी  न्यायालय  मे  भेजने
 की  सम्भावना  हैं।  जब्त  किए  मए  कागजातो
 का  इस  समय  विवरण  देना  जाब-पड़ताल
 शर  मुकदमे  में  हानिकारक  होगा  |

 Neyveli  Thermal  Power  Station

 9214,  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  360  on  the
 2lst  Novemer,  4997  and  state:

 (a)  whether  the  revised  estimate  of
 the  cost  of  2,50,000kw.  Neyveli  Ther-
 mal  Power  Station  has  since  been
 worked  out;

 ¢b)  if  so,  what  is  the  revised  esti-
 mate;  and
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 (c)  when  the  civil  engineering
 works  in  this  connection  will  com-
 mence?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  to
 (c).  The  revised  estimate  of  cost  of
 the  Neyveli  Thermal  Power  Station
 and  the  date  of  commencement  of  the
 civil  engineering  works  will  be  known
 only  after  the  detailed  project  report
 has  been  prepared  by  the  Soviet
 Experts.  This  would  be  about  the
 middie  of  September  next.

 Secondary  Education  Commission

 215.  /  Shri  A.  K.  Gopalan:
 ‘|  Shri.  Kodiyan:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state  whether  Government  propose  to
 implement  the  recommendations  of
 the  Secondary  Education  Commission
 regarding  Triple  Benefit  Scheme,
 free  medical  aid  to  the  teachers  and
 free  school  education  to  their  children
 in  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  U,  Shrimali):  The  mat-
 ter  ३8  under  consideration.

 District  Courts  Buildings
 *276.  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  District  Courts
 Buildings  at  Tis  Hazari  are  ready
 and  being  used;  and

 (b)  if  not,  to
 wing,

 extent  they  are
 being  used  now  and  when  all  the
 District  Courts  shift  to  these  build-
 ings?

 The  Minister  of  Home  Affairs  (Pak-
 dit  G.  B.  Pant):  (a)  and  (b).  The‘
 entire  Court  Building  has  not  yet  been
 completed.  The  portions  which  have
 been  completed  are  being  used  by
 Tehsil  Officers,  Revenue  Establish-
 ment,  and  newly  created  offices  like
 the  Delhi  Municipal  Corporation  Elec-
 tion  Office.  Except  the  Litigants’
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 =  Ferree: Shed  the  remaining  buildings  ate  ex-
 pected  to  be  completed  before  the  end
 of  the  current  financial  year,  and  the
 District  Courts  will  shift  to  the  new
 buildings  thereafter  as  soon  as  the
 furnishings  and  fixures  have  been  pro-
 vided.

 Scientific  Civil  Service

 Shri  D.  C.  Sharma:
 *277.  4  Shri  S.  C.  Samanta:

 Shri  Subodh  Hansda:
 Will  the  Minister  of  Education  and

 mae
 Research  be  pleased  to

 state:

 (a)  whether  the  scheme  for  creat-
 ing  a  Scientific  Civil  Service  has  since
 been  finalised;

 (b)  if  so,  the  details  thereof;  and

 (c)  whether  the  opinion  of  State
 Governments  was  ascertained  in  this
 respect?

 The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):

 (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 Low  Temperature  Carbonisation
 Plant,  Kothagudium

 “278.  Shri  T.  B.  Vittal  Rao:  Will  the
 Minister  of  Steel,  Mines  and  Fuel,  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No  53  on  the  26th
 November,  1957,  and  state:

 (a)  whether  any  final  decision  has
 since  been  taken  regarding  the  setting
 up  of  a  Low  Temperature  Carbonisa-
 tion  Plant  at  Kothagudium;  and

 (b)  if  so,  when  the  same  will  be
 erected  and  when  it  is  likely  to  go
 into  production?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  The  plant  at  Kothagudium  is  part
 of  the  short  term  plan  drawn  up  by
 the  Expert  Committee  under  the
 chairmanship  of  Dr.  J.  C.  Ghosh  for
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 the  production  of  about:  8  million  fons
 of  tic  coke  with  consequential
 util  जा  Pa  of  the  by-products.  While
 the  scheme  is  undoubtedly  feasible,
 it  has  not  been  possible  for  Govern-
 ment  to  make  any  financial  provision
 therefor  ang  sanction  scheme  because
 of  the  difficult  foreign  exchenge  posi-
 tion  and  the  difficulty  of  finding  even
 the  rupee  resources.

 Compulsory  Deposits  by  Corapanies

 eer9,  J  Shri  Morarka:
 ‘|  Shri  Nathwani:

 Will  the
 Minister

 of  Finance  be
 pleased  to  state:  *

 (a)  the  total  amount  received  by
 Government  or  the  Reserve  Bank  as
 compulsory  deposits  from  the  joint
 stock  companies  upto  the  end  of
 December,  ‘1957;

 (b)  the  amount  assesse¢  for  the
 above  period  by  the  Income  Tax
 Officers  which  is  yef  to  be  received;
 and

 (c)  the  amount  which  Government
 has  permitted  to  be  withdrawn  or
 exempted  the  company  from  de-
 positing?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  total
 deposits  made  upto  3lst  December
 957  amounted  to  Rs.  348  lakhs,  ac-
 cording  to  information  collected  from
 the  various  Commissioners  of  Income-
 tax.

 (b)  Under  the  law,  a  company  has
 to  make  the  deposit  suo  moto  accord-
 ing  to  its  own  computation  without
 any  specific  demand  by  the  Income-
 tax  Department.  Where  the  amount
 actually  deposited  is  less  than  the
 amount  of  deposit  found  due  accord-
 ing  to  the  computation  of  the  Income-
 tax  Officer  at  the  time  of  assessment,
 the  Income  Tax  Officer  may  direct  the
 company  to  make  up  the  deficiency.
 The  amount  of  such  additional  deposit
 demanded  by  the  Income-tax  Officers
 which,  was  outstanding  on  Sist
 December,  957  is  Rs,  788.
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 (a)  Till  the  end  of  December,  957
 the  amount  of  exemptions  granted  by
 Commussioners  of  Income-tax  atid  the
 Board  of  Referees  is  about  20  crores,
 and  the  amount  permitted  to  be  with-
 drawn  (ne  refunded)  is  of  the  order
 of  Rs  25  lakhs

 Kanpur  Factories

 318.  Shri  S  M  Banerjee  Will  the
 Minister  of  Defence  be  pleased  to
 state  the  total  value  of  articles  pro-
 duced  (both  for  services  and  civil)
 during  3955  56,  95657  and  1957-58
 upto  December,  957  in

 )  The  Oidnance  Factory  Kanpur,
 (a)  The  Small  Arms  Factory,  Kan-

 pur,
 (in)  The  H  and  S  Factory  Kanpur

 and
 (iv)  The  Parachute  Factory,  Kan-

 pur?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah)  It  iy  not  in  the
 public  interest  to  disclose  the  value
 of  the  articles  produced  for  the  ser-
 vices  However  a  statement  is  laid
 on  the  table  of  the  House  showing  the
 value  of  civil  trade  work  done  m  the
 four  factones  during  the  years  in
 question  [See  Appendix  II  annexure
 No  3l]  The  figures  for  the  years
 956  57  and  957  58  are  provisional

 Income  Tax  Arrears

 3i4  Shr  S  M  Banerjee  Will  the
 Minister  of  Fmance  be  pleased  to
 state

 (a)  the  total  amount  of  income-tax
 arrears  in  Uttar  Pradesh  on  Ist  Jan
 uary  958  and

 (b)  the  steps  taken  to  tealse  this
 amount?

 The  Deputy  Minister  of  Finance
 (Shri  8,  R  Bhagat)  (a)  Rs
 15,67,25,000  (This  includes  EPT  and
 BPT  arrears  of  Rs  140 63,000  and
 Rs  23,54,000  respectively)

 (9)  Statement  showing  the  5९7५९
 taken  by  Government  to  realise  ar-
 rears  of  income-tax  is  enclosed  [See
 Appendix  II,  annexure  No  32]

 Income  Tax  collected  in  Orissa

 3l5  Shri  Panigrahi.  Will  the  Minis-
 te.  of  Finance  be  pleased  to  state

 (a)  the  amount  of  ancome-tax  rea-
 lista  district  wise  in  Orissa  during  the
 years  95253  to  ‘1957-58,  year  wise,
 and

 (b)  the  amounts  realised  from  per-
 sons  falliung  unde:  vitious  income
 g§luups  during  this  period?

 The  Deputy  Munster  of  Finance
 (Shr  8  R  Bhagat)  (a)  The  amounts
 of  income  tax  realised  district  wise  in
 Orissa  during  the  years  1952-53  to
 1957-58  ycar  wise  are  given  in  state
 ment  A  [See  Appendix  II  annexure
 No  33}

 (b)  The  amounts  realised  in  Orissa
 from  persons  falling  undei  vazious  in-
 come  g.oups  during  this  period  are
 &iVcn  in  statement  B  [See  Appendia
 iI  annexuic  No  33]

 Central  Police  mm  Kerala
 327  Shri  V  P  Nayar  Will  the

 Minster  of  Home  Affairs  be  pleased
 lo  state  the  numbe:  of  police  offices
 of  the  Central  Government  detailed
 for  duty  in  Kerala  State  in  957  as
 against  their  number  working  in_  the
 aica  of  the  piesent  State  of  Keiala  in
 19567

 fhe  Minister  of  Home  Affairs  (Pan-
 dit  छ  B  Pant)  The  Madras  Branch
 of  the  Special  Police  Establishinent
 serves  both  Madras  and  Kerala  States
 The  figures  of  the  sanctioned  strength
 for  4956  and  957  are  given  in  the
 altached  statement  [See  Appendix  Il
 annexuic¢  No  338]  The  slight  in-
 crease  is  due  to  the  reorganisa-
 tion  of  the  Special  Police  Establish-
 ment  and  increase  in  the  work  load
 of  the  Branch

 Defence  Stores

 J  Shr  H  ह  Mukerjee:
 v  Shri  M  Elias

 Will  the  Minister  of  Defence  be
 pleased  to  lay  on  the  Table  a  state-
 ment  showing  the  value  of  ctoreg

 38
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 purchased  abroad  and  in  India
 separately  for  the  Deferice  Ministry
 during  the  last  five  financial  years?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  A  statement
 showing  the  value  of  the  stores  pur-
 chased  abroad  and  in  India  separately
 during  the  last  five  financial  years  3s
 laid  on  the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  34).

 विसानों  का  निर्माण

 & ६4 3  श्री  Ho  ला०  दिवेदी  :  क्‍या
 प्रतिरक्षा  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  देश  में  विमान  बनाने  के  लिये
 प्रपेक्षित  सामग्री  की  खोज  व  विकास  के  हेतु
 क्या  कार्यवाही  की  गई  है,  शौर

 (ख)  इस  खोज  व  विकास  के  परिणाम-
 स्वरूप  भ्रायात  की  हुई  सामग्री  के  उपयोग  में
 कितनी  कमी  हुई  है  ?

 प्रतिरक्षा  उपमंत्री  (श्री  रघरामया)  :

 (क)  पिछले  दस  वर्षों  में,  जबसे  हिन्दुस्तान
 एयर  क्राफ्ट  (प्राइवेट)  न  हवाई  जहाज  बनाने
 आरभ  किए  ह,  ऐसे  सामान  को  देश  में  बनाने
 की  शोर  पग  उठाये  गए  हे  कि  जो  वर्तमाथ
 साधनों  जैसे  कि  भ्लुमिन्यम  मिश्रित  धातुग्रों,
 फौलाद,  प्लाईवुड,  स्प्रस,  कुछ  बिजली  के

 सामान,  डोप  और  धिन्नर्स  ओर  रबड  की  चीजे
 प्लास्टिक  भादि  से  प्राप्त  किए  जाते  है  ।  परन्तु
 इस  क्षेत्र  में  भ्रधिक  कार्य  जो  विशेष  चोजों  से
 सम्बन्ध  रखता  हूँ,  सम्पन्न  होना  बाकी  है।

 x

 प्रतिरक्षा  मत्रालय  के  रिसर्च  और
 डिवेलपमेन्ट  विभाग  के  अधीन  एक  टेक्निकल
 डिवेलपमेण्ट  श्रौर  प्रोडान  (एयर)
 डारक्टोरट  स्थापित  किया  गया  ह  जो  सामान
 शीघ्र  उन्नति  के  कार्यक्रम  में  सम-उद्देश्य  के

 लिए  साथ  देगा  ।  प्रावश्यक  तकनीकी  भाकड़े
 और  सामान  के  ब्यौरे  सहित  वर्ण,  जो  देश
 म  बनाए  जाने  वाले  भिन्न  हवाई  जहाजो  के
 निर्माण  में  प्रयुक्त  होते  हू,  प्राप्त  कर  लिए  गए

 है।  देश  में  ही  प्राप्प  श्रावश्यक  सामान  शेवा
 उनके  स्थान  पर  प्रमोग  हो  सकने  वाले  सामान
 की  'उन्ति  की  सम्भावना  को  खोज  के  लिये,
 इनका  अध्ययन  हो  रहा  है  -  आवश्यक  है
 कि  इन  सब  विकासो  के  लिए  साधथत  भौर
 समय  चाहिये  q

 (a)  कमी  उनतेशील  हे  धौर  मुख्यतः
 उस  सामान  की  प्राप्यता  पर  निर्भर  है  जिसका
 आधार  हमारे  उद्योग  को  उन्नति  है

 Voluntary  Contributions  for  the
 Second  Five  Year  Plan

 320.  Shri  द  C.  Shukla:  Will  the
 Mimister  of  Finance  be  pleased  to
 state  what  is  the  total  value  of
 voluntary  contributions  in  kind  and
 cash  received  from  members  of  the
 public  for  the  Second  Five  Year
 Plan?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  No  record  is
 available  of  the  value  of  contributions
 in  kind  as  Government  accounts  are
 mauntaimed  on  a  cash  basis

 Information  in  regard  to  cash  con-
 tribution  is  not  readily  available.  It
 can  be  collected  only  by  reference  to
 all  the  accounting  authorities  and  the
 various  Ministries  and  Departments.
 This  would  mvolve  considerable  ex-
 pense  of  time  and  labour  dispropor-
 tionate  to  the  results  achieved.

 Colonies  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Orissa

 ‘321.  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to  state
 how  many  colonies  and  huts  or  resi-
 dential  accommodation  for  Scheduled
 Castes  and  Tribes  have  been  establish-
 ed  in  Orissa  State  with  the  financial
 help  of  the  Central  Government  dur-
 ing  the  years  ‘1955-56,  1956-57  and
 1957-587

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  Attention  is  invited
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  40  dated  I8th  February,  2958
 in  the  Lok  Sabha  in  which  it  has  been
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 stajed  that  the  information  would  be
 laid  on  the  Table  of  the  House  as  soon
 as  received  from  the  State  Govern-
 ment,

 Cultural  Agreements
 322.  Shri  Ram  Krishan:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  names  of  the  countries  with
 which  cultural  agreements  have  been
 signed  during  1957-58  so  far;  and

 (b)  the  main  features  of  the  agree-
 ments  signed,  agreement-wise?

 The  Minister  of  State  in  the  Minis.
 try  of  Egucation  and  Scientific  Be-
 search  (Dr.  K.  L.  Shrimali):  (a)  A
 Cultural  Agreement  has  been  entered
 into  with  Rumania  only  since  1-4-57

 (b)  The  agreement  provides  for:

 in  the  fields  of
 education,

 qa)  cooperation
 culture,  science,
 literature  and  art,

 (1)  development  of  reJations  bet-
 ween  the  academies,  univer-
 sities,  scientific  and  research
 institutes  of  the  two  countries,

 (in)  exchange  of  materials  for
 study  im  scientific,  technical
 and  industrial  institutions,
 and

 (iv)  facilities  for  reciprocal  visits
 of  the  representatives  of  4ub-
 rary,  altistic,  sports  and  Jour-
 nalists’  associations

 Untouchability

 323.  Shri  Pangarkar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  amount  allotted  to
 Bombay  Government  for  removal  of
 untouchability  m  ‘1957-58;

 (b)  whether  any  report  has  been
 received  by  the  Government  of  India
 from  the  Government’  of  Bombay
 regarding  items  on  which  the  expendi-
 ture  was  incurred;

 (c)  whether  any  and  if  so,  which
 of  the  non-official  institutions  were
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 given  grants  in  the  State  during  the
 same  period;  and

 (d)  if  no  grant  was  given,  the
 reasons  thereof?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  35).

 (b)  No,  Sir.

 (c)  and  (d)  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  House  as  soon  as  receiv-
 ed,

 Conservation  of  Ancient  Monuments
 in  Bombay

 324.  Shri  Pangarkar:  W:ll  the  Minis-
 ter  of  Education  and  Scientific  Re-
 search  be  pleased  to  state:

 (a)  the  progress  so  far  made  m  the
 work  of  giving  chemical  tfeatment  to
 the  Ellora  and  Ajanta  Caves  at
 Aurangabad;

 (b)  the  number  of  ancient  monu-
 ments  which  have  been  given  chemi-
 cal  treatment  in  Bombay  so  far;  and

 (c)  the  cxpenditure  incurred  so  far
 on  this  account  in  the  State?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  The
 progress  of  the  work  is  shown  in  the
 attached  statement.  [See  Appendix  II,
 annexure  No.  36].

 (७)  3

 (0)  Rs.  90,000  approximately.

 Ratangir  Excavations

 325.  Shri  B.  C.  Mullick:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Unstatred  Question  No.
 532  on  the  8th  August,  957  and  state:

 (a)  whether  the  archaeological  ex-
 cavation  at  Ratangir  in  the  District  of
 Cuttack,  Orissa  has  started;  and

 (b)  at  so,  the  progress  made  so  far?
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 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr,  K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  As  the  excavation  work  started
 only  a  few  days  back  no  substantial
 progress  has  been  made.

 Dellii  Public  Library  t
 326.  Shri  Radha  Raman:  Will  the  *

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  Government  were  con-
 sidering  any  scheme  regarding  the
 expansion  of  Delhi  Public  Library;
 and

 (9)  2f  so,  the  nature  thereof?

 The  Minister  of  State in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr,  K.  L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Employment  of  Ex-I.N.A.  Men

 327.  Shri  5.  M.  Banerjee:  Will  the
 Minster  of  Defence  be  pleased  to

 4  state:

 (a)  whether  it  is  a  fact  that  nearly
 25,000  Ex-I.N.A  men  arc  still  un-
 employed,  and

 (b)  ४  so,  what  steps  are  being  taken
 to  offer  them  employment?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  and  (b).  Gov-
 ernment  have  no  information  about
 the  number  of  ex-IN  A.  men  still  un-
 employed  In  this  connection  attention
 is  mvited  to  the  replies  given  to  parts
 (d)  and  (e)  of  Starved  Question  No
 432  answered  in  the  Lok  Sabha  on
 20-12-56.

 Recruitment  through  U.P.S.C.

 328.  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  lay  on  the  Table  a  statement
 showing:

 (a)  the  total  number  of  officers  of
 different  categories  recruited  through
 the  U.P.S.C.  m  1957;
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 (9)  the  total  number  of
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 of
 different  categories  recruited  ri
 the  said  period  directly~  by  different
 Government  Departments;

 (c)  how  many  of  the  officers  directly
 recruited  in  2957  or  previous  to  that,
 appeared  before  the  U.P.S.C.  in  1987;

 (d)  how  many  of  them  were  reject-
 ed  by  the  U.P.S.C.;  and

 (e)  whether  those  .rejected  officers
 are  still  continuing  in  their  posts?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 to  (e)  The  required  information  is  not
 readily  available,  it  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  early  as  possible.

 Grants-in-aid  to  States

 Shri  Panigrahi:
 329.  Shri  0,  C.  Sharma:

 (  Shri  Ram  Krishan:

 Will  the  Munister  of  Finance  be
 Pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  46  on  the  १30
 November,  957  and  state  whether
 financial  assistance  given  to  States  by
 way  of  grants-in-aid  during  the  First
 Five  Year  Plan  and  the  Second  Five
 Year  Plan  so  far  has  been  fully
 utilised  by  them?’

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  The  information
 is  being  collected  and  will  be  placed
 on  the  Table  of  the  House.

 Honorary  Magistrates  in  Delhi

 330.  Shri  Surendranath  Dwivedy:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  number  of  Honorary  Magis-
 trates  in  Delhi  at  present;

 (b)  the  number  of  graduates  among
 them;  and

 (c)  the  basis  of  their  appointment?
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 Fhe.Minister  of  Home  Affairs  (Pan-
 AG.  8.  Pant):  (a)  27.

 (७)  i8.  .

 (c)  An  Honorary  Magistrate  8
 appointed  by  the  Chief  Commussioner
 on  the  recommendation  of  the  Selec-
 tion  Committee  from  amongst  the  per-
 sons  who  themselves  desire  to  be
 appointed  as  such  or  recommendations
 on  whose  behalf  are  received  from
 other  sources  including  the  Members
 of  the  Committee  provided  they  are—

 (i)  not  less  than  30  years  and
 not  more  than  60  years  of  age;

 (1)  have  passed  an  equivalent  or
 higher  than  Intermediate  or
 Higher  Secondary  examuna-
 tion;

 (ui)  physically  and  mentally  fit,
 have  good  reputation  and  are
 not  financially  embarrassed.

 The  Selection  Committee  consists
 of  the  following:—

 qd)  District  and  Sessions  Judge,
 Delhi

 (2)  District  Magistrate,  Delhi  and
 (3)  Home  Secretary,  Delhi:  Admi-

 nistration.

 Sangeet  Natak  Akadami

 Shri  Hem  Barua:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the
 amount  of  financial  aid  giy@n  by  the
 Sangeet  Natak  Akadami  to  the  Indian
 People’s  Theatre  Association  for  their
 recent  festival  m  Delhi?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  हू,  L.  Shrimali):  Rs.  500/-.

 33i.

 Development  Schemes  at  Chandigarh
 332.  Shri  Ram  ‘«rishan:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Punjab  Government
 have  requested  the  Union  Government
 for  permission  to  utilize  the  current
 year's  loan  allotment  for  miscellaneous
 development  schemes  at  Chandigarh;
 and
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 (b)  of  so,  the  steps  Government
 have  taken  so  far  in  this  direction?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  The
 State  Government  asked  for  permis-
 sion  to  utilise  the  current  year’s  allot-
 ment  of  Rs.  00  lakhs  for  miscellaneous
 development  schemes  on  the  Chandi-
 garh  Capital  Project.  This  has  been
 agreed  to.

 Art  Purchase  Committee

 333.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  amount  spent  by  the  Art
 Purchase  Committee  during  1957;  and

 (b)  the  details  and  price  of  the
 items  purchased?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  K  LL.  Shrimali):  (a)  Rs.
 2,88,688.78  n.  9.

 (b)  Statement  is  laid  on  the  Table  of
 the  House,  [See  Appendix  II,  annex-
 ure  No  37}.  .

 11  India  Correctional  Conference

 334.  Shri  Heda:  जा]  the  Minister  of
 Home  Affairs  be  pleased  to  state:

 (a)  the  recommendations  made  by
 the  All  India  Correctional  Conference
 held  in  Trivandrum  in  December,  957
 with  particular  reference  to  short  term
 imprisonments,  and

 (b)  what  action  Government  pro-
 pose  to  take  thereon?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  (a)  No  authentic
 copy  of  the  recommendations  has  been
 received  by  the  Government  of  India
 from  the  authorities  of  the  All  India
 Correctional  Conference  held  at  Tri-
 vandrum  in  December,  1057.  However,
 a  copy  of  the  Resolutions  said  to  have
 been  passed  at  the  Conference,  relat-
 ing  to  short  term  imprisonments  is
 given  in  the  attached  statement.  [See
 Appendix  II,  annexure,  No.  38)
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 (b)  The  question  will  be,  considered
 when  an  authentic  copy  of  the  recom-
 mendations  5  received  from  the  autho-
 rites  of  the  Conference.

 Manganese  and  Mica  Production

 335.  Shri  E.  M.  Rac:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  the  quantity  of  manganese  ore
 and  mica  produced  m  India  during  the
 year  1987,

 (b)  how  much  of  these  was  export-
 ed  during  ‘1957,  and

 (c)  the  amount  of  foreign  exchange
 realized  therefrom?

 The  Minister  of  Mines  and  Oil  (Shri
 हू,  D  Malaviya):  (a)  to  (c)  A  state-
 ment  giving  the  information  5  at-
 tached  [See  Appendix  II,  annexure
 No  39]

 Naval  Ratings

 (Shri  Warior:
 336,  Shri  Punnoose:

 |  Shri  A  K.  Gopalan:
 Will  the  Minister  of  Defence  be

 pleased  to  state

 (a)  whether  naval  ratings  are
 allowed  uniform  allowance  and  Kit
 maintenance  allowance,  and

 (b)  whether  commutation  of  pensiqn
 is  allowed  to  ratings?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia).  (a)  The  naval  rat-
 ings  receive  an  issue  of  uniforms  ac-
 cording  to  scales  at  the  time  of  en-
 rolment  Thereafter,  they  are  paid  a
 kit  upkeep  allowance  as  follows

 Petty  officers  and  Chief  Petty
 Officers—Rs  350  per  month

 Othe:  ratings—Rs  250  per  month

 The  kit  upkeep  allowance  is  in-
 tended  to  cover  not  only  maintenance
 of  uniforms  but  also  replacement

 (b)  Ratings  are  not  allowed  to  com-
 mute  any  past  of  their  pension  under

 the  existing
 ae  Hesaliatien

 question
 of  amending  the  sens  to  allow
 such  commutation  of  peggion  is  under
 consideration.

 Co-operative  Movement  in  Himachal
 Pradesh

 387  Shri  Vajpayee:  W:l]  the  Munis-
 ter  of  Home  Affairs  be  pleased  to
 state

 (a)  whether  the  Committee  appoimt-
 ed  to  examine  the  working  of  the
 Co-operative  movement  in  Himachal
 Pradesh  Government  has  submitted  its
 report,

 (b)  if  so,  salicnt  features  of  the
 report,  and

 (c)  af  not,  the  reasons  for  the
 delay?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar).
 (a)  No  report  from  the  Committee
 has  yet  been  received

 (b)  Does  not  arise

 (c)  The  first  Chairman  of  the  Com-
 mittee  resigned  on  grounds  of  health
 His  successor  was  appointed  m  Decem-
 ber  956  but  the  Committee  did  not
 start  meeting  before  August  957

 Bicycle  Thefts

 338.  Shri  0  C  Sharma.  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  on  the  Table  a  statement  show-
 ing  the  total  number  of  Bicytles  stolen
 and  recovered  m  Delh:  during  1957-58
 and  state

 (a)  how  do  these  figures  compare
 with  the  figures  of  the  previous  year
 (month-wise),  and

 (b)  the  steps  Government  propose
 to  take  to  prevent  such  thefts?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  A  statement  containing  the  re-
 quired  information  is  placed  on  the
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 TI,  annex

 (b)  0)  A  Bpecsal  staff  for  the  check-

 Table  of  House  [See  Appendix
 ०  40)

 ing  of  cycles  has  been  attached  to  each  |
 Police  Station

 (४)  Constables  in  plain  clothes  are
 posted“at  all  important  places  such  as
 banks,  post  offices,  colleges,  where  a
 large  number  of  cycles  is  kept

 Qi)  The  public  us  repeatedly
 warned  through  cinema  slides  ete  to
 beware  of  cycle  thieves  and  to  keep
 cycles  locked

 (iv)  Surprise  checks  are  carried  out
 at  important  places

 ah  प्रकोपों  में  सहायता
 Blo  राम  सुभग  सिंहः

 श३६८  श्री  do  wo  मलिक:

 क्या  बिस  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  देवी  प्रकोपो  (श्रेणीवार)  में

 सहायता-कार्यों  के लिये  eK KS  मे
 श्रब  तक  केन्द्र  द्वारा  कित  किन  राज्यो  को
 कितनी-कितनी  धनराशि  दी  गई,

 (ख)  ऋण  तथा  प्रनुदान  के  खूप  में

 झलग-प्रलय  कितनी  धनराशि  दी  गई,  शोर

 (ग)  कितनी  सहायता  वस्तुझो  के
 रूप  मे  दी  गई?

 जिस  उपमंत्री  (भी  अ०  ₹/०  भगत)

 (क)  जौर  (स)  एक  विवरण  सभा  की  मेज

 पर  रख  दिया  गया  है  जिसमें  मागी  गयी  सूचना
 दी  गयी  है।  [विलिये  परिद्षिष्ट  २,  भ्रभुजस्थ
 सख्या  ४१]

 (ग)  वित्त  मत्रालय  ने  बस्तुझो  के
 रूप  मे  कोई  सहायता  नही  दी  t

 Primary  School  Teachers
 340.  Shri  D  C.  Sharma:  Will  the

 Mimster  of  Education  and  Solentific
 Research  be  pleased  to  lay  on  the
 Table  a  statement  showing’

 (a)  the  names  of  the  States  which
 have  so  far  submitted  proposals  for
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 1958-59  under  the  Central  Govern-
 ment’s  scheme  of,  giving  subsidy  to
 States  to  increase  Primary  School
 Teachers’  salaries,  and

 (9)  the  amount  sanctioned,  .f  any,
 to  each  State  for  the  purpose?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr  K.  L.  Shrimali):  (a)  and  (b)
 A  statement  Bw  laid  on  the  table  of
 the  House  ‘  [See  Appendix  bia  annex-
 ure  No  42]

 Conference  of  Inspector,  General  of
 Police

 Shri  A.  K  Gopelan:
 ot  of  Shri  Vajpayee:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state

 (a)  whether  a  conference  of
 Inspectors-General  of  Police  of  vari-
 ous  States  was  held  recently;

 (b)  if  so,  the  problems  discussed,
 and

 (९)  the  decisions  taken?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes

 (b)  General  problems  relating  to  the
 police  were  discussed  at  the  eonfer-
 ence

 (९)  No  formal  decisions  were  taken

 हिमाचल  प्रदेश  में  स्कूल

 हर  भी  पद्म  देव  क्‍या  शिक्षा  भौर
 देललातिक  गबंधता  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  हिमाचल
 प्रदेश  में  जिन  स्क्लो  को  लोधर  मिडिल  से
 मिडिल  स्कूल  बनाया  गया  है  उनसे  ह. 2  तक
 झावश्यक  कर्मचारियों  को  व्यवस्था  नहीं  की
 गई  है,  भौर

 मर
 (ख)  यदि  हा,  तो  इसके  क्‍या  कारण
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 लिखा  बीर  वेशानिर  गवेजता  मंत्रालंग
 में  रास्य-मंत्री  (०  का०  ला०  शीनाली) .
 (क)  शौर  (ख)  एक  विवरण  सभा  पटल
 ररख  दिया  गया  है।  [बलिये  परिश्िष्ट  २,

 अनुबंध  संख्या  ४३)
 '

 मिगुसुचित  जातियों  के  कल्याण

 इ४३.  शनी  पदम देव देव  :  क्‍या  गृह-काय
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  सरकार  द्वारा  हिमाचल  ब्रदेदा
 में  अनुसूचित  जतियो  के  कल्याण  के  लिये

 इस  समय  कितनी  सस्थाय  चलाई  जा  रही  है,

 (ख)  इन  सस्थाभो  म  किस  प्रकार
 का  कार्य  किया  जा  रहा  है,

 (7)  सस्थाभों  से  अ्रनुसूचित
 जातियों  के  कितने  व्यक्तियों  को  लाभ  पहुच
 रहा  है,  भोर

 (घ)  १६५७-५५  म अब  तक  सरकार
 हारा  इन  मस्थाशो  पर  कुल  किनना  व्यय  किया
 गया  है  ?

 गृह-फाय  उपमत्री  (श्यो  मरी  | ु भाल्‍्वा )
 (क)  तथा  (ख)  चमडा  कमाने  शौर  चमड

 का  सामान--जैसे  जूते,  सूटकेस,  पेटिया  आदि
 बनाने  का  प्रशिक्षण  देने  के  लिए  हिमाचल  प्रदेश
 प्रशासन  द्वारा  सात  प्रशिक्षण-सह-उत्पादन
 केन्द्र  चलाए  जा  रहे  है  1

 (ग)  204

 (घ)  ३१  दिसम्बर,  १६५७  तक

 १६४७३  रुपए  ।

 Income-Tax  Department,  Punjab

 Shri  Daljit  Singh:  Will  the
 Munster  of  Finance  be  pleased  to
 state

 (a)  the  number  of  Scheduled  Caste
 persons  working  in  the  Income-tax
 department  in  the  P.njab  State,

 (b)  how  many  of  them  are  holding
 gazetted  posts;

 ”
 (९)  whether  था  the

 *  ‘vacancies
 reserved  for  Stfheduled  ‘@u8tes  have
 been  filled  up  by  them;  and

 a  (d)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  5l  a

 (9)  2

 (c)  No

 (d)  There  is  dearth  of?  suitable
 candidates  from  amngst  the  Sche-
 duled  Castes

 Ujjain  Finds

 345  Shri  s.  M  Banerjee:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state

 (a)  whether  the  Department  of
 Archaeology  which  has  been  conduct-
 ing  excavations  in  Ujjain  has  unearth-
 ed  wood-works  containing  foodgrains
 beheved  to  be  1,500  years  old,  and

 (9)  77  so,  their  nature  and  quantity?
 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b)  Excavations  at  Ujjain  have  so
 far  exposed  8  wooden  logs  embedded
 into  the  top  of  the  mud  rampart  on
 the  river-side  presumably  as  a  pro-
 tection  for  the  rampart  against  ero-
 sion  by  floods,  but  no  food-grains  have
 been  discovered

 Nickel  Deposits  in  Manipur
 346  Shri  L  Achaw  Singh  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state

 (a)  whether  :t  is  a  fact  that  a  team
 of  the  Geological  Survey  of  India  has
 recently  discovered  rich  deposits  of
 Nickel  in  Nungow  village  of  Ukhrul
 Sub-Division  in  Manipur,  and

 (b)  ४  so,  the  estimated  quantity  and
 quality  of  the  mineral?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  and  (b)  No,
 Sir  Two  officers  of  the  Geological  Sur-
 vey  of  Inda,sare  presently  undertak-
 ing  a  detailed  investigation  of  this
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 area.  The  quantity  and  quality  of  the
 deposits  will  be  known  only  when  the
 investigation  has  been  completed.

 Arson  cases  in  Tripura

 347.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  arson  cases  in
 Tripura  during  the  month  of  January,
 1958:

 (b)  the  reasons  therefor;  and

 (c)  the  steps,  if  any,  taken  to  pre-
 vent  their  recurrence?

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  (a)  Seven.

 (b)  and  (c).  The  cases  are  under
 investigation  and  such  further  preven-
 ‘tive  measures  as  may  be  found  neces-
 sary  will  be  taken  when  the  result  of
 the  investigation  is  known.

 LA.S.  Emergency  Recruitment

 348.  Shri  Manabendra  Shah:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  service  officers
 ‘who  appeared  in  the  I.A.S.  Emergency
 recruitment  held  in  December,  1956;

 (b)  the  number  of  service  officers
 who  applied  for  civilian  appointments
 in  N.E.F.A.  in  1956-57;  and

 (c)  the  main  reasons  given  by  the
 service  officers  in  parts  (a)  and  (b)
 above  for  preference  of  civil  posts?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  i95.

 (b)  9  officers  of  the  Navy  and  5l
 officers  of  the  Air  Force  applied  for
 recruitment  to  the  Indian  Frontier
 Administrative  Service  in  1956-57.  In
 respect  of  Army  officers,  it  was  decided
 not  to  call  for  any  fresh  applications
 from  them,  but  from  amongst  those
 who  had  applied  for  recruitment  to
 the  NEFA  Administrative  Service  in
 1953,  the  names  of  546  officers  were
 forwarded  for  consideration.
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 (c)  These  officers  were  not  asked
 to  give  reasons  for  applying  either  for

 ‘the  IAS  Emergency  Recruitment  or
 the  civilian  appointments  in  NEFA.

 Scheduled  Tribes  in  Rajasthan

 349.  Shri  Shobha  Ram:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  how  much  of  the  amount
 given  by  the  Central  Government
 spent  for  the  welfare  of  Scheduled
 Tribes  in  Rajasthan  in  1957-58  so  far?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  when
 received.

 Sealing  of  Ports

 350.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to  state
 the  names  of  the  ports  which  have
 been  sealed  for  the  purposes  of  foreign
 trade  recently?

 Finance
 following

 July,
 foreign

 The  Deputy  Minister  of
 (Shri  B.  R.  Bhagat):  The
 ports  have  been  sealed  since
 957  for  the  purposes.  of
 trade:—

 Gogha.

 Dhollera.

 Cambay.

 Tankari.

 Kavi.

 Dahei.

 Broach.

 Bhagwa.

 Surat.

 Matwae.

 Bulsax.

 Umarsadi.

 Navsari.

 Billimora.

 Beyt.

 Madhavpur.
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 State  Homes

 35l.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 question  No,  40i.  on  the  20th
 ‘December,  957  and  state:

 (a)  the  number  of  State  Homes  and
 District  Shelters.  established.  through
 the  Central  Social  Welfare  Board  in
 Punjab;  and

 (b)  their  location?

 The  Deputy  .  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b).
 Three  State  Homes  at  Amritsar,
 Faridkot  and  Karnal;  and.  two.  Dis-
 trict  Shelters.  .at  Sonepat...  (District
 Rohtak)  and  Jullunder.

 Foreign  Investments

 352,  Sardar  Iqbal  Singh:-  Will  the
 Minister  of  Finance  be  pleased  _  to
 state:

 (a)  the  names  of.  foreign  firms
 whose  applications  have  been  approv-
 ed  by  the  Government.of  India  in  the
 year  1956-57  and  1957-58  so  far.  for
 starting  business  in  India;

 (b)  the
 capital  invested  by
 firms;  and

 of  foreign
 foreign

 total  amount
 these

 (c)  the  terms,  if  any,  under  which
 the  said  firms  have  been  allowed  to
 start  business  in  India?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (c).  The
 information  is  being  collected  and  a
 statement  will  be  laid  on  the  Table
 of  the  House.

 Supply  of  Iron  Sheets  to  Punjab

 353.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  total  quantity  of
 iron  sheets  allotted  to  Punjab  State
 during  the  years  956  to  958  so  far
 year-wise?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  Allo-
 cations  are  not  made  category-wise.
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 Purehase  of  Stores  in  U.K.

 354,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to:
 state  the  total  cost  of  the  orders
 placed  by  ‘tthe  Ministry  of  Defence  in:
 the  United  Kingdom  for  purchase’  of
 Stores  in  19572

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  The.  total  cost
 of  orders  placed  in  the  United:  King-
 dom  for  purchase  of  Stores  in  957  is
 approximately  Rs.  23  crores.

 ‘Poppy:  Cultivation

 355.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased.  to
 state  the  total  acreage  of  poppy  culti-
 vation  at  present  in  India,  State-wise?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):

 Name  of  State:  Area  under  poppy:
 cultivation  during

 1957-58  oipum
 season.

 Uttar  -  Pradesh  ae  st  ads
 .  Madhya  Pradesh

 Rajasthan  ०००००

 Welfare  of  Scheduled  Castes  and
 Scheduled  Tribes

 356.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  amount  sanctioned  for  the>
 welfare  of  Scheduled  Castes,  Sched-
 uled  Tribes,  other:  Backward  Classes:

 tribes  of  Bamaria
 area  of  Punjab  in  the  first  year  of
 the  Second  Five  Year  Plan  under  the
 centrally  sponsored’  schemes;

 (b)  the  items  for  which  the  above
 amount  has  been  utilised;

 (c)  the  amount  of  money  lapsed’  or
 surrendered;

 (d).  the  reasons  therefor;
 (e)  whether  the  attention  of  the

 Government  of  Punjab  was  drawn
 towards  this  fact;  and

 (f)  if  not,  the  reasons  therefor”
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 The  Deputy  Minister  of  Home
 ‘Aftsics  iva):  (a)  to  ().
 Tt  is  not ery which  area  is  meant
 by  HKamaria  area  of  Punjab.  If  the
 Hon'ble  Member  could  kindly  clarify
 this  ‘further,  enquiries  will  be  made
 of  the  Punjab  Government.

 2

 Aid  to  Nepal

 (35%.  Sardar  Igbal  Singh:  Will  the
 Minister  of  Fismnce  be  pleased  jp
 state  the  names  of  projects  for  which
 Government  of  India  has  agreed  to
 give  aid,  financial  and  otherwise  to
 the  Government  of  Nepal?

 The  Deputy  Minister  of  Finance
 (Shri  8.  B  Bhagat):  Government  of
 India  have  agreed  to  give  aid  to  the
 Government  of  Nepal  in  the  imple-
 mentation  of  Nepal’s  Five  Year  Plan.
 The  projects  to  bg  included  in  the
 Plan  are  stil!  under  the  consideration
 of  the  Government  of  Nepal.  India’s
 aid  is  being  made  available  for  the
 following  categories  of  projects:

 (l)  Community
 Projects

 (2)  Minor  Irrigation  Projects
 (3)  Water  Supply  Projects
 (4)  Hy@ro-electric  Projects
 (5)  Road  Projects
 ‘(8)  Railway  Projects
 (7)  Air-fields
 (8)  Establishment  of  an  Engineer-

 ing  School
 (9)  Educational  Projects

 (10)  Improvement  of  Forests
 (ll)  Undertaking  of  Cadestral  and

 Geological  Surveys
 (22)  Tele-communications

 (I8)  Development  of  Cooperative
 Societies

 (l4)  Administrative  Organisations.

 Development

 Election  Petitions

 358,  Sardar  Igbal  Singh:  Will  the
 Minister  of  Law  be  pleased  to  state
 the  total  expenditure  incurred  so  far
 by  Government  on  the  disposab  of
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 Table

 election  petitions  pertaining  to  the
 Second  General  Elections?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Approximately  Rs*  1,75,000  till
 the  end  of  December,  1957.

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENT  TO  REPRESENTATION  OF
 Propie  (Conpuct  OF  ELECTIONS  AND

 «  Exectionw  Pxrrrions)  RuLEs

 The  Deputy  Minister  of  Law  (Shri
 Hajarnavis):  Sir,  I  beg  to  lay  on  the
 Table,  under  sub-section  (8)  of  Sec-
 tion  69  of  the  Representation  of  the
 People  Act,  95l,  a  copy  of  Notifica-
 tion  No.  S.R.O.  4163,  dated  the  Sist
 December,  1987,  making  certain  fur-
 ther  amendments  to  the  Representa-
 tion  of  the  People  (Conduct  of  Elec-
 tions  and  Election  Petitions)  Rules,
 1956.  [Placed  in  Library.  See  No.  LT-
 532/58.)

 AMENDMENTS  TO  REPRESENTATION  OF
 Propre  (Conpuct  or  ELECTIONS  AND

 Execrrow  Prrrrions)  Rugs

 hri  Hajarnavis;  I  beg  to  re-lay  on
 the  Table,  under  sub-section  (3)  of
 Section  69  of  the  Representation  of
 the  People  Act,  ‘1951,  a  copy  of
 Not:fication  No.  S.R.O.  3595,  dated  the
 9th  November,  957  making  certain
 further  amendments  to  the  Represen-
 tation  of  the  People  (Conduct  of
 Elections  and  Election  Petitions)
 Rules,  1956,  [Placed  in  Library.  See
 No.  LT-532/.}

 AMENDMENT  TO  CENTRAL  Excise  Rvies

 The  Deputy  Minister  of  Finance
 (Shri  8,  R.  Bhagat):  Sir,  I  beg  to
 lay  on  the  Table,  under  section  38  of
 the  Central  Excises  and  Salt  Act,
 1944,  a  copy  of  Notification  No.  S.R.0.
 456,  dated  the  8th  February,  1958,
 making  certain  further  amendment  to
 the  Central  Excise  Rules,  1944,
 {Placed  in  Library.  See  N».  LT-588/
 88.)  ,
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 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 «
 Srarmr  sy  worxess  iv  Rounxsia  ‘Sree.

 Facroay

 Shri  Surendranath  Dwivedy
 (Kendrapara):  Sir,  under  rule  एश,
 I  beg  to  call  the  attention  of  the
 Minister  of  Steel,  Mines  and  Fuel  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:  "

 “The  Strike  by  3,000  labourers
 engaged  in  construction  work  at
 Rourkela”.

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 strike  of  workers  engaged  in  cons-
 truction  work  at  Rourkela  was  called
 off  and  work  resumed  on  the  0th  of
 February,  1958.  The  dispute  was  one
 between  workers  and  _  contractors
 and  as  such  was  really  a  matter  con-
 cerning  the  State  Government.  How-
 ever,  I  gather  that  the  facts  are  as
 follows:—

 In  Rourkela  there  was  a  number  of
 contractors  for  various  sections  of
 work.  On  the  28rd  of  January,  1958,
 the  main  contractor  for  the  civil
 engineering  work  in  the  rolling  mill
 zone  received  notice  of  a  strike  from
 the  Rourkela  Mazdoor  Sabha  In
 making  a  number  of  demands,  the
 Sabha  threatened  that  the  workers
 will  go  on  strike  from  the  morning  of
 30th  January  if  their  demands  were
 not  met  by  then.

 The  main  demand  related  to  the
 abolition  of  what  the  Sabha  called  the
 system  of  ‘sub-contractors’.  Other
 demands  related  to  housing  for  all
 labour,  payment  of  double  overtime,
 introduction  of  paid  festival  holidays
 and  publication  of  Standing  Orders.

 On  the  27th  of  January,  958  the
 main  contractor  appears  to  have
 assured  the  workers  that  their
 demands  would  be  considered.  Des-
 pite  this,  nearly  4,600  workers  struck
 work  from  the  30th  January.  The
 contractors  met  Union  leaders  tut
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 attempts  at  concifistion  thfisa’
 '

 Oa
 February  about  800  workers

 fesumed  work  but  could  net  continue
 due  to  picketing  by  the  strikers.
 Attempts  at  conciliation  made  on  the
 Ist  and  2nd  February  ailed.
 Although  some  workers  wanted  to
 resume  work  on  the  afternoon  of  the
 4th  February,  picketing  was  again
 resorted  to.  The  Police  arrested  43
 persons.  Work  was

 gamed
 partially

 on  the  6th  of  Fe'  and  the
 Strike  ended  completely  on  the  700
 February.

 On  3rd  Februry,  workers  employed
 by  another  contractor  for  the  water
 works  went  on  strike  because  70  men
 who  had  temporarily  become  surplus
 had  been  retrenched.  Although  the
 Hindustan  Steel  Private  Limited
 agreed  to  take  over  these  70  men,  the
 strike  continued  till  the  afternoon  of
 the  5th  February’  when  settlement
 was  reached.  Under  the  terms  of
 settlement,  29  workers  were  to  be
 reinstated  by  the  contractors  and  the
 balance  were  to  be  employed
 by  Hindustan  Steel  Private
 Limited  until  the  contractors  were  in
 a  position  to  absorb  them.  As  a  spe-
 cial  case  the  contractors  also  agreed
 to  pay  wages  to  the  workers  for  the
 period  of  the  strike.

 Shri  Nath  Pai  (Rajapur):  Was  not
 this  notice  served  as  early  as  the  7th?
 The  strike  was  called  off  on  the  ‘10th,
 Did  it  take  ten  long  days  for  the
 Ministry  to  give  this  information?  I
 think  that  calling  attention  notices
 should  be  treated  with  more  respect.

 Mr.  Speaker:  On  whom  was  this
 notice  served?  On  me?

 Shri  Nath  Pai:  I  was  saying  that
 this  calling  attention  notice  was  serv-
 ed  as  early  as  the  7th  of  this  month.

 Mr.  Speaker:  Calling  attention
 notices  are  submitted  to  the  Secre-
 tariat  here.  I  take  my  time  to  con-
 sider  them.  I  send  them  to  the  Minis-
 try  concerned  and  then  in  consulta-
 tion  with  the  Ministry  fix  the  date.
 They,  possibly,  may  not  have  the
 information,  and  they  gather  the
 information,  I  admit,  Therefore,  this
 isgthe  time  that  is  normally  taken,



 end  that  is  not  the  fault  af  the  Minis.
 tey  or  the  Secretariat.  It  is  done  es
 quickly  as  is  possible.  if  the  hon.
 Member  was  in  too  great  a  hurry  I
 would  not  have  allowed  tke  Calling
 Attention  Notice  at  all.

 Shri  Nath  Pai:  The  matter  was
 urgent  and  this  was  the  only  course
 epen  to  us.  .

 Sardar  Swaran  Singh:  It  is  surpris-
 ing  that  he  should  be  worried  about
 the  calling  off  of  the  strike.

 —en,

 CORRECTION  OF  ANSWER  TO  A
 UPPLEMENTARY  ON  STARRED

 QUESTION  NO.  385

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharial  Nehru):  Sir,  on  I4th  Feb-
 ruary,  4958  I  replied  to  question
 No.  85  tabled  by  Shri  Rameshwar
 Tantia  and  232  other  Members  on  the
 Mangla  Dam.  I  stated  m  the  reply
 that  we  had  seen  press  reports  to  the
 effect  that  Pakistan  has  signed  a  con-
 tract  with  a  U.K  firm  for  the  cons-
 truction  of  Mangla  Dam  and  that  an
 American  engineering  firm  is  also  tak-
 ing  part  in  the  construction,  and  I  put
 a  copy  of  the  letter  addressed  by  the
 Permanent  Representative  of  the  Gov-
 ernment  of  India  in  the  United
 Nations  to  President  ofthe  Security
 Council  on  this  matter  on  the  Table
 of  the  House.  Shri  Ranga  asked  in  a
 supplementary  question  whether  Gov-
 ernment  of  India  had  made  any
 enquiries  or  representation  to  the
 UK,  and  US  Governments  in  regard
 to  this  particular  matter.  In  reply  to
 Shri  Ranga  I  said  “so  far  as  I  know,
 there  has  been  no  such  representation
 except  to  the  Security  Council.”  This
 reply  is  not  quite  correct.  We  had  in
 fact  informed  the  representatives  of
 the  U.S.A.  and  U.K.  in  Delhi  of  the
 letter  that  our  Permanent  Represen-
 tative  was  sending  to  the  President
 of  the  Security  Council  on  the  subject

 contracts  for  the  construction
 RR  FF
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 engineering  firms  of  permanent  mem-
 ber  countnes  of  the  Security  Council
 should  become  parties  to  this  contract,
 the  execution  of  which  38  in  direct
 violation  of  the  Security  Council
 resolution  of  January  l7th  1948,  the
 UNCIP  resolutions  of  August  18th
 10948,  and  January  6th  1949,  and  the
 U.N,  Cemmission’s  assurances  given
 to  the  Prime  Minister  of  India  on
 behalf  of  the  Security  Council.

 STATEMENT  RE  SUICIDE  BY  A
 STUDENT  OF  DELHI  POLYTECH-
 NIC  AND  CONSEQUENT  STRIKE

 BY  OTHER  STUDENTS

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  Shri  Harcharan  Singh  Chakkal,
 a  student  of  Delhi  Polytechnic,  who
 committed  suicide  on  the  8th  Feb-
 ruary,  958  in  the  Allnut  Hostel  of
 the  Institute,  joined  the  Institute  for
 Engineering  Degree  course  in  1953.  In
 the  first  year  examination,  he  passed
 in  all  subjects.  In  the  second  year
 examination,  he  failed  in  one  subject
 and  passed  in  the  compartmental  exa-
 mination,  In  the  third  year  exami-
 nation,  he  failed  in  two  subjects  and
 passed  again  in  the  compartmental
 examination.  In  the  final  Degree
 Examination  held  by  the  University
 in  ‘1987,  he  failed  in  three  papers  and
 one  practical  As  per  regulations
 of  the  University,  he  was  required  to
 study  in  the  Polytechnic  as  a  regular
 student  for  another  year  before
 appearing  in  the  Degree  Examination
 again.  It  appears  that  his  failures  in
 the  examinations  had  gradually  un-
 settled  his  mind.

 Shri  Nath  Pai  (Rajapur):  No,  no.

 Shri  M.  M.  Das:  In  August-Septem-
 ber,  1957,  Shri  Chakkal  complained  to
 the  Principal  that  the  examiners  were
 unfair  to  him.  The  Principal  was
 surprised  and  advised  Shri
 not  to  entertain  such  thoughts.  He  also
 told  him  that  if  he  was  serious  about
 his  complaint,  he  should  submit  a
 written  representation,  The  Principal
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 eased,  Shri  Chakkal’s  mind  and  told
 him  that  if  he  worked  hard,  he  would
 pass  in  the  next  examination.

 In  November,  ‘1957,  the  Principal,  as
 the  Dean  of  Faculty  of  Technology
 Delhi  University,  received  two  repre-
 sentations  from  Shr:  Chakkal  seeking
 exemption  from  attendance  at  the
 Polytechnic,  and  from  submitting,ses-
 sional  records  against  the  University
 rules,  however,  required  that  a
 student  who  hed  failed  in  the  final
 year  Engineering  Examination,  should
 undergo  a  further  regular  course  of
 one  academic  year  in  the  Institution
 before  appearing  for  the  examination
 again.  The  Principal  referred  the  re-
 presentation  of  Shri  Chakkal  seeking
 exemption  from  attendance,  to  the
 University,  and  the  authorities  of  the
 University  informed  Shri  Chakkal
 that  it  was  not  possible  to  grant  ex-
 emption  from  the  rules.

 On  Friday,  the  7th  February,  1958,
 when  the  Principal  was  out  of  town
 attending  a  meeting  of  the  Association
 of  Principals  of  Technical  Institutions
 in  Smdri,  a  telephonic  message  was
 received  in  the  Polytechnic  from  the
 Parliament  Street  Police  Station  that
 a  student  of  the  Institute  had  sustained
 injuries  in  jumping  out  of  a  running
 bus  in  New  Delhi.  The  message  also
 said  that  the  student  was  at  the  Police
 Station  and  he  had  refused  to  give  his
 name.  The  Registrar  immediately
 sent  some  members  of  the  staff  to  the
 Police  Station,  They  identified  the
 boy  as  Shri  Harcharan  Singh  Chakkal.
 The  Police  informed  that  the  boy  had
 refused  either  to  be  removed,to  the
 police  hospital  or  to  go  to  his  Hostel  in
 the  Polytechnic.  The  injuries,  how-
 ever,  were  minor.  Shri  Chakkal  was
 persuaded  to  return  to  the  hostel.  He
 gave  a  statement  to  the  police  that
 no  one  need  be  blamed  for  the  inci-
 dent,  and  that  he  needed  no  medical
 aid  from  the  police  doctor.

 The  hostel  doctor  examined  Shri
 Chakkal  and  gave  him  an  injection,
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 the  8th  February;  1958,  the  Assistant
 Superintendent  of  the  hostel  requested
 some  students  living  in  the  hostel  to
 watch  Shri  Chakkal  unobtrusively.
 Since  the  classes  began  at  70  a.m.,  he
 also  arranged  for  one  of  the  servants
 in  the  hostel  to  be  near  Shri  Chakkal’s
 room.  He  saw  Shri  Chakkal  at  il
 a.M.,  and  found  kim  composed.  At
 about  12  noon  he  met  the  hostel  doctor
 who  suggested  that  the  relatives  of
 Shri  Chakkal,  who  were  expected  that
 day  in  response  to  the  telegram  sent
 earlier,  may  be  advised  to  take  Shri
 Chakkal  to  a  mental  specialist  for
 examination  and  treatment.  The
 Assistant  Superintendent  agreed  and
 anxiously  awaited  the  arrival  of  the
 relatives.  At  about  1-30  p.m,  he  was
 informed  by  some  students  that  Shri
 Chakkal  had  taken  his  meals  with
 them  and  seemed  to  be  normal  and
 jovial.  At  about  2-45  p.m.,  he  went  to
 Shri  Chakkal’s  room  and  found  him
 sleeping.  Some  students  were  also
 keeping  an  eye  on  him.

 At  about  8-15  p.m.  on  the  8th  Feb-
 ruary,  ‘1958,  when  everything  seemed
 to  be  quiet,  the  Assistant  Superin-
 tendent  of  the  hostel  heard  a  sudden
 commotion  and  found  some  students
 rushing  out.  A  student  also  informed
 that  Shri  Chakkal  had  jumped  from
 the  roof  of  the  hostel.  The  Assistant
 Superintendent  rushed  out  and  found
 Shri  Chakkal  lying  on  the  road  bleed-
 ing  in  the  head,  He  and  a  student
 removed  Shri  Chakkal  in  a  police  van
 to  Irwin  Hospital.  The  hospital  autho-
 rities  attended  to  the  case  immedi-
 ately,  but  Shri  Chakkal  passed  swap
 at  about  4-25  1.  '
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 %t  is  unaerstooa  that  at  about  3-18
 @®™M.,  some  students  saw  Shri  Chakkal
 coming  out  of  his  room  in  a  jovial
 mpod  and  going  towards  the  lavatory.
 Evidently,  he  went  up  to  the  terrace
 without  rousing  any  suspicions  in
 thers  and  jumped  out.

 An  express  telegram  was  sent  to
 ‘Shri  Chakkal’s  relatives  at  7  p.m.
 and  a  condolence  meeting  was  held
 In  the  hostel,  which  was  attended,
 amongst  others,  by  some  members  of
 tthe  staff.

 The  relatives  of  the  late  Shri  Chak-
 kal  had  not  arrived  even  on  Sunday
 the  9th  February,  1958.  Therefore,  an
 express  telegram  was  sent  to  his
 brother,  who  was  said  to  be  living
 about  three  miles  from  Shri  Chakkal’s
 village.  Efforts  were  also  made  to
 establish  telephonic  contact  with  the
 police  station  within  whose  jurisdic-
 tion  the  village  was,  but  without  suc-
 cess.  The  Superintendent  of  the  hos-
 tel,  therefore,  suggested  that  a  student
 who  knew  the  village  and  his  relatives,
 should  be  sent.  This  was  arranged
 and  a  student  left  at  about  ]  p.m.  on
 the  9th  February  by  train.  He
 brought  the  relatives  in  the  morning
 of  l0th  February.

 ‘After  post-mortem  examination,  by
 the  police  in  the  afternoon“of  9th
 February,  the  body  was  removed  to
 the  Polytechnic  and  kept  there  till  the
 arrival  of  the  relatives  on  l0th  Feb-
 cuary,  after  which  the  body  was  cre-
 mated.  The  Institution  was  also
 closed  on  l0th  February  as  a  mark
 of  respect  to  the  deceased.  The  Prin-
 cipal  and  staff  of  the.  institution  joined
 the  students  in  the  funeral  procession
 and  stayed  on  the  cremation  ground
 भा  after  the  funeral  pyre  was  lit.
 After  the  lighting  of  the—(Interrup-
 tions)—Shall  I  lay  it  on  the  Table,
 Sir?

 long  statement  to  be  read.  It  may  be
 दंत  on  the  Table.

 Shri  Nath  Pat:  It  is  no  fault  of  ours.
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 Mr.  Speaker:  Why  suddenly  make

 everything  important?  All  the  rele-
 vant  matters  have  been  stated  before
 the  House.  The  relatives  also  came
 ‘and  ultimately  cremation  also  took
 place,  What  I  say  is,  we  are  rushing
 for  time,  and  I  see  that  some  more
 pages  are  to  be  read  yet.

 Shri  M.  M.  Das:  Four  more  pages.
 Mr,  Speaker:-The  statement  will  be

 place  on  the  Table  of  the  House.  The
 hon  Members  may  see  it.

 Shri  Panigrahi  (Puri):  Two  students
 have  committed  suicide  in  the  same
 institute  in  the  last  ten  years.  There
 must  be  reason  for  it.

 Mr.  Speaker:  He  has  read  out  all
 that.  I  am  not  going  to  allow  any
 question  on  the  statement.

 Shri  B.  K.  Gaikwad  (Nasik):  I
 want  to  put  another  question,  not
 regarding  this  matter,  My  point  is,
 the  hon.  Finance  Minister....

 Mr.  Speaker:  Order,  order.  Hon.
 Members  cannot  interpose  any  parti-
 cular  question  now.

 Shri  B.  K.  Gaikwad:  Only  for  in-
 formation.

 Mr.  SGgeaker:  (  information.
 Apart  frem  those  matters  which
 appear  in  fhe  agenda,  no  other  ques-
 tion  ought  to  be  put  on  the  floor  of
 the  House.  If  they  want  any  per-
 mission  to  be  granted  they  may
 write  to  me  or  talk  to  me.  I  am
 always  available  in  the  chambers.
 Therefore,  suddenly,  the  normal
 business  of  the  House  as  appears  on
 the  agenda  ought  not  to  be  inter-
 rupted  for  any  reason.

 Portion  of  the  Statement  laid  on  the
 Table

 After  the  lighting  of  the  pyre,
 some  students  passed  round  पिएह-
 written  sheets  containing  a  pledge.
 The  pledge  was  taken  by  the  stud-
 ents



 without  any  notice  and  provocation.
 Since  then,  all  students  have  been  on
 strike,  holding  meetings  and  taking
 out  processions.  They  have  also  re-
 sorted  to  some  unseemly  acts.

 A  Memoran:  has  been  received
 on  the  l38th  F Peneey,  ‘1988,  from  the
 Convener,  Action  Committee,  Delhi
 Polytechnic  Students,  which*  sets
 forth  the  following  demands:—

 (i)  Public  enquiry  into  the
 causes  of  the  tragic  end.

 (2)  Public  enquiry  into  the
 academic  and  the  adminis-
 trative  set  up  of  Delhi  Poly-
 technic.

 (3)  Removal  of  Principal  s.  C.
 Sen.

 (4)  Ex-studentship  for  Final
 Year  students;  conception  of
 sessional  records  should  not
 be  used  as  a  means  of  victimi-
 zation.

 @)  Putting  into  practice  the
 decision  for  starting  the  Civil
 Engineering  Courses  (for  De-
 gree  and  Certificate).

 (8)  Affiliation  of  Fine  Azés  to  the
 Delhi  University,

 (7)  Starting  of  National  Diploma
 (part-time  course)  for  Na-
 tional  Certificate  Course
 (Engineering)  Students  in
 July,  1968.

 (8)  Holding  of  compartmental
 examinatians  of  the  All-India
 Council  for  Technical  Wau-
 cation  in  the  month  of  Sep-
 tember  as  is  dane  in  other
 University  examinations.

 (ay  Sufficient  number  of  south  $e
 Technical,  Higher,  Secondary

 charan  Singh

 An  enquiry  has  already  been  con-
 ducted  by  the  Police.  and  the  report
 states  that  “it  was  &  clear  case  of  sui-
 cide  on  acewarit  of  frustration  caused
 by  failure  in  the  examination”.  Gov-
 ernment,  therefpte;  do  not  see  any
 reason  for  ordenmg  a  public  enquiry
 in  the  matter,

 As  regards  the  academic  and  ad-
 Prinistrative  set-up  of  the  Polytechnic,

 «all  courses  and  facilities  for  conducting
 them  are  governed  by  the  rules  and
 regulations  of  the  Delhi  University
 and  the  All-India  Council  for  Tech-
 nical  Education.  As  such,  the  ques-
 tion  of  holding  a  public  enquiry  does
 Not  arise.  Proposals  have  already
 been  formulated  for  the  re-organi-
 sation  and  development  of  the  poly-
 technic,  establishment  of  a  govern-
 ing  body  veted  with  necessary  powers:
 for  the  administration  of  the  institute
 and  other  aspects.  An  early  decision
 will  be  taken  m  the  matter.

 Government  also  see  no  justification
 m  the  demand  for  the  removal  of  Prin-
 cipal  8,  C,  Sen  from  the  polytechnic.

 As  regards  “Ex-studentship  for  Fina?
 Year  Students”,  the  matter  is  governed
 by  the  rules  and  regulations  of  the
 University.  The  request  of  the:  stu-
 dents  will  be  forwarded  to  the
 University  for  consideration.  The  ap-
 prehension  of  the  students  that  the
 sessional  records  will  be  used  as  &
 means  of  victimisation,  is  totally  un-
 founded  and  unjustified.  Even  in  the
 case  of  the  late  Shri  Chakkal,  his
 sessional  records  were  good  end  he
 had  failed  in  the  University  Examina-
 tions.
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 The  affiliation  of  the  Arts  Depart:
 ment  of  the  Polytechnic  to  the  Delhi
 University  has  ramifications  whith
 have  to  be  examined  in  consultation
 with  the  University.  The  University
 has,  however,  not  yet  set  up  an  Art
 Faculty.

 Arrangements  have  already  been
 taken  in  hand  for  starting  National
 Diploma  Courses  (part  time)  in  the
 Session  i958-59  fpr  the  National  Cer-
 tificate  holde:  5

 The  question  of  holding  compart-
 mental  examinations  of  tfie  All-India
 Council  for  Technical  Education  in
 September  will  be  referred  to  the
 Council  for  consideration,  as .

 The  Delhi  Polytechnic  is  an  all-India
 institution.  There  can,  therefore,  be  no
 question  of  reserving  seats  for  a  par-
 ticular  group  of  students.  However,
 weightage  is  always  given  to  the  stud-
 ents  of  the  Technical  High  School  and
 the  pre-Engineering  Courses  in  con-
 sidering  their  applications  for  admis-
 sion  to  other  courses  at  the  institute.

 Government  cannot  agree  to  any
 proposal  for  a  memorial  to  Shri  Chak-
 kal.

 The  Deputy  Minister  for  Education
 and  Scientific  Research  and  Secre-
 tary,  Department  of  Scientific  Re-
 search  and  Technical  Education,  have
 met  the  representatives  of  the  stud-
 ents  more  than  once  and  have  assured
 them  that  their  legitimate  grievances
 will-be  considered  sympathetically  and
 there  will  be  no  victimisation  if  they
 return  to  their

 pa  ag
 In  spite  of

 their  repeated  ad  to  call  off  the
 strike,  the  students  have  not  paid
 any  heed  and  the  strike  is  continuing.

 On  the  i5th  February,  the  students
 gave  to  the  Principal  a  representation
 purported  to  have  been  signed  in

 have  committed  suicide  as  a  sequeh
 to  failure  in  examination.  While  Gov-
 ernment  are  always  prepared  to  con-
 sider  sympathetically  all  reasonaole
 grievances  of  students  and  rediess
 them  as  far  as  possible,  Government
 deplore  the  action  of  the  students  and.
 hope  that  good  senga  will  prevail  and
 the  students  will  resume  their  nor-
 mal  studies.

 STATEMENT  BY  SHRI  द  थ  KitISH-
 NAMACHARI  ON  HIS  RESIGNA-
 TION  FROM  OFFICE  AS

 FINANCE  MINISTER

 Shri  T.  T.  Krishnamsshgr!  (Madras
 South):  Mr.  Speaker,  Sir,  May  I  ex- |
 press  my  gratitude  to  you,  Mr.
 Speaker,  for  the  indulgence  you  have
 shown  me  in  allowing  me  to  make
 this  statement?  It  is  customary  for  a
 resigning  Minister  to  make  a  state-
 ment  justifying  his  resignation  which.
 in  mast  cases  arises  out  of  difference
 of  opinion  with  his  colleagues  or  with
 Government's  policies.  My  resigna-
 tion  does  not  conform  to  this  pattern.
 I  have  no  difference  either  with  my!
 chief  or  with  my  colleagues;  and  I  amy.
 very  grateful  to  my  chief  for  having  '
 made  this  very  clear  in  his  letter
 accepting  my  resignation.  It  may  be
 asked,  why.then  should  I  make  a
 statement?

 Primarily  I  am  standing  before  yow
 to  deal  with  the  report  of  the  Com-
 mission  of  Inquiry  on  the  investments
 of  the  Life  Insurance  Corporation  in
 so  far  as  it  affects  my  standing,
 reputation  and  character.  I  am  not
 so  much  concerned  about  myself,
 since  in  the  future  of  my  existende,"it is  uffilkely  that  I  would  be  afféctldt
 by  these  aspersions  on  my  ghiracter.
 But  I  have  a  duty  to  perform,
 ly,  to,  wphold  the  prestige  of
 Goverment  of  which  I  was  &
 ber,  aind  it  is  from  this  =

 to
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 Mr.  Speaker,  Sir,  the  Commission

 vof  Inquiry  was  appointed  by  me  on

 the  l7th  January,  3958  and  I  had

 approved  of  the  proposal  for
 -

 the

 _Attorney-General  to  assist  the  Com-

 -mission.  The  terms  of  reference  for

 this  Commission  were  also  drafted  by
 -me  initially  and  accepted  by  me  with

 such  modifications  as  were  suggested

 by  the  Commissioner  and  the  At-

 torney-General.
 I  do  not  propose  to  deal  with  the

 findings  of  the  Commission  in  regard
 sto  the  conduct  of  the  officers  of  the

 Life.  Insurance  Corporation  or  of  the

 Principal  Secretary  ‘to  the  Ministry
 of  Finance.  I  shall  not  also  touch

 “upon  the  principles  which  the  Com-
 mission  has  suggested  to  be  establish-
 ed  at  the  conclusion  of  the  report  ex-

 <eept  to  say  that  it  would  be  impos-
 sible  for  any  Minister  to  accept  the

 «dictum  that  he  must  take  full  765-

 ponsibility  for  the  acts  of  his  subordi-
 nates  without  being  permitted  to  say
 that  his  subordinates  did  not  reflect
 his  policy  or  acted  contrary  to  the
 wishes  or  directions  expressed  by
 him,  as  the  quantum  and  character
 of  this  ministerial  responsibility  has
 not  been  defined.  I  shall,  however,
 confine  myself  only  to  the  findings  as

 they  relate  to  me,  which  fall  into  two

 parts.

 One  is  my  direct  responsibility  in
 this  matter  and  the  other  is  my  con-
 stitutional  responsibility.  It  has  been
 held  that  my  personal  responsibility
 has  been  attracted  on  three  grounds:
 firstly,  that  it  is  improbable  that.  any
 Secretary  would  have  put  through  an
 unusual  deal  of  this  character  with-
 out  ministerial  concurrence.  Second-
 ly,  that  there  must  have  been  some
 prior  understanding  in  Calcutta  to

 ‘which  the  Minister  was  privy,  and
 ‘thirdly,  the  absence  of  subsequent
 repudiation  from  which  could  be
 inferred  the  Minister’s  prior  concui-

 ‘rence  or  subsequent  acquiescence,
 In  regard  to  the  first  point,  neither

 the  Principal  Secretary  nor  Mr.
 ‘Bhattacharyya,  the  Chairman  of  the
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 State  Bank—the  only  two  persons  who
 have  any  knowledge  of  what  was
 mentioned  to  me  in  this  behalf—has
 suggested  that  any  such  specific  ap-
 proval  was  either  sought  07  given.
 These  two  witnesses  have  testified
 only  that  the  names  of  two  scrips
 were  mentioned  to  me  at  all,  namely,
 Jessops  and  Richardson  &  Cruddas.
 Actually,  the  deal  that  was  put
 through,  as  it  became  later  apparent,
 covered  as  many  as  six  scrips,  and
 some  of  them  not  certainly  of  the
 class  of  the  shares  mentioned  to  me.

 It  has  also  come  out  clearly  in  the
 evidence  both  of  the  Principal  Secre-
 tary  and  Mr.  Bhattacharyya  that  when
 this  matter  was  mentioned  to  me,  all
 that  I  said  was  that  I  saw  no  harm  or
 I  had  no  objection  if  the  Life  Insur-
 ance  Corporation  wanted  to  buy,  but
 urged  caution.  The  witnesses  have
 also  not  suggested  that  either  the
 number  of  shares  or  the  prices  were
 even  mentioned  to  me.  In  the  cir-
 cumstances,  I  am  unable  to  appreciate
 how  the  Principal  Secretary  could
 draw  the  inference  that  he  had  ob-
 tained  adequate  approval  to  cover  the
 entire  deal  that  was  actually  put
 through.  When  it  was  mentioned  to
 me  that  shares  of  these  two  concerns
 were  being  offered  to  the  Life  Insur-
 ance  Corporation,  I  had  no  reason  to
 believe  that  the  normal  procedures
 for  the  Life  Insurance  Corporation
 buying  these  shares  would  not  be
 followed,  such  as  purchasing  them  at
 market  prices,  the  Investment  Com-
 mittee  being  consulted  and  the  pro-
 visions  of  section  27A  of  the  Insur-
 ance  Act,  which  was  really  in  force,
 being  complied  with.  I  can  see  no
 reason  for  these  normal  steps  not
 being  taken  particularly  when  I  had
 administered  a  special  caution.  The
 evidence  that  has  been  tendered  offers
 no  explanation.

 In  regard  to  the  second  point,
 namely,  the  theory  of  prior  under-
 standing  in  Calcutta,  however  neces-
 sary  it  may  be  to  justify  Mr.  Mundhra
 having  approached’  the  Principal
 Secretary  in  Bombay  without  any
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 preliminary  effort,  it  must  be  borne  in
 mind  that  there  was  no  witness  who
 appeared  before  the  Commission  who
 even  suggested  that  there  was  any
 -@iscussion  between  me  and  the  Gover-
 nor  of  the  Reserve  Bank,  the  Chair-
 man  of  the  State  Bank  or  the  Prin-
 cipal  Secretary  either  jointly  or  indi-
 vidually.  In  fact,  even  Mr.  Mundhra,
 not  to  say  the  Principal  Secretary,
 has  denied  that  there  was  any  such
 prior  consultation.  <  ,

 As  to  ti  third  point,  namely,  the
 absence  of  subsequent  repudiation,
 this  indeed  would  introduce  a  most
 dangerous  and  fallacious  theory  in
 public  life  and  administration.  Jn
 what  manner  I  could  have  repudiated
 the  action  of  the  purchase  of  these
 shares  by  the  Life  Insurance  Corpora-
 tion,  I  am  not  able  to  follow,  as  I  had
 no  knowledge  of  the  possible  impro-
 priety  in  regard  to  these  transactions
 for  months  after  they  took  place.
 Even  so,  repudiation  is  not  a  normal
 administrative  process.  Condemna-
 tion  of  official  action  takes  place  only
 after  an  enquiry  and  in  this  case  it
 can,  if  need  be,  take  place  only  after
 the  Commission  had  reported.  In  any
 tase,  I  shall  not  take  the  time  of  the
 House  in  expatiating  on  this  thaoty  of
 repudiation  and  acquiescence  where
 such  repudiation  was  absent.

 Since  it  has  been  held  that  I  was
 also  directly  responsible  for  the  tran-
 sactions  over  which  the  Commission
 sat  in  judgment,  and  it  has  been  अपान
 gestéd  that  I  had  not  admitted  the
 knowledge  of  these  transactions  when
 I  dealt  with  questions  in  this  House
 on  the  4th  September  and  on  the  29th
 of  November  and  also  in  the  debate
 that  took  place  on  the  16th  of  Decem-
 ber  ‘1957,  let

 ms
 state  the  facts  as  TI

 know  them.  I  had  not  taken  any
 direct  interest  in  the  investments  or

 -  the  investment  policy  of  the  LIC  till
 ahout  the  third  week  of  May  ‘1957,  fe,  |
 after  J  had  introduced  my  Budget  |
 proposals  for  1987-88,  The  state  of

 the  market  at  that  time  and  represen-
 tations  made  to  me  led  me  to  tell  the

 t
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 Principal  Secretary  that  the  LIC  might
 buy  equity  shares  in  Indian  Iron,  Tata
 Iron  and  Steel  and  Associated  Cement
 Company.  A  record  of  this  is  found
 in  a  letter  written  by  the  Principal
 Secretary  to  Mr.  Vaidyanathan,  the
 Managing  Director  ०87९  LIC,  on  the
 2ist  May  957  ae

 I  have  already  bilety  referred  to
 the  evidence  that  was  led  before  the
 Commission  in  regard  to  the  events
 that  took  place  in  June  957  at  Bom-
 bay,  and  suggested-that  such  concur-
 rence  as  I  am  inferred  to  have  given
 could  not  cover  the  entire  deal  as  it
 was  eventually  put  through.  Then
 comes  the  letter  of  Mr.  Kamat,
 addressed  to  me,  dated  ‘12th  July  ‘1987
 giving  a  list  of  the  investments  of  the
 LIC  in  what  J  have  described  as  “blue
 chips”.  This  was  written  to  me  at
 the  suggestion  of  the  Principal  Secre-
 tary,  who  asked  that  such  information
 yelating  to  blue  chips  may  be  sent  to
 me.  Naturally,  therefore,  this  did  not
 contain  a  full  list  of  the  investments
 of  the  LIC  in  the  various  Mundhra
 concerns  that  were  purchased  in  June.
 This  letter  is  of  considerable  import-
 ance,  as  it  was  only  the  facts  contain-
 ed  in  that  letter  that  were  known  to
 me.

 I  shall  now  deal  with  the  question
 in  the  Lek  Sabha  on  the  4th  Septem-
 ber,  1957.  J  am  afraid,  the  experience
 related  to  the  Commission  by  the
 counsel  for  the  Principal  Secretary,
 Mr.  Munshi,  as  to  how  questions  are
 dealt  with  are  not  in  accord  with  the
 practice  as  I  know  it.  A  Minister  has
 to  deal  with  more  than  hundred  ques-
 tions  during  a  week  in  the  two  Houses,
 in  additiort  to  his  other  work.  The
 examination  of  the  auestion

 [डि

 ~
 not  be  as  meticulous  as  Mx-  जम has  described  it  to  be.  Qniy  ifs
 Minister  considera  that  the  answers
 proposed  are  not

 are  od
 does  he

 look  .mto  the  notes  in  Red  and
 again  it

 is  onty  pow  bys
 notes

 por not  properly  set  out
 the  file  relating  te  the  pated  t  wen
 tion.  In  the  several  thousands  of
 questions  whith  I  have  answered
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 during  my  time  as  Minister  there  have
 not  been  many  instances  in  which  I
 had  to  go  into  the  file.

 In  this  particular  case,  on  the  4th
 September,  1987,  a  Starred  Question
 had  been  put  Qown  for  oral  answer,
 and  it  provided  opportunities  for  sup-
 plementaries.  Actually,  however—
 may  I  also  say,  unfortunately—sup-
 plementary  questions  were  not’  asked
 in  this  instance  as  the  question  was
 hot  reached  within  the  Question  Hour.
 This  fact  was  not  made  known  to  the
 Commission,  and  that  possibly  ex-
 plains  why  the  answer  has  been
 characterised  as  equivocal,  though  the
 answer  actually  deals  correctly  with
 the  question  as  it  was  worded.

 I  now  proceed  to  deal  with  the
 second  question  of  the  29th  November,
 to  which  full  answers  had  been  given.
 With  reference  to  this,  the  Commis-
 sion  says:

 “It  is  again  unfgrtunate  that
 with  the  letter  of  the  16th  July
 before  the  Finance  Ministry,  he
 should  have  said  that  the  invest-
 ment  policy  was  dictated  by  the
 Investment  Committee  of  the  LIC,
 when  there  was  no  suggestion  in
 the  letter  of  Mr.  Kamat  of  the
 i6th  July  that  the  Committee  had
 been  consulted.”

 When  I  appeared  before  the  Com-
 mission,  I  was  asked  specifically  whe-
 ther  I  had  seen  this  letter  of  the  26th
 July,  and  I  said  that  I  had  not,  and
 that  was  on  the  22nd  January.  In
 fact,  I  read  this  letter  as  such  for  the
 first  time  only  when  the  exhibits  filed
 befére  the  Commission  were  returned
 some  fame  in  February.  I  had  no
 oceasion  to  tell  the  Commission  that
 merely  benause  there  was  a  letter  in
 the  Ministry  from  Mr.  Kamat,  ad-
 Aressed  to  a  Joint  Secretary,  It  was
 not  necessary  that  I  should  make  a
 statement  in  the  House  on  a  matter  of
 poliay  in  accordance  with  the  contents
 of  that  letter.  Govertiment’s  policies
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 are  not  formulated  by  the  Chairman:
 of  the  LIC.  I  would  Uke  the  House
 to  appreciate  that  as  I  was  not  aware
 of  the  existence  of  the  letter  of  the
 i6th  July,  it  cannot  be  said  that  I
 deliberately  did  not  mention  to  the
 House  that  the  Investment  Committee
 was  not  consulted.

 But  before  this  second  question  was
 answered  in  the  Lok  Sabha,  I  had
 seen  a  report  from  Calcutta  about  the
 somewhat  difficult:  position  of  Richard-
 son  &  Cruddas  and  Jessop,  and  I  had
 asked  the  Principal  Secretary  what
 could  be  done  about  it.  On  the  7th
 September  I  had  left  New  Delhi  for
 going  abroad.  I  returned  to  Delhi
 towards  the  end  of  October,  and  after
 making  my  report  to  Government  I
 had  gone  to  my  constituency  and  came
 back  to  Delhi  sometime  in  the  first.
 week  of  November.  At  that  time  the
 position  in  regard  to  the  concerns  of
 Mr.  Mundbra  in  which  the  LIC  had
 interest,  and  the  State  Bank  was  in-
 terested,  was  somewhat  serious.

 I  had  to  take  a  hand  in  this  matter
 and  I  got  all  the  concerned  people
 together  and  took  steps  to  safeguard
 the  interests  of  LIC  and  the  State
 Bank.  But  even  then  I  was  not
 aware  of  the  facts  as  they  finally
 emerged  in  regard  to  the  purchases
 made  between  the  2lst  and  25th  June.
 I  could  not  very  well  check  up  the
 details  from  the  Principal  Secretary,
 because  he  was  not  in  Delhi  from  the
 22nd  of  November  till  the  last  week
 of  December.  I  had  to  ask  the  officers.
 concerned  to  get  me  a  brief  for  the
 discussion  in  ParHament  on  l6th
 December,  and  it  was  on  reading  the
 brief  that  I  became  aware  that  the
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 है)  might  be  useful  also  if  I  state  my
 Imowledge  of  the  transactions  of  the
 ‘LEC'  in  the  shares  of  companies  ih
 which’  Mr.  Mundhra  was  connected.
 ह  was  not  aware  of  the  p
 meade  by  the  LIC  of  the  shares  of
 Mr.  Mundhta's  concerns  in  March  and
 नफा  Sth  and  28th  April  until  after  the
 ‘Commission  had  commenced  its  work.
 It  was  then  that  I  asked  the  Joint
 Secretary  in  the  Company  Law  De-
 partment,  Mr.  Aiyangar,  who  is  a
 member  of  the  Investment  Committee
 of  the  LIC,  as  to  what  had  happened
 in  the  Investment  Committee;  and  it
 was  then  that  I  came  to  know  of  Mr.
 Parekh’s  note  in  regard  to  the  policy
 followed  in  the  purchases  made  by
 the  LIC.  It  was  also  then  that  f
 became  aware  of  the  fact  that  the
 LIC  had  made  purchases  of  Jessops
 shares  without  the  advice  of  the
 Investment  Committee  on  the  25th
 April,  ‘1987.

 But  even  then  I  was  not  aware  that
 this  transaction  covering  a  purchase
 of  50,000  shares  in  Jessops  was  made
 directly  from  Mr.  Mundhra.  Nor  was
 I  then  aware  that  the  purchases  made
 on  the  25th  April  of  these  50,000
 shares  in  Jessops  from  Mr.  Mundhra
 ‘was  as  a  result  of  a  direct  telephonic
 instruction  from  Delhi,  presumably
 from  the  Principal  Secretary,  who
 was  then  also  Chairman  of  the  LIC,
 to  Mr  Vaidyanathan,  the  Managing
 Director.  If  these  facts  were  known
 to  me,  my  replies  would  have  been
 different.  I  would  also  hke  to  state
 that  I  was  not  aware  of  the  speed
 with  which  the  transaction  of  2ist  to
 25th  June  was  put  through  or  of  Mr.
 Mundhra's  asking  for  a  loan  or  of
 Mr.  Mundhra’s  offer  of  floating”  deben-
 tures  being  accepted  by  the  LIC  or  of
 his  offer  of  taking  insurance  policies
 till  after  the  Commission  had  started
 functioning.

 I  have  stated  so  far  in  some  detail
 the  actual  knowledge  that  I  possessed
 when  I  answered  the  questions  on  the
 4th  September  and  29th  November,
 7997  and  also  when  I  replied  to  the
 discussion  on  the  l6th  December,  1957.
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 The  edifice  that  has  been  built  on  the
 assumption  of  knowledge  on  my  part

 the  letter  of  the  l6th  July  from
 Kamath  to  Mr.  Kaul  must,  I  am

 afraid,  in  fhe  circumstances  topple
 down.  I  would  like  to  remind  the
 House  that  the  Principal  Secretary
 who  was  personally  fully  aware  of  the
 details  of  these  transactions  was  not
 in  India  and  did  nof  come  back  till
 the  28nd  December,  1957.  Naturally,
 therefore,  as  I  had  then  no  knowledge
 of  any’  departure  from  the  normal
 practice  that  had  taken  place  in  the
 matter  of  the  June  ‘transactions,  I
 could  not  have  said  anything  more
 than  what  I  have  in  fact  stated.

 I  might  perhaps  mention  in  passing
 ebout  the  procedural  defect  in  the
 manner  in  which  the  inquiry  was
 conducted  which  might  have  contribu-
 ted  to  its  conclusions  which,  in  so  far
 as  they  affect  me,  I  submit,  would  not
 have  been  reached  if  a  different  pro-
 cedure  had  heen  followed  and  if,
 for  example,  I  had  been  re-examined
 to  clarify  points  on  which  there  was
 any  difference  in  the  versions  as
 stated  by  me  and  the  other  witnesses.
 It  must  also  be  noticed  that  while  the
 Commission  started  with  the  theory
 that  there  were  no  parties  to  this  in-
 quiry,  2  was  later  reported  that  the
 Commissioner  said  that  there  were
 three  parties  to  the  inquiry,  the  Life
 Insurance  Corporation  which  was  re-
 presented  by  Mr.  Sachin  Chaudhury,
 the  Principal  Secretary  to  the  Minis-
 try  of  Finance  who  was  represented
 by  Mr.  Munsh:  and  the  Minister  whom
 no  one  represented.  Further,  when
 the  Commissioner  took  the  view  that
 the  Attorney  General  represented  the
 Government  as  a  whole  and  enquired
 whether  he  had  to  advice  any  further
 argumentg  on  behalf  of  the  Finance
 Minister,  the  Attorney  General  said
 he  had  nothing  further  to  add.’  In
 circumstances,  however,  qbjective  I
 may  be,  I  cannot  help  coming  to  the
 conclusion  that  the  findings  recarded
 against  me  are  on  the  basis  of  a  series
 of  surmises  and  not  on  the  basis
 the  evidence  actually  led.  २  is
 the  House  to  judge,  in  the  light  of  Ege
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 that  I  have  said,  whether  the  officers
 concerned  had  acted  in

 ee with  established  or  accepted  policy
 Government  and  also  if  the  necessary
 specific  sanction  m  relation  to  the
 Life  Insurance  Corporation  for  the
 actual  purchases  put  ‘through  had
 been  secured,  “Naturally  the  facts
 within  my  knowledge  that  I  have
 stated  above  will  determine  the  ex-
 tent  of  my  responsibility.  This,  I
 must  submit,  did  not  factually  attract
 my  responsibility.

 I  might  straightaway  say  that  it
 does  not  give  me  any  pleasure  to  make
 this  statement  in  this  form.  I  take
 pleasure  and  particular  pride  in  that
 until  this  unfortunate  oceurrence,  |
 enjoyed  thé  reputation  of  never  hav-
 ing  been  even  remotely  accused  of
 ever  having  attempted  to  let  down  any
 of  the  officials  with  whom  I  had  the
 privilege  of  working.  I  am  aware  of
 the  anonymity  under  which  the  Civil
 Service  has  generally  to  function  and

 ‘how  the  Ministers  have  to  take  not
 only  the  credit  but  also  the  oppro-
 brium  that  might  now  and  again
 result  from  the  activities  of  Govern-
 ment,  may  be  through  the  instru-
 mentality  of  the  Civil  Servants.  It
 is  hardly  necessary  for  me  to  say  that
 taken  as  a  whole,  the  body  of  Civil
 Service  we  have  in  the  country  con-
 sists  of  many  many  able  and  devoted
 public  servants.  Hon.  Members  will
 doubtless  appreciate  that  once  an  in-
 quiry  of  the  kind  that  has  been
 ordered  has  been  gone  through,  it
 would  be  impossible  to  maintain  the
 anonymity  of  the  individual  officers
 concerned  Even  apart  from  it,  it  has

 fe

 been  the  principle  that  what-
 ver  happens  the  Minister  must  un-
 uestioningly  accept  responsibility.  It
 ould  pay  all  of  us  to  read  the  debate

 that  took  place  in  the  House  of  Com-
 mons  on  the  20th  of  July,  954  in  re-
 gard  to  the  principle  of  Ministerial
 responsibility  and  the  relationship
 between  the  Ministers  and  the  perma-
 nent  servants.  I  shall  be  satisfied  if  I
 am  not  accused  of  taking  shelter  be-
 hind  my  Principal  Secretary  in  order
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 to  escape  any  Ministerial  responsibility,
 constitutional  or  othervise,  that  may  be
 attracted,  I  might  also  perhaps  say

 the  discharge  of  this  responsibility

 न्

 not  necessarily  resylt  in  the
 ister  concerned  offering  his  resig~

 ation  or  in  that  resignation  being
 accepted.  Many  Members  of  this  House
 will  recoHect.  that  some  years  back,  In
 the  Department  over  which  Mr.  Mun-
 shi,  the  Counsel  for  the  Principal  Sec-
 retary  presided,  gertgin  officers  were-
 actually  prosecuted,  but  the  constitu-
 tional  responsibility  that  &ttached  to,
 the  Minister  then  in  change  did  not
 produce  any  result.  That  is  why  I
 have  explained  in  my  letter.te  ihe
 Prime  Minister  in  some  detail  the  reai
 zeason  which  urged  me  to  press  on
 him  why  my  resignation  should  be
 accepted.  I  shall  not  elaborate  that
 reason  further  here.

 Before  I  conclude,  however,  I  would
 like  to  reiterate  that  the  suggestions
 that  have  been  made  that  I  have  in
 any  manner  deliberately  kept  back
 from  the  House  information  that  was
 in  my  possession  can  have  no  founda-
 tion  in  fact.  In  fact,  if  the  hon  Mem-
 ber  opposite  who  was  raising  this
 question  in  the  House  had  asked  me
 about  it,  I  would  have  apologised  for
 any  fault  of  mine  in  misleading  hon.
 Members  of  the  House  and  the  ques-
 tion  could  have  been  ‘settled.  As  I
 have  stated  earlier  and  as  stated  in
 my  letter  to  the  Prime  Minister,  if  I
 had  been  aware  of  these  facts  then
 and  if  at  least  the  Principal  Secre-
 tary  had  been  available  for  consulta-
 tion  at  the  time  the  debate  took
 place  on  the  l6th  December,  ‘1987,  I
 would  have  possibly  communicated  to
 the  House  even  then,  many  of  these
 facts,  although  it  could  mever  have
 been  a  complete  statement.  I  would
 have  commumicated  that  something
 had  gone  wrong  particularly  in  the
 appreciation  of  the  policy  of  Govern-
 ment  by  the  Principal  Secretary  and
 about  the  manner  in  which  the  deal
 was  put  through  in  Bombay  between
 the  2tst  and  the  26th  of  June,  ‘1057.



 Minister  म
 A  friend  in  this  House  had  sug-

 gested  to  me  that  I  might  make  use
 oft  this  occasion  to  say  something
 about  economic  pohcies  of  Govern-
 ment  which  were  my  special  respon-
 sibility  durmg  the  time  I  was  Minis-
 ter.  I  do  not  feel  that  it  would  be
 appropriate  for  me  on  this  occasion
 to  dilate  on  this  subject.  However,
 it  cannot  be  denied  that  as  a  sequel  to
 this  unquiry,  a  large  amount  of  heat
 and  controversy  was  aroused  m_  re-
 gard  to  Government's  economic  poli-
 cies.  Mention  has  been  made  of
 Government's  aitempts  at  back-door
 nationalisation.  The  public  sector
 and  the  Government’s  handling  of  it
 has  been  ridiculed  It  would  be  idle
 to  deny  that  such  propaganda  will
 not  have  any  il!-effects,  all  the  more
 so  when  Government’s  policy  is  com-
 mitted  towards  a  purposeful  expan-
 sion  of  the  publie  sector.

 I  would  not  say  that  some  mud  has
 not  stuck  to  this  baby—the  public  sec-
 tor—that  has  been  brought  into  being
 recently.  I  would,  however,  like  to
 add  a  word  of  caution.  Cleanse  the
 baby  with  water  by  all  means,  but  in
 the  process  do  not  throw  out  the  baby
 along  with  the  bath-water.

 There  is  yet  another  phenomenon
 endemic  in  our  economic  aystem
 which  has  now  shown  its  head.  Gov-
 érnment’s  policies  during  the  last  two
 to  three  yearg  have  undoubtedly  left
 a  certain  sector—and  a  very  powerful
 sector  at  that—of  public  opinion
 aggrieved.  I  am  sure  Government  is
 aware  of  this  fact.  This  sector  natu-
 rally  waits  for  an  opportunity  not
 merely  to  get  even  with  Government,
 but  also  to  make  the  Government  eat
 the  humble  pie  and  renounce  its  poli-
 cies.  In  this  battle,  it  seems  to  me
 thet  this  sector,  represented  by  certain
 powerful  interests,  has  won  the  first
 round.  Hon  Members  are  aware  that
 a  tiger  that  tastes  human  flesh  be-
 comes  a  man-edter,  and  goes  on  in
 search  of  prey  of  the  same  _  varietv
 All  that  I  can  say  as  its  first  victim
 to  those  interested  in  the  furtherance
 and  fulfilment  of  Government’s  eco-
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 nomic  pohcies  35  that  they  should  real-
 use  the  fact  that  the  man-eater  is  at

 +  *large.
 May  I,  Mr.  Speaker,  be  permitted  in.

 concluding,  to  use  the  personal  pro-
 noun?  It  was  fifteen  years  to  this.
 month  when  I  entered  this  august.
 Chamber  in  what  then  looked  like  a
 foolhardy  attempt  at  providing  a
 single-man  opposition  to  the  then
 Government  in  a  half-empty  House.  I
 had  been  functioning  in  this  Chamber
 for  the  best  part  of  fifteen  years.  These
 have  been  eventfuf"years  in  the  his-
 tory  of  our  nation  and  many  great.
 things  have  taken  place.  I  may  be
 pardoned  if  I  lay  the  flattering  unction
 to  my  soul  that  I  had  a  part,  though
 an  entirely  insignificant  part,  to  play
 in  this  panorama  that  has  passed
 before  us  during  a  decade  and  more.
 I  would  not  be  human  if  I  say  that
 I  am  leaving  this  arena  which  has
 become  a  vital  part  of  my  life  and  my
 sole  preoccupation  all  these  years.
 without  regret.  But,  I  am  leaving  it
 not  with  a  sense  of  frustration.  I  am.
 leaving  it  with  a  sense  of  fulfilment,  I
 am  leaving  it  with  deep  feelings  of
 gratitude  to  all  those  with  whom  I  had
 the  honour  and  pleasure  of  working  in.
 this  House  and  in  these  precincts.

 Thank  you.

 BUSINESS  ADVISORY  COMMITTEE
 EXGHTEENTH  REporT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):.
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Eighteenth  Report  of  the  Busi-
 ness  Advisory  Committee  pre-
 sented  to  the  House  on  the  l7th
 February,  1958”

 Mr.  Speaker:  The  question  jis:  -
 “That  this  House  agrees  with

 the  Eighteenth  Report  of  the  Busi-
 ness  Advisory  Committee  presen-
 ted  to  the  House  on  the  Il7th.
 February,  1958"

 The  motion  wag  adopted.



 MOTION  ON  ADDRESS  BY  ‘THI
 PRESIDENT—contd.

 Mr.  Speaker:  The  House  will  now
 sresitne  further  ‘on  .  the
 -Motion  on  Address‘  by  the  Preatdent,
 *Out  of  the  ३३  hours  allotted.  for  ‘this
 @scussion,  excluding:  the  time  to  -be

 ‘taken  by  Government  ‘to  reply.  to  the
 vdedate,  10.  hours.and  54  minutes  have
 :aiready  been  availed  of.  and  l  hour
 and  6  minutes  now  remain.  This
 ‘means  that;the  digcussion  will  be  over
 by:  Two..o’clock.

 I.  will  call  upon  the  Prime  Minister
 ‘to  reply  to  the  debate  at  3.80  v.m.
 after  which  the  stendments  and  the
 Motion  will  be  put  to  vote  of  the
 ‘House.  We  have  before  us  ]  hour  and
 5  minutes.

 35a  hrs.

 [Mr.  Derury-Spreaxer  in  the  Chair)

 Shri  Barman  (Cooch  Behar—Re-
 werved—Sch.  Caztes):  Sir,  I  rise  to  sup-
 Port  the  Motion  of  thanks  to  the  Pre-
 sident’s  Address.  I  shall  mention  in
 this  regard  the  first  matter  that  has
 tbeen  mentioned  in  the  President's
 Address.

 From  the  very  inception  of  the
 ‘Second  Five  Year  Plan,  many  misgiv-
 ings  had  been  given  and  taken  as
 regards  the  successful  completion  of
 this  Plan  because  it  was  an  ambitious
 Plan  according  to  many  experts.  In

 ‘the  Address  of  the  President  last  year,
 he  mentioned  that  fact.  He  mention-
 ed  that  the  country  is  undergoing
 much  stress  and  strain  so  far  as  fore-
 ign  exchange  as  well  as  internal  fin-
 ances  are  concerned.  He  expressed  the
 hope  that,  nevertheless,  the  President's
 Government  is  not  dropping  any  of
 the  items  that  have  been  included  in
 the  Second  Plan,  but  is  trying  its  ut-
 most  so  that  the  core  of  the  Plan  may
 not  suffer  in  any  way.  It  is  a  great

 ‘pleasure  and  hope  for  the  country  to
 find  in  the  President’s  Address  that  the
 President’s  Government  has  succeeded

 -during  the  course  of  the  year  and  the
 “President  has  expressed  the  hope  that
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 first  Plan;  not  only  fuliiled,.dut-it  has
 done.  mere  than  wat  promised,  Though
 it  waa-an.  ambitious  pien;  no  doubt,  at.
 the  beginning,  it  is  a-matter  of  great.
 satisfaction  to  the  €ountry  that  within
 two  years,  the  corner:  is  being  turned
 and  the  prospects:  are  brightening.
 ‘When  we  are  talking  of  the  many  iils
 in  this  country,  we  are  conscious  how
 the  country  is  undergoing  a  grent
 strain.  Nevertheless,  any  under-deve~
 loped  country,  when  ६६  is  on  its  march
 towards  development,  must  suffer  this
 stress  and  strain.

 We  know.  that  so  far  as  our  low-
 paid  employees  in  the  public  sector
 and  the  Government  are  concerned,
 they  are  underzoing  great  difficulties
 because  of  the  rise  in  the  price  of  food-
 grains  and  consumer  goods,  etc.  There
 are  notices  of  strikes  and  demonstra-
 tions.  I  do  not,  for  one  moment,  deny
 the  causes  of  such  demonstrations  and
 dissatisfaction.  But,  the  President  has
 reminded  us  that  we  must  be  prepar-
 ed  for  sacrifices  if  we  want  the  future
 of  our  country  to  be  bright  at  no  dis-
 tant  date.

 In  addition  to  that,  I  like  to  mention
 that  while  we  fully  sympathire  with
 the  low-paid  workers  and  employees
 both  in  the  private  and  ,public  sectors
 and  in  the  Government,  we  shculd  not
 be  oblivious  of  the  fact  that  even  after
 the  l0th  year  of  attainment  of  our
 freedom,  we  could  not  do  very  much
 to  the  lowest  rung  of  our  social  ladder,
 I  mean  the  agriculturists  in  the  rural
 areas  who  are  producing  the  food.
 What  is  their  condition?  Have  we
 been  able  to  improve  their  conditions?
 I  can  say  without  fear  of  any  contra«
 diction  that  there  are  millions  of  these
 sons  of  Independent  India  who  have
 not  even  one  square  meal  a  day.

 8  bre.
 They  put  their  trust  in  us  and  hope

 that  with  the  help  and  with  the  sup-
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 of  the  leaders  of  this  try  the
 ट्  camuest  will  do  thelr  bind  to

 we  give  publicity  to  our  own  grievan-
 tes,  aide  by  side  remember  that  there
 are  milifons  in  this  country  who  are
 la  a  much  wore  condition  than  the
 low-paid  employees,  I  can  assure  the
 President’s  Government  that  these
 dumb  millions  will  put  up  with  their
 suffering  until  the  day  they  krow  that
 everyone  in  this  land  is  undergoing
 sacrifices  to  a  more  or  less  extent.  But
 once  they  become  convinced  that  obli-
 vious  of  their  miserable  condition,  the
 other  sections  of  the  body  politic  are
 trying  to  have  their  full  pound  of  flesh,
 they  won’t  remain  silent  and  they
 ‘would  not  remain  submissive.  That
 will  be  injuring  the  cause  of  the  whole
 country.

 So  I  fully  support  the  President’s
 appeal  to  the  nation  that  each  one  of
 us  should  be  prepared  to  do  some
 sacrifice,  so  that  the  whole  country
 may  rise  I  would  nevertheless  ask
 the  President’s  Government  to  consi-
 der  that  though  each  and  everyone
 should  be  asked  to  make  sacrifices  in
 this  regard,  they  should  pay  their  ut-
 most  and  foremost  consideration  to
 doing  something  for  the  lowest  grade
 of  our  public  services  They  are  the
 most  hard  hit  because  of  inflation  in
 the  country.  Without  sacrificing  our
 main  Plan,  the  core  of  the  Plan  and
 the  mann  projects  that  we  require  for
 speedy  uplift  and  development  of  the
 country  should  we  do  our  utmost  to
 amehorate  their  condition,  as  far  as
 possible.

 The  greatest  success  of  the  Presi-
 dent’s  Government  is  the  tiding  over
 of  the  foreign  exchange  resource  cri-
 sis.  The  sky  has  brightened  up.  The
 President  has  hinted  that  many  coun-
 tries  have  come  forward  to  help  India
 in  the  fulfilment  of  the  Second  Five
 Year  Plan  by  loans  and  by  arrange-
 ment  for  deferred  payment  basis.
 Along  with  the  President  we  also  ex-
 press  gratitude  to  them.  Unless  we
 get  such  help  it  would  be  difficult  for
 this  country  to  fulfil  the  projects.
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 Along  with  that  I  would  like  to  men-
 tion  that  the  foreign  policy  of  this
 Government  is  at  the  bottom  this

 “worked  hard  for  this.  But  at  the  bot-
 tom  of  this  it  is  the  foreign  policy  of
 this  country  that  lies  at  the  foundation
 of  the  success.  We  want  to  be  friends
 with  all  in  this  world,  because  we
 know  that  by  conflict  no  country  gains
 in  the  long  run.  If  there  be  any  major
 war,  not  only  the  economy  of  all  the
 countries  will  be  disturbed.  Which
 ever  bloc  may  win  in  the  long  run  or
 in  the  short  run,  in  effect  both  the
 blocs  will  suffer  equally  and  the  civi-
 lisation  and  the  advancement  of  scien-
 ce,  culture,  etc.,  will  receive  a  serious
 set-back.

 Nevertheless  we  a  new  nation,  a
 nation  that  is  the  second  biggest  in
 the  world  in  terms  of  population,  but
 the  poorest  in  the  world,  earnestly
 desire  that  peace  should  be  maintain-
 ed  in  the  whole  world  and  for  the
 maintenance  of  peace  our  Prime  Min-
 ister  has  joined  with  leaders  of  other
 countries  in  signing  the  Panch  Shee}
 and  we  are  sincere  about  it.  Though  a
 few  years  back  both  the  blocs  were
 suspicious  of  India,  it  cannot  be  denied
 by  anybody  now  that  the  Government
 of  India  have  succeeded  in  bringing
 convincing  belief  in  the  minds  of  both
 the  blocs  that  we  are  sincere  in  our
 professions  and  we  want  the  Panch
 Sheel  to  succeed.  I  think  the  Presi-
 dent’s  Government  have  succeeded  in
 these  two  matters  in  an  unexpected
 way  and  we  hope  that  we  shall  go  on
 succeeding  in  all  our  Plans  and  pro-
 jects  in  the  years  to  come.

 Shri  Brajeshwar  Prasad  (Gaya);
 The  President  in  his  Address  has
 mentioned  about  the  impending
 ‘Summit’  meeting.  He  has  spoken
 vather  approvingly  of  it.  Up  till  new
 I  am  under  the  impression  that  this

 think  that  such  a  meeting  should  not



 Does  anybody  believe  that  as  a
 result  of  the  ‘Summit’  meeting  bet-
 ween  the  lea@ers  of  Russia  and
 America,,.  Formosa  is  going  to  be
 handed  over  to  China,  or  the  Dutch:
 will  withdraw  from  West  Irian  07
 Okinawa  will  be  handed  back  to
 Japan?  The  problems  with  which
 we  are  directly,  concerned  in  the
 Middle-East  are  the  problems  of
 Tunisia  and  Algeria.  Unless  the
 French  forces  withdraw  from  Tunisia,
 and  unless  Algeria  is  liberated  from
 French  control,  there  can  never  be
 peace  and  tranquillity  in  West  Asia.
 A  solution  of  the  problems  of  West
 Asia  and  South-East  Asia  are  depen-
 dent  upon  the  sweet  will  of  the
 United  States  of  America.  Therefore,
 Sir,  I  think  that  the  ‘Summit’  meet-
 ing  should  be  held  only  after  these
 problems  have  been  solved  by  the
 unilateral  action  of  America.

 A  Political  settlement  between
 Russia  and  America  may  complicate  a
 solution  of  these  problems.  The
 situation  in  South  East  Asia  may  be
 frozen.  It  is  dangerous  for  the  lea-
 ders  of  Russia  and  Arnerica  to  come
 together  at  this  particular  moment.
 The  forces  of  political  integration  are
 in  full  swing  in  the  white  camp.
 The  United  States  has  integrated  the
 whole  of  the  new  world  and  Western
 Europe  into  one  political  unit
 Russia  has  integrated  Eastern  Europe.
 The  pen-ultimate  stage  of  political
 integration  has  been  achieved  in  the
 white  camp;  only  the  final  step  has
 to  be  taken.  A  summit  meeting  will
 lead  to  a  political  settlement;  a  politi-
 cal  settlement  will  lead  to  the  integra-
 tion  of  the  white  races  into  one  politi-
 cal  unit.  Therefore,  it  is  in  our  inte-
 rests  to  oppose  a  summit  meeting  un-
 Jess  India  and  China  are  invited  to  that
 conference.
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 into  one  political  unit  will  be  pre-
 vented  for  all  time  to  come;  without
 a  chunk  of  the  white  world  being  torn
 off  from  its  parent  body  and  implant-
 ed  on  the  shoulders  of  Asia  and
 Africa,  these  regions  can  never  be
 integrated  into  one  political  unit.

 Integration  postulates  scientific
 knowledge,  political  power  and  eco-
 nomic  resources  which  we  lack.  If
 Russia  is  integrated  with  America,
 Asia  and  Africa  will  not  be  allowed
 to  be  industrialised  to  the  full  height
 of  their  being.  The  political  integra-
 tion  of  Russia  with  Africa  and  Asia
 is  the  condition  precedent  to  the
 industrialisation  of  Asia  and  Africa.
 It  is  only  with  the  help  of  the  Heart-
 land  that  Asia  and  Africa  can  be
 industrialised.

 The  economic  resources  of  the  West
 have  been  exhausted,  but  Sibcria  is  a
 vast  reservoir  of  untapped  mineral
 wealth  If  Russia  is  integrated  with
 America,  the  dark  and  the  coloured
 races  will  be  reduced  to  the  status  of
 hewers  of  wood  and  drawers  of  water.
 Insurrection,  rebellion,  revolution  and
 satyagraha  are  pre-atomic  weapons
 which  cannot  be  used  against  the
 white  races,  if  they  are  integrated  into
 one  political  unit.  Russia  is  more
 important  to  all  the  black  and  the
 coloured  races  than  any  other  coun-
 try  in  the  world.  The  menace  of  the
 integration  of  the  white  raees  into
 political  unit  can  be  averted  only  by
 the  total,  final  and  unconditional  inte-
 gration  of  Russia  with  America  and



 Russia  must  be  dragged  into  the
 heart  of  the  Afro-Asian  land  mass
 and  bound  hand  and  foot  and  held
 tightly  so  thet  she  may  not  escape
 from  our  clutches  and  run  towards
 America.  Russia  has  a  dual  mind.
 She  has  a  split  personality.  She  is
 schizophrenic.  Russia  has  been  sub-
 jected,  since  time  immemorial,  to
 pulls  from  two  contrary  directions,
 Asia  and  Europe.  We  should  make
 our  pull  stronger  than  that  of
 Europe.  A  policy  of  non-alignment
 facilitates  the  political  integration  of
 Russia  with  America.  A  federal  union
 with  Russia  wil]  break  her  bonds  with
 the  West.

 What  is  there  in  common  between
 India  and  America  save  and  except
 the  attraction  that  we  have  for  the
 American  dollar?  There  is  much  in
 common  between  India  and  Russia.
 The  Russians  are  partly  Tarters  and
 Mongols,  partly  Slavs,  partly  Chris-
 tians  and  partly  Pagans,  partly  Byzan-
 tine  and  partly  Western.  What  is
 Communism  but  the  political  counter-
 part  of  Buddhism,  which  38  an  off-
 shoot  of  Hinduism?  Hinduism  is  not
 a  religion  like  other  religions  of  the
 world.  It  is  an  attitude  of  the  mind
 and  a  way  of  life.  God  does  not
 form  an  essential  part  of  Hinduism.

 There  ws  much  in  common  between
 India  and  Russia.  I  plead  once  again
 for  the  establishment  of  a  federal
 union  between  India,  China  and
 Russia.  I  plead  that  an  offer  of  a
 federal  union  should  be  made  to
 China  and  Russia.  द ज

 शो  अरुन  तह  भदौरियां  (इटावा)  :
 उपाध्यक्ष  महोदय,  राष्ट्रपति  के  भ्रभिभाषण
 को  भ्रगर  सरकार  क॑  ग्रामोफोन  का  रिकार्ड
 या  तबा  कहा  जाये  तो  कोई  भ्रतिश्योक्ति  नहीं
 होगी  ।  जिस  माषण  में  जनता  की  भावनाधों
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 झौर  पझाकांक्षाओं  का  प्रदर्शन  न  हो,  जिस
 भाषण  में  मानव  जीवन  की  सभस्याभों  की
 थारा  न  बहे,  जिस  भाषण  में  जनता  की  समन
 स्थाप्रों  का  हल,  जिन्दवी  की  जरूरियात
 की  प्राप्ति  न  हो,  इस  प्रकार  के  भाषण  को
 दरिद्र  ददा  के  प्रतिनिधि  कभी  स्वीकार  नहीं
 कर  सकते  झौर  न  इस  प्रकार  का  भाषण
 कभी  भी  बधाई  का  पात्र  हो  सकता  है।

 शरीम  भानव  जीवन  की  चार  प्रमुख
 समस्‍यायें  हैं।  उन  चार  सम्याश्ों  में
 से  एक  को  भी  हल  करने  की  कोशिश  या
 उस  दिशा  में  कदम  उठाने  की  नहीं
 की  गयी  है  1  वे  हमारी  समस्यायें  हे,  खाद्य,
 वस्त्र,  आवास  भौर  दिल्षा  ।  रोदी,
 कपड़ा,  मकान,  भौर  सब  से  श्स्त  में  शिक्षा
 ग्राती  है  -  इन  चारो  समस्या  में  भे
 एक  को  भी  अगर  हल  करने  को  कोशिश
 की  गयी  होती  तब  भी  बधाई  के  लिए  सोचा
 जा  सकता  था।

 सर्व  प्रथम  हम  खाद्य  को  लें।  श्राज  सारे

 मुल्क  में  सेत  खाद्य  संकट  उत्पन्न  हां  रहा  हैं  1
 झ्राज  सारा  देश  भू  की  ज्वाला  में  धू  ध्‌
 करके  जल  रहा  हैं  भौर  हमारे  उत्तर  प्रदेश
 के  पूर्वी  जिले  तो  श्ाज  अकाल  के
 गाल  में  बैठे  हुए  हें।  उत्तर  प्रदेश  से  अगर
 हम  पूर्व  की  भ्रोर  बढे  तो  बिहार,  पश्चिमी
 बगाल  और  उडीसा  में  भी  यही  हालत  है  ।
 झाज  उन  इलाकों  में  ऐसे  बहुत  से  लोग  हैँ
 जो  पत्ती  खा  करके  और  भाम  की  गुठली  खा
 खा  करके  अपनी  जिन्दगी  व्यतोत  कर  रहे
 हैं  7  जब  मुल्क  में  ऐसी  हालत  है,  भुथमरी
 की  इतनी  भयानक  समस्या  है,  इस
 भयानक  समस्या  को  सुलझाने  की  तरफ

 राष्ट्रपति  के  भाषण  में  कोई  जिऋ  नहीं  है
 और  न  सरकार  का  उस  समस्या  को  हल
 करने  का  ऐसा  कोई  सुझाव  है  |  में  चाहता
 हूं  कि  सरकार  इस  तरफ  कदम  उठाये  और
 सीमा  निर्भारित  की  जाये,  यह  ते  किया
 जाये  कि  कितने  दिनों  के  बन्दर  इस  शाथ
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 [थी  अर्जुन  सिह  भरौरिया]
 संकट  को  हल  कया  जायेगा  |  हमें
 अकसोस इस  बात  का  है  कि  हमारे महा  महिम
 राष्ट्रपति  महोदय  शयद  बनारस  में  गये,  पूर्वी
 जिलों  की  स्थिति  से  उनको  परिचय  कराया
 गया,  लेकिन  उन  लोगों  के  प्रति,  उन
 परिवारों  या  परिवारों  के  सदस्यों  के  प्रति
 जिनकी  ह. ल  के  भ्रभाव  में  मृत्युयें  हुई,  उस
 मरने  वाले  लौगों  के  प्रति  एक  भी  हमददी  का
 झब्द उस  भाषण  में  नहीं  कहा  गया  है  ।.

 हां  द्वितीय  पंचवर्षीय  योजना  की  सफलता
 के  लिए  एक  बात  को  तरफ  ध्यान  दिलाया
 गया  है  ।  योजना  ग्रालिर  है  किस  के  लिए  ?
 योजना  की  सफलता  कौ  क्‍या  कसौटी  होनी
 चाहिए  इस  पर  गौर  करना  है  ।  अ्रगर
 जनता  की  समृद्धि  बढती  है  तो  योजना  सफल

 कही  जा  सकती  है  लेकिन  श्राज  तो  शासक
 पार्टी  की  सफलता  ही  जनता  की  सफलता,

 समृद्धि  और  पंच्रवर्षीय  योजना  को  सफजता
 समझी  जा  रही  हैं  :  जिस  देश  मे  जनता  भूख
 से  तड़प  पड़प  कर  मर  रही  हो,  जिस  देश
 में  करोड़ो  लोग  फुटपाथ  पर  जीवन  बिताते

 हों,  क्या  वहा  यह  कहा  जा  सकता  हूँ  कि
 पन्वर्षीय.  योजना  सफल  हो  रही  है  ?

 आज  इस  सरकार  की  दृष्टि  मे  मानव  मूल्यों
 का  कोई  स्थान  नहीं  है  ।  श्रीमन्‌  में  झापके
 द्वारा  भारतीय  गणतत्र  के  प्रधान  मंत्री  और
 उनकी  सरकार  से  यह  दरियाफृत  करना
 चाहता  हू  कि  भ्रन्न  उत्पादन  के  लिए  उन्होंने
 बया  कदम  उठाये  है  ?  और  क्या  नये  कदम
 उठाने  जा  रहे  है  ?  मेरा  भौर  सोशलिस्ट
 पार्टी  का  यह  ख्याल  है  कि  जब  तक  हम  इस

 मुल्क  के  भ्म्दर  जो  खेती  है  उसकी  सिचाई
 को  ठीक  से  व्यवस्था  नहीं  करेंगे  तब
 तक  गल्ले  की  पैदावार  बढ़  ही  नहीं  सकती  |
 २६  करोड  एकड़  जमीन  में  से  सिर्फ  देश

 में  ६  करोड़  एकड़  जमीन  की  सिंचाई  का
 इन्तिजाम  है,  २३  करोड़  एकड़  जमीन
 की  झभी  तक  सिंचाई  की  व्यवस्था  नहीं
 की  गयी  है।  अ्रसवसा  बड़े  बड़े  डैम  और
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 बांध  बंगाये था रहें हैं at  रहे  हैँ  लेकित |.  बाधी  के
 बन  जाने  के  बोबजूद  भी  हमारी  जो  मुख
 समस्या  दि...  उत्पादन को,  वह  पूरी  नहीं
 हो  सकती  ।  अगर  सरकार  ने  छोटे  छोटे
 बांध,  तालाब  शौर  क्यें  खोदकर  झन  को
 उत्पादन  बढ़ाने  की  तरफ  सोचा  होता  तो
 झलबत्ता  गल्‍ले की  पैदावार  बढ़ी  होती  पौर
 अगर  पब  तक  यह  काम  नहीं  किया  गया  है
 तो  में  सरकार  से  यह  कहूंगा  कि,  सरकार
 को  यह  सुझाव  दूगा  कि  उन  इलाकों  में

 जहां  बिजली  का  इन्तिजाम  नहीं  है,  जहा
 बांध  नहीं  है,  वहां  पर  गांव  के  लोगों  को
 थोडी  बहुत  इमदाद  दे  कर  कावें  खुदवायें
 तो  ज्यादा  बेहतर  हो  1  वैसे  तो  कम्युनिटी
 प्रोजेवट  पर  देश  का  करोड़ों  रुपया  बहाया
 जा  रहा  है  लेकिन  उसका  अधिक  भाग

 तनख्वाहों  पर,  मोटर  जीपों  पर,  खर्च  हो
 रहा  है।  भगर  तरकारी  भी  खरीदी  जाती

 है  तो  दो  तीन  रुपये  का  पेट्रोल  जला  दिया
 जाता  है  ।  जो  धन  इस  तरह  कम्युनिटी
 प्रोजेक्ट्स  पर  खचचे  किया  जा  रहा  है  श्रगर
 उसको  गांव  के  लोगों  को  सीधी  इमदाद
 के  तौर  पर  दिया  जाता  तो  में  समझता  हूं
 कि  श्रब  तक  द्वितीय  पचवर्षीय  योजना  म
 काफी  सफलता  मिली  होती  ।  मेरा  तो

 सुझाव  है  कि  श्रन्न  उत्पादन  के  लिए  ककवे
 खोदे  जायें  ।  हमारे  मुल्क  में  ८१  करोड़
 एकड़  जमीन  है।  उसमे  कुछ  ऐसी  भी  जमीन

 है  जिसको  तोड़ा  जा  सकता  है।  अगले  दो
 चार  वर्षों  मे  अगर  आप  भूमि  सेना  का
 निर्माण  कर  के  दस  बारह  करोड़  एकड़
 जमीन भी  तोड  सकें  तो  जो  हम  एक  परब,
 सवा  रब  रुपये  विदेक्षों  से  झन  मंगाने
 पर  खर्च  करते  हैं  उससे  हमको  मुक्ति  मिलेगी,
 हमको  ह...  के  लिए  दूसरों  मुल्कों के  सामने
 हाथ  नहीं  फैलाना  पड़ेगा  ।  हम  अपने  झाष
 में  स्वावलम्बी  होंगे  लेकि  इस  के  पहले

 कुछ  रुपया  विदेशो ंमें  श  करने  के  बजाब

 भुभि  सेना  पर  सर्च  किया  जाये  ।  जिस
 तरह  से  बाहरी  हमले  की  हिफाजत  के
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 [लए  फौज  रहती  है,  जिस  तरह  देषा  के  प्रन्दर
 सुस्ता  है  लिए  पुलिस  रहती  है  उसी  तरह  से
 गमे  सेविंल  पर  झ  उत्पादन  के  लिए

 हम  लैंड  श्ार्मी  का  निर्माण  गरें,  उनको

 अच्छी  शनस्याह  दें,  उनको  खाते  पीने
 के  लिए  दें  और  उनके  हाथ  में  फावश  भौर

 कुदाल  दें  तो  यह  बहुत  मुमकिन  है  कि  भगले
 दो  चार  वर्षों  के  भ्न्दर  हम  भ्रपनी  समस्या
 को  बहुत  कुछ  हल  करने  में  समर्थ  हो
 सकते  है  ry

 अ्रष्टाचार,  यह  शब्द  कुछ  भ्राजकल
 शासनतत्र  का  परिचालक  कहा  जा  सकता

 है  ।  सही  स्थिति  यह  है  कि  भारत  का  कोई
 प्रान्त,  शासन  व्यवस्था  का  कोई  भाग,
 केन्द्रीय  तथा  प्रात्तीय  कोई  विभाग  भ्रष्टाचार
 से  रहित  तो  किसी  भी  दशा  में  नहीं  है  ।
 भपवाद  की  बात  दूसरी  है  f  भ्रष्टाचार
 शब्द  स्वय  में  एक  व्यापक  भ्रर्थ  रखता  है  भौर
 इसका  जितना  व्यापक  र्थ  है.  उतना  ही
 व्यापक  इसका  उपयोग  भी  हो  रहा  है  ।
 इसकी  व्यापकता  का  यदि  भ्रभाव  है  तो  केबल

 राष्ट्रपति  के  प्रभिभाषण  में  ।

 अष्टाचार  कुछ  तो  नोटिस  में  झ्राता  है।
 झाज  हमारे  माननीय  मत्री  श्री  टी०  टी०
 के०  ने  अपना  चलता  हुआ  एक  झ्ाखिरी
 भाषण  दिया  ।  कल  भी  एक  पजाब  के
 माननीय  सदस्य  ने  यह  बताया  था  कि  ऐसे
 मुल्क  के  अन्दर  बहुत  से  गोलमाल  है  जिनकी
 तरफ  सरकार  का  ध्यान  नही  जाता  है  1
 उन्होने  डालमिया  साहब  के  कुछ  हिस्सों  के
 सम्बन्ध  मे  सदन  का  ध्यान  आकर्षित  किया
 था।  मै  श्राप  के  मारफत  सरकार  को  यह
 बताना  चाहता  हू  कि  जीप  स्केंडल  की  बाबत
 झाज  देश  में  हर  पढ़े  लिखे  झादमी  के  विमाग
 में  बात  है।

 मैं  ने  एक  सवाल  १८  नवम्बर,  ५७  को
 किया ।  मैं  सरकार  से  यह  जानकारी  हासिल
 करना  चाहता  था,  या  सरकार  को  इस
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 बात  से  अक्गत  कराना  चाहता  था  कि  जो

 माइकाउट  एप्ररकराफुट  इनलैंड  से  दस
 खरीदे  जा  रह ेहैं  जिनका  मूल्य  लगभय  चार
 पांच  करोड  है,  एक  एयर त्रेश  हुआ  t  लेकिन
 उसका  कोई  जबाब  नही  मे  सदन
 झौर  सरकार  का  ध्यान  इस  बात  की  भोर
 झाकषित  करना  चाहता  था  कि  प्रगर
 १४  मार्च  को  मैनचैस्टर  में  उतरैते  समय

 वाईकाउट  को  जो  एक्सीडेंट  हुआ,  उस  की

 वजह  कोई  खराबी  थी  और  सरकार  की  तरफ
 से  जो  वस  हवाई  जहाज़  फौजी  काम  के

 लिए  खरीदे  जा  रहे हैं,  थे  उसी  बिस्म के

 हैं,  तो  सरकार  को  उन्हें  खरीदने  से  पहले
 —,  भाईर  देने  से  पहले--जाच  पडताज
 करनी  चाहिए  ।  इस  प्रइन  का  कोई  जवाब

 नहीं  दिया  गया

 इसी  तरह  से  ६  दिसम्बर,  १६५७  को
 मैंने  यह  सवाल  पूछा
 Whether  Government  is  aware  of

 the  fatal  air  accident  that  occurred  on
 5th  December,  1957,  at  the  Civil
 Aviation  Traming  Centre,  Allahabad

 इसका  भी  कोई  उत्तर  नद्दी  दिया  गया  ।
 Is  it  not  a  matter  of
 regret  for  the  Government?

 इस  तरह  के  प्रदन  सरकार  को  गलत  रास्ते
 से  हटाने  के  लिए  याय  कहिए  कि  उसके
 दिमाग  में  जो  बात  नहीं  झा  सकती  है,  वह
 डालने  की  कोशिश  करने  के  लिए  किए  जाते
 है,  लेकिन  उन  का  कोई  उत्तर  नही  दिया
 जाता  है  |  मैं  समझता  हू  कि  यह  कोई
 व्यक्तिगत  या  किसी  सदस्य  का  प्रश्न  नही  है,
 बल्कि  यह  तो  सारे  सदन  का  प्रश्न  है।

 डपाध्यक्ष  महोदय  :  माननीय  सदस्य  का
 समय  खत्म  हो  चुका  है,  ब  वह  भ्पना
 भाषण  खत्म  कर  दें।  दस  मिल  से  ज्यादा
 मिलना  कठिन  है

 भी  बचन सिह तिह  भदोरिया  :  @  सिर्फ़

 एक  मिनट  और  लेकर  केवल  कामनवेल्थ  के

 सिलसिले  में  कुछ  |  करना  चाहता  हूं।

 ++"्डडजप्राइणत,  -  ordered  by  the  Chair.
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 सापाध्यक्ष  गहोवय :  यह  लम्या  सवाल
 है,  उस  को  बजट  हिवेट  के  लिए  रहने  दीजिए  |

 थी  मति लिहु सिह)  सदोरिषा  :  तो  मैं
 काझमौर के  प्रत पर कुछ कहू कुछ  कह  कर  समाप्त
 करता  हूं।

 उवाध्यक्ष  सहोबय :  झब  माननीय  सदस्य
 खत्म  फर  दें  ।

 Shri  Shobha  Ram  (Alwar):  In  view
 of  the  short  time  at  my  disposal,  I
 would  like  to  confine  myself  to  the
 Policy  of  land  reforms  in  our  coun-
 try.  The  question  of  food  production
 ig  correlated  and  connected  closely
 with  the  policy  of  land  reforms,  and
 the  spokesmen  of  the  Government  of
 India  and  the  State  Governments  have
 laid  emhpasis  on  raising  the  agricul-
 tural  production.  But  that  is  not
 possible  unless  we  create  a  congenial
 and  healthy  atmosphere  for  the
 tenants.  Unless  the  tenant  feels
 secure  about  the  continuation  of  his
 cultivation,  he  will  not  be  in  a  posi-
 tion  to  pay  more  heed  to  the  empha-
 sis  on  cultivation  and  the  call  to
 grow  more.

 The  aspects  of  our  land  problems
 are  four-fold,  viz.  abolition  of  inter-
 mediaries,  security  of  tenure,  regula-
 tion  of  rents  and  ceilings  on  agricul-
 tural  holdings.  With  regard  to  the
 abolition  of  intermediaries,  we  are
 glad  to  note  that  steps  have  been
 taken  to  abolish  intermediaries  except
 in  a  few  blocks  in  a  few  States.  The
 second  point  with  regard  to  the  secu-
 rity  of  tenure  is  a  very  vital  one,  and
 I  would  like  to  deal  with  this  point
 in  somewhat  greater  detail.  Except-
 ing  in  Delhi  and  U.P.,  no  complete  and
 full  security  of  tenure  has  been  grant-
 ed  to  the  tenants.  In  Rajasthan,  Pun-
 jab  Bombay,  Hyderabad  and  one  more
 State,  only  partial  security  has  been
 granted  to  the  tenants.  The  owner  of
 the  land  has  been  authorised  to  resume
 the  land  on  the  ground  of  personal  cul-
 tivation  in  case  certain  minimum  land
 is  left  with  the  tenant.  This  is  a  good
 sign.  But  there  are  certain  States  like

 Assam,  Ovisea,  Kutch  and  one  more—
 T  forget  tha  ह... ह  which  there  is
 no  security  of  tenure.  The  land-
 owner  has  been  authorised  to  take  any
 lend  in  the  name  of  personal  cultiva-
 tion  from  the  tenant  in  case  the  tenant
 has  anything  to  part  with.

 There  are  four  or  five  States  still
 in  the  country  where  there  is  no  secu-
 rity  for  the  tenant.  The  tenant  can  be
 ejected  at  an  hour’s  notice,  whether  he
 has  got  any  other  holding  to  fali  back
 upon  or  not.  That  is  the  most  vital
 question  which  is  agitating  the  mind  of
 the  masses  today.

 We  had  given  a  pledge  to  the  masses
 of  the  country  that  land  would  belong
 to  the  tiller  of  the  soil.  Even  at  the
 time  of  the  last  two  general  elections,
 the  Congress  Party  had  said  that  the
 land  would  belong  to  the  tiller  of
 the  soil.  But  I  am  rather  amazed  to
 find  that  even  after  the  lapse  of  ten
 years  since  independence,  fifty  per
 cent.  of  the  States  in  our  country  have
 no  security  of  tenure  for  the  tenant
 This  is  a  problem  which  should  be
 given  attention.  If  we  are  not  in  a
 position  to  provide  our  landless  labour
 and  small  holders  land  to  cultivate
 it  will  not  be  possible  to  raise  agri-
 cultural  production.

 Now,  I  come  to  another  most  im-
 portant  point,  about  regulation  of  rent.
 This  is  a  problem  which  has  not  been
 given  any  attention  by  State  Govern-
 ments  so  far.  In  Bombay  and  Rajas-
 than,  the  tenant  is  liable  to  pay  /6th
 of  the  gross  produce.  But  what  is
 3७४  of  the  gross  produce?  It  is  a
 matter  to  be  seen  today.  |6th  of
 the  gross  produce  is  equal  to  6  to  7
 times  the  land  revenue.  I  am  at  a
 loss  to  understand  how  the  _  inter-
 mediary  or  the  landholder  or  the
 tenant,  in  case  he  has  sub-let  tt  to  a
 sub-tenant,  who  pays  a  little  amount
 of  land  revenue  can  extract  from  the
 tiller  of  the  soil  6  to  7  times  the  land-
 revenue  for  nothing.  This  is  a  pheno-
 menon  which  has  to  be  seen  and  judg-
 ed  in  the  present  context  of  our  histo-
 rical  development  and  the  pace  at
 which  we  are  progressing  today.



 r309  Motion  on  Address  .  368  FEBRUARY  7958  dy  the  President  3320

 Now,  there  are  certain  States  where
 4/8rd  of  the  gross  produce  is  taken.

 Shri  M.  C.  Jain  (Kaithal):  In  90
 per  cent.  of  cases,  half  the  gross  pro-
 duce  is  taken.

 Shri  Shobha  Ram:  In  Bihar,  it  is
 7/20th.  In  Madras,  in  Tanjore,  and
 in  the  Malabar  district,  even  60  per
 cent.  is  taken.  In  one  State  it  is  near
 about  50  per  cent.  This  is  a  very
 vital  question  which  we  must  solve,
 80  per  cent,  of  gross  produce  is  taken
 by  the  tenant  in  chief,  where  he  has
 sub-let  it  to  a  sub-tenant.  Itis  a
 matter  which  cannot  be  forgiven  by
 the  masses.  For  the  last  ten  years,
 our  cultivators  have  been  looking  to-
 wards  Government  to  see  whether
 they  are  going  to  enact  legislation  for
 them  with  regard  to  the  amelioration
 of  their  condition,  redeeming  the
 pledge  that  we  want  to  establish  a
 socialist  pattern.  If  this  sort  of  ex-
 ploitation  is  permitted  to  continue,  I
 do  not  know  whether  any  such  society
 can  be  established,  when  the  tenant
 or  the  tiller  of  the  soil  is  asked  to
 part  with  40  or  60  per  cent.  of  the
 gross  produce.

 For  the  last  five  or  six  years,  I  have
 been  hearing  that  there  should  be  a
 ceiling  on  land  as  envisaged  in  the
 Second  Five  Year  Plan.  There  are
 two  types  of  ceilings:  ceilings  for
 future  acquisition  and  ceilings  on
 existing  agricultural  holdings.  As  re-
 gards  the  first,  I  have  nothing  to  say.
 Most  of  the  State  Governments  have
 taken  steps  and  measures  to  limit  it
 to  a  certain  minimum  _  standard  of
 holding  according  to  which  in  future
 nobody  can  be  allowed  more  than  that
 holding.  But  as  regards  existing  hold-
 ings,  the  operation  of  the  ceiling  and
 the  definition  of  ceiling  is  quite
 different.

 Five  categories  of  farms  have  been
 exempt  from  the  operation  of  ceiling.
 [  am  not  at  present  moment  trying
 to  enumerate  the  first  four  classes,
 but  I  will  certainly  draw  the  attention
 of  the  House  to  the  fifth  which  is
 vitally  important  and  which  hag  been

 exempted  from  the  operation  of  ceil-
 ing.  This  relates  to  those  which  are
 efficiently  managed  farms,  which  con-
 sist  of  compact  blocks  on  which  heavy
 investment  or  permanent  structural
 improvement  have  been  made,  whose
 break-up  is  likely  to  lead  to  a  fall
 in  production.  I  am  not  going  into
 detail  regarding  what  are  the  heavy
 investments  or  permanent  structural
 improvements,  but  I  will  certainly
 draw  the  attention  of  the  House  to  the
 clause  ‘whose  break-up  is  likely  to
 lead  to  a  fall  in  production’.  This  is
 an  anomalous,  pitiable  and  lamentable
 feature.

 Suppose  a  ceiling  of  200  or  00  acres
 is  fixed.  If  it  is  split  into  4  parts,
 if  50  acres  are  given  to  one  owner,  he
 will  produce  less  comparatively!  This
 is  a  wrong  analogy.  I  say  that  in
 the  present  context  of  our  country’s
 agricultural  economy,  when  more  peo-
 ple  want  land  and  when  40  per  cent.
 of  the  landless  labour  or  those  persons
 who  have  got  lesser  holdings  are  un-
 employed  or  half-employed,  they  have
 got  to  find  out  land,  and  any  person
 who  can  just  pay  more  attention  in-
 tensively  and  put  more  manures  etc.
 will  certainly  be  able  to  raise  the
 production  on  these  small  holdings.
 Therefore,  to  say  that  splitting  up  will
 lead  to  a  fall  in  production  is  not
 correct.  Therefore,  I  will  draw  the
 attention  of  the  Government  to  the
 category  which  has  appeared  in  the
 exemption  and  request  that  it  should
 be  deleted.  It  is  a  clause  which  has
 been  inserted  by  those  people  who  do
 not  understand  about  agriculture.  It
 is  a  clause  which  is  rather  a  mislead-
 ing  one.  I  am  sure  that  small  holdings
 will  certainly  lead  to  greater  produc-
 tion,  though  the  cost  of  production
 may  be  a  different  thing.  I  quite
 agree  that  the  cost  of  production
 might  increase  in  case  of  a  break-up.
 But  the  total  production  is  not  going
 to  come  down;  it  will  certainly  in-
 crease.  Therefore,  I  say  this  clause
 should  be  deleted,  and  I  will  appeal
 to  Government  that  the  question  of
 land  reform  should  be  given  priority
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 in  future  and  jt  should  be  decided
 once  for  all  so  that  the  people  of
 this  country  might  feel  that  they  are
 the  owners  of  the  land  and  they
 enjoy  the  fruits  of  ther  toll  and
 prosperity.

 With  these  words  I  support  the
 motion  of  thanks.

 welt  मुर  ति०  सुस्ताफिर  (अमृतसर)  :
 डिप्टी  स्पीकर  साहब,  राष्ट्रपति  जी  ने  दोनो
 हाउसो  के  सामने  जो  भाषण  दिया  है,  म ेउसका
 समर्थन  करने  के  लिये  सड़ा  हुआ  है  ।  में
 उन  मेम्बरान  से  इत्तिफाक  नहीं  करता,
 जो  कि  बडी  बेबाकों  से  यह  कह  देते  हे  कि  इस
 भाषण  मे  कुछ  नहो  है।  राष्ट्रपति  ने  दो  अपने
 भपषण  मे  बुछ  इशारे  देने  है  श्रौर  कुछ  महदृद
 से  भ्रलफाज़  कहने  हैँ  ।  ज्यादा  तफसील  या
 डीटेल  में  वे  नहीं  जा  सकते  ।  मगर  हमारे
 देश  की  जो  बुनियादी  बाते  हे,  जिनकी  वजह
 से  देश  मे  खुशहाली  हो  सकती  है  उनकी  तरफ

 उन्होनें  खास  तबज्जह  दिलाई  है  1  मसलन

 उन्होने  इस  ख्याल  का  इजहार  किया  है  कि
 देश  में  ज्यादा  श्नाज  पैदा  करने  के  लिये

 ऐसे  राय  भ्रख्तियार  किये  जायेगे,  जिनसे
 भ्रनाज  की  पैदाइश  बढ़े  ।  इसके  बाद  उन्होंने
 इडस्ट्री  के  ज़रूरी  सवाल  के  मुताल्लिक  भी

 कहा  है।  किसी  देश  की  इक्तसादी  हालत  को
 ठीक  करने  के  लिये  बे  दो  ही  चीजें  हें  भौर
 इनकी  तरफ  राष्ट्रपति  जी  ने  ध्यान  दिया  है  1

 इसके  मुताल्लिक  में  कुछ  ज्यादा  बात  नहीं
 कहना  चाहता  हू  ।  जनाब  डिप्टी  स्पीकर
 साहब,  झ्रापकी  वसातत  से  में  सिर्फ  इतनी  ही
 बात  कहना  चाहता  हूं  कि  ज्यादा  झनाज
 पैदा  करना  शौर  झपने  देश  की  दद््स्ट्री  को
 तरबकी  देना  ज्यादातर  इस  बात  पर  निर्भर

 है  कि  जो  कार्यकर्ता  हँ---जो  काम  करने  वाले

 हें--उन  की  हौसला-प्रफजञाई  की  जाय  ।
 जो  मजदूर  शौर  किसान  इस  सिलसिले  में
 काम  करते  हैं,  उनकी  तरफ़  ज्यादा  तबज्यहू

 7372
 द

 दी  जाय  ।  मेंे  दूसरे  मुल्कों  में  देखा  है  कि

 वहाँ  इस  बात  का  यड़ा  है  ध्यात  रखा  जाता

 है  1

 इस  दफा  गोहाटी  कांग्रेस  के  मेदाव  से
 वापस  प्राते  हुये  जब  मैंने  सिन्दरी  का  कारखाना
 देखा,  तो  मुशे  बड़ी  खूक्षी  हुई  |  उसमें  जो
 झौर  काम  हो  रहा  है,  सो  तो  हो  ही  रहा  है,
 मगर  वहा  का  हास्पिटल  देख  कर  मुझे  बडी

 खुर्शी  हुई  कि  इतनी  खूबसूरती  के  साथ  उसका
 काम  चलाया  जाता  है  मौजूदा  ज़माने  में

 मुख्तलिफ  बीमारियों  के  सिलसिले  मे  जो  जो

 इस्ट्रमेट्स  इस्तेमाल  किये  जाते  हे,  वें  उस

 हास्पिटल  में  मौजूद  हैं  ।  उस  कारखाने  में
 काम  करने  वाले  श्ाठ  दस  हज़ार  लोगो  के
 इलाज  के  लिये  वहा  निहायत  ही  प्रच्छा
 इन्तजाम  है  ।  सफाई  के  लिहाज़  से  और
 हर  एक  लिहाज़  से  उसका  मैयार  बहुत  ऊचा

 है  ।  मुझे  यह  देख  कर  खुशी  हुई  कि  हमारा
 यह  हास्पिटल  वाकई  दूसरे  मुल्को  का  मुका-
 बला  कर  सकता  है।  गवर्नमेट  की  तरफ  से
 झौर  भी  जो  बडे  बडे  काम  चलाये  जाने  हैं,
 अगर  वहा  भी  इस  तरह  की  सुविधाये  दी  जायें,
 तो  वहा  काम  करने  वालो  की  बडी  हौसला-
 अफज़ाई  होगी  और  हमारी  प्राइक्शन  भी
 बढेगी  |

 इसके  बाद,  जनाब  डिप्टी  स्पीकर  साहब,
 झ्ापकी  वसातत  से  में  एक  बुनियादी  मसले  «
 की  तरफ़  इस  हाउस  की  तवज्जह  दिलाना
 चाहता  ह्  और  वह  है  लेंगबेज  का  मसला ।

 राष्ट्रपति  जी  ये  दो  चार  दाब्द  इसके  सम्बन्ध  में

 कहे  है  धौर  उन्होंने  यह  उम्मीद  जाहिर  की

 है  कि  झाफिशियल  लेग्वेज़  कमीशन  की  रिपोर्ट
 पर  विचार  करने  के  लिये  जो  पालियामेंट
 की  एक  कमेदी  बनी  हुई  है,  वह  ज़रूर  किसी
 अच्छे  ततीजे  पर  पहुचेयी  ।  में  भी  उस  क्रमेटी
 का  एक  मेम्बर  हूं।  मेरा  भी  यह  ख्याल है  कि

 बह  कमेटी  किसी  अच्छे  नतीजे  पर  पहुंचेगी  ।
 मगर  इस  सिलसिके  में  एक  बात  में  शहर
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 कहना  चाहता  हूं
 -

 शुरू  से  ही--जब  प्राजादी
 मिलने  के  बाद  हमारे  देश  की  कस्टीन्युएन्ट
 झसेम्बली  बनाई  गई,  तो  इस  बात  को  महसूस
 किया  गया  कि  हमारे  देश  में  जो  कुछ  भी
 क्राबियां  हुई,  वे  कम्यूनल  लड़ाई-कगड़ों
 की  वजह  से  ही  हुई  -  आज़ादी  की  लड़ाई
 में  भी  भगर  हमें  ज्यादा  मुसीबत  उठानो  पड़ी,
 तो  उसकी  भी  वजह  यह  थी  कि  हमारे  देश
 बासियों  में  पूरी  हिन्दुस्तानियत  नहीं  थी,
 बल्कि  कम्यूनलिज्म  का  ख्याल  कभी  से  कभी
 उन  पर  गालिब  झा  जाता  था  q  इस  सिल-
 सिले  में  मुझे  एक  शायर  का  एक  बड़ा  खूब-
 सूरत  शेर  याद  शाता  है

 थंगर  कती  हो  तूफा  में  तो  काम  श्ाती  हूँ  तदबीरें,
 घगर  कश्ती  में  तूफा  हो  तो  मिट  जाती  हे  तकदीरे।

 बानी  अ्रगर  हमारे  झ्रापस  में  ही  झगड़े  हों,
 तो  इसमें  ज़रूर  तकलीफ  होती  है,  इसमें
 मसीबत  होती  है  धौर  हमारी  जो  दुख  की
 दास्तान  है,  वह  हमेशा  सम्बी  हो  जाती  है  t
 बनियादी  तौर  पर  यह  सोचा  गया  कि  हमारी

 सैकुलर  स्टेट  में  जब  तक  मुह्तर्का  इन्तखाबात
 रायज  नही  किये  जाते  भर  इस  उसूल  का
 ब्वात्मा  नहीं  कर  दिया  जाता  कि  हिन्दू  हिन्दू
 को  बोट  दे,  सिख  सिख  को  वोट  दे  श्रौर  मुभल-
 मान  मुसलमान  को  बोट  दे,  उस  वक्‍त  तक
 हमारे  देश  की  यकजहती  नहीं  बन  सकती
 शर  हमारा  देश  एक  नहीं  हो  सकता  ।  इस-
 लिये  पहले  कम्यूनलिज्म  के  इस  ज़हर  को
 विघान  से  काटा  गया  ।  लेकिन  इसके  बाद  भी
 जो  लोग  कम्पूनल  नुक्ता-ए-रूयाल  से  भौर

 कम्यूनल  दृष्टिकोण  से  सोचने  वाले  थे,  उन्होंने
 कोई  न  कोई  रास्ता  लड़ाई  और  झगड़े  का
 फिर  पैदा  कर  लिया।  सूबों  की  नई  हदबन्दी
 को  एक  ऐसी  कम्यूनल  शक्ल  दे  दी  गई,  सिजसे
 इन  लोगों  के  हाथ  में  इलेक्शन  लड़ने  के  लिये
 झौर  किसी  न  किसी  तरह  से  भपनी  लीडरशिप
 कायम  करने  के  लिये  कोई  मसाला  भा  जाय  |

 हाउस  के  एक  माननीय  मेम्बर  मे  पंजाब
 को  रेंफरेंस  देते  हुये  कहा  है  कि  वहां  प्रेजिेंस

 by  the  President  ‘1314.

 रूल  कर  देना  चाहिये  ।  उन्होने  वहा  कुछ
 बहनो  की  बेइज्जती  का  भी  चर्चा  किया  1
 डिप्टी  स्पीकर  साहब,  आप  की  बसातत  से
 में  साफ़  तौर  पर  यह  बात  कह  देता  हूं  कि

 मुझे  किसी  बात  में  पकड़  नहीं  है  1  मगर
 एक  बात  साफ़  है  कि  पंजाब  की  जो  गवर्नमेंट
 इस  बक्त  है,  वह्‌  उसी  बात  को  इम्प्लीमेंट  करने
 की  कोशिश  कर  रही  है,  जो  कि  इस  हाउस
 के  भेम्बरान  ने  यहा  बैठ  कर  पास  की  है  ।
 श्ाज  रिजनल  फार्मुले  को  चलाने  के  लिये
 या  लेगुएज  ६;  मुताल्लिक  जो  फैसले  पालियामेट
 में  हुये  हे,  या  यहा  जो  फंसले  हाई  लेवल  पर
 गवर्नमेंट  श्राफ  इंडिया  ने  किये  है,  उनको  प्रमली
 जामा  पहनाने  की  जब  कोशिश  की  जाती

 है  तो  फिर  हमारे  सामने  वही  कम्युनल  झगड़ा
 कम्युनल  फिज्ा,  बनाने  की  कोशिश  की  जाती

 है  ।  मुझे  अफसोस  है  कुछ  वाकयात  पर
 जो  कि  पंजाब  में  घटित  हुये  है  ।  फिरोजपुर
 में  जो  बाकया  हा  है,  उसका  मुझे  बहुत
 झफसोस  है  ।  ठीक  इसी  तरह  से  श्रौर  भी
 शायद  कोई  वाकयात  हुये  हो  ।  लेकिन  हमें
 देखना  चाहिये  कि  ये  वाकयात  क्यो  हुपे  हे  ।
 इनके  रोनमा  होने  के  क्या  कारण  हूँ  ?  उनकी
 जरूरत  क्यो  पड़  गई  ?  यदि  हम  इसकी
 जांच  करेगे  तो  इसी  नतीजे  पर  पहुंचेंगे  कि
 यह  जो  लेगुएज  का  सीधा  सादा  मसला  है,
 इसको  पेचीदा  बनाने  की  कोशिश  की  जा

 रही  है।  में  एक  जुबादान  हूं  ।  मुझे  लिटरेचर
 मे  बहुत  दिलचस्पी  है  |  जब  से  यह  सवाल

 कास्टिचुएंट  श्रसेम्बली  मे  शाया  था  श्रौर
 इस  पालियामेंट  में  भ्राया  है  कि  हमारी  राष्ट्र-
 भाषा  क्‍या  हो  तो  हम  पूरे  तौर  पर  प्रपनी

 यही  राय  देते  रह  हे  और  इसमें  मददगार
 भी  साबित  हुये  हे  कि  हमारे  देश  की  राष्ट्र
 भाषा  हिन्दी  हो  ।  में  उत  लोगों  से  इसिफाक
 नहीं  करता  जो  आज  भी  इस  तरह  से  सोचते

 है  कि  हिन्दी  के  सिवाय  हमारी  भौर  कोई  राष्ट्र
 भाषा  हो  सकती  है  फिर  चाहे  यह  सझंग्रेड़ी  हो
 या  कोई  भौर  भाषा  हो  is  यह  एक  गुलामी  की
 निशानी  है  भौर  इसको  में  भुलामाना  जहु-
 नियत  मानता  हूं।  हमको  यह  सोचता  चाहिये



 4315  Motion  on  Address  i8  FEBRUARY  1988  88  the  President  7376

 पूश्ञानी  qo  सिंध  मुसाफिर]
 कि  जो  छोटे  छोटे  मुल्क  है  भ्ौर  जिसकी  अवादी

 ३४-३५  लाख  ही  है  वें  भी  कभी  यह  नहीं

 बाहुते  कि  उनके  मुल्क  की  जबान  के  सिवाय

 कोई  दूसरी  भाषा  राष्ट्र  भाषा  सरकारी  तौर
 पर  मानी  जाये  7  इसके  बावजूद  भी  झगर
 "पंजाब  में  कुछ  लोग  यह  कहें  कि  हिन्दी  हिन्दुभो
 की  ज़बान  है,  तो  में  पूछता  हू  कि  गया  वे

 हिन्दी  की  खिदमत  कर  रहे  हैं  या  हिन्दी  का
 विरोध  कर  रहे  हैं  ?  उनके  इस  तरह  से  गलत
 बने  करने  से  साउथ  में  जो  रिएक्दान  द््भा
 है  प्रौर  जिस  ढग  से  हुआ  है  वह  झापके  सामने

 है।  में  इस  हाउस  को  एक  बात  बता  देना
 चाहता  हू  कि  साउथ  में  भी  बेशक  अच्छे  अच्छे
 काबिल  लोग  है  लेकिन  उस  कनवैनशन  ने  ही
 जिसमें  यह  फेसला  किया  गया  था  कि  हमारे
 इश  की  सरकारी  ज़बान  अंग्रेजी  होनी  चाहिये,

 एक  बुनियादी  बात  की  तरफ  ध्यान  दिलाया

 हैं  कि  चाहे  ज़बान  का  सवाल  हो  या  कोई
 झोर  मवाल  हो,  य  सब  पीछे है  श्र  देश  की
 यकजहती,  देश  की  एकता,  देश  की  यूनिटी
 का  जा  सवाल  है,  यह  सब  से  पहला  है  बौर

 यूनिटी  कायम  रहनी  चाहिय  ।  यूनिटी  के
 सवाल  पर  कोई  दो  राय  नही  हैं  ।  में  भी
 समझता  हू  कि  देश  की  यूनिटी  का  जो  सवाल

 हैँ  वह  श्रफजल  सवाल  है,  सब  से  पहला  सवाल

 हे  I

 आज  लेगुएज़  की  बिना  पर  जो  कम्युनल
 गड़े  पजाब  मे  लोग  खडे  करते  हें  श्रौर  ज़बान

 को  धर्म  के  साथ  मिलाते  हें  भौर  कहते  हैँ  कि

 यह  हमारी  धार्मिक  ज़बान  है,  तो  उन  लोगो
 का  क्या  बनेगा  जो  हिन्दू  नहीं  हे,  मगर  हिन्दी
 है  हिन्दुस्तानी  है  ।  उन  लागो  को  ये  लोग
 बाहर  निकाल  देते  है  श्र  खुद  यह  मान  लेते

 @  कि  उनकी  ज़बान  हिन्दी  नहीं  है  1  ऐसी
 सरत  में  बे  लोग  जो  हिन्दू  नही  है,  वे  कहां
 चले  जाये  ।  यह  भी  सोचने  की  बात  है  कि
 घद्रास  में,  साउथ  में,  जो  लोग  हिन्दी  की

 अआुलालिफत  करते  है,  वे  कौन  हैँ,  क्‍या  ने

 हिन्दू  नहीं  हैं  ?  कगर  वह  कहां  जाने  कि
 वे  हिन्दू  नही  हैं,  तो  यह  सरासर  गलत  होगा  ।

 में  मानता  हूं  कि  पंजाब  में  कुछ  बातें

 होती  रही  हैं  ।  लेकिन  उन  में  से  कुछ  तो
 वायलेंट  तरीके  से  हुई  हैं  जहा  पर  नान-
 बायलेंट  तरीके  से  काम  हुआ  है,  वहा  काई
 झगडा  नहीं  हुआ  ।  नान-वायलट  तरीके  पर

 जलूस  निकले,  लेकिन  झगडा  नहीं  हुभा  q

 हमारे  अकाली  भाइयों  ले  भी  जहा  नान-
 वायलेंट  तरीके  से  कुछ  काम  किये  हूँ,  वहा
 कभी  झगडा  नही  हुआ  ।  जहा  जहा  वायलेंट
 तरीके  से  काम  हुभा  है  वहा  झगड़ा  पैदा  हुआ
 है  ।  इन  लोगों  ने  झगड़ा  खुद  पैदा  किया
 और  बदनाम  सरकार  को  तथा  पुलिस  को
 किया  ।  में  नहीं  कहता  कि  पुलिस  की  हर
 एक  बात  सही  होती  है,  ठीक  होती  है  1  मगर
 आज  कोई  यहा  यह  बात  कहे  कि  औरतों  की

 बहा  बेइज्जती  हुई  है,  जो  उसको  सोच  समझ
 कर  ही  ऐसी  बात  कहनी  चाहिये  1  में  हर
 एक  औरत  को  अ्रपनी  बच्ची  या  अपनी  बहन
 समझता  हू  चा।वह  किसी  भी  मज़हब  से
 सम्बन्ध  रखती  हो,  क्सी  भी  ज़बान  को  वहू
 बोलती  हो,  किसी  भी  देश  की  हो  ।  मगर

 जहां  हमारी  बचिचयो  को,  जहा  हमारी  बहनो
 को  इस  किस्म  की  ट्रेनिंग  दी  जाये  कि  वे

 एबयूज  करे,  गन्दे  नारे  लगायें,  तो  यह  हमारे
 और  आपके  लिये  सोचने  की  बात  हो  जाती

 है।  में  सच  कहता  हूं  कि  नारे  नहीं  गालियां
 दी  गई  हैं  1  गाली  को  दोहराना  भी  एक
 गाली  है,  इसलिये  मैं  गाली  को  यहां  दोहराना
 सही  चाहता  ।  सगर  पंजाब  गवेमेंट  को,
 या  पंजाब  के  शीफ़  मिनिस्टर  को  या  पंडित

 जवाहरलाल  नेहरू  को  जब  भातियां  नारों  में
 दी  जाती  है,  शौर  समन  को  कायम  रखने
 के  लिये  कोई  थत्न  किया  जाता  है,  तो  उसे

 पह  कहा  जाये  कि  यह  तो
 बड़ा  जुल्म  हो  गया,

 पंजाब  में  ह... ड  हो  बया,  तो  उस  सूरत  में

 यह  बात  सोचने  और  विधार  करने  की  हो
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 जाती  है  भौरतों  को  जुलूस  में  धाये  करना,
 मातें  में  बालियों  का  प्रयोग  करवाना,  में

 समझता  हूं  कि  एक  बुंजदिली  है  ऐसे  काम

 गी  होने  चाहिमें।  इस  सब  के  नताइज  भी

 अयर  बुरे  निकलते  हों,  तो  यह  शौर  भी  सोचने
 की  बात  हो  जाती  है  ॥

 मेरे  भाई  कम्युनल  नुक्तेलयाल  से  सोचते

 है  ।  उनको  हमेशा  देश  के  दृष्टिकोण  को
 सामने  रखना  चाहिये,  देश  की  एकता  को  सामने
 रखना  चाहिये  शर  किसी  एक  जात  से,
 किसी  एक  व्यक्ति  से  कोई  धभ्रगर  उनको
 बैर  है  तो  उस  बैर  का  भ्रसर  हमारे  देश  पर

 नही  होना  चाहिये  ।  एक  दोर  सुना  कर  मै
 अपनी  बात  खत्म  करता  हूँ  :--

 क्यो  बके  मुजतरब  को  है  सारे  चमन  से  लाग  |

 हर  एक  बार  पर  तो  मेरा  आशयां  नहीं  ॥

 Mr.  Deputy-Speaker:  I  wish  to
 uccommodate  both  Shri  Nath  Pai  and
 Seth  Achal  Singh.  But  there  are  only
 five  muinutcs  I  can  snatch  five
 minutes  from  the  other  business  so
 that  they  may  each  have  five  minutes.
 Would  they  be  satisfied?

 Shri  Nath  Pai  (Rajapur):  Mr.
 Deputy-Speaker,  Sir,  a  few  days  ago,
 I  had  to  attend  a  funeral  in  Bombay.
 The  police  had  given  charge  of  a  body
 which  was  lying  in  a  morgue  for  seven
 days  It  was  in  the  end  identified  to
 be  the  body  of  an  Indian  who  had
 the  courage  to  go  to  Goa,  fight  and  in
 the  process  be  wounded.  He  had
 succumbed  to  his  injuries  received  in
 that  struggle  in  Goa.

 What  happened  to  that  individual
 is  very  symptomatic  of  what  is  hap-
 pening  to  Goa.  It  is  also  very
 significant  in  the  light  of  the  policy
 ef  the  present  Government  towards
 Goa.  A  patriot  had  died  as  ७  victim
 to  Portuguese  tyranny  in  trying  to
 uphold  the  honour  of  the  country
 and  in  trying  to  eradicate  the  last
 biot  of  slavery  on  the  face  of  mother
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 India  What  had  happened  to  him?
 His  dead  body  was  unclaimed,
 unidentified  and  uncremated  for  more
 than  seven  days.  It  is  not  one  isolat-
 ed  incident.  There  are  many  such
 who  go  like  that  to  Goa  to  do  their
 duty  to  their  country  and  this  is  the
 fate  they  meet  with.  There  are  more
 than  350  now  in  the  prisons  of  Goa.
 There  is  the  harrowing  experience  of
 Sudha  Joshi  who  is  bravely  suffering
 in  an  isolated  cell  in  the  Goan  prisons.
 What  do  we  get  from  the  Govern-
 ment?  Platitudes.  We  are  told  that
 Goa  is  part  of  India  and  this  Gov-
 ernment  will  never  rest  content  till
 it  is  integrated  with  the  rest  of  India.

 Only  yesterday,  the  Defence  Minis-
 ter  has  come  out  with  another  such
 speech  full  of  platitudes  that  Goa  will
 have  to  be  ultimately  integrated  with
 India.  One  gets  sick  of  this  verbosity
 of  these  speeches  when  one  realises
 what  is  happening  to  large  number
 of  Indians  living  close  to  the  border.
 We  know  that  this  Government  having
 eschewed  the  use  of  force  in  the
 solution  of  this  problem  cannot  resort
 to  a  military  solution  of  this  problem.
 Militarily  we  know  that  the  !|5th
 Maratha  regiment  stationed  at  Bel-
 gaum  can  solve  the  problem  in  less
 than  two  hours.  But  perhaps  rightly,
 we  do  not  resort  to  that  solution.  It
 will  create  in  its  wake  more  pro-
 blems  than  solve  them.

 What  is  the  policy  of  this  Govern-
 ment?  I  think  we  have  realised  fully
 the  impotency  of  the  policy  of  the
 Government  of  India  towards  a  solu-
 tion  of  this  problem  of  Goa.  At  least
 we  would  be  grateful  if  we  are  not
 subjected  to  this  kind  of  platitudes
 day  after  day.  There  is  reason  if
 ‘we  cannot  liberate  the  Indians  in
 Goa.  Then  put  an  end  to  the  agony
 of  the  Indians  on  this  side  of  the
 border.  This  is  an  issue  which  I
 have  tried  again  and  again  to  raise  in
 this  House.

 Last  month,  I  had  to  vigit  a  little
 village  on  the  Belgaum,  Goa  border.
 I  went  to  the  hospital  after  having
 heard  some  reports  of  the  exploits  of
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 {Shri  Nath  Pai}
 the  almighty  Indian  police.  An  Indian
 villager  was  going  with  a  sum  of
 Rs.  200  to  another  village  to  buy  a
 bullock  cart.  He  was  arrested  and
 beaten  in  a  most  savage  manner  I  have
 got  the  records  from  the  hospital  which
 I  visited  from  the  Government  doctor
 there.  What  was  his  crime?  He  was
 going  with  currency  on  the  Indian
 bordet—not  across  the  border—to  an-
 other  viliage  On  this  the  almighty
 police  seized  him  and  beat  him.  What
 is  the  charge?  ‘You  might  have  cross-
 ed  the  border  with  the  currency.

 44  hrs.

 An  individual  was  assaulted  because
 he  was  carrying  two  lbs.-—not  gold;
 they  will  never  catch  those  who  go
 with  gold—but  of  coffee,  Because  his
 bullock:  cart  was  seen  going  in  the
 direction  of  the  border  and  the  nearest
 contact  point  with  the  border  was  30
 miles  from  where  this  man  was  arrest-
 ed.  This  has  appeared  in  the  local
 Congress  Press.  The  case  is  now  pend-
 ing  in  the  court,  and  I  would  not  go
 into  further  details  except  the  prelimi-
 naries.  This  is  the  kind  of  harassment
 to  which  the  border  citizens  are  sub-
 jected.  I  would  like  to  know  from  the
 Government  who  is  benefiting  from
 that,  and  are  they  aware  of  the  anti-
 Indian  feeling  they  are  creating  and
 the  restrictions  they  are  putting?  Hav-
 ing  realised  the  futility  of  the  policy
 of  this  so  called  economic  restrictions
 —they  do  not  like  the  word  ‘sanctions’
 —why  do  not  they  have  the  courage
 to  do  away  with  it?  It  is  the  indepen-
 dent  citizen  on  this  side  of  the  border
 who  is  hit.  Sir,  my  brief  case  is  full
 of  lettres  from  the  people.  They  can-
 not  move.  And,  the  tragedy  of  it  is
 that  the  restrictions  now  are  not  those
 which  operate  from  the  Portuguese
 Government  but  from  the  Foreign
 Ministry  of  India.

 We  have  been  again  and  again
 pleading.  We  realise  your  difficulties
 in  the  major  solution.  Why  don’t  you
 try  to  give  the  false  sense  of  pres-
 tige?  Be  honest.  These  things  have
 not  worked.  At  least  put  an  end  to
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 the  suffering  of  the  people  on  the
 border.  We  want,  stil,  at  this  late
 stage  to  plead  with  the  Prime  Minis-
 ter  that  just  as  the  people  are  show-
 ing  appreciation  of  the  difficulties  of
 the  Government  in  regard  to  the  libe-
 ration  of  Goa,  the  Government  will
 have  to  come  down  from  this  high
 Pinnacle  of  prestige  on  which  they
 sit,  We  live  on  the  borders  ‘and  we
 know  the  suffering  of  the  people  there.
 We  see  it  every  day.  I  wonder  if
 anybody  in  the  Foreign  Ministry  has
 ever  bothered  or  condescended  to  go
 and  have  a  look  in  what  wretched
 conditions  the  entire  people  on  the
 border  live.  This,  Sir  be  my
 plea.

 Now  I  would  like  to  turn  my  atten-
 tion  to  one  thing.  I  am  very  conscious
 of  that  hand  turning  very  fast,  but
 as  soon  as  the  bell  goes  I  will  not  try
 to  embrass  you.

 Mr.  Deputy-Speaker:  Such  is  usual-
 ly  the  case,  the  hands  do  go  fast.

 Shri  Nath  Pai:  I  have  been  trying
 too,  Sir.  Sir,  I  should  like  to  welcome
 the  statement  made  by  the  Home
 Minister  yesterday  regarding  Kashmir
 in  the  other  House.  We  are  happy  to
 know  that  the  citizens  of  Kashmir
 will  be  having  all  the  privileges  and
 all  rights  which  it  is  the  privilege  of
 everyone  who  has  the  good  luck  to  be
 born  in  India.  We,  therefore,  welcome
 that  the  Accountant  General  of  India
 will  also  be  the  Accountant  General
 for  Kashmir.

 But  there  is  one  thing.  While  this
 extension  of  the  civil  liberties  which
 it  is  the  privilege  of  every  Indian
 must  be  extended  to  Kashmir,  it  must
 be  made  clear  to  everybody,  including
 the  great  Mr.  Abdullah,  that  while  we
 sha}l  stand  solidly  behind  him  when
 he  is  exercising  his  right  of  free  ex-
 pression,  if  he  wants  to  enjoy  this
 tight  of  free  expression  he  must
 realise  the  duty  of  not  doing  anything
 that  is  treasonable  towards
 country.  Whereas  we  and  our  party
 stand  by  the  right  of  every  Kashmir?
 to  say  any  legitimate  criticiem  of  the
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 Government  in  Kashmir  or  in  New
 Delhi,  no  one  will  be  allowed  by
 indulging  in  this  kind  or  that  kind  of
 threat  or  raking  up  that  dead  mon-
 ster  of  communalism  to  administer
 threats  to  India’s  sovereignty.  We
 hope  that  the  Government  having
 done  the  right  step  with  regard  to
 extension  of  civil  liberties  will  see  that
 nobody,  whatever  his  past  records,
 will  try  to  raise  himself  above  the
 Constitution  of  this  country.

 Having  made  this  brief  reference,  I
 shall  now  turn  to  something.  Every-
 body  knows  that  recently  there  was
 an  election  in  England,  a  by-election
 which  is  called  “Rochdale”.  The
 world  Press  is  fuli  of  comments  on  it.
 What  328  the  _  significance?  The
 Government  there  has  lost  the
 by-election  in  one  _  constituency,
 and  what  is  the  lesson  the
 polsiical  commentators  and  the  most
 conscious  of  the  section  of  the  British
 public  cxpect  the  Government  to
 draw?  It  is  that  the  Government
 should  close  the  administration  and
 force  the  electorate  In  one  single  by-
 electicn  the  Government  is  defeated,
 and  the  people  of  Britain  expect  the
 Government  to  resign  to  go  to  the
 electorate  and  seck  a  fresh  mandate.
 Sir,  on  one  very  vital  issue  this  Gov-
 ernment  has  been  repeatedly  defeated
 in  Bombay.  And,  what  is  the  lesson
 they  want  to  draw?  They  want  to
 turn  their  back  on  the  lessons.  There
 was  an  election  recently.  During  the
 past  six  months  there  have  been  three
 elections.  In  all  the  three  elections
 the  Government  have  suffered  defeat
 after  defeat.  Somebody  said  that  the
 British  Government  have  suffered
 defeat  after  defeat  in  the  war  and
 won  debate  after  debate  in  the  House
 because  they  have  a  majority.  They
 were  defeated  in  the  Nagpada  by-
 election,  they  were  defeated  in  the
 Gorakh  Deb  by-election  and  now,
 Sir,  is  Jalna.  All  the  political  com-
 mentators  in  the  country  are  trying
 to  draw  the  attention  of  the  Treasury
 to  the  significance.  How  long  will  you
 be  sitting  tight  and  denying  justice  to
 the  people  of  Maharashtra  and  Guje-
 rat?  It  is  no  use  saying  this  Parlia-~
 ment  passed  it.  It  ia  precisely  because
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 this  Parliament  passed  that  we  are
 pleading  in  this  House.  It  is  part  of
 the  sovereignty  of  Parliament  that  no
 law  is  such  that  this  Parliament  can-
 not  change.

 Sir,  if  they  are  honest  about  it,  if
 they  want  to  do  real  homage  and  not
 lipsympathy  to  the  tenets  of  demo-
 eracy  in  this  country,  they  will  draw
 the  only  lesson  that  can  be  drawn,
 that  bilingual,  whatever  the  props—
 and  you  have  an  extremely  competent
 man  to  run  that  administration—will
 not  stand.  Sir,  when  a  house  is  about
 to  fall  a  wise  master  will  not  wait  for
 the  house  to  fall  and  bury  many  pre-
 cious  things  in  its  debris;  the  best
 thing  is  to  pull  down  the  house.  The
 ‘bilingual’  won’t  be  sustained  whoso-
 ever  blessed  it.  The  best  thing  is,
 therefore,  to  gracefully  pull  it  down,
 bow  down  to  the  will  of  the  people
 and  give  to  the  people  of  Bombay  and
 the  people  of  Maharashtra  what  they
 legitimately  demand,  and  what  they
 demand  is  that  the  like  other  Indian
 citizens  be  treated  as  full  and  equal
 brothers.

 Sir  though  you  have  not  rung  the
 bell,  you  have  been  eyeing  me.  There
 were  many  more  things  on  which  I
 wanted  to  speak.

 Mr.  Deputy-Speaker:  We  will  listen
 to  the  hon.  Member  some  other  time.

 सेठ  अचल  लहु  (झ्रागरा)  :  उपाध्यक्ष

 महोदय,  राष्ट्रपति  के  भ्रभिभावण  पर  जो
 इस  सदन  में  धन्यवाद  का  प्रस्ताव  पेश  किया
 गया  है  मैं  उसका  समयेन  करने  के  हेतु  खड़ा
 हुआ  हूं  ।

 हमारे  राष्ट्रपति  ने  जो  भाषण  दिया  है
 उसमें  हमारी  जो  द्वितीय  पंच  जर्षीय  योजना  है,
 उस  पर  काफी  प्रकाश  डाला  है  1  उस  दिशा में
 जो  देश  ने  प्रगति  की  है  वह  भी  हमारे  सामने

 है  ।  लेकिन  एक  ज्ञास  बात  जो  मैं  सदन  के
 सामने  रखना  चाहता  हूं  वह  यह  है  कि  स्वराज्य
 मिलने  के  बाद  ओ  हमारा  दरित्र  रहा  है  जब
 तक  बह  चरित्र  धौर  मौरेल  हमारा  ऊंथा  नहीं
 होगा  उस  बक्त  तक  हम  देश  की  पूरी  उन्नति
 नहीं  कर  सकेंगे  भ्ाजकल  हम  देखते हैं  कि
 बहुत  सी  माल  प्रैक्टिसेज  अर  करप्ट  प्रैष्टिसेज
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 [as  over  fag}
 जनता  में  शर  भाकिश्षिएल्स  में  चलती  हैं
 जिसकी  कि  वजह  से  हमरा  जो  प्लान  है  बह
 पूरा  नहीं  हो  पाता  है  ।  जब  तक  हमारे  राष्ट्र
 और  हमारी  जनता  का  सैतिक  स्तर  ऊंचा  महीं
 होगा  उस  वक्त  हस  कोई  खास  उन्नति  तहीं  कर
 सकेंगे  ।  इसलिए  मैं  चाहुगा  कि  हमारे  राष्ट्र,
 हमारी  जनता  भौर  सरकारों  को  चाहिए  कि
 ये  झपते  प्राचरण  से  धौर  विचारो  से  यह  साबित
 करें  कि  देश  की  जो  मांग  है  उस  को  वे  पूरा
 करेंगे  ।

 4

 हमारे  देश  में  जो  २  योजनाए  हुई  हैं
 ये  काफी  महत्वपूर्ण  ह ैऔर  उनसे  काफी  देश
 को  फायदा  पहुचा  है  1  भी  हाल  में  मुझे  कच्छ
 की  खाड़ी  में  जो  काइला  का  पोटे  बना  है  उसे
 देखते  का  भ्रवसर  मिला  ।  यह  बड़े  ड्षे  का
 विषय  है  कि  कराची  का  अन्दरगाह  जो  कि
 पाकिस्तान  में  चला  गया  है,  उस  कमी  की  पूर्ति
 करने  के  बास्ते  यह  काडला  पोर्ट  बनाया  गया
 है  ।  वह  बन्दरगाह  बहुत  ही  प्रच्छे  तरीके  से
 बनाया  गया  है  ।  खाड़ी  में  कोई  जगह  नही  थी
 लेकित  उन्होने  वहा  पर  ८०,  ८०  फूट  के
 झायरन  झौर  सीमेंट  के  पिलर्स  जमीन  में
 गाड  कर  ०  फुट  समुद्र  तट  से  ऊचा  एक
 प्लेटफार्म  बनाया  है  और  उसमे  चार  बड  बडे

 जहाज  सामान  उतार  व  चढा  सकते  है  ।
 इस  योजना  में  करीब  साढ़े  ७  करोड  रपया
 लगा  है  शौर  उससे  राजस्थान,  पजाब  और
 पश्चिमी  उत्तर  प्रदेश  को  काफी  राहत  मिलेगी
 झौर  उससे  काफी  माल  भा  जा  सकंगा  1

 इसके  भतिरिक्‍त  हमारे  देश  मे  जो  तीन
 लोहे  के  कारखाने  बनाये  गये  है  जिनके  कि  बनने
 के  आद  हमारे  देश  की  आर्थिक  भ्रवस्था  बहुत
 सुधरेगी  दौरा  जो  झाज  करोडो  रुपया  बाहर
 जाता  है  वह  बाहर  तही  जायेगा  ।

 इसी  प्रकार  जो  हमारी  डैम्स  बनाने  की

 पोजनसाएं  चल  रही  हैं  उनसे  हमार  देश  की
 शार्क  कड  जमीन  को  सिंचाई  हो  सकेगी

 4

 ह... &  ॥... उ  ककतलिकादों,  =  4324

 और  हम  देश  में  अधिक  ere  को  उत्पारग'
 कर  सकेंगे  शौर  देश  को  साथ  समस्वा  को

 हम  कर  श्वेंगे  +

 14.00  कला,
 {Suar  Parrasur  Raman  in  the  Chair]

 इस  प्रकार  हम  झाने  थासे  बांच  बचों  में
 झपने  देश  की  हालत  बहुत  कुछ  सुधार  सकेंगे  |
 झाज  हम  लाखों  और  करोडो  रुपये  ताज  की
 कीमत  के  रूप  में  बाहर  भेजते  हैं  उसे  जब

 हमारी  यह  डैमो  की  योजना  कामयाब  हो
 जायगी,  बाहर  भेजने  की  जरूरत  नही  पडेयी  +

 मैं  यह  कहगा  कि  पिछले  ५,  ७  वर्षों  में
 जो  हमारी  काग्रेस  सरकार  ने  काम  किये  है
 बे  बाकई  बहुत  हैरतभरगेज  भौर  सतोषजनक
 है

 जहा  तक  हमारे  प्रधान  मत्री  महोदय
 द्वारा  इस  देश  की  वैदेशिक  नीति  का  चलाने
 का  सग्बन्ध  है,  वह  इतनी  योग्यता  और
 अच्छी  प्रकार  से  चलाई  गई  है  कि  हमारी
 वैदेशिक  नीति  ने  संसार  भर  का  ध्यान
 भारतवर्ष  की  श्रोर  भ्राकृष्ट  कया  है  और
 उस  बी  विदशो  मे  बहुत  सराहना  हुई  है  और
 देखने  में  यह  भ्राया  है  कि  वे  लोग  भी  जा  कि

 पहले  इसके  खिलाफ  थे  और  इसके  विरुद्ध
 बोलते  थे,  थे  भी  आज  कह  रहे  है  कि;भारनवर्ष
 की  पालिसी  बहुत  ठीक  है  शौर  समस्त  राष्ट्रो
 को  उसका  अनुकरण  करना  चाहिए  और  उसका
 पालन  करके  श्राज  विश्व  मे  जो  एक  कोल्ड
 वार  अल  रही  है,  वह  बंद  हो  जायगी  mn  मैं
 धिक  धौर  न  कह  करके  जो  धन्यवाद  का
 प्रस्ताव  झाया  है  उसका  समर्थन  करता  है  t

 Mr.  Chairman:  The  Prime  Minister
 will  reply  to  the  debate  on  the  Presi-
 dent’s  Address  at  3-80  vr.



 Mr,  Chairman:  The  House  will  now
 resume  further  consideration  of  the
 following  motion  moved  by  Sardar
 Surjit  Singh  Majithia  on  the  2th
 February  1988,  namely: —

 “That  the  Bill  further  to  amend
 the  Indian  Reserve  Forces  Act,
 1886,  88  passed  by  Rajya  Sabha,
 be  taken  into  consideration.”

 Out  of  one  hour  allotted  for  this  Bill,
 36  minutes  have  been  availed  of  and
 44  minutes  now  remain.  Shri  Warior
 will  continue  his  speech.

 Shri  Warlor  (Trichur):  Last  time,
 I  was  pointing  out  the  difficulties  of
 the  reservists  in  finding  employment.
 In  consideration  of  that,  and  in  con-
 sideration  of  the  fact  that  these  reser-
 vists  are  very  essential  in  our  defence
 forces  and  also  in  consideration  of  the
 fact  that  they  are  getting  only  a
 meagre  amount  of  Rs.  0  or  so  as
 retaining  fee,  I  will  appeal  to  the
 Government  to  consider  this,  and  try
 to  enhance  this  very  small  amount
 which  is  given  to  them,  as  an
 encouragement  for  others  also  who
 may  be  joining  the  training  as  reser-
 vists.

 In  this  connection,  I  may  also  point
 out  another  fact.  I  do  not  know
 exactly  whether  there  is  any  difference
 between  these  two  things,  namely,  the
 scale  of  retaining  fee  paid  to  the
 ordinary  forces  and  the  J.C.Os.  and
 people  of  other  ranks.  If  there  is  no
 such  distinction,  I  will  appeal  to  the
 Government  to  make  some  distinction
 in  that  respect  also  and  give  some
 thing  more  at  least  just  to  show  that
 they  are  of  a  higher  rank.  With  these
 preliminary  observations,  I  wish  to  add
 a  few  points  on  the  merits  of  the  Bill
 itself.

 The  main  feature  in  the  Bill  is  the
 reinstatement  of  those  people  who  are
 called  for  training  or  for  emergency
 Purposes,  .It  is  very  difficult  for  them
 first  of  all  to  get  employment.  Then
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 there  is  a  break  contemplated  in
 between  this  training  or  calling  them
 for  emergency  purposes.  After  re-
 turning  from  the  training,  or  after
 the  emergency  period  is  over,  when
 they  seek  employment  again,  it
 becomes  very  difficult  for  them.  This:
 Bill  provides  only  for  reinstating  them
 and  not  to  continue  them  in  the  service
 in  which  they  had  been  employed.  If
 want,  by  the  amendments  that  I  have
 tabled,  that  these  people  should  conti-
 nue  in  the  old  places,  and  not  be  just
 reinstated.

 Why  I  insist  upon  this  is  because,
 there  are  certain  provisions  in  the
 Payment  of  Wages  Act  as  amended
 last  year  as  also  in  the  Trade  Disputes
 Act  to  the  effect  that  benefit  will
 accrue  to  those  employees  only  if
 there  is  no  break  at  all.  If  there  is  a
 break  contemplated,  then  these  bene-
 fits  may  not  accrue  to  those  employees,
 and  they  may  be  considered  as  if  they
 were  retrenched  and  then  reinstated
 or  re-employed.  If  that  is  not  the
 case,  and  if  that  apprehension  is  base-
 les,  I  am  ready  to  withdraw  the
 amendment  But,  if  that  apprehen-
 sioa  is  valid  and  has  some  foundation,
 then  I  will  insist  upon  the  Govern-
 ment  accepting  that  amendment  and
 seeing  that  those  services  do  not  have
 a  break  and  continue  without  a  break,
 so  that  all  the  benefits  of  the  Pay-
 ment  of  Wages  Act  as  well  as_  the
 benefits,  as  in  the  amended  Trade
 Disputes  Act,  will  be  accruing  to  them.
 That  is  the  main  point  I  want  to
 stress.

 Another  point  1S,  these  reservists  are
 thrown  out  after  serving  till  the  age
 of  30  or  40.  The  prime  of  youth  is
 spent  in  the  forces.  After  that,  they
 are  sent  out  as  reservists,  and  without
 any  sufficient  emoluments  to  spend
 the  rest  of  their  lives.  It  is  very  hard
 to  find  employment  also.  The  reser-
 vists  find  it  very  difficult  to  renew  the
 contract  they  have  already  entered
 into  with  the  Defence  Department.  So,
 I  plead  with  the  Government  and  [
 appeal  to  them  that  if  possible,  and
 if  they  are  eligible,  these  contracts
 may  be  renewed  and  extended  in
 their  cases  for  some  more  years.  For,



 age  of  25  to  40.  At  that  time,  these
 people  are  sent  oul  without  any  help

 the  reservists  are  always  depended
 upon.  Otherwise,  there  is  no  necessity
 for  a  reserve  force  if  the  main  defence
 were  not  to  depend  upon  them.  So,
 if  the  defence  force  is  to  depend  upon
 these  dissatisfied  reservists  personnel
 as  a  whole,  I  think  it  will  be  a  mere
 waste  even  if  thig  Rs.  0  is  paid  to
 them  That  would  be  a  waste  on  the
 part  of  Government

 Thus,  if  satisfaction  should  be  there,
 if  there  must  be  a  contented  reservist
 force  something  eise  should  be  done
 For  that,  there  38  one  way  of  solving
 their  problems  to  some  extent  That
 is  by  extending  the  contract  period
 Now,  when  these  people  enter  the
 colours,  they  know  that  they  will  be
 there  only  for  a  few  years  and  that
 the  full]  amount  of  remuneration  will
 be  available  only  m  those  years.  But
 the  Government  must  understand  that
 the  position  of  employment  in  the
 country  is  such,  that  the  labour
 market  is  such,  that  it  is  very
 difficult  for  people  to  get  some-
 thing  at  least  to  eke  out  their
 hivelihood.  As  it  is,  whether  it  be  for
 a  short  duration  or  not,  the  people  do
 not  look  into  the  consequences  in
 future,  and  for  the  small  sum  that  is
 paid,  they  take  up  colours  to  solve  the
 pressing  domestic  problems.  But
 thereafter,  they  do  a  very  big  job  and
 execute  a  patriotic  job.  Buf,  after

 -eight  cr  40  years  of  such  work,  at  the
 age  of  30  td  40,  they  are  penalised.

 “That  situation  must  be  removed  and
 “the  reservists  must  be  able  to  keep

 ‘ARY
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 tt  भरत  |  (गढ़वालः)  सभापति
 महोदय,  मैं  ष्  विभेभक  का  स्वागत  भौर

 समर्थन करते  हुए  प्रतिरक्षा  संत्री  महोदय  की
 सेवा  में  कुछ  थोड़ ेसे  सुक्ाव  रखना  चाहता  हूं।

 सबसे  पहली  बात  तो  यह  है  कि  मुझे
 इस  बात  की  प्रसक्षता  है  कि  पहले  इंडियन
 झार्मी  की  रिजविस्ट्स  को  जो  ३  रुपये  प्रति  मास
 का  रिटेनिंग  एलाउंस  दिया  जाता  था  यह  बढ़ा
 करके  ५  रुपया  किया  गया  भ्रौर  पिछले  २,  ३
 वर्षों  से  वह  १०  रुपये  कर  दिया  गया  है
 लेकिन  जैसा  कि  मेरे  न्य  साथियों  ने  भी

 कहा  यह  ब  भी  यथेष्ठ  नहीं  है और  भ्रगर

 हो  सके  तो  रक्षा  मत्नालय  को  इसकी  जाच
 करनी  चाहिए  कि  आया  इसको  झौर  बढाया
 जा  सकता  है  अ्रथवा  नही  t

 दूसरी  बात  मेँ  प्रतिरक्षा  मत्रालय  के
 सामने  यह  रखना  चाहता  हू  कि  भ्रक्सर  इस
 तरह  की  शिकायते  सुनने  में  शाई  हे  कि  जिन

 सिपाहियो  से  अगर  कोई  थोडी  सी  गलती  हो
 जाय  या  भ्रफसर  जरा  नाराज  हो  जाये  तो
 उनकी  रिजर्व  में  भेजने  की  कोशिश  की  जाती

 है  ।  मुझे  पता  नहीं  कि  कोई  इस  तरीके  का

 नियम है  या  नहीं  ।  भ्रभी  दो  तीन  दिन  पहले
 माननीय  उपमत्री  जी  ने  इस  विधेयक  को  महा
 पर  पेश  किया  था  भौर  उन्होने  बतलाया  था
 कि  ७  साल  से  लेकर  १०  साल  तक  नौकरी

 करने  के  बाद  उन  को  रिजर्व  में  भेज  दिया
 जाता  है  और  इस  बीच  उन्हे  रिटेनिंग  एलाउंस
 दिया  जाता  है  rT  में  मंत्री  सहोदय  के  ध्यान  में

 यह  बात  शाना  चाहता  हूं  कि  इस  तरह  की
 दिकायतें  मिली  हैं  कि  इस  सम्बन्ध  में  कोई
 निदिलणत  नियम  नहीं  मालूम  होता  कि  च्तया
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 ७  दर्द  से  लेकर  १०  वर्ष  तक  जो  नौकरी  कर
 *  चैते  हैं,  उन  सब  को  रित्रव॑  में  भेज  दिया  जाता

 हैँ  गा  समके  बीच  में  काट-छांट  को  जाती  है
 थो  ६! ई  होता  है  कि  जिस  सिपाही  ने  जाकर
 समय  पर  सलाम  नहीं  किया  या  भ्रफसर
 के  घर  में  जाकर  सेवा  मही  क्री  या उसका  कोई
 काम  नहीं  किया तो  उस  को  दंड  देने  के  लिए
 रिजर्व डे हैं| मेज  दिया  जाता  है;  भ्रोर  जिन  से

 खुश  हुए  उनको  फौज  में  रहने  दिया  जाता  है,
 ताकि  उनको  तरबकी  मिल  जाथ  ।  इस  बारे
 में  जांच  होनी  चाहिए  ौर  इस  सम्बन्ध  में
 कोई  स्पष्ट  नियमों  का  निर्धारण  कर  देना

 चाहिए  t

 तीसरी  बात  जो  सबसे  महत्वपूर्ण  है  बह
 यह  हैँ  कि  इस  विधेयक  में  यह  व्यवस्था  की
 जा  रही  है  कि  मालिकों  को  गर  इस  बात
 का  कोई  फैसला  हो  जायगा  तो  ६  महोने  तक
 की  तनस्वाह  नी  पड़ेगी  भौर  १  हजार  रुपये
 का  दड  दिया  जा  सकेगा  ।  में  इस  चीज  का
 स्वागत  करता  हूं,  लेकिन  जैसा  कि  श्री  वारियर
 ने  कहा  कि  जितने  दिनों  बाद  वह  द्वेनिंग  से
 आकर  के  फिर  नौकरी  करते  हे  उतने  दिनों  के

 लिए  बहू  लीव  विदु  झ्राउट  पे  करके  पुराने
 मालिक  की  ड्यूटी  पर  माने  जायें,  लेकिन
 उस  बीच  में  उनको  बेतन  प्रतिरक्षा  मत्रालय
 की  झोर  से  मिल  रहा  है  तो  इस  बीच  में  उनकी

 यूरी  सविस  मानी  जाय  और  इस  बात  का  सवाल
 न  उठाया  जाय  कि  वे  दुबारा  नौकरी  कर  रहे
 हे।

 इस  सम्बन्ध  में  में  एक  निवेदन  मत्री

 महोदय  से  यह  करना  चाहता  हूं  कि  इस  बात
 की  शिकायत  मिलो  है  कि  हमारा  प्रतिरक्षा
 मंत्रालय  ऐसे  नौजवानों  का  ध्यान  नही  रखता

 जो  कि  ७,  १८५  या  २०  साल  की  उम्र  में
 शौकरी  मे  भाते  ह्  शर  जब  २५,  ३०  वर्ष  को
 की  उनकी  उम्र  होती  है  तो  उनको  रिजर्ब  में

 भेज  दिया  जता  है।  क्‍या  प्रतिरक्षा  मंत्रालय

 यह  भपनी  नैतिक  और  कानूनी  जिम्मेदारी
 हीं  समझला  है  कि  ऐसे  लोगो  को  भी  कोई
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 रोजगार  दिलाने  को  व्यवस्था  की  जाय  ?
 इसके  लिए  में  यह  सुझाव  देना  चाहता  हूं  कि
 प्रतिरक्षा  मंत्रालय  में  "हक  खास  सेक्शन  इस
 बात  के  लिए  होना  चाहिए  कि  जिन  लोगों  की
 रिज  में  भेजा  जाता  हूँ  उन  लोगों  के  लिए
 नौकरियों  भी  दिलवाने  की  व्यवस्था  करें  ।
 झाप  रिजर्व  में  उनको  मेज  देते  हे  श्रौर  १०
 रुपये  रिटेनिंग  एलाउंस  देते  हें  और  यह
 आाशा  करते  हे  कि  देश  के  भ्रंदर  कोई  आफत
 भरा  जाय  तो  वह  श्रपने  प्राणों  की  भी  बाजी
 लगा  कर  के  देश  की  रक्षा  के  लिए  भागे  भागेंग
 श्रौर  इस  बीच  मे  वह  ट्रेनिंग  भी  पाते  रहेंगे  ।
 यह  बहुत  भ्रच्छी  चोज  हैँ  ।  यह  व्यवस्था  जो
 की  जा  रही  है  उसका  मे  स्वागत  करता  हूं  ।
 लेकिन  मैं  ने  देखा  है  कि  नौजवानों  के  ऊपर
 रोजगार  की  उचित  व्यवस्था  न  होने  से  मुसीबत
 का  एक  पहाड  सा  टूट  जाता  है  भौर  उनकी
 समझ  में  नहीं  भ्राता  कि  &  किधर  जायें  भौर
 कहा  जाकर  नौकरी  खोजे  ।  इसलिए  में  प्रतिरक्षा
 मंत्रालय  को  यह  सुझाव  देना  चाहता  हूं  कि
 उनके  वहा  एक  विदोष  विभाग  होना  चाहिए
 जो  कि  उन्हें  नौकरी  दिलवाये  झौर  इसमें  कोई
 कठिनाई  नहीं  होनो  चाहिए  ।  हमारे  यहां
 प्रतिरक्षा  मत्नालय  के  अनेक  उप-विभाग  हूँ
 जैसे  एम०  डी०  एस०  सी०,  झाई०  भ्रो०  एस  ०

 ्सी०  झौर  रेलवे  प्रोटेक्शन  फोस  है  भौर  प्रान्तीय
 सरकारो  में  पुलिस  का  महकमा  है,  पी०  ए०
 सी०  है,  होमगार्ड  हे  श्र  जेल  के  बार्ड  हैं,
 इन  जगहों  में  इन  लोगो  को  नौकरिया
 दी  जाये  और  यह  नौकरिया  इस  तरह  की  हों
 जिसमें  फौज  की  पाई  हुई  ट्रेनिंग  का  उपयोग

 हो  सके  और  जब  जरूरत  पड़े  उनको  वापिस

 बुलाया  जा  सके,  और  तब  उसमें  सवाल  ही
 नहीं  होगा  कि  उनको  दंड  दिया  जाय  t

 में  इस  विधेयक  का  स्वागत  और  समर्थन
 करते  हुए  प्रतिरक्षा  मंत्रालय  को  यह  चन्द  एक

 सुझाव  देना  चाहता  था  भौर  मे  झादा  करता  हूं
 कि  उन  पर  विचार  करके  उनको  स्वीकार  कि
 जायेगा  ।  प्रतिरक्षा  मंत्रालय  को  अपनों
 जिम्मेदारी  महसूस  करनी  चाहिए  कि  जब
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 उनको  रिजर्व  में  भूजा  जाता  है  तो  उनकी
 योग्यता  के  मुशाफिक  भर  जैसी  उनकी  ट्रेनिंग
 मिली  है  उसके  झनुसार  उनको  नौकरी  दी
 जाय  भला  हमारे  नौजवानों  के  पास  इधर,
 उधर  भटकने  के  लिए  कहां  सा  है  कि  यह
 मुकदहमेशाजी  करें  ध्रौर  अदालत  के  सामने

 जाकर  पेश  हों  i  इस  मुसीबत से  उनको  बचाने
 का  एक  ही  तरीका  है  कि  उनकी  नौकरी की
 प्रबन्ध  की  जिम्मेदारी  गवर्नमेंट  भ्रपने  ऊपर  ले
 झौर  डन्तीय  सरकारों  से  मिल  करके  और
 केन्द्रीय  सरकार  की  जितनी  मिनिस्ट्रीज  हैं  और
 जितने  सरकारी  डिपार्टमेट्स  हे  उनमें  ऐसी
 जगहों  पर  जो  उनके  प्रनुकूल  हों  वहां  पर  उनको
 रखा  जाय  ।  में  आशा  करता  हूं  कि  मेरे  न
 चन्द  एक  सुझावों  पर  विचार  किया  जायगा
 झौर  इनको  स्वीकार  करने  को  कृपा  को  जायेगी
 धन्यवाद

 Shri  D.  C.  Sharma  (Gurdaspur):
 Mr.  Chairman,  this  amendment  is  like
 the  repair  of  an  old  model  car,  which
 might  have  been  good  at  one  time,  but
 which  is  utterly  unsuited  to  the  condi-
 tio.s  which  prevail  in  this  country
 today.  From  4888  to  958  is  a  very
 big  chunk  of  time  and  though  this
 Bill  has  been  revised  once  and  it  is
 undergoing  revision  now,  I  feel  that
 the  basic  structure  remains  the  same,
 and  that  basic  structure,  I  will  submit,
 is  neither  good  for  the  defence  ser-
 vices,  nor  for  these  reservists,  nor  for
 our  country.

 I  do  not  want  to  go  into  the  relative
 of  the  reservists,  though

 they  constitute  a  very  big  unit  so  far
 as  the  defence  potential  of  our  coun-
 try  ir  concerned.  But  I  will  submit
 that  they  are  being  treated  like  neg-
 lected  children  of  the  Defence  Minis-
 try.

 In  the  first  place,  I  would  like  to
 know  the  relationship  in  terms  of
 emoluments,  in  terms  of  pension  and
 other  things,  between  the  colour
 wervice  and  the  reserve  force.  When
 कल्क  compare  the  service  conditions

 pin

 ing  of  “climb  down”  from  the
 of  the  reservista.  I  think  that  f
 ह. ३  very  much  justified  now.

 I  now  come  to  the  question  of  their
 pay.  They  are  getting  a  nominal  pay
 of  Re.  10|-  a  month.  I  think  it  is  2
 joke,  It  is  a  farcical  sum  which  is
 being  given  to  our  reservists.  I  don’t
 think  there  is  any  paraflel  for  it  in
 any  other  country.  [If  there  is,  I  am
 sorry  for  it.  This  nominal  fee  of
 Rs.  10]-  a  month,  to  say  the  least  of
 it.  is  very  much  unjustified  in  terms
 of  the  services  that  you  want  from
 these  men.

 I  concede  that  you  want  to  give
 them  only  a  nominal  fee  I  concede  it
 for  the  sake  of  argument.  But,  are  not
 these  people  entitled  to  some  kind  of
 welfare  measures?  After  all,  we  have
 got  vome_  kind  of  ameliorative
 measures  for  our  services.  I  do  not
 see  any  reason  why  these  people
 should  not  be  entitled  to  something
 of  that  kind.  Even  if  you  may  not  do
 it  on  that  scale,  it  should  be  done  on
 some  other  scale  for  the  reservists.
 You  can  give  education  to  their  child-
 ren  end  some  other  facilities,  So,  I
 very  respectfully  submit  to  the  hon.
 Minister  that  they  should  think  of
 giving  these  persons  some  sort  of
 relief,  some  sort  of  hope,  by  giving
 them  some  kind  of  facilities.

 Again,  I  want  to  ask  one,  thing.  How
 are  we  treating  the  reservists?  Of
 course,  in  this  Bill  we  are  treating
 them  as  defence  personnel.  But  that
 is  neither  here  nor  there.  They  do
 not  get  those  advantages  which  the
 workers  get  and  also  they  do  not  get
 those  advantages  which  the  regular
 employees  get.  They  are  not  treated
 as  skilled  workers,  I  think
 they  should  be  in  that  category.  They
 have  learnt  the  art  of  defence,
 is  one  of  the  most  difficult  arts,
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 to  be  the  bulwark  of
 a  time  of  emergency.  I

 therefore,  say  that  it  should
 made  clear  as  to  how  we  are

 going  to  deal  with  them.

 I  think  that  they  should  not  be
 dealt  with  in  this  casual  fashion.  Now
 their  terms  of  service,  terms  of
 employment  and  terms  of  emoluments
 are  a  jest  for  anybody.

 Again,  I  have  been  told  that  when
 these  persons  come  for  training,  they
 are  in  a  state,  of—I  do  not  want  to
 use  harsh  words—physical  exhaus-
 tion  They  are  not  able  to  do  justice
 to  the  training  and  other  things
 given  to  them.  Since  they  come  in
 that  state  of  physical  fitness,  they
 are  not  able  to  make  use  of  the
 training  which  is  given  to  them  This
 is  a  well-known  fact.  Of  course  we
 may  shut  our  eyes  to  it.  But  I  ask,  if
 they  are  not  given  the  right  kind  of
 treatment  when  they  are  in  civil
 employment,  how  are  they  going  to
 be  benefited  fully  and  to  the  maxzi-
 mum  possible  extent  when  they
 come  for  their  training?  I  think  the
 training  and  other  things  that  are
 done  are  such  as  do  not  contribute  to
 their  morale  and  they  are  not  in  a  fit
 condition  physically  and  psychologi-
 cally  to  get  the  best  of  that  training.

 If  we  read  the  Statement  of
 Objects  and  Reasons,  it  has  been  said
 that  because  the  employers  ate  not
 prepared  to  reinstate  the  reservists  in
 employment,  soldiers  are  reluctant  to
 be  transferred  to  the  Reserve.  But  I
 would  say  that  the.reluctance  is  not
 only  due  to,the  fact  that  they  cannot
 go  back  to  the  employment  §  they
 hold.  The  reluctance  is  also  due  to
 the  fact

 that  the  Defence  Ministry  is
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 not  dealing  with  the  problem  in  as
 &tting  a  manner  as  it  should.  We
 have  got  welfare  agencies  and  I  do
 not  see  any  reason  why  we  should
 not  have  all  those  gs  here.  I
 would  also  support  the  point  brought
 forward  by  my  friend,  Shri  Bhakt
 Darshan  about  employment.  Of
 course,  we  could  have  an  agency  for
 providing  them  with  employment.  But
 I  may  say  that  if  that  agency  is
 there,  it  has  to  be  brought  into  full
 gear  to  serve  all  the  needs  of  these.
 Mostly  these  persons  come  from  the
 rural  areas  and  there  the  conditions
 are  not  as  good  as  they  should  be.
 Therefore,  I  would  say  that  for  Yook-
 ing  after  these  persons,  the  Defence
 Ministry  should  organise  an  agency
 which  would  take  charge  of  the  over-
 all  needs  of  these  persons—welfare
 work  and  all  those  things.  Unless
 that  is  done,  I  am  sure  this  Bil)  will
 not  serve  its  purpose.

 There  78  one  pomt  more.  We  have
 been  doing  a  great  deal  to  increase
 the  defence  potential  of  our  country
 and  our  Reserve  Forces  also  consti-
 tute  one  good  unit.  We  brought  some-
 time  back  the  Navy  Bill.  We  are
 trying  to  re-think  our  problems  of
 defence  and  to  do  things  in  a  way
 which  will  be  most  useful.  Therefore,
 I  would  say  that  the  Ministry  should
 brifig  forward  a  comprehensive  Bill
 for  the  reservists,  which  should  relafe
 to  their  appointment  as  regular
 reservists  etc.  and  which  should  relate
 to  all  things  which  are  going  to  make
 them  fit  soldiers  and  which  are
 going  to  give  them  economic  stability,
 psychological  stability  and  also  a
 sense  of  civil  responsibility.  All  these
 things  should  be  given  in  this  Bill.
 I  would  only  say  that  this  Bill  shows
 how  casually  the  whole  thing  is  being
 done.  It  is  an  imperfect  measure.  It
 is  a  measure  which  does  not  show
 much  thought  on  the  part  of  the
 people  who  are  responsible  for  this
 measure  and  it  shows  how  little  they
 are  interested  in  the  over-all  picture
 of  the  welfare  of  the  reservists.  I
 would,  therefore,  welcome  @  measure
 which  would  look  to  the  compre-
 hensive  needs  of  the  reservists  and
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 Which  ‘would  make  them  more  useful
 members  of  the  Reserve  Forces.

 Stet  झ,  K.  Gaikwad  (Nasik):  It  is
 dlready  2°30  and  there  is  no  quorum.

 Mr.  Chairmam:  The  bell  is  being
 rung.  Now  there  is  quorum.  The  hon.

 Deputy  Minister.

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  I  am  very  grate-
 ful  to  all  sections  of  the  House  for
 giving  this  Bili  their  unstinted  sup-
 port  There  have  been  three  speakers
 who  have  given  various  suggestions,
 but  if  I  may  respectfully  submit,  they
 appear  to  me  to  be  a  bit  confused  as
 to  what  the  real  reserve  is.  I  said  ir
 my  opening  remarks  that  reserve  ir
 the  Indian  Army  ig  there  on  certam
 set  rules  and  that  is  when  a  person
 is  enrolled,  he  puts  in  a  certain  num-
 ber  of  years  as  regular  service  and
 then  after  that  he  goes  into  the  re-
 serve,

 My  friend  over  there  asked  me  if
 there  is  any  method  of  selection  or  if
 there  is  any  discrimination  shown
 while  selecting  people  for  the  reserve.
 As  a  matter  of  fact,  I  can  definitely
 say  that  there  is  no  discrimination  at
 all  while  selecting  people  for  the  re-
 serve.  Those  who  are  good,  those  who
 have  shown  that  they  have  by  the
 training  given  to  them,  fitted  them-
 selves  for  higher  ranks  become  Naiks,
 Havildars  and  Havildar  Majors  and  as
 they  go  on  progressing,  they  even  rise
 to  the  rank  of  Subedar  Major,  in  which
 case  it  is  not  that  they  put  in  only  7
 or  8  years’  service,  but  they  do  the
 complete  term  which  runs  up  to  25
 years  or  so.  Therefore,  by  their  dint
 of  labour,  they  earn  not  only  the
 extra  emoluments  but  extra  tenure
 of  service.

 This  incidentally  also  answers  the
 other  point  that  the  people  should  he
 given  a  second  tenure.  I  can  say
 without  any  hesitation  that  if  a  sol-
 dier,  after  having  completed  his
 original  term,  wants  to  get  re-enrol-
 led,  provided  he  is  fit,  we  have  got
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 certainly  no  objection  to  it.  He  can
 do  it.  He  will  have  to  take  fresh
 enrolment  and  start  all  over  again.

 Naturally  a  question  may  be  asked,
 why  should  you  not  continue  him
 without  a  break.  The  obvious  reason
 ig  that  he  has  not  been  found'  fit  to
 go  up  as  a  non-commissioned  Officer.
 He  has  to  stay  in  the  ranks  and  there-
 fore  it  does  not  make  any  difference
 whether  he  gets  himself  enrolled  or
 carries  on.

 But,  the  point  again  comes  up  and
 that  is,  that  the  people  who  have  gone
 into  the  Reserve  are  neglected.  That
 was  a  point  raised  by  my  very  old
 colleague  and  professor,  Shri  D.  C.
 Sharma.  As  I  said,  he  is  very  fond
 of  the  word  comprehensive  Reserve
 Bill.  I  do  not  know  what  he  means
 by  comprehensive.  Ifthe  had  only
 cared  to  read  the  Bill  as  it  is,  he  would
 have  seen  that  it  is  so.  It  has  stood
 the  test  of-time.  There  have  been  no
 complaints  about  it.  It  has  worked
 rather  well.  It  is,  I  maintain,  com-
 prehensive.

 One  point  which  all  the  speakers
 raised  was  that  the  retaining  fee  of
 Rs.  0  per  month  is  hardly  adequate.
 For  that,  I  would  like  to  submit
 that  that  is  not  meant  to  maintain  the
 soldier  for  the  rest  of  his  life.  After
 all,  when  he  goes  back,—as  my  friend
 says,  they  mostly  come  frem  the  rural
 areas—he  goes  back  to  his  land.  He
 works  on  his  lana  which  is  his  own
 land.  This  extra  sum  of  Rs.  0  is  just
 meant  asa  reward:  not  meant  td
 maintain  him  in  any  case.  It  is  just
 given  ex-gratia.  Besides,  my  friend
 forgot  that  if  we  were  to  raise  this
 amount,  it  would  mean  that  our  bud-
 get,  naturally,  will  go  up.  Whereas
 on  the  one  hand,  my  friends  are
 keen  that  we  should  not  increase  ou
 defence  budget  because  we  have  no
 warlike  ideas  on

 any  bagy
 ,  and  we

 have  got  the  friendliest  Gf  feelings  for
 every  nation  in  thig  world,  this  goes
 contrary  to  it.
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 On  the  one  hand,  if  we  increase  the
 defence  budget  and  on  the  other,  say
 that  we  have  no  warlike  intentions  or
 designs,  they  do  not  go  together.
 From  that  point  of  view  also,  it  would
 not  be  right  if  we  go  on  paying  any
 more  to  the  reservists  who  really  get
 Rs.  30  a  month,  just  sitting  in  their
 homes,  doing  absolutely  no  work  for
 the  Government.  It  is  only  for  the
 liability  that  they  have  to  serve  the
 Government  in  the  case  of  an  emer-
 gency  that  they  are  getting  this  small
 amount.

 My  hon.  friend  opposite,  Shri  Wartor
 I  do  not  know  how  to  pronounce  the
 name—

 Some  Hon.  Member:  It  is  correct.

 Sardar  Majitiia:  Warior,  minus  the
 arms,  I  suppose.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A,  M.  Thomas):
 The  arms  are  surrendered.

 Sardar  Warior:  That  is  a  discovery.

 Sardar  Majithia:  They  cannot  do
 violence  in  that  case.  He  suggested
 that  the  J.C.Os  should  get  more
 money  for  their  retaining  fee.  As  I
 said  in  the  beginning,  there  seems  to
 be  a  lot  of  confusion  in  the  minds  of
 hon.  Members  as  to  these  reservists.
 I  say  again  that  the  J.C.O.s  have  a
 longer  tenure.  They  have  done  their
 full  period  of  service  and  they  are
 not  going  back  at  30,  but  very  much
 later.  They  are  not  liable  for  re-
 serve  service  either.  Therefore,  this
 hardly  arises.

 Another  point  raised  by  Shri  Bhakt
 Darshan  was,  why  is  it  that  we  want
 ta  put  in  the  word  reinstate,  why
 should  not  we  substitute  it  by  the
 word  ‘continue’.  The  .answer  is  quite
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 only  when  the  employer  refuses  to
 take  him  back  and  says,  I  cannot  take
 you,  the  Government  says,  No,  he  is
 to  be  reinstated  because  there  has
 been  a  break.  Because  there  has
 been  a  break  so  far  as  that  employer
 is  concerned  in  his  service,  it  cannot
 be  continuance,  it  is  reinstatement,
 The  Bill  is  quite  clear  on  that  point.
 It  is  laid  down  that  he  will  go  back
 into  his  old  service  on  conditions  not
 less  favourable  and  therefore,  his  ob-
 jective  has  been  served  by  the  words
 which  are  contained  in  the  Bill  and
 it  is  hardly  necessary  for  me  to
 accept  this  amendment.  I  take  it,  it  is
 not  called  for.

 My  learned  friend  Shri  9.  C.
 Sharma,  who,  I  find,  is  not  here,
 raised  a  point  that  we  neglect  the
 children  of  the  servicemen.  I  do  not
 know  how  he  got  that  idea.  When  a
 man  joins  up,  he  is  about  20  years
 old.  He  is  not  married  at  that  time,  I
 know  that.  He  puts  in  about  8  years
 of  service.

 Shri  Jaipal  Singh  (Ranchi  West—~
 Reserved—Sch.  Tribes):  Shri  D.  ०.
 Sharma  is  not  married.

 Sardar  Majithia:  He  has  not  had
 experience;  he  is  an  old  professor;  I
 can’t  say  that.  After  8  or  9  years
 service,  when  he  is  leaving  at  28,
 even  if  he  is  married  during  that
 period  when  he  is  25  or  26,  which  T
 doubt  very  much,  the  possibility  is  he
 may  have  one  child  or  so,  and  that
 too  about  2  years  old.  You  cannot
 put  a  child  of  two  years  to  school.  I
 do  not  know  how  he  has  got  the  idea
 that  we  neglect  them.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  Why  do  you  allow
 only  one  child  in  this  period?

 Sardar  Majithia:  I  do  not  allow.  I
 said  possibility.  He  might  have
 twins.  You  might  have  better  ex-
 perience.  In  any  case,  as  I  said,  the
 question  of  net  looking  after  the
 children  of  the  reservists  really  does
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 Another  point  made  was  about  their
 employment.  It  was  said  that  the
 Government  should  have  a_  special
 agency  which  should  look  after  the
 employment  of  the  people  whom  we
 sent  to  the  reserve.  Perhaps  my
 hon.  friends  have  forgotten  that  there
 is  an  employment  exchange  which  is
 particularly  meant  for  these  things.
 All  those  who  register  themselves  in
 this  employment,  I  take  it,  are  people
 who  really  want  to  be  employed.  I
 cannot  imagine  that  he  wants  em-
 ployment  also  for  those  people  who
 go  back  and  settle  on  their  land,  be-
 cause  they  are  already  employed.
 People  who  want  to  be  re-employed
 do  get  registered  in  the  employment
 exchange,  and  that  exchange  is  always
 on  the  look  for  various  services  and
 they  are  put  into  them.  Apart  from
 that,  there  is  an  order  of  the  Home
 Ministry  which  says  that  preference
 will  be  given  to  the  ex-servicemen
 for  employment  in  those  places  where
 they  find  that  the  military  training
 has  been  an  asset,  as  in  the  Police,
 Home  Guards  and  the  Ministry  of
 Defence  Security  Service.  They  do
 get  employment  there.  It  is  not  that
 they  do  not  get  it  They  are  em-
 ployed.

 roe
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 की  भक्त  दम  :  मेरा  मतसव  यह  था

 कि  एम्प्लायमंट एक्सचेंजों  के  पास  इतना  शम्बा
 चौढा  जनरस  रजिस्टर  होता है  कि  ऐसे
 लोषों  की  झोर  थे  पुरा  ध्यान  नहीं  दे  सकते  t

 इसलिए ऐसे  लोगों  के  लिए  अगर  डिफेंस
 मिनिस्ट्री  को  कोई  भपनी  एजेंसी  हो  तो  ब्पादा
 अच्छा हो । हो  ।

 Shri  Narayanankutty  Menon:  The
 defect  is  not  that  of  the  agency,  but
 want  of  employment.

 Sardar  Majithia:  I  am  afraid  there
 is  so  much  unemployment  that  they
 have  to  take  their  chance.  As  indus-
 trial  growth  takes  place  in  the  coun-
 try,  they  will  automatically  find  more
 employment,  and  I  am  quite  sure  that
 with  the  training  and  the  discipline
 that  these  ex-servicemen  have  got,
 they  will  be  definitely»  preferred  to
 the  others.

 Now  I  should  only  like  to  say  one
 thing,  and  that  is,  that  most  of  the
 employers  do  take  them  back.  There
 has  been  no  case  at  least  to  my  know-
 ledge  where  the  employer  has  not
 taken  back  a  reservist  after  he  has
 been  away  for  a  short  time  for  his
 training  or  for  a  longer  period  in
 case  of  an  emergency.  It  is  only  as  a
 safeguard  that  this  amendment  has
 been  brought  forward.  In  case  there
 is  a  particular  employer  who  wants
 to  be  funny,  we  can  force  his  hands
 to  re-employ  that  particular  ex-
 serviceman,

 I  should  also  like  to  deal  with  one



 say:  “My  first  employer  must  em-
 ploy  me  because  I  went  from  that
 place”.  It  is  hardly  fair  to  the  em-
 ployer,  and  it  is  therefore  that  cert-

 Shri  Narayanankutty  Menon:  That
 question  does  not  arise  because  that
 fs  governed  by  normal  industrial
 law.  That  example  does  not  suit
 here.

 Sardar  Majithia:  Therefore,  we
 have  to  make  certain  exceptions,  and
 it  is  therefore  I  oppose  these  amend-
 ments.

 That  only  leaves  me  with  the  two
 amendments  that  I  have  moved  which
 are  entirely  consequential  This  Bill
 came  up  before  the  Rajya  Sabha  in
 2957  and  that  is  why  you  find  the
 words  “Eighth  year  of  the  Republic
 of  India”  in  the  Enacting  Formula.  It
 is  now  the  ninth  year  and  that  is  why
 I  have  brought  forward  an  amend-
 ment.  Consequent  on  this,  in  the
 short  title  of  the  Bill  also,  the  year
 has  to  be  changed  from  957  to  1958.

 These  are  the  remarks  I  have  to
 make  on  the  Bill.  I  commend  the
 Bill  to  the  House.

 Mr.  Depnty-Speaker:  The  question
 is:  +

 “That  the  Bill  further  to  amend
 the  Indian  Reserve  Forces  Act,
 ‘1888,  as  passed  by  Rajya  Sabha,
 be  taken  into  consideration”

 The  motion  was  adopted.

 WARY  988  Forces
 oe  794

 CLAUSE  2—(Insertion  of  new  ह... उ
 ह... ल  7  दवाए  8  ह. ल  Act  4  of  888)
 Shri  Jadhav  (Malegaon):  I  beg  to

 move:
 (i)  Pages  and  2—

 omst  lines  6  to  9  and  i  to  l¢4
 respectively.
 (a)  Page  2,  lines  5  and  6,—~

 for  “obey  the  order  of  any  such
 authority  as  is  referred  to  in  the
 proviso  to  sub-section  (l)”  substi-
 tute  “reinstate”
 (iii)  Pages  2,  lines  ।7  and  8—

 for  “one  thousand  ह... 4  substi-
 tute  “two  thousand  rupees”
 (iv)  Pages  2,  line  2l—

 for  "six  months”
 “twelve  months”

 page  2,  line  29

 substitute

 for  “two  months”  substitute  “six
 months”

 Shri  Naushir  Bharucha  (East
 Khandesh):  I  beg  to  move:

 Page  2,  after  line  40,  add:

 ‘Explanation.—“Employer”  shall
 mean  a  person,  or  a  partnership,
 a  corporation,  a  society  or  an  in-
 stitution  between  whom  and  an
 employee  a  contract  of  service,
 oral  or  written,  subsists,  and  shall
 include  any  successor-in-title  to
 such  person,  partnership,  corpora-
 tion,  society  or  institution.’

 Shri  Warlor:  I  beg  to  move:

 (i)  Page  ,  line  ]  and  wherever  i
 occurs—

 for  “reinstate”  substitute  “con-
 tinue”

 (ii)  Pages  4  and  2.—
 for  lines  6  to  9  andi  to  4

 wespectively,  substitutes—

 “Provided  that  such  person
 shall  not  be  eligible  for  his  pay
 and  such  other  allowances  as  he
 would  have  réceived  if  he  would



 7343  Indian  Reserve

 [Shri  Neushir  Bharucha,]
 not  have  been  called  up  for
 training:

 Provided  further  that  if  the
 employer  refuses  to  continue  the
 services  of  the  person,  “such
 authority  as  may  be  prescribed
 under  this  Act  shall  collect  from
 the  employer  as  arrears  of  land
 revenue  the  total  emoluments
 that  such  person  would  be  en-
 titled  to  receive  if  his  employ-
 ment  would  have  been  con-
 tinued,  along  with  an  amount,
 which  the  authority  shall  fix  as
 costs  and  such  authority  shall
 disburse  the  said  amount  col-
 lected  as  such  to  the  person.”

 Mr.  Deputy  Speaker:  All  these
 amendments  are  before  the  House.

 45  hrs.

 Shri  Naushir  Bharucha:  Amend-
 ment  No.  8  which  I  propose  is  an  ex-
 planation  of  the  word  ‘Employer’,  and
 it  reads  thus:

 “‘Employer’  shall  mean  a  per-
 son,  or  a  partnership,  a  corpora-
 tion,  a  society  or  an_  institution
 between  whom  and  an  employee  a
 contract  of  servide,  oral  or  written,
 subsists,  and  shal]  include  any
 successor-in-title  to  such  person,
 partnership,  corporation,  society
 or  institution.”.

 I  think  it  is  necessary  to  introduce  this
 explanation.  In  law,  what  happens
 is  this.  Suppose  a  reservist  is  employ-
 ed  by  a  partnership  firm,  and  one  of
 the  partners  dies;  then,  in  the  eyes  of
 law,  that  firm  automatically  dissolves.
 If  the  remaining  partners  carry  on
 business,  they  can  very  well  evade
 the  law  by  pointing  out  that  they  are
 not  the  same  legal  entity  as  entered
 into  a  contract  of  service  with  the  re-
 servist.  Therefore,  unless  a  precau-
 tion  like  this  is  taken,  and  employer  is
 defined  as  including  the  successor-in-
 title,  there  will  be  any  number  of
 evasions.  And  this  is  not  the  only
 case  where  the  legal  entity  of  a

 36  FEBRUARY  3068  Forces
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 partnership  firm  ceases.  Even
 when  one  partner  goes  out  and
 another  comes  in,  it  becomes  a
 new  firm,  and  in  the  eyes  of  law,  it
 may  very  well  repudiate  its  liability
 on  that  ground,  A  third  case  is  where
 the  assets  of  the  firm  have  been  trans-
 ferred  to  a  third  party,  and  the  same
 business  may  be  carried  on  but  in
 changed  hands,  and  because  he  is  @
 transferee,  the  third  party  can  say  ‘I
 am  not  the  employer,  I  am  not  the
 same  firm,  becaues  in  the  eyes  of
 law,  I  am  a  new  firm.’

 Similarly,  in  the  case  of  a  corpora-
 tion,  as  the  Deputy  Minister  pointed
 out  just  now,  a  corporation  may  go
 into  liquidation.  That  is  true.  But  a
 corporation  can  also  go  into  voluntary
 liquidation  for  the  purpose  of  recon-
 stitution.  There  again,  the  question
 arises  that  in  the  eyes  of  law,  it  may
 not  be  the  same  employer.  The  same
 thing  will  be  true  of  a  society  or  an
 institution  also.  The  same  _  society
 may  carry  on  business,  it  may  get
 registered,  or  its  registration  may  be
 taken  away  or  something  else  may
 happen,  and  again,  it  may  say.  ‘We
 are  not  the  same  employers’.

 It  28  to  cover  these  loopholes  that  I
 am  moving  this  explanation

 Shri  Jadhav:  In  amendment
 No.  ,  I  have  suggested  that  the  pro-
 viso  to  clause  2  should  be  dropped.  If
 we  want  to  gurantee  employment  to
 the  reservist,  there  should  be  no  pro-
 viso  to  this  clause,  since  it  will  give
 scope  for  the  employer  to  evade  the
 provision.

 In  amendment  No.  2,  I  seek  to  drop
 the  words  ‘obey  the  order  of  any  such
 authority  88  is  referred  to  in  the  pro-
 viso  to  sub-section  (i).’  If  the  pro-
 viso  is  dropped,  then  there  is  no  neces-
 sity  of  keeping  these  words.  Then,  I
 have  provided  in  this  amendment  that
 if  any  employer  fails  to  reinstate,  then
 action  may  be  taken  against  him.

 It  is  provided  in  sub-section  (2)  of
 proposed  section  7  that  the  employer
 who  fails  to  obey  the  order  shall  be
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 punishable  with  fine  whith  may  eXx-
 tend  to  ousand  rupees.  In  order
 that  the  punishment  should  be  a  de-
 terrent  one,  I  have  provided  in
 amendment  No.  3  that  the  fine  should
 be  increased  to  two  thousand  rupees.

 It  is  further  provided  in  sub-sec-
 tien  (2)  of  section  7  which  is  propos-
 ed  that  the  employer  who  fails  to  re-
 instate  the  person  should  be  asked
 to  pay  to  him  a  sum  equal  to  six
 months’  remuneration.  I  have  pro-
 vided  in  my  amendment  No.  4  that
 it  should  be  twelve  months’  remune-
 ration.

 Sub-section  (3)  of  proposed  section
 पृ  reads:

 “In  any  proceeding  under  this
 wection  it  shall  be  a  defence  for
 an  employer  to  prove  that  the
 person  formerly  employed  did  not
 apply  to  the  employer  for  rein-
 statement  within  a  period  of  two
 months  from  the  termination  of
 the  period  of  his  training,  muster
 or  army  service”.

 The  period  of  two  months  provided
 here  will  be  short,  and,  therefore,  in
 amendment  No.  5  I  have  sought  to
 increase  it  to  six  months.

 Shri  Warior:  I  have  nothing  to  add
 to  what  I  have  said  already  about
 these  amendments

 Sardar  Majithia:  It  is  my  unpleasant
 duty  to  oppose  these  amendments  for
 the  simple  reason  that  they  are  not
 necessary.

 As  for  the  dropping  of  the  proviso,
 I  have  already  given  my  reasons,  and
 I  need  not  repeat  them.

 The  only  point  that  remains  is  about
 the  definition  of  ‘employer’.  My
 hon.  friend  has  made  out  that  we
 should  define  the  term  ‘employer’.
 Apart  from  the  fact  that  by  putting
 in  a  definition  we  shall  be  leaving
 out  certain  categories  and  thus  res-
 trict  the  provision,  I  would  like  to
 state  that  we  want  the  term  to  have
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 a  wider  scope  and  include  al]  the
 employers,  in  the  accepted  sense  of
 the  term  or  as  the  term  is  under-
 stood  by  everyone.  So,  rather  than
 restrict  this  term,  we  would  like  it  to
 have  a  wider  scope.  Therefore,  I
 oppose  these  amendments.

 Mr,  Deputy-Speaker:  I  shall  now
 put  the  amendments  to  clause  2  to
 vote.

 The  question  is:

 Pages  |  and  2,—
 omit  lines  36  to  i9  and  to  i4

 respectively.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:

 Page  2,  hnes  5  and  6—

 for  “obey  the  order  of  any  such
 authority  as  is  referred  to  in
 the  proviso  to  sub-section  (l)”
 substitute  “reinstate”

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  2,  lines  7  and  18—

 for  “one  thousand  rupees”  substi-
 tute  “two  thousand  rupees”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  2,  line  21—

 for  “six  months”
 “twelve  months”

 substitute

 The  motion  was  negatived.
 Mr,  Deputy-Speaker:  The  question

 is:

 Page  2,  line  29—

 for  “two  months”  substitute  “six
 months”,

 The  motion  was  negatived.
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 Mr,  Deputy-Speaker:  The  question

 ds:

 Page  2—

 after  line  40,  add:

 Explanation  —"Employer”  shall
 mean  a  person,  or  a  partnership,
 8  corporation,  a  society  or  an
 institution  between  whom  and  an
 employee  a  contract  of  service,
 oral  or  written,  subsists,  and  shall
 include  any  successor-in-title  to
 such  person,  partnership,  corpora-
 tion,  society  or  institution.’

 The  motion  was  negatived.

 Mr,  Deputy-Speaker:.  The  quesetion

 Page  1  line  l  and  wherever  it
 ‘occurs,

 for  “reinstate”  substitute  “con-
 tinue”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:

 Pages  !  and  2—

 for  lines  6  to  39  and  l  to  lé4
 respectively,  substitute:

 “Provided  that  such  person  shall
 not  be  eligible  for  his  pay  and
 such  other  allowances  as  he
 would  have  received  if  he
 would  not  have  been  called
 up  for  training:

 Provided  further  that  if  the
 employer  refuses  to  continue
 the  services  of  the  person,
 such  authority  as  may  be
 prescribed  under  this  Act
 shall  collect  from  the  em-
 ployer  as  arrears  of  land
 revenue  the  total  emoluments
 that  such  person  would  be
 entitled  to  receive  if  his  em-
 ployment  would  have  been
 continued,  along  with  an
 amount,  which  the  authority
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 shall  fx  as  costg  and  such

 —
 shall  disburse  the

 said  amount  collected.  as  such
 to  the  person.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  2  stand  part  of
 the  Bill”.

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Amendments  made:

 (i)  Page  1,  line  ,

 for  ‘Eighth’  substitute  ‘Ninth’.

 (ii)  Page  1  line  4,
 for  ‘l957  substitute  ‘958’.

 [Sardar  Majithia]
 Mr.  Deputy-Speaker:  The  question

 “That  clause  l,  as  amended,  the
 Enacting  Formula,  as  amended,
 and  the  Title  stand  patt  of  the
 Bill.”

 The  motion  was  adopted,
 Clause  1,  as  amended,  the  Enacting

 Formula,  as  amended,  and  the  Title
 were  added  to  the  Bill.

 Sardar  Majithia:  I  beg  to  move:

 “That  the  Bill,  as  amended,  be
 passed.”

 Mr.  Deputy-Speaker:  The  question

 “That  the  Bill,  as  amended,  be
 passed.”,

 The  motion  was  adopted.

 DEMANDS*  FOR  SUPPLEMENTARY
 GRANTS,  1957-58

 Mr,  Deputy-Speaker:  The  House
 will  now  take  up  the  Supplementary
 Demands  for  Grants  for  expenditure
 of  the  Central  Government  (exclud-
 ing  railways)  in  1987-58  presented  on

 “Moved  with  the  recommendation  of  the  President.
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 Zith  February,  ‘1958,  4  hours  are
 available  for  discussion  and  voting  on
 these  Demands.  There  are  l]  Minis-
 tries,  and  35  votable  and  0  charged
 Demands  involv  a  There  are  also  53
 eut  motions  tabled  to  2l  Demands.

 May  I  know  how  we  should  appor-
 tion  the  time  between  the  various
 Demands?  After  the  discussion  on
 all  the  Demands  is  over,  I  will  put
 the  cut  motions  and  all  the  Demands
 together  to  the  vote  of  the  House.

 The  Demands  in  respect  of  which
 hon.  Members  have  concentrated  their
 attention  and  sent  in  a  large  number
 of  cut  motions  are  Demands  Nos.  2,
 46,  uy,  83  and  126.  I  suppose  hon.
 Members  want  to  direct  their  atten-
 tion  particularly  to  these  Demands.
 Then,  my  further  request  would  be
 this.

 There  are  a  number  of  cut  motions
 to  various  Demands.  Hon.  Members
 may  hand  over  at  the  Table  within  45
 minutes  the  numbers  of  the  selected
 cut  motions  which  they  propose  to
 move.  I  shal]  ask  the  Members  to
 move  them  if  the  Members  in  whose
 names  these  cut  motions  stand  are
 present  in  the  House  and  the  motions
 are  otherwise  in  order.

 Demanp  No.  i—Munistry  or  Com-
 MERCE  AND  INDUSTRY

 Mr.  Deputy-Speaker:  Motion  moved.

 “That  a  supplementary  sum  not
 exceeding  Rs.  4,25,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,  in
 respect  of  ‘Ministry  of  Commerce
 and  “Industry’.”

 Demand  No.

 Mr.  Depaty-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,16,08,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of

 2-—INDUSTRIES  Demanp  No.  9—Derence
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 March,  ‘1958,  in  respect  of  ‘Indus-
 tries’.”

 Demann  No,  8—SALt

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  4,298,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  ‘1968,
 in  respect  of  ‘Salt’,”

 Demand  No.  5—Miscetzangous  Dr-
 PARTMENTS  AND  EXPENDITURE  UNDER
 vax  Mrvistry  oF  COMMERCE  AND
 Inpustry

 Mr.  Deputy-Speaker:  Motion  moved:

 द  “That  a  supplementary  sum  not
 exceeding  Rs,  13,38,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1958,
 in  respect  of  ‘Miscellaneous  De-
 partments  and  Expenditure  under
 the  Ministry  of  Commerce  and
 Industry’.” 4

 Demand  No.  8&—-Mrnistry  OF  DEFENCE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,61,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  8list  day  of  March,  ‘1958,
 in  respect  of  “Ministry  of  Def-
 ence’.”

 Senrviczs,
 Errective—ARMyY

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  7,72,56,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
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 {Mr,  Deputy-Speaker.]}
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Defence  Services,
 Effective—Army’.”

 Demand  No.  3-—Derence  SERVICES,
 Errecrive—Arx  Force

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  8,34,89,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Defence  Services, 299 Effective—Air  Force’.

 Demanp  No.  2—Derence  SeRvices—
 Non-ErFEcTIVE,  CHARGES

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  48,64,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘Defence  Servicqg—
 Non-Effective,  Charges’.”

 Demanp  No,  24—ExTERNAL  AFFAIRS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  7,40,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘External  Affairs’.”

 Dewanp  No.  26—Mrsce.tansous  Ex-
 PENDITURE  UNDER  THE  MINISTRY  OF
 External  AFFAIRS

 Mr,  Depaty-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  71,000  be  granted  to

 Demand’  No.

 957-§8 .

 the  President  to  defray  the  char-
 ges  which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1958,  in
 respect  of  ‘Miscellaneous  Expeti-
 diture  under  the  Ministry  of
 External  Affairs’.”

 Demanp  No.  $2—Srames

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  40,64,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Stamps’.”

 Demand  No.  34—Currency

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  16,39,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘Currency’.”

 DEMAND  No.  35—MInt

 Mr,  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  76,03,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘Mint’.”

 37—SUPERANNUATICN
 ALLOWANCES  AND  Pensions

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  25,00,000  1, अ  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
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 ef  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Superannuation  Al-
 lowanceg  and  Pensions’.”

 JemaND  No.  4l—PRE-PARTITION  Pay~
 MENTS

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  19,42,000,  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘Pre-partition  Pay-
 ments’.”

 Demanp  No.  46—MrscetLanzous  Dr-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  FooD  AND
 AGRICULTURE

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  8,52,17,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3lst  day  of
 March,  1958,  in  respect  of  ‘Miscel-
 Taneous  Departments  and  other
 Expenditure  under  the  Ministry
 of  Food  and  Agriculture’.”

 Demanp  No.  55—Cexnsus

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  2,70,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Slst  day  of  March,  1958,
 in  respect  of  ‘Census’.”

 DEMAND  No.  63—MIscettaNgeous  ‘Dr
 PARTMENTS  AND  EXPENDITURE  UNDER
 vue  Mnustry  07  Home  40745

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,000  be  granted  to

 I8  FEBRUARY  958  Supplementary  Grants,
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 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  S3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Miscellaneous  De-
 partments  and  Expenditure  under
 the  Ministry  of  Home  Affairs’.”

 Demanp  No.  67—Munistry  oF  Ireica-
 TION  AND  POWER

 Mr.  Deputy-Speaker;:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs.  2,48,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Ministry  of  Irriga-
 tion  and  Power’.”

 Demanp  No.  79-—Mrmves

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  a  supplementary  sum  not
 exceeding  Rs,  10,44,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  1958,  in  respect  of  ‘Mines’.”

 8l—MIscELLANEOUS
 DEPARTMENTS  AND  OTHER  EXPENDI-
 TURE  UNDER  THE  Munisrry  oF  Steet,
 Mrnes  AnD  Fue.

 Mr.  Deputy  Speaker:  Motion  mov-

 “That  a  supplementary  sum  not
 exceeding  Rs.  -12,82,74,000,  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Miscellaneous
 Departments  and  other  Expendi-
 ture  under  the  Ministry  of  Steel,
 Mines,  and  Fuel’.”
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 Demanp  No,  88—Inniaw  Posrs  axp
 Terzcnarns  Derarrecent  (INCLUDING
 Woumuea  Sxexwans)  Mr.  Deputy  Speaker:  Motion  mov-
 Mr,  Deputy  Speaker:  Motion  mov-  ed:

 ed:

 Deano  No.  95-—STarrongeny  AND
 है... क

 “That  a  supplementary  sum  not
 “That  a  supplementary  sum  not

 exceeding  Rs,  1,20,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1958,
 in  respect  of  ‘Indian  Posts  and
 Telegraphs  Department  (includ-
 ing  working  expenses)’.”

 Demanp  No.  90—CoMMUNICATIONS
 (mNcLupInc  NationaAL  HicHways)
 Mr.  Deputy  Speaker:  Motion  mov-

 ed:

 “That  a  supplementary  sum  not
 exceeding  Rs.  9,41,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Communications

 exceeding  Rs.  53,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  daring  the  year  end-
 ing  the  8lst  day  of  March,  1958,
 क्  respect  of  ‘Stationery  and
 Printing’.”

 Demand  No.  06  —Dzrance  ‘CAPITAL
 OvurLay

 Mr.  Deputy  Speaker:  Motion  moyv-
 ed:

 “That  a  supplementary  sum  not
 exceeding  Rs.  -2,91,94,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Defence  Capital
 Outlay’.”

 ti  be  Demanp  No.  08.—Caprrau  Ouray  or Gacludmg  National  Highways)!  THe  Ministry  or  External  AFFAIRS

 Demanp  No.  98—Svuppiis  Mr.  Deputy  Speaker:  Motion  mov-
 ed:

 Mr.  Deputy  Speaker:  Motion  mov-
 ed:

 “That  a  supplementary  sum  not
 exceeding  Rs.  9,66,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1953,

 “That  a  supplementary  sum  not
 exceeding  Rs.  16,864,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1958,
 in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  External  Affairs’.”

 in  re  |  ‘Supplies’.” spect  ०
 iad  Demann  No.  2—Conmmevtep  VAtus

 Demanp  No.  94—Oruer  Civ.  Works
 or PEnsions

 .  D  peaker:  Motion  mov-
 Mr.  Deputy  Speaker:  Motion  mov-  ean

 omy  Syeaker  "

 “That  a  supplementary  sum  not
 exceeding  Rs.  8,38,70,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  8ist  day  of  March,  ‘1958,
 in  respect  of  ‘Other  Civil  Works’.”

 “That  a  supplementary  sum  not
 exceeding  Rs.  8,16,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1988,
 1 ह  respect  of  ‘Commuted  Value  of
 Pensions’.”
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 Demamp  Wo,  १० 2  ०  छक
 Fooparamns

 Mr.  Depaty  Speaker:  Motion  mov-

 “That  a  supplementary  sum  not
 exceeding  Rs.  38,48,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Sist  day  of  March,  ‘1958,
 in  respect  of  ‘Purchase  of  Food-
 grains’.”

 Demanp  No.  —  7  Carita,
 Ourntay  or  THE  Ministry  or  ह! 2
 GAZION  gND  PowER

 Mr.  Deputy  Speaker:  Motion  mov-
 ea:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,06,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Other  Capital  Out-
 lay  of  the  Ministry  of  Irrigation
 and  Power’.”

 Demand  No.  25—Caprra,  Our.aAy  or
 rae  Mrvistry  OF  REHABILITATION

 Mr.  Deputy  Speaker:  Motion  mov-
 ed:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Rehabilitation’.”

 Demanp  No.  26—Carrrat  OvTLAy  oF
 vax  Ministry  or  Stee,,  Moves  AND
 Furi

 Mr.  Deputy  Speaker:  Motion  mov-
 ed:

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,000  be  grant-
 ed  to  the  President  to  defray  the
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 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  Slst  day  of  March,  1958,
 in  respect  of  ‘Capital  Outlay  of
 the  Ministry  of  Steel,  Mines  and
 Fue)  oo

 Demanp  No.  27—Carrra  OUTLAY  ow
 InpriAN  Posts  AND  TELEGRAPHS  (NOT
 MET  FROM  REVENUE)

 Mr.  Deputy  Speaker:  Motion  mov-

 “That  a  supplementary  sum  not
 exceeding  Rs.  1,00,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  S8lst  day  of  March,  1958,
 in  respect  of  ‘Capital  Outlay  on
 Indian  Posts  and  Telegraphs  (Not
 met  from  Revenue)’.”

 Demanp  No.  30  —Caprra,  OUTLAY  on
 Roaps

 Mr.  Deputy  Speaker:  Motion  mov-
 ed:

 “That  a  supplemeritary  sum  not
 exceeding  Rs.  -1,50,00,000  be  grant-
 ed  to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  ‘1958,
 in  respect  of  Capital  Outlay  on
 Roads’.”

 Shri  Naushir  Bharucha  (East
 Khandesh):  May  I  know  the  proce-
 dure  of  discussion?  Shall  we  have  s
 general  discussion  on  these  Demands
 first?

 An  Hon.  Member:  How  could  it  be?

 Mr.  Deputy-Speaker:  What  general
 discussion  would  the  hon.  Member
 require?  The  Demands  ere  there.
 He  can  speak  on  any  Demand  he  likes.
 He  can  speak  on  more  than  one
 Demand  or  on  all  Demands.  All  ere
 open  for  discussion.

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 Would  it  not  be  better  if  the  Demands
 are  taken  up  one  by  one  so  that  speci-
 fic  attention  may  be  devoted  to  each?



 7359  Demands  for

 Mr.  Deputy-Speaker:  If  hon.  Mem-
 bers  desire,  we  can  apportion  time.
 There  is  Demand  No.  2,  then  No.  46,
 Nos.  83,  11%,  26  and  so  on.

 Shri  Naushir  Bharucha:  May  I  sug-
 gest  that  it  would  be  extremely  diffi-
 cult  if  we  allotted  within  the  space  of
 four  hours  a  few  minutes  to  each
 Demand?  I  would  suggest,  if  the
 Chair  so  feels,  that  we  should  general-
 ly  speak  on  all  Demands.  That  should
 go  on  for  three  hours.  At  the  end
 of  three  hours,  the  Demands  will  be
 taken  up  one  by  one.  I  do  not  think
 at  that  stage  Members  would  like  to
 speak  at  length  on  the  Demands.

 Mr,  Deputy-Speaker:  There  would
 be  difficulty  in  that  case  that,  when
 after  the  ‘general  discussion’,  as  the
 hon.  Member  chooses  to  call  it,  the
 Demands  come  up  for  voting,  some
 Members  may  like  to  speak  again.
 ‘Now  all  are  open  for  discussion.  He
 might  say  what  he  wants  to  say  in
 respect  of  any  or  all  Demands  and  the
 cut  motions.  Subsequently,  I  will
 certainly  put  the  cut  motions  as  well
 as  the  Demands  separately.

 Shri  Panigrahi  (Puri):  We  should
 take  up  one  Demand  after  another.

 Pandit  Thakur  Das  Bhargava  (His-
 sar):  I  would  suggest  that  we  start
 with  the  important  Demands  on  which
 Members  have  been  pleased  to  send
 cut  motions.  After  these  are  finished,
 ‘we  may  take  up  the  others.

 Mr.  Deputy-Speaker:  I  had  men-
 tioned  the  Demands  on  which  a  num-
 ber  of  cut  motions  have  been  sent.

 ‘Therefore,  I  presume  that  we  will  be
 directing  our  attention  mainly  to

 “those  Demands  during  these  four
 hours.  If,  however,  hon.  Members
 want  to  split  up  the  Demands  and
 allot  time  for  each,  we  can  consider
 it.  If  hon.  Members  what  that
 Demand  No.  2  should  be  taken  up
 separately  and  given  one  full  hour,
 we  can  consider  it.

 Some  Hon.  Members:  No,  no.

 Mr,  Deputy-Speaker:  All  right.
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 Shri  Tangamani  (Madurai):  My
 cut  motions  are  to  Demands  Nos.  2,
 83  and  I7.  Demand  No.  2  is  for  the
 Ministry  of  Commerce  and  Industry.
 My  cut  motions  relating  to  this  De-.
 mand  are  mainty  directed  towards:
 the  attitude  of  the  Commerce  and
 Industry  Ministry  towards  the  hand-
 loom  industry.

 The  Mintster  of  Commerce  (Shri
 Kanungo):  What  are  numbers  of  the
 cut  motions?

 Shri  Tangamant:  Nos.  4,  15,  6  and
 1%  In  my  cut  motion  No.  14,  I  have
 stated  that  from  ‘1-12-57,  the  rebate
 on  handioom  cloth  has  bee&  cut  from
 9  NP  to  6  NP.  In  the  State  of  Mad-
 ras,  there  has  been  considerable  ac-
 cumulation  of  stocks  worth  nearly
 Rs.  24  crores  as  a  result  of  this  cut.
 In  the  Supplementary  Grant  also,  we
 find  that  quite  a  lot  of  money  has
 been  ear-marked  as  loans  and  grants
 for  khadi  at  the  expense  of  handloom
 cloth.

 The  general  policy  has  been’  to
 give  protection  to  the  handloom  in-
 dustry  and  with  this  view,  the  co-
 operative  handloom  scheme  has  been
 encouraged.  The  Madras  State  is
 one  of  the  States  where  according  to
 my  information,  nearly  200  units  have
 come  under  co-operatives.  Madras
 and  Andhra  Pradesh  are  the  two  im-
 portant  States  where  nearly  a  million
 workers  make  their  livelihood  as  a
 result  of  this  handloom  industry.  The
 protection  given  to  the  handlJoom  in-
 dustry  was  from  the  cess  that  was
 collected  from  mill  cloth.  It  was
 used  mainly  in  the  form  of  a  rebate
 on  the  sale  of  handloom  cloth.  No-
 body  can  say  that  today  the  hand-
 loom  has  found  a  market  and  is  in  a
 position  to  compete  with  mill  cloth.
 With  the  restriction  on  the  export  of
 handloom  cloth  to  other  countries
 because  of  competition  abroad,  great-
 er  protection  is  necessary  for  hand-
 loom  cloth.

 In  the  last  session,  we  raised  the
 question  whether  the  rumours  that
 there  was  going  to  be  a  cut  in  the
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 yebate  were  true  or  not.  The  hon.
 Minister  was  pleased  to  say  that  the
 cut  was  going  to  be  effective  from
 the  ist  of  December  987  and,  in  his

 “opinion,  it  was  not  going  to  affect
 the  handloom  industry  at  all.  But
 the  Madras  State  Government  as  also
 the  handloom  weavers’  society  in
 Madras  have  sent  protests  against  this
 cut.  The  State  Minister  of  Industries
 has  specifically  requested  the  Central
 Government  to  postpone  this  cut  to
 a  further  date,  namely,  the  lst  March
 ‘1958,

 Recently,  there  was  a  conference
 of  all  those  in  the  co-operatives  and
 they.  passed  a  unanimous  resolution
 that  the  cut  must  be  restored.  They
 observed  the  5th  throughout  the
 State  as  Rebate  Day.  Protests  were
 made,  demonstrations  were  held  and
 resolutions  have  been  passed  and
 sent  to  Government,

 What  is  it  that  we  find  in  the  Sup-
 plementary  Grant?  As  I  have  al-
 ready  stated,  the  expenditure  on  the
 development  of  the  khadi  and  hand-
 loom  industries  is  met  out  of  the
 cess  allocated  under  the  Khadi  and
 Handioom  Industries  (Development)
 Act  of  953  The  cess  is  levied  on
 mill  cloth  at  3  NP  per  yard  and  the
 proceeds  are  transferred  for  the
 development  of  the  handloom  and
 khadi  industries.  The  current  year’s
 budget  provided  for  a  contribution  of
 Rs  23  lakhs  to  cover  the  anticipated
 deficit.

 In  the  revised  estimates,  what  we
 find  is  that  the  grant  for  khadi  is
 Rs.  293  lakhs  as  against  Rs.  85  lakhs
 according  to  the  budget  estimate  of
 1957-58,  and  the  loan  for  khadi  35
 Rs.  270  lakhs  as  against  Rs.  3]  lakhs.
 But  we  find  that  so  far  as  handloom
 is  concerned,  the  grants  given  in  the
 budget  estimate  of  1957-58  and  the
 revised  estimate  are  virtually  the
 same,  namely  Rs.  300  lakhs.  There
 is  only  a  slight  increase  in  the  case
 of  loans,  from  Rs.  278  lakhs  to
 Rs.  294  lakhs.  Though  there  is  a  de-
 mand  from  the  co-operatives  that
 more  loans  must  be  granted,  more
 loans  are  not  granted  to  the  hand-
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 loom  industry.  At  the  same  time,
 more  loans  are  granted  to  khadj  in-
 dustry,  and  the  grants  have  also  been
 increased  to  that  industry.  That  is
 why  I  have  also  a  cut  motion  to  that
 effect.  Now  encouragement  is  given
 to  khadi  at  the  expense  of  the  hand-
 loom  industry.  I  am  not  opposed  to
 the  encouragement  of  khadi,  but  I  am
 opposed  to  the  encouragement  of  khadi
 at  the  expense  of  the  handloom
 industry.

 As  I  may  not  have  another  oppor-
 tunity  to  speak,  I  would  like  to  draw
 attention  to  my  cut  motions  No.  4l
 and  42  under  Demand  No.  l7.  These
 are  in  respect  of  the  demand  for  a
 sum  not  exceeding  Rs.  38,48,00,000  in
 respect  of  purchase  of  foodgrains.

 Shri  Kanungo:  Sur,  have  you  de-
 cided  that  you  will  take  all  cut
 motions  together;  these  cut  motions
 refer  to  another  Demand?

 Mr.  Deputy-Speaker:  Yes,  I  have
 decided  that.

 Shri  Tangamani:  The  second  point
 the

 grants  under  the  Food  and  Agricul-
 ture  Mimstry.  My  cut  motions  are
 numbers  41  and  42,  dealing  with  the
 Demand  No.  l7,  The  cut  motions
 read  as  follows:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not  ex-
 ceeding  Rs.  38,48,00,000  in  respect
 of  purchase  of  Foodgrains  be're-
 duced  by  Rs.  100.  (Failure  to
 supply  adequate  rice  to  States  of
 Kerala  and  Madras  in  the  South
 Zone)  and  (Stopping  of  supply  of
 imported  rice  to  Madras  State.)”

 Prior  to  October,  ‘1957,  Madras  State
 was  getting  8,000  tons  per  month  from
 the  Centre  and  at  a  subsidised  rate.  It
 is  admitted  that  the  Madras  State  is
 a  deficit  area  so  far  as  rice  is  concern-
 ed  and  the  deficit  comes  right  up  to
 100,000  tons  according  to  the  figures
 supplied  by  the  Government  of  Mad-
 ras.  So  these  100,000  tons  were  met
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 by  the  8,000  tons  per  month  suppiied
 by  the  Government  of  India.  But,
 since  October,  1957,  they  have  not
 only  stopped  these  8,000  tons  but,  at
 the  instance  and  at  the  request  of  the
 Government  of  Madras,  they  have
 been  giving  only  a  loan  of  4,000  tons,
 because  the  South  Zone  is  created  in
 which  there  is  a  free  flow  of  rice,  ac-
 cording  to  Government,  from  the  sur-
 plus  areas  of,  Andhra  Pradesh  to
 Kerala  and  Tamil  Nad.  But,  what  is
 the  experience  we  have?

 Yesterday,  in  reply  to  one  of  my
 questions,  the  Deputy  Minister  was
 pleased  to  state  that  in  spite  rf  the
 free  flow  of  rice  from  the  surplus  areas
 of  Andhra  Pradesh,  during  the  5
 months  only  5,000  tons  of  rice  have
 been  transported  to  Madras  State.  At
 the  same  time,  there  is  no  guarantee
 that  the  rice  which  goes  into  Madras
 State  will  not  be  moved  to  other  States
 also.  So,....

 Mr.  Deputy-Speaker:  I  am  sorry  to
 bring  to  the  notice  of  the  hon.  Mem-
 bers  that  in  spite  of  my  request,
 other  voices  have  continued  incessant-
 ly.  Perhaps,  it  has  come  to  be  believ-
 ed  that  when  the  Chair  usually  draws
 the  attention  of  the  Members  to  this
 fact,  the  Members  do  not  find  it  neces-
 sary  to  attend  to  it.  I  will  request
 again  that  even  if  it  is  necessary  to
 talk  sometimes,  those  voices  must  be
 subdued  and  must  be  in  whispers  and
 not  so  loud  as  to  reach  the  Chair  or
 to  interrupt  the  proceedings.  I  will
 request  the  hon.  Members  to  take
 care.

 Shri  Tangamani:  The  third  point  I
 would  like  to  make  out  is  with  regard
 to  Demand  No.  83  which  is  concerned
 with  the  Ministry  of  Communications,
 under  the  Head,  Posts  and  Telegraphs.
 My  cut  motions  are  numbers  87  and
 38.  They  deal  with  the  dissatisfaction
 of  the  employees  over  the  meagre  in-
 terim  relief  granted  by  the  Pay  Com-
 Mission  and  also  the  dissatisfaction  of
 extra-departmental  staff  of  the  P.  &
 T.  over  the  meagre  interim  relief  of
 Rs.  2  per  mensem.
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 As  the  House  knows,  at  the  instance
 of  the  Central  Government  employees,
 led  by  the  Post  and  Telegraph  Depart«"
 ment,  who  gave  strike  notice  to  go  on
 strike  on  the  Sth  August,  957—and  at
 the  intervention  of  the  Government
 and  of  several  people  in  the  country
 the  strike  was  called  off—a  Pay  Com-
 mission  was  appointed.  The  Pay
 Commission  has  cofhne  ferward  with
 interim  relief  and  that  interim  relief
 is  Rs.  5  for  Centrel  Government
 employees.

 As  you  are  aware,  the  extra-depart-
 mental  staff  do  not  come  directly
 under  the  Posts  and  Telegraphs.  The
 extra-departmental  staff  are  very
 low-paid  and  the  interim  relief  paid
 to  them  is  only  Rs.  2.  The  dissatis-
 faction  is  rampant  both  in  the  Posts
 and  Telegraphs  and  also  amongst
 those  who  are  known  as  extra-depart-
 mental  staff.

 My  submission  is  that  although  in-
 terim  relief  is  granted,  we  should  not
 be  satisfied  with  interim  _  relief.
 There  must  be  a  clear  directive  to  the
 Pay  Commission  that  an  early  deci-
 sion  must  be  reached  and  the  final
 report  submitted  as  soon  as  possible.

 Mr.  Deputy-Speaker:  Instead  of
 calling  another  hon.  Member,  I  think
 we  can  resume  this  subject  after-
 wards.

 MOTION  ON  ADDRESS  BY  THE
 PRESIDENT—contd.

 Mr.  Deputy-Speaker:  The  Prime
 Minister  will  now  reply  to  the  debate
 on  the  President's  Address.

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  Mr.  Deputy-
 Speaker,  Sir,  during  the  last  few  days’
 debate  on  the  President’s  Address,  a
 very  large  number  of  topics  have  been
 referred  to  and  it  is  a  little  difficult
 for  me  to  touch  on  all  of  them.  With
 your  permission,  Sir,  I  shall  deal  with
 some  of  the  more  important  matters;
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 and,  inevitably,  I  have  to  deal  with
 them  in  a  rather  general  way.

 So  far  as  the  general  economic
 situation  of  this  country  is  concerned,
 J  shall  say  something  about  it.  But
 the  House  knows  that  we  are  going
 to  have  various  discussions  in  connec-
 tion  with  the  Budget  in  the  course  of
 this  session.  Further,  as  I  think  I
 have  stated  previously,  it  is  proposed
 to  lay  a  paper  or  a  memorandum  be-
 fore  the  House  in  regard  to  the  Se-
 cond  Five  Year  Plan  explaining  the
 present  position  and  what  we  are
 doing  and  what  we  propose  to  do.
 It  is  difficult  to  deal  with  the  matter
 in  bits.  So,  we  thought  that  a  full
 memorandum  on  this  subject  will  be
 more  useful  to  give  some  idea  to  the
 House  and  to  the  country  as  to  our
 present  position  and  our  future  pros-
 pects.  So,  these  matters  are  going  to
 ‘te  discussed  and  it  may  not  be  parti-
 cularly  helpful  for  me  to  take  them
 up  in  bits  now,  Nevertheless,  I  shall
 say  something  on  this  subject.

 Ciiticism  has  been  made  on  the  part
 of  thc  Opposition  that  the  President's
 Address  lacks  imagination;  there  is
 lack  of  reality  and  there  is  a  sense  of
 utter  complacency.  Well,  I  do  not
 know  if  any  hon.  Member  in  _  this
 House  feels  or  thinks  really  that  the
 Members  of  this  Government  who
 have  the  honour  to  advise  the  Presi-
 dent  are  complacent.  No  one,  whe-
 ther  this  Government  or  any  other,
 who  has  to  face  the  tremendous  pro-
 blems  which  this  country  has  to  face
 can  ever  be  complacent.  He  may  oc-
 casionally  err,  as  Governments  may
 make  mustakes,  as  anyone  might.
 But  for  any  one  to  feel  completely
 happy  at  the  state  of  affairs  would  in-
 dicate  that  there  is  something  very
 wrong  about  him,  whoever  he  might
 be.
 5.27  hrs.

 [Mr.  Sreaxer  in  the  Chair.)
 Now.  there  is  no  question  of  com-

 placency  and  more  particularly  dur-
 jing  the  past  year  or  two  when  we
 thave  had  to  face  enormous  problems,
 enoromous  difficulties,  many  of  them
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 at  least  not  of  our  making—some  may
 be  of  our  making.  There  has  been  a
 continuous  effort  on  our  part,  on  the
 Government's  part,  as,  I  believe,  there
 has  been  on  the  part  of  this  House  in
 Parliament,  to  face  these  difficulties
 realising  what  they  were,  whether
 they  were  domestic  internal  difficul-
 ties  or  in  the  international  sphere.  So,
 if  it  is  necessary,  I  should  like  to  as-
 sure  the  House  that  there  is  absolute-
 ly  no  sense  of  complacency  anywhere.
 But,  it  is  one  thing  not  to  be  complac-
 ent  and  another  thing,  shall  I  say,  al-
 ways  to  take  a  view  which  is  on  the
 verge  of  panic  and  to  think  in  terms
 of  slogans,  or  merely  to  denounce
 various  things  in  the  country.  There
 the  plenty  of  things  in  this  country
 which  nobody  likes  which  we  struggle
 against.  I  realise  also  that  it  is  the
 normal  duty  of  the  Opposition  ४०
 object,  to  denounce  and  generally  to
 find  fault  I  do  not  complain.  But,  I
 would  only  beg  the  House  to  consider
 these  matters  in  proper  perspective
 with  the  least  complacency  and  also
 for  the  moment  to  look  at  it—nol
 from  the  point  of  view  of  a  particular
 party  or  Government  Party  or  Oppo
 sition  Parties  but  as  Members  of
 Parliament  representing  the  great
 Indian  people  in  this  House  looking
 at  this  tremendous  and  exciting  pro-
 cess  of  history  in  the  making.  Because
 we  in  this  country  are  making  history:
 whether  it  is  good  history  or  bad
 history,  it  48  for  the  future  genera-
 tions  to  judge.  And  the  world  is
 making  history  perhaps  in  a  more
 concentrated  way  than  it  has  done  in
 the  past.  So,  I  would  beg  this  House
 to  approach  these  big  questions  taking
 this  perspective  into  view.

 Now,  I  think  that  the  President's
 Address  has  by  no  means  taken  a
 complacent  view  but  a  realistic  view
 of  the  situation  and  pointed  out  cer-
 tain  definite  hopeful  factors.  I  do
 submit  that  nobody  can  deny  that
 those  hopeful  changes  have  taken
 place  in  the  last  few  months  in  this
 country  and  are  stil)  taking  place.
 That  again  does  not  mean  that  we
 should  rest  content  with  that.  It  is
 right  that  we  should  point  them  out
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 as  it  would  be  right  to  point  out  if
 the  changes  were  for  the  worse.

 Broadly  speaking,  the  economic
 situation  has  improved  noticeably  and
 it  may  be  said  that  the  Government
 are  in  much  better  control  of  it  than
 &  year  ago.  Inflationary  pressures
 have  abated  and  the  rate  of  drawal  of
 foreign  exchange  reserves  has  signi-
 ficantly  declined.

 These  are  all  problems  that  worried
 us  last  year  both  in  regard  to  credit
 policy  and  import  policy.  The  reins
 are  being  fairly  tightly  held  and  the
 outlook  of  availability  of  external
 assistance  is  much  better.  These  are
 important  factors  or  tendencies.

 The  President’s  Address  has  refer-
 red  to  the  index  of  wholesale  prices.
 I  did  not  quite  understand  how  some
 hon  Members  challenged  that  unless
 they  took  some  figures  which  were  for
 a  slightly  different  period  The  index
 of  wholesale  prices  in  the  last  five
 months  or  so  has  gone  down  by  nearly
 five  per  cent.  Food  prices  have  come
 down  by  eight  per  cent.  The  index
 for  rice  has  fallen  from  li  to  0I,
 that  of  wheat  from  94  to  86,  of  jowar
 from  26  to  04  and  of  bajra  from  37
 to  I4.  I  do  not  say  these  are  very
 wonderful  changes  but  they  are
 definite  trends  in  a  right  direction  and
 they  have  been  brought  about  at  a
 moment  when  the  previous  trends
 were  all  in  the  wrong  direction  That
 is  to  say,  not  only  have  wrong  trends
 been  stopped  but  they  have  been
 reversed  somewhat,  undoubtedly,  not
 because  of  any  new  harvest  coming
 or  anything  like  that  but  because  of
 the  various  policies  adopted  by  the
 Government  in  the  course  of  the  last
 year  or  so.

 But,  I  repeat  that  while  we  have  a
 right  to  be  a  little  hopeful  because  of
 this  change  in  trends,  we  must  realise
 completely  that  we  have  to  be  very
 careful  and  cautious  and  not  allow
 this  matter  to  slip  away  again  in  the
 wrong  direction.

 There  is  always  with  us  the  pro-
 blem  of  internal  and  external  re-
 sources.  External  resources  can  come,
 broadly  speaking,  from  our  exports
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 or  from  such  loans  or  credits  thet
 we  may  get  from  abroad.  I  think
 that  the  policy  we  adopt  in  regard  to
 our  exports  will  bear  fruit.  To  what
 extent,  of  course  I  cannot  prophecy
 because  it  takes  a  little  time  to  deve-
 Jop  this  but  it  ४७  not  right  to  say,  I
 think,  as  some  hon.  Members  did,
 that  attention  is  not  being  paid  to  our
 exports.  Attention  is  certainly  paid
 to  the  best  of  our  ability  and  intel-
 ligence.

 One  hon.  Member,  Shri  Naushir
 Bharucha  said—I  quote—“I  accuse  this.
 Government  that  it  is  holding  back
 vital  information  which  is  of  the
 utmost  importance  to  the  nation”.  He
 was  referring  to  funds,  etc.  available
 to  us  and  how  the  gap  in  the  Second
 Plan  would  be  filled  and  so  forth.  I
 do  not  know;  I  am  not  aware  of  the
 fact  that  we  have  held  back  any  vital
 information  on  this  subject.  Because,
 how  does  it  profit  the  Government  to
 hold  it  back.  It  is  obviously  essential
 for  the  people  to  know  what  they  have
 got  to  do  and  what  the  position  is.

 The  difficulty  is  this  Take,  for
 instance,  the  external  assistance  We
 cannot,  while  we  discuss  matters,  say
 anything  definite  about  it.  Therefore,
 we  have  to  wait  till  a  definite  deci-
 sion  is  arrived  at  As  a  matter  of
 fact,  many  items  of  information  m
 regard  to  this  have  been  made  public
 in  this  House  and  in  answer  to  ques-
 tions  and  otherwise  in  the  public
 Press  and  so  forth.  One  knows.

 But  it  is  true  that  these  separate
 items  of  information  do  not  perhaps
 convey  a  connected  picture.  That
 connected  picture  is  being  drawn  up
 to  be  placed  before  the  House.  As  I
 just  told  the  House  a  little  while  ago,
 we  intend  placing  a  memorandum
 dealing  with  the  entire  subject,  deal-
 ing  with  the  Plan,  dealing  with  the
 gaps  and  also  dealing  how  we  hope
 to  fill  that  and  so  en.  The  present
 position,  as  I  said,  is  somewhat  more
 hopeful  or,  if  I  may  use  the  word,
 considerably  more  hopeful  than  it
 was  a  year  ago.

 When  I  say  that  I  am  not  guarantee-
 ing  the  future.  I  am  merely  saying
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 that  it  is  more  hopeful  for  the  present.
 That  is  to  say,  during  this  year  that
 we  ere  beginning,  we  hope  to  go
 through  it,  that  is,  to  go  through  the
 major  works  of  our  Plan  as  intended.
 We  are  not  going  to  slow  down  on
 that.  And  we  hope  that  in  the  next
 year  also,  we  shall  be  in  a  position
 to  do  so.  We  have  not  got  hoards
 and  we  cannot  say  about  the  next
 five,  six  or  seven  years.  That  will
 depend  on  many  factors:  our  own
 policies,  our  internal  resources  and
 the  external  resources  that  we  hope
 to  get.  Anyhow,  we  propose  to  put
 before  this  House  in  the  course  of
 this  month  or  probably  in  the  month
 of  March  a  full  memorandum  on  this
 subject

 There  have  been,  as  usual,  a  number
 of  references  to  corruption  in  the
 Government  apparatus  4  do  not  wish
 to  take  the  time  of  the  House  much
 now.  But  I  should  like  to  say  that
 the  apparatus  that  we  have  created
 last  year  or  the  year  before  to  meet
 this  question  has  worked  with  con-
 siderable  success,  It  is  improving
 daily  Nobody  can  deny  that.  No-
 body  can  say  that  here  or  in  any
 country  in  the  wide  world,  every-
 thing  35  all  right  and  there  is  absolute
 freedom  from  corruption.  There  is
 that  though  I  think  that  perhaps  there
 is  less  of  it,  much  less  of  it,  than  most
 other  countries  So,  there  is  no  justi-
 fication  for  this.  I  am  merely  point-
 ing  out  relatively  because  it  is  some-
 times  made  out  that  we  are  the:  big
 sinners  3n  this  respect.  I  do  not  think
 we  are  I  think  we  stand  rather  high
 compared  to  many  countries,  but  it  is
 there  undoubtedly  and  we  have  to
 make  every  effort  to  remove  that.
 And,  I  submit  that  the  special  arrange-
 ments  we  have  made,  the  0.  &  M.
 Division,  the  Special  Police  Establish-
 ment  and  others  have  met  with  quite
 a  considerable  success.  I  have  been

 ५  Going  through  the  various  steps  they
 have  taken,  the  number  of  cases  they
 have  started,  the  success  they  have
 attained,  and  I  was  impressed  by
 them.  Of  course,  there  are  difficul-
 ties  and.  as  the  House  knows,  the  real
 difficulties  are  that  it  is  never  quite
 easy  to  get  real  proof  which  would
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 satisfy  a  law  court.  One  may  have
 suspicions,  one  may  even  have  some
 kind  of  moral  feeling  that  it  is  wrong,
 but  the  rules  as  they  are  and  the  law
 as  it  is  do  not  make  it  particularly
 easy  to  deal  with  it.  Nevertheless,
 we  have  met  with  considerable
 success,  and  we  are  constantly  pres-
 eing  every  Minietry,  every  department
 to  be  particularly  wide  awake  in  this
 matter  and  to  be  in  very  intimate
 touch  with  the  O.  &  M.  Division  whose
 special  function  this  is,  that  is,  not
 only  greater  efficiency  but  also  greater
 integrity,  lack  of  corruption  etc.

 May  I  add—it  is  not  a  subject  I  am
 discussing  now,  because  this  will  come
 up  tomorrow—that  this  report  about
 the  life  insurance  matter  has  been
 sometimes  referred  to  here  as  an
 instance  of  corruption.  Well,  I  have
 read  the  report  fairly  carefully  as
 most  Members  must  have  done.  I
 have  not  found  any  such  charge  in
 it  There  may  be  here  and  there
 vague  doubts  thrown  out  but,  any-
 how,  whatever  else  that  may  be,  it
 has  not  brought  out  any  such  charge.

 Then,  again,  some  hon,  Members
 complained,  I  think  Shri  H.  N.
 Mukerjee,  that  there  is  no  mention  of
 rehabilitation  in  it,  or  of  the  Danda-
 karanya  scheme.  True,  there  was  no
 mention  in  it  as  there  have  been  no
 mention  of  many  other  important
 matters.  Unless  there  is  something
 new  to  be  said  about  it,  it  was  not
 considered  necessary  to  mention  it,
 not  that  the  question  of  rehabilitation
 is  not  important;  of  course  it  is  im-
 portant.  Obviously  it  is,  anything
 which  involves  the  future  lives  of
 large  numbers  of  people  is  of  great
 importance.  As  for  the  scheme,  it  is
 a  very  vast  scheme  as  the  House
 knows,  and  it  will  take  a  little  time
 to  develop.  We  are  trying  to  develop
 it  in  a  small  way  in  a  small  area  first
 and  then  in  छ  larger  way.

 About  the  food  position  may  I  say—
 well,  I  cannot  say  that  the  food  posi-
 tion  is  to  our  liking—that  it  is  satis-
 factory  in  the  limited  sense  of  the
 word,  in  the  sense  that  we  have  built
 up  some  stocks.  It  is  a  difficult  situa-
 tion,  and  it  can  only  ultimately  be  met
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 when  we  get  the  results  we  are  aim-
 ing  ‘at,  far  greater  production.  And,
 I  would  still  submit  my  own  humble
 opinion  that  we  hope  to  reach  the
 target  of  self-sufficiency.  I  am  not
 prepared  to  accept--I  may  be  mis-
 taken,  of  course,  but  I  do  want  the
 country  to  aim  at  self-sufficiency  as
 the  President  has  said  in  his  Address,
 not  immediately  I  realise  that—and
 I  think  it  is  somewhat  a  pessimistic
 view  to  take  that  this  will  take  a
 very  long  trme.  I  have  no  doubt  that,
 well,  if  I  may  say  so,  looking  at  it
 theoretically,  or  practically  too,  it  can
 be  done.  Whether  we  do  it  or  not—
 ‘we’  meaning  the  people  of  India,  the
 agriculturists—depends  on  so  many
 factors  apart  from  nature’s  vagaries
 that  it  is  difficult  to  be  definite  about
 it.  But  I  do  not  think  there  is  any
 reason  for  us  to  be  pessimistic  about
 it.  I  think  we  can  do  it,  and  I  think
 that  we  will  do  it.

 Another  subject  that  was  touched
 upon  was  that  the  public  sector  is  not
 doing  well.  I  do  not  quite  know  what
 this  criticism  meant,  because  it  is  the
 public  sector  that  is  being  built  up  in
 a  big  way.  All  these  steel  plants,  all
 these  machine  building  plants  and  all
 that  are  the  big  foundations  of  the
 public  sector,  not  the  odd  little  bits
 being  done.  It  is  the  burden  of  that
 that  we  have  to  carry  today,  and  the
 tremendous  amount  of  imports  of
 machinery  etc.  coming  are  really  for
 the  public  sector;  the  private  sector
 comes  in  in  quite  a  relatively  small
 way  in  regard  to  that  matter.

 Now,  some’  hon.  Members  talked
 about  atomic  energy,  and  some  said
 that  we  must  immediately  start  atomic
 power  stations.  I  am  afraid  that  that
 kind  of  progress  cannot  be  made.  It
 is  not  merely  a  question  of  money,
 although  money  comes  in,  but  it
 requires  a  good  deal  of  preparation
 before  we  can  think  of  starting  atomic
 power  stations.  In  the  President's
 Address  some  reference  has  been  made
 to  it.  That  is  true.  That  does  not
 mean  we  can  start  them  in  the  course
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 been  speaking  about  these  matters  on
 several  occasions  and  discussing  the
 economics  of  it  because,  after  all,  it
 is  the  economical  aspect  that  counts,
 The  factory  can  be  built;  that  is
 known.  You  can  build  it,  but  #f  it  is
 frightfully  expensive  nobody  is  going
 to  build  it.  We  are  not  going  to  waste
 money  over  atomic  power  station  if
 the  power  that  is  produced  is  much
 more  expensive  than  the  power  pro-
 duced  through  ordinary  methods.
 That  is  the  main  thing.

 Apart  from  future  progress,  that  is
 to  say,  probably  it  may  become
 cheaper  70  the  future,  even  now  some
 factors  are  established  that  in  areas
 far  away  from  the  coal  fields,  far
 away  from  hydro-electric  power,  it
 will  be  definitely  economical  to  have
 an  atomic  energy  station  to  supply
 power.  There  are  many  such  areas
 jn  India.  Of  course,  the  matter  has
 been  considered.  Naturally,  we  can
 only  start  one  at  a  time,  we  cannot
 start  several  before  our  first  effort.
 Where  we  can  start  it  I  do  not  know
 nor  does  anybody  else  know,  but
 among  the  places  that  have  been
 taken  at  present  are  the  Punjab,
 Western  Uttar  Pradesh,  South  India,
 Rajasthan  and  Bombay,  that  is  parts
 of  these  areas  which  may  fit  in  You
 cannot  just  choose  any  area  It  has
 to  fulfil  certain  needs  before  you  can
 decide,  and  then  you  can  calculate  the
 economics  of  it.  Anyhow,  this  matter
 is  under  consideration.

 Then,  Shri  Mukerjee  said  something
 about  co-operative  agriculture,  that
 that  is  not  making  progress.  That  is
 partly  so.  I  presume  he  meant  by
 ‘co-operative  agriculture’  co-operative
 farming.  That  is  so.  I  am  myself  of
 opinion  that  we  should  encourage  co-
 operative  farming  wherever  we  can.
 But  it  is  obvious  that  that  can  only
 be  done,  well,  of  course,  with  the  con-  -
 sent  of  the  people  concerned,  the
 farmers  concerned,  and  in  a  process  of
 development.  You  cannot  suddenly
 go  to  a  place  and  say  that  the  people
 must  have  co-operative  farming.  The
 people  will  not  understand,  it  simply
 will  not  At  in.  You  cannot  do  it  like
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 thet.  You  cannot  compel  them.  No-
 body  can  compel  them,  not  only  a
 Government  like  ours  but  an  authori-
 tarian  government  cannot  do  it  ulti-
 mately,  and  production  will  suffer.

 What  we  aim  at  today  is  to  spread
 co-operatives  in  regard  to  various
 services,  co-operative  services,  pro-
 vided  that  it  will  later  lead  to  co-
 operative  farming  wherever  that  is
 considered  feasible  at  first.  You  can-
 not  do  it  otherwise.  You  may  and
 you  should  have  co-operative  farming
 where  it  is  feasible—where,  for
 instance,  Government  has  a  new  land
 or  where  Gramdan  villages  exist,
 because,  there,  you  have  a  fairly  clean
 slate.  You  may  do  it  and  I  would  like
 it  generally,  but  the  most  immediate
 thing  that  appears  to  me  is  service
 co-operative,  not  merely  credit  co-
 operatives  but  service  co-operatives.

 May  I  repeat  here,  what  I  have  often
 said  previously,  that  co-operatives  in
 my  thinking  have  to  be  intimately
 concerned  with  the  people.  I  mean  to
 say  it  ४5  not  somc  kind  of  official
 imposition,  oMicially  run.  I  do  not
 think  a  co-operative  which  has  too
 much  of  an  official  clement  in  it  is  a
 real  co-operative  It  must  depend
 upon  the  people,  upon  the  people’s
 initiative  and  because  of  that  I  think
 the  co-operatives  should  be  relatively
 small.

 I  know,  only  yesterday  or  the  day
 before,  I  saw  a  criticism  from  an  emi-
 nent  foreign  observer,  commenting
 about  some  organisation  pleading  for
 large  co-operatives.  The  eminent
 foreign  obseiver  served  m  the  civil
 service  here  in  those  days.  Well,  from
 his  point  of  view,  what  he  said  may
 be  correct,  but  then  his  point  of  view
 does  not  appeal  to  me,  because  my
 point  of  view  is  entircly  based  on
 developing  the  people  there,  getting
 their  support,  co-operation  and  their
 self-reliance  and  all  that,  and  not
 merely  by  some  official  change  from
 above  bringing  about  a  temporary
 result.

 The  real  aim  is  the  growth  of  our
 people,  their  co-operation  fitting  in
 with  that  and  their  self-reliance.
 Therefore,  I  do  believe  more  frmly
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 than  ever  that  the  co-operatives  we
 have  should  be  relatively  small,  that
 is  to  say,  village  co-operative,  or  a
 co-operative  of  two  villages,  where
 people  know  each  other  more  or  less
 and  can  easily  function  together,  if
 you  like,  as  a  large  family.  These
 small  co-operatives  have  to  be  linked
 up  naturally  to  form,  if  you  like,
 larger  entities,  20,  30,  40  or  50,  and
 they  can  form  a  larger  council  for
 other  purposes.  We  should  conccn-
 trate  on  these  service  co-operatives,
 that  is  to  say,  fertilisers,  manures,
 good  secds,  marketing  and  there  are
 so  many  other  things  that  the  co-
 operative  could  do,  and  always  keep-
 ing  in  view  that  co-operative  farming
 should  be  aimed  at  wherever  you  can
 get  the  consent  of  the  people.

 Now,  I  talk  about  co-operative  farm-
 ing.  Why  do  I  do  it?  Not  because
 I  think  it  s  some  kind  of  ideal  which
 is  obvious.  I  am  not  at  all  sure  that
 co-operative  farming  of  that  type  will
 suit  every  part  of  the  country.  I  do
 not  know  whether  it  will  suit  a  rice
 field  or  a  wheat  field;  certainly  a
 wheat  field,  I  do  not  know.  But  the
 main  point  is  this  Where  you  have
 got  these  very,  very  small  holdings,
 as  inevitably  in  India  you  must  have,
 there  are  a  great  number  of  people
 who  have  an  acre  or  two  acres,  and
 they  cannot  make  much  progress  with
 their  resources  and  with  the  two-acre
 farms.  They  have  to  function  in  a
 very  small  way,  and  therefore  it
 becomes  essential  that  either  you  have
 to  have  a  big  farm—you  do  not  want
 big  farms  owned  by  an  individual—
 or  a  co-operative  jointly  looking  after
 a  biggish  area  of  land  when  they  have
 some  resources.

 So,  for  me,  there  are  two  reasons
 to  think  of  joint  farming.  One  is  this
 reason  that  I  have  said.  The  other
 is  that  it  is  a  higher  form  of  social
 organisation  for  the  land.  It  is  not
 merely  farming,  but  a  co-operative
 spirit  coming  in  in  their  various  types
 of  activities.

 I  should  like  to  say  a  few  words
 about  international  affairs,  but  before
 I  do  that,  there  is  one  matter  I  should
 like  to  mention  just  to  indicate  the
 curious  types  of  problems  that  we
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 have  to  face  in  this  country  and  how
 nobody  can  ever  go  anywhere  near
 complacency  in  this  country.  Recently,
 we  have  had  the  problem  of  the
 official  language  for  India.  This  House
 will  discuss  it  and  I  am  not  going  to
 discuss  that  problem.  I  have  no  doubt
 in  my  mind  thet  when  the  matter
 comes  before  this  House,—by  the
 Committee  which  has  been  appointed
 by  this  House  some  suitable  proposals
 will  be  made  by  agreement—this
 House  will  gladly  accept  them.

 But  why  I  am  referring  to  it  is  this.
 Partly  because  of  this,—partly  may
 be  for  other  reasons—there  are  a  group
 of  people  in  South  India,  in  the
 Madras  State  especially,  who  talk
 about  an  independent  state,  separate
 and  cut  off  from  India.  This  may  be
 a  matter  with  a  comic  element  in  it,
 but  it  is  a  serious  enough  matter  when
 even  a  few  individuals  talk  in  that
 way.  It  shows  how  skin-deep  is  this
 unity,  that  people  can  talk;  and  see
 the  other  reactions  of  it.  One  of  these
 is,  there  is  a‘  new  party  I  see  from
 the  newspapers.  It  was  started  a  short
 while  ago,  which  wanted  to  have  this
 independent  Tamil  State,  and  what  is
 more,  it  will  .sncorporate  Ceylon  in
 that  State.

 Now,  the  response  to  this  kind  of
 talk  ts  amazing.  Immediately  we  see
 reference  being  made  to  this  in  the
 newspapers  from  Ceylon,  angry  refer-
 ence,  frightening  reference;  “Oh,  it  is
 all  right;  the  present  Government  of
 India,  they  may  not  do  it,  but  who
 knows?  And  these  people  have  the
 eyes  on  us”,  This  creates  tremendous
 problems,  this  kind  of  wholly  irres-
 ponsible  attitude.

 When,  some  months  back,  I  was  in
 Ceylon,  I  told  them,  and  I  used  strong
 language  This  particular  develop-
 ment  had  not  taken  place  then.  I  said
 that  I  find  sometimes  people  in  Ceylon
 have  a  fear  that  this  great  big  country,
 India,  may  swallow  them  up.  I  said
 that  it  was  a  totally  unreasoned  fear
 and  any  person,  any  individual  who
 thought  of  that  in  India,  who  talked
 about  it,  was  talking  nonsense.  I  gave
 some  reasons  for  it.  It  is  quite  absurd
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 that  India  should  do  that.  It  is  in  the
 interests  of  India—it  is  not  a  question
 of  our  being  idealistic—that  Ceylon
 should  be;  an  independent,  friendly
 country,  our  neighbour,  with  whom  we
 have  friendly  relations.  How  does  it
 profit  in  anyway?  Not  only  we  go
 against  our  policies  but  we  make  our-
 selves  a  laughing-steck  in  the  world.
 Why  add  to  us  these  burdens?  This
 is  feudal  thinking.  It  is  not  the  think-
 ing  of  the  modern  age,  thinking  now
 you  can  add  a  little  territory  and  a
 little  zamindari  to  your  bit  of  taluk.
 It  is  quite  absurd  in  the  modern  age
 to  think  of  adding  territories.  We  do
 not  want  one  inch  of  territory  from
 anybody,  except  of  course  what  is
 ours  should  be  ours—a  place  like
 Goa—and  that  is  a  different  matter.
 Apart  from  that,  we  do  not  want  an
 inch  of  territory.  I  want  to  make  it
 perfectly  clear;  whether  it  is  Ceylon,
 whether  it  is  Pakistan;  we  did  not
 want  the  slightest  change  in  regard
 to  the  agreement  about  Pakistan  com-
 ing  into  existence  We  do  not  want  to
 put  an  end  to  Pakistan.  It  would  be
 not  only  wrong  but  an  egregious  folly
 for  anyone  in  India  to  do  so  and  add
 to  his  burden  and  the  country’s  burden
 and  put  an  end  to  all  our  progress
 by  these  new  burdens.

 46  hrs.

 Shri  Jaipal  Singh  (Ranchi  West—
 Reserved—Sch.  Tribes):  I  am  sorry  to
 have  to  intervene.  But,  from  year  to
 year  I  have  been  raising  one  parti-
 cular  problem,  and  now  the  Leader  of
 the  House  has  made  it  so  definite
 about  territorial  aggrandisement  or
 whatever  language  he  may  care  to
 use  Does  it  mean  that  we  will  no
 more  demand  the  Chittagong  Hill
 Tracts?

 Shri  Jawaharlal  Nehru:  It  raises  «
 new  point.  My  answer  would  be  that
 we  cannot  make  any  change  to  the
 Chittagong  Hill  Tract  except  by  agree-
 ment,  if  it  ever  comes,  At  the  time
 when  partition  took  place,  it  wat
 accepted  even  by  the  partition-maker:
 that  Chittagong  Hill  Tracts  did  not
 or  should  not  have,  gone  to  Pakistan
 They  did  go  and  we  do  accept  It  a:
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 a  fact.  VA  was  a  wrong  decision,  and
 we  accept  it  os  a  fact.  If  by  agree-
 ment  it  can  come  to  us,  well  and  good,
 pot  that  I  want  a  part  of  a  territory,
 but  because  the  people,  Buddhists
 shiefly,  do  not  fit  in  elsewhere.

 I  will  now  refer  to  foreign  affairs
 briefly.  In  foreign  affairs,  for  a  long
 time  past,  indeed  for  hundreds  of
 years,  foreign  affairs  have  meant
 apparently  the  projection  of  the
 European  point  of  view  on  the  world;
 that  is  called  foreign  affairs.  Natu-
 rally,  because  Europe  was  a  dominant
 continent  and  it  controlled  the  desti-
 mies  of  a  great  part  of  the  world.  It
 was  stronger  militarily,  economically
 and  politically  and  so  there  was  the
 European  thinking,  the  thought  of  the
 world  with  Europe  as  a  central  factor
 of  the  world,  just  as  possibly  the
 Englishman  in  the  490  century  would
 have  thought  of  London  as  the  central
 factor  and  the  hub  of  the  world.  To
 some  extt:!  that  was  a  fact  too.

 So,  it  save  rise  to  this  thinking,
 this  Ev.  upe-centred  thinking  of
 foreign  affairs.  Then  the  United
 States  of  America  came  into  the  pic-
 ture.  They  had  come  in  gradually  of
 course.  Till  then,  they  had  an  isolated
 life  Now,  by  force  of  circumstances,
 and  by  various  historical  develop-
 ments,  they  began  to  play  a  tremen-
 dous  part  in  the  world.  We  began  to
 think  after  the  end  of  the  war  of  this
 century  that  it  is  American-centred.
 The  world  view  becomes  American-
 centred  view.  Others  are  nothing.
 Europe  is  an  area  attached  to  it.

 Now,  all  those  view-points  have
 some  justification  in  them;  I  do  not
 deny  it.  They  have  their  great  pro-
 blems;  I  do  not  deny  them.  Other
 factors  cay  intervene,  apart  from  it.
 Of  course,  the  development  of  the
 Soviet  Union  is  a  very  vital  and  im-
 portant  factor,  which  did  not  fit  in
 with  the  Europe-centred  view  or  the
 American-centred  view.  Here  comes
 a  new  picture  of  the  Moscow-centred
 world.

 Now,  apart  from  all  these  great
 developments,  other  developments
 nave  taken  place  during  the  last  dozen
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 years  or  so,  resulting  in  the  independ-
 ence  of  many  countries  in  Asia.  There-
 fore,  there  has  developed  a  new  angle
 in  Asia  of  looking  at  these  problems.
 We  are  even  now  a  good  deal  impres-
 sed  and  conditioned  by  the  European
 thinking,  because  we  have  ourselves
 been  brought  up  in  that  way,  or  the
 American  thinking,  or  sometimes
 Moscow-thinking,  whatever  it  may  be.
 I  am  not  talking  of  communism.  4
 am  talking  of  political  thinking.

 So,  this  development  of  the  indepen-
 dent  nations  in  Asia  naturally  leads
 to,  what  might  be  called  vaguely,  the
 Asian  way  of  looking  at  the  world.
 J  do  not  say  there  is  one  Asian  way;
 Asia  is  a  big  continent,  and  there  are
 different  ways  of  looking  at  it,  It  is
 a  change  from  the  European-centred
 view  or  any  other  view.  Of  course,
 the  right  view,  ultimately,  I  take  it,
 will  be  neither  European,  nor  Ameri-
 can,  nor  Moscow,  nor  Asian,  but  a
 proper  world  view,  which  can  be
 developed.

 But,  because  of  various  factors,  it
 is  a  painful  process,  the  adjustment
 of  the  mind.  Many  difficulties  have
 arisen  and  are  arising  in  other  parts
 of  the  world,  because  they  cannot  quite
 adjust  themselves  to  this  thinking,
 that  there  can  be  a  so-called  Asian
 view,  see  conditions  of  Asian  countries
 in  a  way  which  is  somewhat  different
 from  their  own  view.  They  talk
 about  it  and  express  some  resentment
 at  that  fact.

 Let  us  take  India.  It  is  unaligned,
 uncommitted.  It  has  not  fallen  into
 line  with  their  policy.  Their  policy  or
 approach  takes  for  granted  that  the
 policy  must  emerge  from  Europe  or
 America  or  Moscow,  whatever  it  may
 be,  and  that  the  other  countries  can-
 not  develop  their  own  view-points,
 which  they  have  to  develop,  apart
 from  everything  else,  because  of
 geography.  Because,  geography  counts
 &  great  deal  in  these  matters.  A  coun-
 try  develops  its  world  view  or  its
 political  or  international  view,  not  only
 because  of  other  factors  like  history,
 tradition  etc.  but  because  of  geo-
 graphy.
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 Since  India  has  to  take  a  world  view

 from  Delhi,  naturally  it  looks  first  of
 all  to  the  countries  round  India,  then
 further  afield  and  so  on.  It  approaches
 the  problems  that  way.  The  view  of
 a  country  in  the  North  Pole  about  the
 world  may  be  different  from  that  of
 8  country  near  the  Equator.  So,  there
 is  this  development,  this  new  angle,
 this  new  approach,  which  might
 vaguely,  broadly,  rather  incorrectly
 be  called  the  Asian  approach.  Any-
 how,  it  is  a  movement  which  is  diffe-
 rent  from  the  European-centred  view
 or  the  American-centred  view  or  the
 Russian  centred-view.  Not  that  these
 views  are  against  somebody;  I  am
 not  saying  that.

 It  is  not  hostile.  Because  we  do  not
 align  ourselves  with  the  European-
 centred  or  the  American-centred  view,
 it  does  not  mean  that  we  are  hostile
 to  Europe  or  America  or  Moscow.  We
 are  thinking  on  slightly  different  lines,
 sometimes  70  line  with  them,  some-
 times  not.  Anyhow,  the  viewpoint,
 the  approach  and  the  way  in  which
 we  look  at  the  world  is  somewhat
 different.

 Now,  there  is  one  basic  fact  which
 I  have  said  previously,  and  which  I
 repeat  now,  about  this  European-
 centred  or  other-centred  view.  To  us,
 the  attitude  that  has  been  taken  in
 regard  to  China  is  really  a  thing  which
 really  cannot  be  logically  explained.
 It  is  practically—I  am  not  talking
 ideologically—a  fact  that  a  great
 country  like  China  being  by-passed,
 ignored  which,  in  a  sense,  seems  odd,
 unrealistic.  So  also  in  the  case  of  so
 many  other  things  that  are  happen-
 ing  in  Asis.  These  problems  are
 judged,  not  from  the  point  of  view
 from  which  Asia  might  do,  regardless
 of  policies  and  others,  but  from  some
 other  European-centred  or  American-
 centred  or  some  other-centred  view-
 point.

 In  other  words,  a  number  of  new
 forces  have  gradually  developed  since
 the  last  war  in  Asia.  They  do  not  fit
 in  with  those  other  viewpoints  which
 have  been  traditionally  held  by  other
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 countries,  We  talk  sebout  anti-
 colomalism.  We  know  very  well  that
 in  many  countries  in  Asia  colonialism
 has  ceased  to  be  a.  force  and  countries
 have  become  independent;  in  Africa
 too.  Well,  we  welcome  it,  and  we
 think  this  trend  will  continue.  And
 we  realise  that  sometimes  it  may  take
 a  little  time  to  bring  about  that
 change.  It  cannot  be  brought  about
 quite  suddenly.

 But,  nevertheless,  the  fact  remains,
 as  we  see  it,  how  some  colonial  coun-
 tries  stick  on,  adhere  to,  their  colonies,
 in  spite  of  everything.  Of  course,  the
 most  glaring  example  of  the  present
 day  is  what  is  happening  in  Algeria;
 other  places  too.  Our  attitude  always
 has  been  one  of  friendship  with
 France;  friendship,  of  course  with
 other  counties  too.  But  we  have
 admired  so  many  things  in  France,
 their  high  culture  and  there  are  so
 many  other  things  and  we  were
 happy  to  come  to  a  peaceful  agree-
 ment  and  friendly  agreement  with
 France  in  regard  to  Pondicherry.  I
 am  very  sorry  that  de  jure  transfer
 is  still  not  being  done.  I  do  not  know
 what  to  do  about  it,  except  to  remind
 them  from  time  to  time.  I  am  told.
 whenever  I  remund  them,  that  it  will
 be  coming  soon.  But  in  spite  of  our
 friendly  feeling  for  France,  a  country
 with  its  history,  with  its  struggles  for
 freedom,  with  its  high  culture  and
 high  intellectuality  and  all  that,  it
 does  come  as  a  deep  shock-—what  has
 happened  and  what  is  happening  in
 Algeria.

 Only  a  few  days  ago,  an  incident
 occurred  which  I  think  is  hkely  to  be
 numbered  among  those  relatively  few
 instances  of  horror  which  affect  the
 whole  population,  which  isqnumbered,
 if  I  may  say  from  Indian  history  as
 something  like  the  Jallianwalabagh
 here.  Many  worse  things  have  hap-
 pened  in  India  since  then,  much  worse
 than  Jallianwalabagh,  but  neverthe-
 Jess  Jallianwalabagh  was  a_  thing
 which  very  powerfully  impressed  the
 whole  generation  of  India  and  possi-
 bly  changed  the  current  of  history  in
 India.  Now,  about  this  bombing  fhe
 other  day  by  French  planes  of  that
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 village  in  Tunis—~Tunisia  near  the
 Algerian  horder—I  think  it  is  called
 Sakiet—we  are  not  depending  upon
 partial  accounts,  ‘because  people  from
 other  countries  have  given  full
 accounts  including  French  journalists,
 American  journalists,  British  journa-
 lists  and  other  Red  Cross  people  and
 the  facts  are  pretty  well-known.  The
 facts  are  shocking  beyond  almost
 belicf  that  such  a  thing  could  be  done.
 Apart  from  the  horror  of  a  100,  200
 or  300  persons  being  bombed  and  I
 think,  20  or  30  being  killed  and  the
 whole  village  being  wiped  off,  the  fact
 that  this  should  be  done  in  this  way
 is  itself  more  important  than  the  un-
 happy  deaths.  It  has  a  powerful
 effect—it  3४  bound  to  have-—~in  coun-
 tries  in  Asia  and  Africa.  Of  course,
 even  in  Europe  and  America  it  has
 had  very  powerful  reactions.  I  do
 not  know  what  to  say  except  that  if
 this  kind  of  policy  is  to  be  persisted
 in  and  approved  of,  then  there  is  only
 greatest  disaster  ahead  in  Africa.

 The  House  knows  that  certain
 rather  remarkable  developments  have
 taken  place  recently  in  Western  Asia,
 in  what  38  called  the  Middle-eastern
 region—the  Union  of  Egypt  and  Syria
 and  possibly  as  a  consequence  of  that,
 rather  as  a  reaction  of  it,  the  Federa-
 tion  or  Union—I  am  not  quite  clear
 which-—between  Iraq  and  Jordan.  We
 heard  of  the  Union  between  Egypt
 and  Syria  and  it  was  obvious  that  this
 was  a  popular  union;  that  is  the
 people  in  both  those  countries  were

 “eager  for  it  and  celebrated  it  when
 the  first  news  came  in  a  big  way.
 Well,  naturally  if  the  people  of  both
 the  countries  want  this  union,  we  are
 happy  and  congratulate  them  and  the
 representatives  of  those  two  countries.
 Now  this  hag  set  in  motion  some
 forces  which  I  do  not  quite  know  yet
 where  they  might  lead  to.  If  the  Iraq
 and  Jordan  people  want  union,  we  are
 happy.  But  if  it  is  merely  a  political
 counterpoise,  then  one  does  not  quite
 know  what  the  result  of  that  may  be.

 There  is  a  third  aspect  of  it  of
 which  we  do  not  quite  knew  what
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 “ominous”  because  there  is  some
 danger  that  as  a  result  of  what  has
 happened  here,  Israel  might  preci-
 pitate  action,  might  take  precipitate
 action,  which  would  be  bad,  because
 one  never  knows,  when  that  kind  of
 thing  happens,  where  that  might  lead
 to.

 I  have  talked  about  many  things.
 But,  the  most  important  problem  and
 subject  in  the  world  today  is  the
 basic  subject  of  disarmament  and
 cold  war,  that  is,  the  relationship
 between  the  two  major  military
 groupings.  That  is  the  basic  thing.
 Everything  depends  upon  that.  That
 has  become  even  more  an  urgent
 matter  since  this  new  phase  in  the
 world,  the  Sputnik  era,  the  Explorer
 era,  all  this  hag  come  in.  Because,
 now,  a  false  step  or  even  an  accident
 might  give  rise  to  that  tremendous
 disaster  from  which  there  may  well  be
 No  escape  afterwards.  Therefore,  it
 has  become  the  most  urgent  and  im-
 portant  matter  that  something  has  to
 be  done.

 The  other  day,  the  Prime  Minister
 of  the  United  Kingdom  said  that  it
 was  something  that  we  had  kept  the
 peace,  even  this  peace,  a  fevered
 peace.  No  doubt,  it  is  something  bet-
 ter  than  war,  No  one  can  call  this
 very  satisfactory  peace.  It  38  hardly
 peace  except  that  killing  is  not  being
 undertaken  on  a  large  scale.  There-
 fore,  this  question  of  disarmament  and
 the  question  of  some  kind  of  settle-
 ment  or  approach  to  a_  settlement  of
 the  various  big  problems  which  affect
 these  two  great  military  groupings
 has  become  of  high  importance,

 This  has  been  discussed  in  the
 United  Nations  repeatedly  and  the
 present  position  there  is  that  talks  on
 disarmament  have  ended.  No  pro-
 gress  was  made  after  they  had  raised
 high  hopes  last  year.  Another  Dis-
 armament  Commission  of  25  was
 formed.  Nobody  quite  knows  whe.
 ther  it  can  function  satisfactomily  or
 not  because  no  Disarmament  Comis-
 sion  can  function  with  any  hope  of
 results  unless  the  two  super  powers
 are  in  it  obviously.  Basically  it  is
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 for  the  United  States  of  America  and
 the  Soviet  Umon  to  agree  I  do  not
 ‘mean  to  say  that  others  can  be  left
 out  Not  at  all  Unless  these  two

 agree,  there  is  no  disarmament
 Therefore,  this  Commission  of  25  can

 only  function  satisfactonly  2f  both  of
 them  accept  it  and  function  there  If
 either  party  goes  out,  it  38  an  one-
 sided  affair

 As  you  know,  there  has  been  talk
 of  a  high  leve]  meeting,  summit  meet-
 ing  and  the  hke  There  have  been
 many  letters  exchanged  between  the
 authorities  in  the  Soviet  Union,  the
 United  States  of  America  and  other
 countries  We  would  welcome  a  high
 level  or  summit  meeting  Not  to  have
 it  or  to  refuse  to  have  it  would  be
 harmful  But,  it  is  obvious,  at  the
 same  time,  that  one  does  not  meet
 with  a  biank  mind  There  has  to  be
 some  kind  of  mental  or  other  pre-
 paration  for  it  It  has  been  suggest-
 ed  that  a  Foreign  Munsters’  meeting
 should  take  place  Now,  we  are  not
 opposed  to  it  But,  we  feel  that  a
 Foreign  Ministers’  meeting,  constitut-
 ed  as  things  are  today,  might  not  lead
 us  forward,  but  might  even  lead  to
 more  rigid  positions  being  taken  and
 thus  make  it  more  difficult  for  the
 other  high  level  meeting  Therefore,
 some  kind  of  thinking  has  to  be  done
 It  38  being  done,  I  believe,  every-
 where,  perhaps  on  an  informal  level,
 private  level,  so  98  to  prepare  the
 ground  for  a  high  level  meeting  which
 ultimately,  I  think,  has  to  be  held
 A  high  level]  meeting  has  also  big
 psychological  reactions  in  the  world,
 good  reactions,  unless,  of  course,  they
 quarrel—that  would  have  bad  re-
 actions—-which  a  Foreign  Ministers’
 meeting  can  never  have  And  what
 ig  wanted  in  the  world  today  are
 these  psychological  changes,  this
 gradual  relaxation  of  tension,  free-
 dom  from  fear,  which  can  be  brought
 about  if  this  matter  is  dealt  with
 from  a  high  level,  but,  as  I  saxd,  that
 thas  to  be  preceded  by  some  quiet  in-
 formal]  talk,  meeting  etc.
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 it  is  not  good  enough  repeating  the
 old  slogans  And  you  see  instances
 of  this

 When  the  Prime  Minister  of  the
 United  Kingdom  came  here,  he  talk-
 ed  about  a  pact  of  non-aggression
 What  exactly  he  meant  by  3६  he  has
 not  clarified,  but  even  some  talk  about
 it  shows  that  people  are  coming  out
 of  the  old  ways  of  thinking

 Then  you  know  there  is  a  proposal,
 originally  from  Poland,  for  an  area  m
 Central  Europe  comprising  several
 countries  being  made  atom-free,  that
 18,  no  atom  bases,  no  atomic  weapons
 there  etc  It  does  not  take  one  very
 far,  from  a  multary  point  of  view  it
 does  not  make  very  much  difference
 if  Poland  and  Czechoslovakia,  or  East
 Germany  and  West  Germany  and  may
 be  one  or  two  other  countries,  are
 made  free  of  atomic  weapons,  but
 even  such  a  step  would  create  a  new
 atmosphere  and  lead  to  other  steps

 Then  there  is  an  American  who
 delivered  a  series  of  lectures  the
 other  day  2n  England,  Mr  Kennan,  a
 man  of  considerable  experience  in  his
 own  line,  who  advocated  an  area  of
 dis-engagement,  that  35  more  or  less
 the  same,  but  he  went  further  than
 the  Polish  proposal,  he  wanted  all
 armies  to  be  withdrawn—not  only
 atomic  weapons,  but  all  armies.
 Agam,  that  by  itself  will  not  solve
 the  problems  of  the  world,  but  thus
 indicates  the  way  people  are  thinking
 more  and  more,  people  who  thought
 otherwise  previously.

 All  these  are  hopeful  signs,  and  se
 far  as  we  are  concerned,  we  naturally
 would  like  to  help  in  every  possible
 way  in  easing  the  path  to  some  kind
 of  a  settlement,  or  some  kind  of  a
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 conference.  We  do  not  want  to  push
 ह)... ह  in  anywhere,  in  a  con-
 ference  or  elsewhere;  we  made  it
 ‘perfectly  clear  that  we  60  not  want
 to  go  to  a  conference  unless  other
 parties  concerned  want  us  to  go.  If
 we  can  help,  we  will  help.  So  that,
 while  on  the  one  hand,  the  dangers
 have  become  much  greater  in  the
 world,  on  the  other  hand,  there  is  a
 much  keener  awareness  in  the  world
 of  these  dangers  and  a  keener  desire
 to  meet  them  some  way,  and  a  coming
 out  of  the  old  ruts  and  grooves  of
 thinking,  which  are  hopeful  signs.
 What  will  happen  in  future  I  do  not
 know.  We  can  go  on  working  to  the
 best  of  our  ability.

 We  work  in  the  international
 sphere,  but  everyone  knows  that  we
 ean  only  function  with  any  kind  of
 effect  there  if  we  have  the  powerful
 backing,  and  a  backing  supported  by
 understanding,  of  the  Indian  People.
 Of  course,  these  subjects  are  not
 party  questions  in  India.  Maybe
 some  people  differ  here  and  there,
 but  broadly  speaking,  they  are  not
 party  questions.

 Also  much  will  depend  upon  how
 we  function  in  India  itself.  If  in
 India  we  become  a  party  to  conflicts,
 internal  conflicts,  interna]  disintegra-
 tion,  then  obviously  our  voice  does
 not  count  for  much  abroad.

 People  have  talked  about,  in  con-
 nection  with  our  Five  Year  Plan  and
 all  that,  the  financial  element.  Obvi-
 Ously  it  is  a  very  important  element
 which  cannot  be  ignored.  But  in  the
 final  analysis,  it  ig  not  the  money  that
 is  counted  that  38  so  important  but  the
 element  of  human  energy  and  human
 faith  that  we  can  put  in  the  country’s
 work.  That  ultimately  is  a  thing  that
 can  move  mountains,  and  that  can  get
 us  over  present  difficulties.  It  was
 in  the  measure  that  we  brought  that
 human  faith  and  human  energy  in  our
 previous  difficulties,  whether  it  was
 in  the  struggle  for  freedom  or  later,
 that  we  succeeded.  I  cannot  measure,
 nor  can  anybody  measure  nor  can  any
 atatistical  apparatus  measure  human
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 faith,  but  we  can  feel  it,  and  we  can
 help  it  on,  and  we  are  ourselves  in-
 fluenced  by  it.  I  firmly  believe  that
 our  country  has  that  human  energy
 and  human  faith  which  will  help  us-
 to  overcome  all  the  obstacles  that
 face  us.

 Mr,  Speaker:  Hon.  Members  are
 aware  that  there  are  as  many  as  200
 amendments  moved.  I  have  received
 a  letter  signed  by  a  number  of  hon.
 Members  that  amendment  No.  96
 may  be  put  to  the  vote  of  the  House.
 Is  it  agreed  upon  on  behalf  of  the
 Members  of  the  Opposition?

 Some  Hon.  Members:  Yes.

 Mr  Speaker:  That  will  be  the  only
 one  which  I  shall  put  to  vote  speci-
 fically  Thercafter,  I  shall  put  the
 other  amendments  together  to  the
 vote  of  the  House.  I  shall  now  read
 out  amendment  No.  36

 Order,  order  Hon.  Members
 ought  to  be  in  their  seats  while  I  am
 standing  It  is  very  improper  that
 they  should  be  standing.  Again  and
 again,  I  have  referred  to  this  that
 there  is  no  order  observed  in  this

 "House  Some  kind  of  respect  is  due
 to  the  Chair  Order,  order.

 Amendment  No.  298  reads:

 “That  at  the  end  of  the  motion,
 the  following  be  added,  namely.—

 ‘put  regret  that  there  is  no
 mention  in  the  Address  of  the
 following  important  and  urgent
 matters:—

 (a)  the  food  crisis  in  West
 Bengal,  Bihar,  and  eastern
 districts  of  Uttar  Pradesh;

 (b)  prevailing  unemployment;
 (c)  ever-increasing  corruption;
 (a)  separation  of  judiciary  from

 the  executive;
 (e)  decentralisation  of  power;
 (2)  declimng  standard  of  living;
 (g)  fixation  of  ceilings  on  im

 come  and  expenditure;
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 ्)  Axation  ‘of  celting  on  laid”

 holdings  and  introduction  of
 uniform  land  reform.  legisla:
 tion  for  distribution  of  land
 im  the  country;

 <i)  language  agitations  in  the
 ‘south  and  in  Punjab

 Ee)  aituation  that  has  arisen  in
 Kashmir  after  Sheikh
 Abduilla’s  release;  and

 (k)  striking  a  balance  between
 the  prices  of  agricultural
 aud  industrial  production”

 Shri  लफिन्डां  (Dehra  Dun):  On  a
 xpoint  of  order.  When  there  is  an
 amendment  of  this  nature  where  80
 amany  questions  are  involved,  I  hope
 it  will  not  be  put  to  vote  as  a  whole;
 it  must  be  put  only  part  by  part,  be-
 a#ause  there  are  many  ideas  involved
 in  cne  amendment.

 Mr.  Speaker;  Hon.  Members  will
 first  of  all  make  up  their  minds
 whether  they  are  prepared  to  accept
 anyone  of  these  items,  in  which  case,
 .I  might  put  them  separately.  Now,
 there  are  two  sections;  one  section
 -does  not  want  this  amendment  at  all
 ‘in  any  shape  or  form  or  any  portion
 of  it;  others  want  it  wholly.

 for
 shall  put  it  wholly  to  the  vote

 १  House.

 Shri  Jaipal  Singh:  Before  you  put
 this  amendment,  may  I  just  seek  a
 clarification  from  you?  Some  _  hon.

 “Members  seem  to  think,  and  have
 “written  to  you,  of  course,  in  their  own
 limited  sphere  that  this  amendment
 may  be  put  to  vote,  but  that  does  not
 ‘mean  that  after  this  amendment  has
 ‘been  put,  other  amendment  will  be
 ruled  out  of  order.  I  want  to  know
 ‘whether  amendment  No.  .  as  propos-

 There-  +

 -ed  by  Shri  Naushir  Bharucha  will  be”
 put  to  vote.”

 ‘Mr,  Speaker:  I  thought  the  Opposi-
 ‘tion  was  speaking  with  one.  voice.

 Which  are  all  the  amendments  to
 ‘be  put  to  vote?

 Shrt  B  K.  Gaikwad
 ‘No,  121,

 «  Nasik  ):

 Shri  Jaipal.  Singh:  As  a  matter  af
 fact,  we  cannot  junp  from  No;  3  to
 No.  198,  unless:all  the  others  in.  Bet-
 ween  Nave  ‘disappeared  from  the
 acene.

 Mr.  Speaker:  I  am  noting  down  the
 amendments

 Shri  Naushir  Bharucka
 Khandesh):  No.  L

 Shri  B.  Das  ष  (Purulia):  Nos.
 20  to  112

 An  Hon.  Member:  Nos,  66,  67  and
 68.

 Shri  Tangamani  (Madurai):  Nos.  5
 and  vn.

 Shri  Jagdish  Awasthi
 No.  80.

 Mr.  Speaker:  I  expect  that  when
 hon.  Members  are  organised  in
 groups,  they  will  choose  one  or  two
 amendments  for  being  put  to  vote.
 For  the  purpose  of  grouping,  they
 want  me  to  recognise:  their  groups.
 For  the  purpose  of  speaking  and
 tabling  amendments,  they  follow  a
 different  principle.  There  does  not
 seem  to  be  co-ordination  amongst  the
 various  Members.  Shri  Panigrahi
 belongs  to  the  Communist  Party  and
 Shri  Tangamani  also  belongs  to  that
 Party.  Shall  I  put  all  their  amend-
 ments  one  by  one?  I  thought  that
 each  group  would  concentrate  upon
 one  amendment,  or  two  amendments
 at  the  most.  If  there  are  as  many
 groups  as  there  are  Members  for  this
 purpose,  I  will  seriously  consider
 whether  to  recognise  the  groups  at
 all,

 Shri  Jaipal  Singh:  The  same  story
 is  there  on  the  other  side.

 Mr.  Speaker:  There  is  only  one
 there.  Hon..Members  will  choose  and
 tell  me  which  amendment  from  which
 group  has  to  be  put.

 Shri  Braj  Raj  Singfi  (Firozabad)
 May  I  suggest  that  only  No.  398  be  put
 to  vote  and  the  House  divided?  :

 (East

 (Bilhaur):
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 was  not  moved  at  all.  Sol  am  not
 going  to  put  it  to  vote.

 Shri  Sarendranath  Dwivedy  (Ken-
 drapara):  I  press  for  division  on
 amendment  No.  I.

 Mr.  Speaker:  The  question  is:
 That  at  the  end  of  the  motion,  the

 following  be  added,  namely
 “but  regret  that  the  Address

 tends  to  create  a  dangerous  sense
 of  self-complacence  in  matter  of
 (a)  the  food  situation;

 Division  No,  21

 Assar,  Shri
 Awasthi,  Shri  Jagadish
 Banerjee,  Shri  Pramathanath
 Barua,  She:  Hem
 Beck,  Shri  Ignace
 Bhadauria,  Shri  Arjun  Singh
 Bharucha,  Shri  Naushir
 Bray  Ray  Singh,  Shri
 Chakravartty,  Shrimati  Renu
 Chaudhun,  Shn  T  K
 Chavan  Shr  0  R
 Dange,  59  5  A
 Dasaratha  Deb,  Shri
 Dige,  Shr
 Dwivedy  Shri  Surendranath
 Ris  Shr  Muhammed
 Gakwad,  Shn  BOK
 Ghosal  Shn,
 Ghove,  Shr  Bimal
 Ghose,  Shri  Subiman
 Goundar,  Shri  Shanmugs

 Abdul  Lateef,  Shri
 Abdur  Rehman,  Voivi
 Abdur  Rashid,  Bakhsh:
 Achal  Singh,  Seth
 Achar,  Shn
 Agadi,  Shri
 Ambalam,  Shri  Subbiah
 Antrudh  Sinha,  Shri

 AYES

 Tmam,  Shri  Mohamed
 Jadhav,  Shri
 Jaipai  Singh,  Shri
 Kattz,  ShriD  A
 Khadilkar,  Shel
 Kodsyan,  Shei
 Kumaran,  Shri
 Kumbhar  Shn
 Maj,  Sh  R  C
 Manay,  Shri
 Maseni,  Shri  M  R
 Matera,  Shri
 Menon,  Dr  K  B.
 Menon,  Shri  Nasayanankutty
 More,  Shri
 Mukerec  Shr  H  N.
 Mutitck,  Shn  8  ८
 Nair,  Shr:  Vasudevan
 Nath  Pai,  Shr
 Pandey,  Shri  Serju
 Panigrahi,  Shri

 NOES

 Berman,  Shri
 Barupal,  ShnP  L
 Basappa,  Shri
 Bhagat,  ShriB  R
 Bhakt  Darshan,  Shri
 Bhargava,  Pandit  Thakur  Das
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 (b)  total  inadequacy  of  the  in-
 ternal  resources  for  the
 Second  Five  Year  Plan;

 (c)  inadequacy  of  foreign  aid,
 and  the  critica;  position  of
 foreign  exchahge;  and

 (d)  price  levels,  particularly  of
 necessaries  of  life”

 The  Lok  Sabha  divided:  Ayes  62;
 Noes  200.

 [6°38  hrs.

 Parulekar,  Shri
 Patil,  Shri  Balasahed
 Patil,  Shri  Nana
 Pillai,  Shri  Anthony
 Prodhan,  ShriB  C
 Rat,  Shr:  Khushwaqt
 Ram  Garib,  Shr
 Ramam,  Shri
 Salunke,  Shri  Balssaheb
 Sharma,  Shri  ह: क  ८
 Singh,  She  L  Achaw
 Siva  Raj,  Shri
 Soren,  Shri
 Sugandhi,  Shn
 Supakar,  Shri
 Tangamans,  Shri
 Vaypayee,  Shri
 Verma,  Shri  Rami
 Warior,  Shri
 Yadav,  Shri

 Chettiar,  Shri  R  Ramenathen
 Chun  lal,  Shn
 Daljit  Singh,  Shri
 Damar,  Shri
 Das,  Shu  K  K
 Das,  ShriN  द
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 Ganepethy,  Shri
 Gandhi,  Stet M  .M.
 Ghosh,  Shri  Arulyall
 fGhosh,  Shel  M,  K.
 Gobokar,  Dr.
 Gounder,  Shri  K.  Perisswami
 Guha,  Shel  A.  a
 Hanada,  Shri  Subodh
 Bath,  ह... छ  Fa
 Masarike,  डॉक ह.  है.
 Heda,  Shri
 Hem  Raj,  Shri
 Hukem  Singh,  Sardar
 Iqbal  Singh,  Serder
 Jagiivan  Ram,  Shri
 Jain,  Shri  A.  P.
 Jain,  Shri  M.C.
 Jangde,  Shri
 Jena,  Shri  XK.  ८.
 Jogendra  Singh,  Serder
 Joshi,  Shri  A.  ८.
 Kearmarkar,  Shri
 Kasliwal,  Shri
 Kotoki,  Shri  Liladhar
 Kayal,  Shri  P.  N.
 Kedaria,  Shri  C.  M.
 Kesar  Kumari,  Shrimati
 Keshava,  Shri
 Khan,  Shri  Sadath  Ali
 Khan,  Shri  Shahnawaz
 Khedkar,  Dr.  0.  8.
 Khwaja,  Shri  Jamal
 Kottukapally,  Shri
 Krishna,  Shri  M.  R.
 Krishna  Chandra,  Shri
 Kureel,  Shri  8.  N.
 Lachhi  Ram,  Shri
 Lahiri,  Shri
 Laxmi  Bai,  Shrimati
 Mafida  Ahmed,  Shrimati
 Maiti,  Shri  ह. नि  8.
 Majithia,  Sardar
 Matviya,  Shri  Motilal
 Mandal,  Dr.  Pashupati

 Mishre,  Shri  S.  ह. 2
 Misra,  Shri  R.  D
 Misra,  Shri  R.  R.
 Mohammad  Akber,  Shaikh
 Morarka,  Shri
 Munisamy,  Shri  N.  R.
 Murmu,  Shri  Paika
 Murthy,  Shri  B.  5.
 Musafir,  Giani  G.  S.
 Muthukrishnan,  Shri
 Naidu,  Shri  Govindarajatu
 Naldurgker,  Shri
 Naods,  Shri
 Nanjappa,  Shri
 Narayanssamy,  हत  R.
 Nayar,  Dr,  Sushila
 Nehru,  Shri  Jawaharlal
 Nehru,  Shrimati  Uma
 Oza,  Shri
 Padam  Dev,  Shri
 Pahadia,  Shri
 Palaniyandy,  Shri
 Pande,  Shri  C.  D.
 Pandey,  Shri  K.N.
 Panna  Lal,  Shri
 Parmar,  Shri  Deen  Bandhu
 Parmer,  Shri  Y.  S.
 Patel,  Sushri  Maniben
 Patil,  ShriS.  K.
 Patrabhi  Raman,  Shri
 Pillai,  Shei  Thapu
 Prabhakar,  Shri  Naval
 Radhamohan  Singh,  Shri
 Radha  Raman,  Shri
 Raghubir  Sahai,  Shri
 Raghunath  Singh,  Shri
 Raghuramaiah,  Shri
 Raj  Bahadur,  Shri
 Ram  Krishan,  Shri

 “Ram  Saran,  Shri
 Ram  Shankar  Lal,  Shri
 Ram  Subhag  Singh,  Dr.
 Ramaswamy,  Shri  K.  S.
 Rane,  Shri
 Rangarao,  Shri
 Rao,  Shri  Jaganatha
 Raut,  Shri  Bhola

 Sinha,  Shri  K.  P.
 Sinha,  Shri  Sarangdhara
 Sinha,  Shri  Satya  Narayan
 Sinha,  Shrimati  Tarkeshwari
 Sinhasan  Singh,  Shri
 Snatak,  Shri  Nardeo
 Somani,  Shri
 Sonawane,  Shri
 Subberayan,  Dr.  P.
 Subramanyam,  Shri  T.
 Sumat  Prasad,  Shri
 Swaran  Singh,  Sardar
 Tahir,  Shri  Mohammed
 Thimmaish,  Shri
 Thirumala  Rao,  Shri
 Thomas,  Shri  A.  M.
 Tiwary,  Pandit  D.  ्,
 Tula  Ram,  Shri
 Tyagi,  Shri
 Vike,  Shri
 Umrao  Singh,  Shri
 Upadhyaya,  Shri  Shiva  Datt
 Varma,  Shri  B.  B.
 Varma,  Shri  M.  L.
 Varma,  Shri  R.  K.
 Vyas,  SbriR.  C.  :
 Vysa,  Shri  Radhelét
 Wilson,  SbriJ.N.

 The  motion  was  negatived.
 Shri  Panigrahi:  Amendments  Nos.  29

 and  30  may  be  put  to  the  voice  vote,
 Sir.

 Shri  Surendranath  Dwivedy:  A))  the
 other  amendments  that  have  been

 The  question  is:

 That  at  the  end  of  the  Hiotion,  the
 following  be  added,  namely:,

 “but  regret  that  the  Address
 does  not  contain  any  ce  to

 ‘the  various  difficulties  a  Wat.  the
 different  linguistic  groups  are-
 undergoing,  4.e.,  the  Oriya-speak:

 moved  may  be  put  to  the  voice  vote
 Mr.  Speaker:  The  hon.  Members  are

 divided;  I  will  put  them  as  I  think  fit,
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 ing  people  inthe  district of  Singh.
 bhaum  and  specially  in  Sareikella
 and  Kharswan  are  undergoing  as
 they  are  being  den

 a  4 ties  of  getting  educat
 their  mother  tongue™

 The  mottion  was  negatived.
 My.  Speaker:  The  question  is:

 That  at  the  end  of  the  motion,  the
 lowing  be  added,  namely:

 “but  regret  that  in  the  Address
 there  is  no  mention  of  the  follow-
 ing  and  ihe  steps  being  taken  to
 render  adequate  assistance  to  the
 people  of  drought  affected  areas
 in  the  State  of  Orissa  resulting  in
 deaths  of  starvations  and  mass
 exodus  of  people  from  villages  to
 industrial  centre  for  search  of
 employment.”

 Tire  motion  was  negatived.
 Shri  8.  K.  Gaikwad:  Sir,  I  want  2]
 be  put.

 Shri  Bimal  Ghose:  What  was  sug-
 osted  vias  that  all  the  other  amend-

 ments  that  have  been  moved  may  be
 put  to  voice  vote.

 Mr.  ‘Speaker:  Shri  Gaikwad  wants
 his  amendment  to  be  put  separately.

 The  question  is:

 That  at  the  end  of  the  motion,  the
 following  be  added,  namely:

 “but  regret  that  in  the  Address
 there  is  no  mention  of  ways  and
 means  of  improving  economic  con-
 dition  of  the  Scheduled  Caste,
 Scheduled  Tribe  and  Buddhist  who
 are  considered  as  other  Backward
 classes.”

 The  mottion  was  negatived.
 Mr.  Speaker:  Now,  I  will  put  all  the

 other  amendments  that  have  been
 moved.

 Amendments*  Nos.  i  to  4,  l  40  15,
 1,  18,  20,  25  to  89,  4a,  to  57,  60  to  86,

 pas
 J
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 88  to  96,  0  to  I%,  220,  121,  24  to
 127  182  183  185  ‘137  44  to  +168,  75
 to  187  90  to  194  99  to  202  and  205
 were  also  put  and  negatived.

 Mr.  Speaker:  Now,  I  will  put  the
 original  motion.

 The  question  is:

 “That  the  Members  of  Lok
 Sabha  assembled  in  this  session
 are  deeply  grateful  to  the  Presi-
 dent  for  the  Address  which  he  has
 been  pleased  to  deliver  to  both
 the  Houses  of  Parliament  assem-
 bled  together  on  the  l0th  February,
 1958.”

 The  motion  was  adopted.

 DEMANDS  FOR  SUPPLEMENTARY  ५
 GRANTS,  957-58—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  Supple-
 mentary  Demands  for  Grants.
 36.40  hrs.

 {Mr  Deputy-Speaxgr  in  the  Chair}
 Mr.  Deputy-Speaker:  ‘Those  hon.

 Members  who  want  to  go,  may  do  so
 quickly

 Shri  Narayanankutty  Menoa
 (Mukundapuram):  I  beg  to  draw  the
 attention  of  the  House  to  the  demand
 which  is  demanded  for  paying  interim
 relief  to  the  Government  employees.
 It  has  been  contended  that  the  Com-
 mission  has  recommended  this  grant  of
 interim  relief.  °

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  On  what  cut-
 motion  is  he  speaking?

 Mr.  Deputy-Speaker:  He  might  be
 speaking  on  the  Demand;  he  is  not
 referring  to  any  cut  motion.

 Shri  B.  R.  Bhagat:  What  demand  is
 he  speaking  on?  a

 Shri  Narayanankutty  Menon:  The
 particular  demand  which  asks  for  a

 cols.
 “For  the  text  of  the  amendments  see  Debates  dated  9-2-l0§hand  1 jaed  14-2-1088,
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 {Shri  Narayanankutty  Menon}
 grant  for  making  payment  of  interim
 relief  to  the  employees,  I  have  made
 it  clear.  Government  has  left  out
 certain  categories  of  employees  while
 implementing  the  Commission’s  recom-
 mendations.  For  instance,  there  are
 the  १2  lakhs  of  employees  who  are
 working  in  the  various  construction
 projects  directly  under  the  Govern-
 ment,  There  are  another  set  of
 employees  who  are  working  in  the
 ports  directly  administered  by  the
 Government  of  India.  I  speak  with
 particular  reference  to  the  two  to  three
 thousand  employees  who  are  employed
 in  the  Cochin  port,  who  are  practically
 the  employees  of  the  Munistry  of
 Transport  and  Communications.
 Immediately  after  the  recommenda-
 tions  were  made,  when  demands  were
 made  in  this  House,  the  answer  given
 wy  the  Government  was:  ‘wait  till  the
 Pay  Commission  gives  the  award  and
 that  award  will  be  implemented  as  far
 as  Government  employees  are  con-
 cerned.’  What  happened  when  the
 employees  were  given  Rs.  5  as  interim
 relief?  This  particular  set  of  em-
 ployees,  whose  dearness  allowance  is
 governed  by  the  award  of  the  previous
 Pay  Commission,  had  been  refused
 this  increase.

 Apart  from  the  fact  that  this  Rs.  5
 is  adequate,  I  find  no  reason  why
 the  Government  should  refuse  to  give
 this  meagre  amount  of  Rs.  5  to  a  set
 of  employees  who  are  directly  under
 the  service  of  the  Government.  Most
 of  them  are  governed  by  the  Minimum
 Wages  Act  and  their  wages  had  been
 fixed  on  the  advice  of  the  Minimum
 Wage  Advisory  Committee  and  the
 statutory  period  of  three  years  has
 already  passed.  But  the  Government
 has  not  made  any  attempt  to  revise
 the  wages  fixed  for  them,  Govern-
 ment  should  review  their  cases.

 The  Commission  has  given  certain
 specific  reasons  for  recommending
 Rs.  5.  Even  though  we  do  not  agree
 with  the  merits  of  the  recommendation
 of  the  Commission  because  it  con-
 sidered  only  the  increase  in  the  cost
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 of  living  in  3957  only,  it  has  recom-
 mended  an  increase  of  Hs.  8B  Com-
 pared  to  the  permanent  employees  of
 the  various  Ministries  and  employees
 in  the  construt¢iin  projects  who  are
 getting  a  stabiliied  pay  scale  accord-
 ing  to  the  old  Pay  Commission,  these
 temporary  employees  who  are  directly
 employed  by  the  Ministries  concerned
 are  getting  lesser  wages  as  their  basic
 wage.  That  is  all  the  more  reason
 why  these  employees  should  also  be
 given  the  ad  interim  increase  of  Rs.  5.

 Another  point  which  I  wish  to  make
 out  is  that,  even  though  the  Central
 Government  employees  including  the
 extra-departmental  staff  of  the  postal
 department  gave  a  memorandum  of
 demands  regarding  their  service  con-
 ditions  along  with  the  Post  and  Tele-
 graphs  employees,  the  Government  at
 that  time  curiously  enough  for  reasons
 known  to  themselves  decided  not  to
 refer  the  question  of  extra-depart-
 mental  staff  to  the  Pay  Commission,
 and  the  Government  promised  to  this
 House  that  a  separate  commission  will
 be  appointed  to  look  into  their  condi-
 tions  of  service.  As  a  matter  of  fact,
 two  commissions  were  _  separately
 appointed.  One  was  presided  over  by
 a  Judge  of  the  Supreme  Court  and  the
 other  commission  was  not  presided
 over  by  a_  judicial  officer.  Whatever
 might  be  the  case,  one  commission
 comes  to  the  conclusion  that  the
 employees  should  immediately  get,  in
 view  of  the  increase  in  the  cost  of
 living  in  957  alone,  Rs.  5  as_  the
 minimum  increase  in  the  dearness
 allowance,  whereas  the  other  commis-
 sion  comes  to  another  conclusion  that
 those  employees  should  get  only  Rs.  2.
 The  Government  accepted  both  the
 recommendations.  If  we  are  to  say
 that  the  decision  of  these  two  commis-
 sions  as  far  as  the  quantum  of  dear-
 ness  alowance  to  be  granted  as  an
 interum  relief  is  meagre,  they  would
 immediately  take  protection  under
 cover  of  certain  commissions  going  into
 the  matter  and  they  are  not  in  a  mood
 or  do  not  wish  to  interfere  with  the '
 findings  of  the  commissions.
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 We  find  that  when  commissions  are
 appointed  they  do  their  work  and
 when  the  findings  of  those  commis-
 sions  do  not  cater  to  the  taste  of  the
 Government  in  many  cases  the  Gov-
 ernment  do  not  hesitate  to  come  before
 the  House  and  say  that  they  do  not
 agree  with  the  particular  findings  of
 the  commission.  But  in  this  case  when
 two  commiasions  came  to  two  different
 conclusions  regatding  the  increase  in
 the  cost  of  living  of  a  particular  year
 and  made  recommendations  certainly
 it  was  up  to  the  Government  at  least
 to  standardise  the  recommendations
 and  give  the  interim  relief  of  Rs,  5
 to  the  extra-departmental  staff  along
 with  others.

 Shri  Jadhav  (Malegaon):  Sir,  I  rise
 to  a  point  of  order.  There  is  no
 quorum  m  the  House.

 Shri  Surendranath  Dwivedy
 (Kendrapara):  We  may  adjourn  for
 the  day.  We  are  meeting  till  6  p.m.
 tomorrow,  and  we  may  have  45
 minutes  today.

 oft  भक्त  दर्शन  (गढ़वाल)  हाउस  को

 'एडजारन  क्यो  न  कर  दिया  जाय  इस  समय
 लोग  बिल्कुल  दिलचस्पी  नहीं  लेते  हूँ  -  कल
 जम  कर  इस  पर  बात-चीत  करंगे।

 Mr.  Deputy-Speaker:  Because  we
 want  more  time  we  are  sitting  till
 six  o'clock  tomorrow.  Therefore,  we
 should  not  waste  these  5  minutes  also.
 The  bell  is  being  rung.  There  is
 quorum  now.  The  hon.  Member  may
 proceed,

 Shri  Narayanankutty  Menon:  Tiiere-
 fore,  regarding  this  interim  increase
 in  dearness  allowance  I  want  to  make
 an  appeal  to  the  Government  that  they
 should  not  discrimimate  between  these
 sections  of  employees.

 I  want  to  make  a  particular  refer-
 ence  about  the  3,500  workers  in  the
 Cochin  Port  who  were  directly
 employed  by  the  Ministry  concerned.
 They  should  be  paid  this  Rs.  §  increase,
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 because  in  the  Port  area  alone  when
 2,600  workers  employed  by  the  Minis-
 try  is  granted  from  ist  July  4957  an
 increase  of  Rs.  §  another  3,500  workers
 working  side  by  side  with  these
 workers  are  not  getting  it.  I  appeal
 to  the  Government  to  put  an  end  to
 this  injustice  and  take  a  fresh  decision
 upon  this  matter  so  that  those  tem-
 porary  employees  may  also  get  this
 interim  increase  of  Rs.  5.

 Another  point  I  want  to  make  is
 regarding  Demand  117,  that  is  regard-
 ing  the  supply  of  rice.  The  rice  situa-
 tion  in  the  southern  zone  has  been  the
 subject  matter  of  questions  and
 answers  in  this  House.  I  beg  to  make
 one  point  clear,  that  by  the  formation
 of  the  southern  zone  the  view  taken
 by  the  Government  is  that,  because
 the  States  comprising  the  southern
 zone  inter  se  have  got  rice  surplus
 theoretically  every  State’s  need  of  rice
 is  satisfied  az  one  State  can  go  and
 purchase  rice  from  the  other  State.

 But  what  8  the  real  state  of  affairs?
 Last  time,  the  Government  told  us
 that  Andhra  has  got  a  surplus  of  8
 lakh  tons  of  rice’  It  was  in  the  month
 of  November,  ‘1957,  and  when  it  said
 that  Andhra  has  got  8-lakh  tons  as
 surplus,  and  when  the  Kerala  State
 demands  that  there  should  be  some
 rice  for  them  and  put  a  demand  to  the
 Central  Government,  the  Central  Gov-
 ernment  simply  said  that  “we  have
 not  got  stock.  The  Southern  Zone  is
 there.  Andhra  has  got  a  surplus  stock
 of  8  lakh  tons  and  go  and  purchase
 there.”  When  the  Kerala  Government
 goes  to  Andhra  to  purchase  rice  which,
 according  to  the  statistics  of  the  Gov-
 ernment  of  India,  is  8-lakh  tons,  you
 will  find  that  at  least  a  majority  of
 that  portion  has  already  been  smuggled
 away  without  the  knowledge  either  of
 the  Central  Government  or  the  Andhra
 Government.  That  is  one  point.

 Secondly,  it  has  been  already  admit-
 ted  by  Government  sources  that  even
 though  the  zone  has  been  sealed  -up,
 really  the  rice  surplus  which  remains
 in  the  papers  of  the  Central  Govern-
 ment  is  smuggled  away  and  there  is
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 no  quantity  of  rice  actually  sold  there,
 as  you  see  from  the  statistics  of  the
 Government.

 Again,  in  the  open  market  the  Kerala
 Government  steps  in  to  get  the  rice
 she  wants.  You  have  seen  on  the  floor
 of  the  House  that  when  the  question
 of  the  price  of  rice  comes  up,  certain
 hon.  Members  have  been  voicing  the
 opinion  that  the  rich  Andhra  peasant
 is  refusing  to  sell  rice  at  the  normal
 price.  When  the  Government  steps  in,
 immediately  the  price  is  increased.
 The  only  alternative  was  this.  On
 3lst  May,  ‘1957,  we  passed  an  Act  by
 which  the  Government  had  ample
 powers  to  fix  the  price  of  rice  even
 though  it  will  be  a  bit  higher.  We
 have  to  start  procurement,  but  this
 Government,  even  though  the  Act  was
 passed,  on  3lst  May,  ‘1957,  refused  to
 go  to  the  market  and  refused  to
 exercise  the  function  conferred  by  the
 Act,  even  in  the  months  of  July  and
 August.  Therefore,  the  price  of
 Andhra  rice  remains  at  a  very  high
 rate,  and  the  Kerala  Government  was
 compelled  to  purchase  it  at  a  high
 price.  The  Government  sfepped  into
 the  market  and  exercised  the  function
 only  in  September,  ‘1957,  with  the
 consequent  result  that  the  people  of
 Kerala  had  to  give  a  very  high  price
 for  the  rice.

 I  appeal  to  the  Government  in  this
 connection.  They  say  there  is  a  sur-
 plus  in  the  southern  zone,  but  it  will
 not  be  enough  if  you  just  point  out  that
 there  is  surplus  in  Andhra  State  and
 go  and  buy  it.  The  Central  Govern-
 ment  has  got  sufficient  powers.  If  it
 is  left  to  the  State  Government,  all-
 these  difficulties  come  up,  The  price
 should  not  rise  because  of  the  lack
 of  powers  to  be  exercised  to  procure
 rice.  The  difficulty  is  to  get  rice  on
 the  common  market  price.  Therefore,
 do  not  leave  this  matter  to  the  State
 Government  to  go  and  purchase  in  the
 open  market,  and  meet  the  competition
 of  not  only  the  honest  merchants  but
 of  the  smugglers  of  rice  in  Andhra
 State.  Instead  of  that,  the  Central
 Government  should  step  in  and  see
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 that  it  exercises  the  functions  given
 by  the  Act  as  passed  in  May  last.  The
 prices  should  be  fixed  early  so  that
 the  Government  could  purchase  rice,
 it  is  difficult  for  a  State  Government
 to  go  and

 prokere
 rice.

 Not  only  that.  The  power  to  fix  the
 price  should  be  exercised  properly.
 The  price  should  be  fixed  early,  Now,
 we  are  finding  difficulty  in  the  State
 of  Andhra  in  respect  of  the  rice.  Even
 though  the  Government  fixed  prices,
 it  is  difficult  to  get  rice  80  that  price.
 There  is  no  procedure  whereby  the
 State  Government  could  purchase  that
 rice  at  the  fixed  prices.  Government
 should  immediately  exercise  the  power
 of  procurement  and  by  procuring  and
 commandeering  the  rice  there,  the
 commodity  should  be  supplied  to  the
 States  concerned.

 Thus,  instead  of  saying  that  Andhra
 State  has  got  surplus  and  putting  it
 in  papers,  in  effect,  in  ge‘ting  that  rice,
 the  Government  should  diligently  come
 forward  before  the  next  crop  is  har-
 vested,  and  fix  the  price  and  procure
 rice  and  see  that  the  four  States  in  the
 Southern  Zone  get  a  suitable  quantity
 of  rice  on  a  proper  price.

 Shri  Dasaratha  Deb  (Tripura):  I
 want  to  speak  on  Demand  No  55  where
 some  amount  has  been  granted  for
 carrying  out  the  census  work.  In
 this  connection  I  want  to  draw  the
 attention  of  the  Minister  to  the  fact
 that  in  Tripura  State,  during  the  pre-
 independence  period,  the  census  figure
 told  us  that  the  tribal  population  was
 more  than  three  lakhs.  But  the  latest
 report  that  was  made  tells  us  the  tribal
 population  is  +1,82,000.  That  means
 more  than  a  lakh  of  population  is  the
 present  decrease;  that  the  decrease  is
 by  more  than  a  lakh.  I  fail  to
 understand  how  in  such  a_  short
 period  the  population  has  de-
 creased  by  more  than  a  lakh.  है! उ
 means  that  at  the  time  when  the
 latest  census+  was  being  conducted
 proper  enrolment  was  not  done.  I
 know  that  in  Tripura  there  are  some
 dificulties.  Firstly,  there:  is  the  com-
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 munication  difficulties.  That  difficulty
 can  easily  be  overcome  if  the  Govern-
 ment  take  the  co-operation  of  the
 village  people.

 Here  I  might  assure  this  House  that
 my  people  are  ever  ready  to  co-operate
 very  actively  in  this  matter,  if  the  Gov-
 ernment  wants  their  co-operation.
 So,  I  would  request  the  Government
 to  look  into  this  matter  and  recruit
 special  staff  to  take  the  census  inten-
 sively  in  our  State  It  is  a  very
 regrettable  matter.  In  94f  the
 population  was  more  than.  three
 lakhs.  In  between  94l  and  now
 nothing  has  happened  and  the  tribal
 people  have  not  gone  to  other  places.
 So,  I  do  not  understand  how,  accord-
 ing  to  the  latest  census,  we  have  lost
 our  population  by  one  lakh.

 Secondly,  I  want  to  draw  the  atten-
 tion  of  the  House  to  the  Govern-
 ment  forecast  about  three  months
 ago  that  the  food  production  in
 Tripura  State  is  less  than  50  per  cent
 of  what  it  was  last  year.  As  a  result
 of  at,  the  price  of  rice  in  Tripura  is
 Rs.  25  to  Rs.  30  per  maund  in  the
 open  market,  which  is  very  high.
 Because  of  that,  the  people  are  suffer-
 ing.  They  are  in  very  great  difficul-
 ties,  particularly  in  the  tribal  area.
 There  rice  is  hardly  available  even
 in  the  open  market.

 So,  it  is  a  good  thing  that  Govern
 ment  has  decided  to  supply  some
 amount  of  rice  to  the  Tripura  State.
 But,  I  am  afraid,  that  will  not  meet
 with  the  actual  requirements  of  our
 State.  I,  therefore,  suggest  that  Gov-
 ernment  should  supply  40,000  tons  of
 rice  this  year.  Otherwise,  our  peo.
 ple  will  have  to  die  because  of  starva-
 tion.

 Then,  I  would  request  the  Govern-
 ment  to  introduce  full  ration,  parti-
 cularly  in  the  urban  areas.  Because
 they  are  under  cordored  areas.  In  the
 rural  areas,  Government  should  ar-
 range  to  supply  rice  th-cugh  fair
 price  shops  to  the  needy  people.  Num-
 ber  of  fair  price  shops  must  be
 increased  adequately.  I  again  empha-
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 sise  here  that  in  our  State  there  are
 communication  difficulties.  We  have
 experienced  during  the  last  few  years
 that  when  the  actual  need  comes,  at
 that  time  Government  sanctions  a
 certain  amount  of  rice.  But,  due  to
 communication  difficulties,  it  will  not
 reach  our  people  in  time  and,  there-
 fore,  people  have  to  suffer.  So,  from
 the  very  beginning,  I  submit,  Gov-
 ernment  should  take  steps  to  steck
 rice  in  the  divisions  in  the  State.
 Otherwise,  when  the  rainy  season
 comes,  almost  all  the  roads  become
 very  difficult  for  transport,  and  peo-
 ple  have  to  suffer  for  that.

 That  is  why  I  suggest  that  a  very
 intensive  report  should  be  collected
 from  our  State  and  there  should  be
 a  list  of  the  needy  people.  It  should
 be  prepared  from  now  on.  Govern-
 ment  should  also  increase  the  number
 of  fair  price  shops  in  the  rural  areas.
 Otherwise,  Government  will  not  be
 able  to  meet  the  situation.  I  again
 appeal  to  the  Gove  nment  that  this
 year  Tripura  needs  at  least  40,000
 tons  of  rice,  and  that  it  should  be
 supplied  to  them.

 Shri  Naushir  Bharucha:  Mr.
 House  has

 before  it  a  demand  for  nearly  Rs.  2i
 crores  of  rupees  by  way  of  Supple-
 mentary  Demands,  and  it  is  necessary
 that  we  should  analyse  the  va  ious
 categories  of  Demands  before  we
 sanction  them.  I  find  that  in  many
 cases  there  is  no  justification  for  ask-
 ing  for  the  grants  which  the  Govern-
 ment  has  asked.

 ॥7  hrs.

 In  the  first  place,  let  us  take  the
 question  of  the  amount  spent,  to  the
 extent  of  Rs.  23  lakhs,  on  visit  of
 foreign  dignitaries.  I  was  rather  sur-
 prised  that  at  a  time  when  we  are
 striving  for  economy,  when  an  hon.
 Member  cannot  get  even  two  copies
 of  a  speech  if  he  asks  for  it  for
 reasons  of  economy,  to  spend  Rs.  23
 lakhs  on  reception  of  foreign  digni-
 taries  is  really  far  too  much.
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 Mr.  Deputy-Speaker:  The  hon.
 Member  might  carry  on  next  day.
 Before  we  rise,  I  have  to  make  an
 announcement.

 The  following  are  the  selected  cut
 motions  relating  to  various  Demands
 which  have  been  indicatey  by  the
 Members  to  be  moved  subject  to  their
 being  otherwise  admissible:—

 Demand  No.  No.  of  Cut  Motion

 2  4,  18,  16,  4,  18.
 l  L
 24  23.
 82  mM
 84
 46  28.
 88  30.
 67  8i,  32,  38.
 70  5.
 88  87,  38.
 94 गए  10,  41,  42

 23  44.
 26  I

 Cut  mm  the  rebate  on  handloom  cloth
 from  9  Naye  Paise  to  6  Naye  Paise
 from  1-12-1961

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-  .
 mentary  grant  of  a  sum  not
 exceeding  Rs.  1,16,06,000  %n  res-
 pect  of  Industries’  be  reduced  by
 Rs  100.”

 Excessive  accumulation  of  stock  of
 handloom  cloth  in  Madras  State

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  1,16,06,000  in  res-
 pect  of  ‘Industries’  be  reduced  by
 Rs.  100.”

 Low  grants  and  low  loans  for
 handloom  from  the  cess  levied

 on  mill  made  cloth

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not

 1987-38

 exceeding  Rs.  1,16,06,000  in  res-
 pect  of  ‘Industries’  be  reduced  by
 Rs.  100."

 Excessive  grants  and  excessive  loans
 for  khadi  from  the  cess  levied  on
 mill  cloth  at  the  expense  of  hand-

 loom

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  -1,16,08,000  in  res-
 pect  of  ‘Industries’  be  reduced  by
 Rs.  100."

 Working  of  Ambar  Charkha  and  the
 development  of  khadi  industry

 Shri  Mohamed  Imam  (Chitaldrug):
 I  %eg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  1,16,06,000  in  res-
 pect  of  ‘Industries’  be  reduced  by
 Rs.  100.”  :

 Persistent  refusal  of  Government  to
 take  Parliament  into  confidence  on
 the  subject  of  purchase  of  defence

 equipment

 ,  Shri  Naushir  Bharucha:  I  beg  to
 move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  8,34,89,000  in  res-
 pect  of  Defence  Services  Effec-
 tive-Air  Force’  be  reduced  by
 Rs.  100.”

 Expenditure  on  the  visit  of  foreign
 dignitaries

 Shri  Panigrahi:  7  beg  to-move:

 “That  the  demand  for  «  supple-
 mentary  grant  of  a  sum  not



 0]  Demands  for

 Failure  to  syaperiy
 India  Security  Press  and  the  Cen-
 tral  Stamp  Depot

 Shri  Jadhav:  I  beg  to  move:

 “Phat  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  40,64,000  in  res-
 pect  of  ‘Stamps’  be  reduced  by
 Rs.  100.”

 Failure  to  properly  manage  the  Cur-
 rency  Note  Press

 Shri  Jadhav:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  16,39,000  in  res-
 pect  of  ‘Currency’  be  reduced  by
 Rs.  100.”

 Foodgrains  purchases
 Shri  Balasaheb  Pati}  (Miraj):  I

 beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  3,52,17,000  in  res-
 pect  of  ‘Miscellaneous  Depart-
 ments  and  other  Expenditure
 under  the  Ministry  of  ‘Food  and
 Agriculture’  be  reduced  by
 Rs.  100.”

 Defective  census  in  Madras  State  in
 respect  of  the  backward  classes
 like  Maravars,  Kallars  and  Ahm-
 badiers

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-  ,
 mentary  grant  of  a  sum  not
 excceding  Rs.  2,70,000  in  res-
 pect  of  ‘Census’  be  reduced  by
 Rs.  100."

 Providing  employment  to
 ©

 ‘ene  भी
 ed  workers  engaged  in  Hirakud
 construction  project.

 Shri  Panigrahi:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not

 exceeding  Rs.  2,48,000  in  res-
 pect  of  ‘Ministry  of  Irrigation  and
 Power,  be  reduced  by  Rs.  100."
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 Release  of  water  from  Hirakud  reser~
 voir  for  affording  irrigation  facility
 to  agriculturists
 Shri  Panigrahi:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  2,48,000  in  res-
 pect  of  ‘Ministry  of  Irrigation  and
 Power’  be  reduced  by  Rs.  100."

 Excessive  expenditure  on  delegations

 Shri  Balasaheb  Patil:  I
 move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  2,48,000  in  res-
 pect  of  ‘Ministry  of  Irrigation  and
 Power’  be  reduced  by  Rs.  100."

 Collection  of  mineral  statistics  and
 other  relevant  data  in  regard  to
 State  of  Orissa

 Shri  Panigrahi:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  10,44,000  in  res-
 pect  of  ‘Mines’  be  reduced  by
 Rs.  100.”

 Dissatisfaction  of  the  employees  over
 meagre  Interim  Relief  granted  by
 the  Pay  Commission

 beg  to

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  -1,20,00,000  in  res-
 pect  of  ‘Indian  Posts  and  Tele-
 graphs  Department’  be  reduced
 by  Rs.  100."

 Dissatisfaction  of  extra-departmental
 staff  of  the  P.  &  T.  over  meagre
 Interem  rehef  of  Rs.  2:00  per  men-
 sem.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs.  1,20,00,000,  in  res-
 pect  of  ‘Indian  Posts  and  Tele-
 graphs  Department’  be  reduced
 by  Rs.  3007



 pT  Demands  for

 Digsattsfaction  of  employees  at  the
 madequate  additional  dearness

 allowance  under  Pay  Commis-
 sion’s  Interim  Report

 Shri  Naushir  Bharuchka:
 move

 I  beg  to

 ‘That  the  demand  for  a  supple-
 mentery  grant  of  a  sum  not
 exceeding  Rs  3,38,70,000  in  res-
 pect  of  ‘Other  Civil  Works’  be
 reduced  by  Rs  200  ”

 Unsatisfactory  position  of  foodgrams
 reserves

 Shri  Naushy  Bharucha
 move

 I  beg  to

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs  38,48,00,000  in  res-
 pect  of  ‘Purchase  of  Foodgrains’
 be  redured  by  Rs  100”

 Fa  lure  to  supply  adequate  mce  to
 States  of  Kerala  and  Madras  in  the
 South  Zone

 Shri  Tangamani  I  beg  to  move

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs  38,48,00,000  in  res-
 pect  of  ‘Purchase  of  Foodgrains’
 be  reduced  by  Rs  100”,

 Stopping  of  supply  of  wnported  mice
 to  Madras  State

 Shr:  Fangamani  I  beg  to  move

 ‘That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceeding  Rs  38,48,00,000  in  res-
 pect  of  ‘Purchase  of  Foodgrains’
 be  reduced  by  Rs  700  re

 Necessity  of  undertaking  more
 Hydro-Electrie  projects  and  com-
 pleting  them  early  to  replace  dresel
 generating  sets

 Shri  Mohamed  Imam
 move

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not

 I  beg  to
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 exceeding  Ra  1,06;00,060  in  res-
 pect  of  ‘Other  Capital  Outlay’  of  - the  Ministry  of  frrigation  and
 Power’  be  reduced  by  Rs.  400  "

 Increasing  estimates  pf  three  steel
 works

 Shri  Naushir  Bharucha:
 move

 I  beg  to

 “That  the  demand  for  a  supple-
 T™mentary  grant  of  a  sum  not
 exceeding  Rs  1,000,  m  respect  of
 ‘Capital  Outlay  of  the  Munistry  of
 Steel,  Mines  and  Fuel’  be  reduc-
 ed  by  Rs  i00”

 Me.  Deputy-Speaker  These  cut
 motions  are  now  before  the  House

 Shri  B.  K.  Gaikwad:  My  cut  motion
 No  3  as  there

 Mr  Deputy-Speaker.  Demand  No?
 Cut  motion  No  3  also  may  be  moved.

 hri  Dasaratha  Deb»  My  cut  motion
 is  No  29,  Demand  No  35

 Mr  Deputy-Speaker  Yes

 Question  of  protracted  strike  in  the
 Secunty  Press  at  Nasik  Road

 Shn  B  K  Gaikwad  _  I  beg  to  move
 “That  the  demand  for  a  supple-

 mentary  grant  of  a  sum  not
 exceeding  Rs  40,64,000  in  res-
 pect  of  ‘Stamps’  be  reduced  by
 Rs  100"

 Need  for  increasing  staff  to  carry  on
 mtensive  census  wn  Tripura  parti-
 eularly  of  Tribal  population
 Shri  Dasaratha  Deb,  I  beg  to  move

 “That  the  demand  for  a  supple-
 mentary  grant  of  a  sum  not
 exceedisfM  Rs  -2,70,000  in  respect
 of  ‘Census’  be  reduced  by
 Rs  100”
 Mr,  Deputy-Speaker:  These  two

 cut  motions  are  also  before  the  House.
 77.03  bra.

 The  Lok  Sabha  then  adgourned  tll
 Eleven  of  the  Clock  on  Wednesday  .
 the  9th  February,  956
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 25§  Prohibition
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 260  Vettuvan  Community  in

 Kerala
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 265  Life  Insurance  Corpo-

 ration.
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 343  Welfare  of  Scheduled
 Castes

 Income-tax  Depart
 344  ment,  Punjab
 345  Ujjain  Finds
 346  Mickel  Depomts  in

 Manipur
 347  Areon  Capes  in  Tri-

 pura
 348  LAS.  Emergency  Re-

 cruitment
 349  Scheduled  Tribes  in

 Rajasthan
 350  Sealing of  Ports
 3st  State  Homes
 3§2  Foreign  Investments
 353  Supply  of  Iron  Sheets

 e  Punjab
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 making  certain  the: amendment  to  the  Cen-
 tral  Excise  Rules,  १9५4.

 CALLING  ATTENTION
 TO  MATTER  OF  URGENT
 PUBLIC  IMPORTANCE

 called
 Minister  of  Stecl,  Mines  and
 Fuel  to  the  strike  by  3,000  la-
 bourers

 eogerd  in
 construc-

 tion  work
 The  Minister of  Steel,  Mines

 and  Fuel  (Sardar  Swaran  Singh)
 made  8  statement  in  regard
 thereto.
 STATEMENT  BY
 MINISTERS...

 (i)  The  Prime  Minster  and
 Minister  of  External  Affairs
 and  Finance  (Shri  Jawahar
 lal  Nehru)  made  a  statement
 correcting  the  reply  given  on
 the  4th  February,  १958  to
 supplementary  by  Shri  N.G
 Ranga  on  Starred  Question
 No.  135  regarding  Mangala

 (ti)  The  Deputy  Minister  of
 Education  and  Scientific  Re-
 search  (Shri  M.M.  Das)  made
 a  statement  regarding  suicide
 by  a  student  of  the  Delhi  Poly:
 technic  and  consequent  strike
 by  the  students  of  the  Insti-
 tute
 STATEMENT  BY  SHRI  T.T.

 KRISHNAMACHARI  ON
 RESIGNATION  AS
 FINANCE  MINISTER

 Shri  T.T.  Krishnamachar:
 made  8  statementin
 of  his  resignation  from  the
 office  of  Minister

 REPORT  OF  BUSINESS
 ADVISORY  COMMITTEE
 ADOPTED

 i.
 ghteenth  Report  was  adop-

 ted.  है

 4  2433



 BILLPASSED  .  ,

 Further  discussion  on  the
 motion  to  consider  the  Indian
 Reserve  Force  (Amendment  )
 Bill,  as  passed  by  Rajya  Sabha

 tinued  .  The  fe
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 1957-58  commenced,  The  dis-
 cussion  waenotconcluded
 AGENDA  FOR  WEDNES-
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 Discussion  on  the  motion  to

 consider  the  Report  of  the
 Commission  of  inquiry  into
 the  affairs  of  L.I.C.
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